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LOK SABHA DEBATES

LOK SABHA

Monday, December 31, 2018/Pausha 10, 1940 (Saka)
The Lok Sabha met at Eleven of the Clock

[HoN. SpPeaKeR in the Chair]

[Translation]

SHRI RAJEEV SATAV (Hingoli): Madam, Happy New
Year.

HON. SPEAKER: That will be tomorrow.

11.0% hrs.
OBITUARY REFERENCES

[Translation]

HON. SPEAKER: Hon'ble Members, | have to inform
the House of the sad demise of two former members,
namely, S/shri M.V.V.S. Murthi and Capt. Jai Narain Prasad
Nishad.

Shri Murthi was a member of 10th and 13th Lok
Sabha representing the Visakhapatnam Parliamentary
Constituency of Andhra Pradesh.

Shri Murthi was a member of Parliamentary
Committee on Science & Technology, Environment and
Forests and Parliamentary Committee on Finance and
Committee on Public Accounts.

Earlier, Shri Murthi was a member of Andhra Pradesh
Legislative Council.

An active social worker, Shri Murthi did outstanding
work to ensure quality education and population control
and eradication of poverty.

Shri Murthi passed away on 2 October, 2018 at
Alaska, USA at the age of 80.

Capt. Jai Narain Prasad Nishad was the member of
11th to 13th and 15th Lok Sabha representing the
Muzaffarpur Parliamentary Constituency of Bihar.

He was also a member of Rajya Sabha from the
year 2004 to 2008.

Capt. Nishad served as the Union Minister of State
for Environment and Forests and Non-Conventional Energy
Sources from 1996 to 1998.

An able parliamentarian, Capt. Nishad served as the
member of various Parliamentary Standing Committees.

Capt. Nishad participated in the Freedom Movement.
He worked relentlessly for the upliftment of the backward
classes and for bringing political and educational
awareness among the downtrodden, deprived and minority
communities.

Capt. Jai Narain Prasad Nishad passed away on 24
December, 2018 in Delhi at the age of 88.

We deeply mourn the loss of our two former
colleagues. | am sure the House would join me in
conveying our condolences to the bereaved families.

Now the Members will observe silence as a mark of
respect to the memory of the departed.

11.02 hrs.

The Members, then, stood in silence for a short
while.

[Translation]
HON. SPEAKER: Om Shanti Shanti.
...(Interruptions)
HON. SPEAKER: No issue will be raised right now.
...(Interruptions)
HON. SPEAKER: Q.No. 261.
[English]
I will allow everybody after Question Hour.
...(Interruptions)
11.04 hrs.

At this stage, Shrimati Sathyabama, S/s Rajeev Satav,
Jayadev Galla and some other Hon. Members came and
stood on the floor near the Table.

...(Interruptions)
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11.04%2
ORAL ANSWERS TO QUESTIONS

[Translation]

HON. SPEAKER: Smt. Rama Devi. Please speak out
the question first.

...(Interruptions)

Imports made by MMTC/MTC

1t*261. SHRIMATI RAMA DEVI:
SHRI RAM TAHAL CHOUDHARY:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether MMTC/MTC has imported or is
importing explosives, weapons, defence equipment and
nuclear waste through the Mundra Port;

(b) if so, the reaction of the Government in this
regard,;

(c) whether the Government has taken any action
in view of hazardous impact of the said imports; and

(d) if not, the reasons therefor?
[English]

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRIES (SHRI C.R.
CHAUDHARY): (a) to (d) A Statement is laid on the Table
of the House.

Statement

(@) MMTC Limited has not imported/importing
explosives, weapons, defence equipment and nuclear
waste through the Mundra Port.

(b) to (d) Does not arise.
[Translation]

SHRIMATI RAMA DEVI: Hon'ble Speaker Madam,
the country is already facing the problem of pollution. Our
Government is paying special attention towards cleanliness.
| would like to draw the attention of the House towards the
fact that items like weapons, defence items, explosive
materials and nuclear waste are being imported for
recycling it ...(Interruptions) The importers having permits

DECEMBER 31, 2018

to Questions 4

are importing these items to India from various countries.
...(Interruptions) Importer sell better items, but they do not
dispose of the items which are not used and such goods
end up in the sea. There are many laws and provisions
for this, but nonetheless, dangerous goods are being
imported ...(Interruptions) We read in the newspapers the
reports of explosion in waste material which leads to fire.
The non-disposal of hazardous substances on time is
having an adverse effect on our country's environment.
...(Interruptions) My question is, if there is a dangerous
substance in any shipment, which can not be used in the
country and it has been off loaded, then who is held
responsible by the Government in such a case?
...(Interruptions) Has any action been taken against those
responsible for this during the past three years?
...(Interruptions)

SHRI C.R. CHAUDHARY: Hon. Speaker Madam,
Hon'ble Member has asked a very good question that
there is a problem of pollution in the country and some
goods are being imported in the name of recycling in this
way ...(Interruptions) especially Iron Scraps etc are
imported ...(Interruptions) There has been one such instance
that some explosive objects came in scraps; otherwise, it
is mandatory to have a special licence to handle explosives.
...(Interruptions)

[English]
This is a restricted item.
[Translation]

No explosive material can be brought in the country
without permissions. ...(Interruptions) Limited number of
ports are also specified for them, for example, the explosive
substances are being exported from India from Tuticorin
and Mumbai port. Similarly, their imports are also being
made from four to five major ports ...(Interruptions)

So far as Mundra port is concerned, there is no
license for such itmes nor is it allowed. ...(Interruptions)
Hon'ble Member has asked if any such explosive material
is imported, how is it disposed and what action is taken
against them. No such case has been reported in the last
two-three years ...(Interruptions) If any item arrives, then it
is disposed off because they are not recycled or used for
any other purpose ...(Interruptions) If any such item arrives,
it is damaged, it is disposed of ...(Interruptions) There is a
proper way of disposal ...(Interruptions) customs and port
authority take a decision about it and action is taken on
that basis ...(Interruptions)
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SHRIMATI RAMA DEVI: Hon. Speaker, my second
question is, if the goods imported from abroad are not
disposed of in the country, the Ministry of Commerce has
to take an immediate decision about what to do with the
disposable goods in such a situation, ...(Interruptions) If
there is no disposal of goods imported in the country, then
what role does the Ministry play in this case?
...(Interruptions)

Hon'ble Minister has stated that there has been no
such case in the last three years, but in the regime of
previous Government, better goods were brought by
importing in this manner, but the inferior items which were
bad, were left out ...(Interruptions) When such items end
up in the sea, the whole sea becomes contaminated
...(Interruptions) | would like to know whether it has been
banned by this Government or not ...(Interruptions)

SHRI C.R. CHAUDHARY: Hon'ble Speaker Madam,
through you, | would like to inform Hon'ble Member that
explosive substances are completely restricted
...(Interruptions) They cannot be imported in this manner
...(Interruptions) Due to restrictions, they are imported
through licensed importers otherwise, such explosive
materials are not brought in the country ...(Interruptions)
So far as other goods are concerned, the items brought in
by smuggling through small boats are confiscated and
disposed of thereafter ...(Interruptions) There are regulations
for undeclared goods ...(Interruptions) A public notice is
issued that those who are interested in it or those who
own it may come forward ...(Interruptions) If no one comes,
the unclaimed Goods are auctioned ...(Interruptions) There
are no explosives, etc.; these are common goods.
...(Interruptions) We do not import Nuclear waste from
anywhere ...(Interruptions) This is my submission
...(Interruptions)

SHRI RAM TAHAL CHAUDHARY: Madam, My
question is, how many importers have been found guilty
in the past three years of violation of the provisions made
with regard to import of hazardous and non-disposable
substances from foreign countries and the details of the
action taken against them?

SHRI C.R. CHAUDHARY: Hon'ble Speaker, Madam,
licenses are issued to import explosives under Explosives
Act, 1884 ...(Interruptions) Similarly, Explosives Rules have
been formulated in the year 2008. ...(Interruptions)
Petroleum Explosive Safety Organization (PESO) was set
up under the Ministry of Commerce to deal with it
...(Interruptions) 'PESQ' looks into all such matters regarding
its demand ...(Interruptions) Explosives and detonators are

PAUSHA 10, 1940 (Saka)

to Questions 6

used for mining operations and digging wells
...(Interruptions) Explosives for such purposes are usually
prepared in India ...(Interruptions) if certain types of
explosives are required, they are imported in a very few
cases in our country ...(Interruptions) As | stated that it
cannot be imported from outside. No one can bring it
except licensees, thus such an incident is very rare
...(Interruptions) There has not been any such case in the
last three years which merited action ...(Interruptions)

HON. SPEAKER: Question No 262
Shri M. Shriram - not present
Shri A. Arunmozhithevan - not present

Hon'ble Minister

...(Interruptions)

[English]
Setting up of Steel Plant

*262. *SHRI MALYADRI SRIRAM:
SHRI A. ARUNMOZHITHEVAN:

Will the Minister of STEEL be pleased to state:

(a) whether itis a fact that the Rashtriya Ispat Nigam
Limited (RINL), Visakhapatnam Steel plant has signed an
agreement with a South Korean firm to set up a special
steel plant in its premises and if so, the details thereof
including the salient features of the agreement and the
role and participation of the Visakhapatnam steel plant
therein;

(b) whether the Visakhapatnam Steel plant is
offering 3000 acres of land for this venture and if so, the
details thereof;

(c) the steps proposed to be taken by the
Government to safeguard the Visakhapatnam Steel Plant
properties and land for the long term needs of the country;

(d) whether the Government has initiated talks with
Japanese and Korean Steel companies for setting up of
a 5 MTPA Steel plant through a joint venture with RINL
and if so, the details thereof; and

* Since Shri Malyadri Sriram and Shri A. Arunmozhithvan were
not present, hence the Hon. Speaker asked the Hon. Minister to
lay the reply on the Table and allowed Shri Prahlad Singh Patel
to ask the supplementary question.
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(e) whether the proposed venture, entailing an
estimated Rs. 30,000 crore investment would produce
high end Steel meant for automotive and other sectors
aimed at imports substitution and if so, the details
thereof?

THE MINISTER OF STEEL (SHRI CHAUDHARY
BIRENDER SINGH): (a) to (e) A Statement is laid on the
Table of the House.

Statement
(a) No, Madam.

(b) and (c) The decision to allocate land in
possession with Rashtriya Ispat Nigam Limited (RINL) to
any outside entity rests with Government of India, which
factors in the interest of the company.

(d) and (e) National Steel Policy, 2017 seeks to
produce high quality steel and establish a technologically
advanced and globally competitive Steel Industry in India.
It is an ongoing endeavor of our steel companies and the
Ministry of Steel to encourage foreign investment, including
those from Japan and South Korea, in steel sector in India
especially for manufacturing high grade steel used in
Automotive sector, Petroleum & Gas sector (APl grade
steel) and Electrical sector (CRGO steel) etc.

[Translation]

SHRI PRAHLAD SINGH PATEL: Hon. Speaker | thank
you for having given me the opportunity to ask
supplementary questions ...(Interruptions) Through you, |
would like to know from the Minister that you have talked
about inviting foreign companies on the basis of National
Steel Policy, 2017 ...(Interruptions)

There is a huge deposit of iron ore in Chhatarpur
district in my constituency ...(Interruptions) Earlier it was
heard that the Steel Authority of India was preparing to set
up a plant there ...(Interruptions) Through you, | would like
to ask Hon'ble Minister whether the Government proposes
to set up any plant in backward areas like Bundelkhand,
where there is a large amount of iron ore? ...(Interruptions)

SHRI CHAUDHARY BIRENDER SINGH: Speaker
Madam, we have drawn up a plan to increase the capacity
to 300 million tonnes by 2030-31 under the National Steel
Policy, 2017. ...(Interruptions) Under this policy, two major
elements determine the facilities required for setting up
the steel plant - one is iron-ore and the other is coking
coal ...(Interruptions) coking coal is not available in a large
quantity in our country ...(Interruptions) We have to import

DECEMBER 31, 2018
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more than 80 percent of coking coal from abroad
...(Interruptions) on the other hand, good quality iron ore
which we can use in our country is not available in all the
areas ...(Interruptions)

It is true that today we have a capacity of 134 million
tonnes and we plan to increase the capacity of our installed
plant, whether it is from the private sector or the public
sector to achieve the target of 300 million tonnes by 2030.
...(Interruptions) Besides, there is a plan to set up new
plants. ...(Interruptions) but new plants will be installed
only where iron-ore as well as coking coal is available.
...(Interruptions)

Besides, there is another factor which is being
considered. If iron Ore and Coking Coal is not available
for any reason in a coastal area, then due to being on the
coast, our plants can import from outside and can remain
in profit ...(Interruptions)

Hon'ble member has stated that there is such
availability in his constituency ...(Interruptions) We can say
that if the area has the quality to make steel, then we can
explore it in some way. ...(Interruptions) As | said that
wherever we get the availability of Iron Ore and Coking
Coal to create a capacity of 300 million tonnes, we can
consider it. ...(Interruptions)

Private Universities

1263. SHRIMATI RITI PATHAK:
SHRI JUGAL KISHORE:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of Universities including Private
Universities and deemed universities in the country along
with the rankings thereof, on the basis of their performance,
State-wise including Tamil Nadu;

(b) the details of Universities recognized by the
University Grants Commission (UGC) on the basis of their
merits-demerits, location-wise;

(c) whether the Government has prescribed any
process to ascertain the merits-demerits and performance
of private Universities and if so, the details thereof;

(d) whether several proposals for setting up of
private Universities are pending with UGC and if so, the
details thereof along with the time by which these proposals
are likely to be approved; and
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(e) the steps taken by the Government to improve
the standard and quality of education being imparted by
the said Universities?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI PRAKASH JAVADEKAR): (a) to
(e) A Statement is laid on the Table of the House.

Statement

(a) At present, there are 892 Universities / Deemed
to be Universities in the country. Out of which 325 are
Private Universities and 125 are Deemed to be Universities.
All Higher Educational Institutions including Private
Universities and Deemed to be Universities are ranked by
National Institutional Rankings Framework (NIRF) based
on their performance which includes ‘Teaching, Learning
and Resources', 'Research and Professional Practices',
'‘Graduation Outcomes', 'Outreach and Inclusivity', and
'Perception’. State/UT-wise list of all Private Universities
and Deemed to be Universities that participated and ranked
in NIRF-2018 in various categories is available on NIRF's
website www.nirfindia.org.

(b) The location-wise details of UGC recognized
Universities are available on UGC's website
www.ugc.ac.in.

(c) Private Universities are regulated by the UGC
as per the provisions of the UGC (Establishment of and
Maintenance of Standards in Private Universities)
Regulations, 2003. In order to ascertain the quality and
performance of Private Universities, UGC conducts
inspection of every Private University with the help of its
Expert Committees consisting of a representative(s) from
the Statutory Council(s) concerned. These Committees
assess the fulfillment of minimum criteria in terms of
programmes, faculty, infrastructural facilities, financial
viability, etc. as laid down by the UGC and respective
Statutory Councils. In case any deficiencies are pointed
out, the Private Universities are asked to submit compliance
report in respect of the observations/suggestions of the
Expert Committees.

(d) No, Madam. Private Universities are established
by the Act of the State Legislatures concerned. UGC
includes the name of Private University in its list after
receipt of the State Act.

(e) UGC issued a Quality Mandate for all Higher
Educational Institutions including Private Universities to
improve the standard and quality of education. The UGC
issued the following 10 initiatives for all HEIs to achieve
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the above objectives:
(i) Induction programme for students.

(ii) Learning outcome-based curriculum framework
- revision of curriculum in regular intervals.

(iii) Use ICT based learning tools for effective
teaching-learning process.

(iv) Soft skills for students.

(v) Social and Industry connect for every Institution:
Every Institution shall adopt at least 5 villages
for exchange of knowledge and for the overall
social / economic betterment of the village
communities.

(vi) Examination reforms - test the concept, and
application; exit examinations.

(vii) Tracking of the student progress after completion
of Course.

(viii) Induction training for all new teachers, and
annual refresher training for all teachers - role
of the NRCs; and mandatory leadership /
management training for all educational
administrators.

(ix) Promoting quality research by faculty and
creation of new knowledge.

(x) Mentoring of non-accredited institutions, so that
every Institutions can get accreditation by 2022.

SHRIMATI RITI PATHAK: Hon. Speaker, Madam,
today is the last day of 2018. Today my question has been
listed at serial number three for the first time, | would like
to thank you ...(Interruptions)

Hon. Speaker, our country is progressing in every
field and striding forward under the leadership of the Prime
Minister of our country, respected Narendra Bhai Modi,
...(Interruptions) If we talk about education, several such
progressive measures have been taken including setting
up of several new universities, colleges, IIT and Kendriya
Vidyalayas to further enhance the level of education by
Minister of Human Resource Development, Respected
Prakash Javadekar Ji which did not happen in the last fifty
years. ...(Interruptions)

Madam, | believe that if such a work culture prevails,
that day is not far away, when our country will be considered
world Guru and we are very close to it. My question is
regarding the number of universities in the country
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including Private universities and Deemed universities?
Will Hon'ble Minister be pleased to state that.
...(Interruptions) What is their ranking state wise including
the state of Madhya Pradesh? This was a question in my
mind, so even after having done such a good job, | thought
I might ask this question ...(Interruptions)

SHRI PRAKASH JAVADEKAR: Hon. Speaker, Riti ji
has asked a very important question. The basic issue here
is that education is growing at a tremendous speed in our
country. ...(Interruptions) There are 892 universities in the
country. There are 325 private universities, 125 are Deemed
Universities; they are also private in a way ...(Interruptions)
Thus, there are about 450 private universities, 48 Central
Universities and 394 State Universities.

[English]
So, all put together, we are expanding.
[Translation]

There are about 40 million students studying and
undergoing training ...(Interruptions)

SHRIMATI RITI PATHAK: Hon. Speaker, | am fully
satisfied with the written and oral reply of the Hon'ble
Minister. ...(Interruptions) | would like to submit in the House,
through you that | come from parliamentary constituency
Sidhi and the people there have given me an opportunity
to represent them? ...(Interruptions) There are several
assembly constituencies in my parliamentary constituency,
which are predominantly Scheduled Tribes Assembly
constituency.

| would like to ask the Hon'ble Minister through you
whether some new measures have been taken and new
efforts have been made to improve the quality of education
in predominantly Scheduled Tribe areas? ...(Interruptions)
Besides, | also want to know about the number of proposals
regarding the establishment of private universities lying
pending with UGC? ...(Interruptions)

SHRI PRAKASH JAVADEKAR: Madam, this is a very
important question. The big thing here is that there are two
Central Universities 23 State Universities and 21 Deemed
Universities in Madhya Pradesh. The Government is
constantly making efforts to ensure that Aspirational districts
are those which have lagged behind in development and
70 new model degree colleges have been opened in 120
aspiring districts ...(Interruptions) Upgradation of 70 model
degree colleges has also been done and the results are
very encouraging ...(Interruptions) Secondly, we have made
constant efforts to overcome the shortage of teachers in
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technical engineering colleges and have recruited 1200
BE through Tech-V. Thus, the Government is constantly
striving to improve the quality of education. ...(Interruptions)

HON. SPEAKER: Shri Jugal Kishore (Jammu) - Not
present

SHRI BHAIRON PRASAD MISHRA: Hon. Speaker,
the universities for visually impaired people are also being
run amongst the private universities in the entire country.
Swami Ram Bhadracharya Divyang University is
operational in my area. ...(Interruptions) Hon'ble Minister
also belongs to that area. | would like to know from the
Hon'ble Minister and it was his special request that it
should be given the status of the Central University
...(Interruptions) It is the only university in the country which
works for the divyang and difficulties are being faced to
run it as a Private University. | would like to know about
the status of that proposal and the time by which it will be
given the status of Central University?

SHRI PRAKASH JAVADEKAR: Madam,
Rambhadracharya ji has set up a Vishwa Viklang
Vishwavidyalaya in Chitrakoot. Rambhadracharya is a great
human being who has done this work ...(Interruptions) He
is visually impaired and he is giving incentive world
discourses. Crores of rupees have received as a donation
from all over the world due to his discourses ...(Interruptions)
He put all this money in the university. There are
approximately five thousand students in this university. A
Proposal for granting the status of Central University to
this University is under consideration ...(Interruptions)

SHRI ANURAG SINGH THAKUR: Hon. Speaker,
Hon'ble Minister has said that about four crore students
are studying in 892 Universities. Even today, there is a
problem facing our country that India's name does not
figure in the world's first hundred universities.
...(Interruptions) The Government is constantly trying to
move forward in that direction, but only fifteen percent
children can get higher education. What measures have
been taken by the Government to ensure that India moves
forward and the students may get qualitative education. A
Central University was approved in my constituency in
2011 and about nine thousand canal land was given in
Dera. The NOC has also been given but despite making
NOC and land available, the wait has stretched from 2011
to 2018 today. One of the reasons for this was that the
previous Government did not make NOC available for five-
six years due to which this problem occurred
...(Interruptions)
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However, now all the formalities have been
completed. | want to ask Honorable Minister as to when
will the Central University open in Dera.

SHRI PRAKASH JAVADEKAR: It is true that it was
decided to set up the central university in Dharamshala
and Dera in Himachal. ...(Interruptions) | was the in charge
of Ministry of Environment. We granted the permission, but
despite giving permission, NOC was not available.
Therefore, it got delayed. ...(Interruptions) but now the
whole process has progressed. The amount has been
released for Dera and preparations are being made to lay
the foundation stones in both Dera and Dharamsala
...(Interruptions) The process is in the final stage and as
soon as the process is completed, the foundation stone
will be laid. ...(Interruptions)

SHRI NISHIKANT DUBEY: Hon. Speaker, Smiriti Irani
Ji and our Chief Minister Raghuvar Das had made an
announcement in 2015 regarding setting up Sanskrit
University in Devghar. Since 2015, it is 2018 today.
...(Interruptions) It is the last day today. ...(Interruptions)
2019 is merely a day away. | would like to ask the Hon'ble
Minister through you that the only Sanskrit University which
was going to be set up in Jharkhand and the
announcement for which was made by your former minister
...(Interruptions) what is the status, will it be opened or
not? ...(Interruptions)

SHRI PRAKASH JAVADEKAR: Today there are four
Sanskrit universities in the country, but they are deemed
to be private universities. The proposal to recognize him
as Central University is under consideration and Hon'ble
Member has also spoken about college ...(Interruptions) It
is not a university, it is a college. The proposal of giving
more funds and facilities for the same is in the final and
advanced stage ...(Interruptions)

HON. SPEAKER: You may get Sanskrit University
set up, but may not be able to ensure good behaviour. |
am sorry to say that.

SHRI JAGDAMBIKA PAL: Madam Speaker, | am
very grateful to you for having given me the chance to ask
supplementary questions on an important question.
...(Interruptions) The Ministry of HRD has done a lot of
work in the field of higher education ...(Interruptions)
Whether it is lITs or I..LM. — it has been decided to open
these institutes in the states which did not have any such
Institute and the campus are being set up. Similarly, there
is a State University in Siddhartha Nagar, the birthplace of
Gautam Buddha. ...(Interruptions) However, the State
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Government has proposed that it is the birthplace of
Gautam Buddha. The followers of Buddhism come there,
therefore, for all those people from 32-33 countries following
Buddhism, ...(Interruptions) whether it is Tamil, Buddhist,
Nepalese or Chinese - the proposal has been forwarded
for all these languages to Government of India
...(Interruptions) Whether Hon'ble Minister will approve the
proposal for teaching those subjects in the University of
Siddharth Nagar so that we may impart education to the
followers of Buddha? ...(Interruptions)

SHRI PRAKASH JAVADEKAR: This is a very good
suggestion. ...(Interruptions)

[English]
this is a suggestion for action.

SHRIMATI ANJU BALA: Thank you Hon. Speaker,
you gave me the opportunity to ask the question
...(Interruptions) | want an information from the Hon'ble
Minister and | want to give a small suggestion
...(Interruptions) Whether Hon'ble Minister propose to make
Yoga compulsory in all schools and colleges in the coming
time? ...(Interruptions)

SHRI PRAKASH JAVADEKAR: There is no need to
make Yoga compulsory. It is spreading at tremendous
speed. ...(Interruptions) All people are working for Yoga
and many schools have a period of physical education
and physical education encompasses Yoga.
...(Interruptions)

[ENGLISH]

Availing of Services by Non-Insured Persons from
ESIC Hospitals

1*264. KUNWAR HARIBANSH SINGH:
SHRI ASHOK SHANKARRAO CHAVAN:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether the Government/ Employees' State
Insurance Corporation (ESIC) has decided to allow non-
insured persons to avail medical services from ESIC
hospitals and if so, the details along with the aims and
objectives thereof;

(b) the terms and conditions laid down for providing
such services to the non-insured persons;

(c) whether the Government is aware of the acute
shortage of specialist/super specialist doctors, Paramedical
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& Nursing cadre and various other categories in ESIC
hospitals across the country;

(d) if so, the details thereof and the reasons therefor
along with the corrective measures taken/being taken by
the Government to fill up the vacancies in a time-bound
manner; and

(e) whether ESIC proposes to enhance the
exemption limit for payment of employee's, share of
contribution from Rs. 137 to Rs. 176 and if so, the details
thereof and the reasons therefor?

[Translation]

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI SANTOSH KUMAR
GANGWAR): (a) to (e) A Statement is laid on the Table of
the House.

Statement

(a) and (b) With the objective of better utilization of
under-utilized ESIC hospitals, Employees' State Insurance
Corporation (ESIC) in its 175th meeting held on 18.09.2018,
has taken a decision to allow Non-Insured Persons to
avail medical services from under-utilized ESIC Hospitals
at Alwar (Rajasthan), Bihta (Bihar) and
Gulbarga(Karnataka). Moreover, ESI Corporation in its
176th meeting held on 05.12.18 has decided to provide
medical services to Non-Insured Persons from its
underutilized hospitals at Bareilly & Varanasi too. Through
this scheme, it is aimed at optimal utilization of existing
infrastructure. As a Pilot Scheme for one year, ESI
Corporation in its meeting dated 05.12.2018 has decided
to levy user charges on non-Insured Persons availing
medical services from these hospitals. It is proposed to
levy user charges, as per following terms & conditions:

* OPD consultation @ Rs.10/- per consultation
e IPD @ 25% of CGHS package rates.
e Medicines as per actual

(c) Yes, Madam.

(d) Regular recruitment in respect of vacancies in
the cadre of GDMO, Specialist, Super Specialist, Teaching
Faculty has already been initiated as follows:-

ESIC has already advertised on 21st December,
2018, 2360 vacancies for Paramedical & Nursing cadre
posts in 21 States. Similarly, advertisement has been
released on 24th December, 2018 for filling up 257 posts
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of Specialist Gr. Il (Junior Scale) and 72 posts of Specialist
Gr. 1l (Senior Scale- Super Specialties) in 19 States.

(e) The proposal for Amendment to Rule 52 of ESI
(Central) Rule, 1950 for enhancement of exemption limit
for payment of employee's share of contribution from
Rs.137 to Rs.176 per day was placed before the ESI
Corporation in its 176th meeting of ESI Corporation held
on 05.12.2018 and the same was approved, keeping in
view the rise in the National Floor Level Minimum Wages
to Rs. 176.

KUNWAR HARIBANSH SINGH: Hon. Speaker,
Employees State Insurance Scheme is a multidimensional
social security system in India which provides social security
and safety to the working people employed in organised
sector in emergency situations like illness, maternity, death
or disability due to injury at workplace and professional
hazards ...(Interruptions)

Hon. Speaker, | would like to know from Hon Minister
about the steps taken or proposed to be taken by
Employees State Insurance Corporation to improve the
quality of dispensaries and hospitals so that their hospitals
may be of the same standard as private hospitals
...(Interruptions)

SHRI SANTOSH KUMAR GANGWAR: Hon'ble
Speaker, question put by hon'ble member is justified and
it is true that there are 700 district centres in the country.
...(Interruptions) At present, there are hospitals in only 151
districts and there are dispensaries in nearly equal number
of districts. ...(Interruptions) | agree with you. This is really
a big step ...(Interruptions) Our government is very active
in this matter and the respected Prime Minister has said
that we should have a hospital in all the District centres.
Our information is that there is a shortage of doctors and
subordinate staff in hospitals ...(Interruptions) So we have
taken this decision now and recruited about 5000 doctors
and subordinate staff. ...(Interruptions) These appointments
are likely to be made by February. Apart from this, if there
is any suggestion, we will work on it to implement it.
...(Interruptions)

KUNWAR HARIBANSH SINGH: Hon. Speaker, |
would like to know from the Hon'ble Minister that if the
Employees State Insurance Corporation hires super-
specialty practitioners trained in India and abroad to treat
the seriously ill patients in its hospitals? ...(Interruptions) If
so, then what are the details thereof? If not, what are the
reasons therefor and what remedial measures are being
taken by the Government in this regard? ...(Interruptions)
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SHRI SANTOSH KUMAR GANGWAR: Hon'ble
Speaker, Madam, we have decided about super-speciality
treatment and super-speciality treatment is provided to the
employees who need it either at the hospitals or at the
places where it is available. ...(Interruptions) | can only say
that we are paying special attention to this. ...(Interruptions)
We have reduced the eligibility limit with respect to patients,
employees after considering the issue in the meeting of
the Corporation ...(Interruptions) Now in six months, if an
employee only works for 78 days, he is also given super-
speciality treatment. ...(Interruptions) | just want to say that
we do whatever we need to do to get the best possible
treatment. ...(Interruptions)

HON. SPEAKER: Shri Ashok Shankarrao Chavan -
Not present

SHRI BIDYUT BARAN MAHTO: Hon. Speaker, | would
like to ask slightly different question. ...(Interruptions)
Adityapur industrial area is a very big industrial belt and
there are only 100 beds in ESI hospital, whereas there are
approximately 5 lakh 62 thousand IPs in this area
...(Interruptions) | want to ask the Hon'ble Minister whether
there is a proposal to increase the capacity to 200 beds
for the treatment of so many workers? ...(Interruptions)

SHRI SANTOSH KUMAR GANGWAR: Hon. Speaker,
Madam, as Hon'ble Member has stated and if there are 5
lakh workers in that area, we will surely open 200 bed
hospital there. ...(Interruptions)

SHRI C.R. PATIL: Hon. Speaker, Madam, through
you, | would like to say that around 150 bed hospital was
sanctioned in Surat about a year and a half ago.
...(Interruptions) Tender was also issued, but the work has
not started, even today ...(Interruptions) By when will that
work be started and by what time it will be completed?
Hon'ble Minister may please provide information about
this. ...(Interruptions)

SHRI SANTOSH KUMAR GANGWAR: Hon'ble
Speaker, Madam, | will inform Hon'ble Member very soon
about whether the work has started or not. ...(Interruptions),
if necessary, | will go to Surat to oversee it and will provide
information after the survey. | will accompany the hon'ble
member to that hospital. ...(Interruptions)

HON. SPEAKER: Quartan No. 265, Shri Ram Kumar
Sharma - Not present

...(Interruptions)
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[English]
HON SPEAKER: Hon. Minister.
...(Interruptions)

[Translation]

Trade Barriers

*265. *SHRI RAM KUMAR SHARMA: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether each country of the world needs to
remove its trade barriers in the current time/scenario for its
economic growth;

(b) if so, the reaction of the Government thereto;

(c) whether India has also reduced trade barriers
during the last four years in order to meet the requirement
of economic growth; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRIES (SHRI C.R.
CHAUDHARY): (a) to (d) A Statement is laid on the Table
of the House.

Statement

(a) and (b) The lowering of trade barriers generally
facilitates trade growth between nations. This could promote
economic growth through enhanced economic opportunity,
create jobs and lead to enhanced consumer welfare.

(c) and (d) India addresses trade barriers through
economic engagement and negotiations in the bilateral,
plurilateral and multilateral forums. During last four years,
on the ftariffs side, the expanded India-Chile Preferential
Trade Agreement (PTA) has entered into force since 16
May, 2017 and the fourth round of the Asia Pacific Trade
Agreement (APTA) is being implemented since 1st July,
2018. India also negotiates and raises concerns on non-
tariff measures from time to time, including Sanitary and
Phyto-sanitary measures (SPS) and Technical Barriers to
Trade (TBT) at the World Trade Organisation (WTO) and
in bilateral / regional /multilateral forums.

*Since Shri Ram Kumar Sharma was not present hence the Hon.
Speaker asked the Hon. Minister to lay the reply on the Table
and allowed Shri Rattan Lal Kataria to ask the supplementary
question.
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[Translation]

SHRI RATTAN LAL KATARIA: Hon. Speaker Madam,
| want to know, through you, from the Hon. Minister that
whether the trade war between the United States and
China is affecting India's economy? ...(Interruptions)
Although the price of crude oil has come down in our
country and inflation has also been controlled, our economy
has got some relief. ...(Interruptions)

| would like to know from the Honorable Minister that
we cannot strengthen our country's economy without export.
What steps the Government is taking to increase the export
from the country? ...(Interruptions)

SHRI C.R. CHAUDHARY: Hon. Speaker Madam,
Hon. Member has raised a good question about as to how
the country can increase its exports? China and America
are far ahead in trade, the honorable Member has asked
several questions in this regard that as to how India can
compete with them or as to what is its impact on India
...(Interruptions)

Foreign trade is the most important for any country
today. ...(Interruptions) Our Foreign Trade has been back
on its track since last two years ...(Interruptions) Today our
merchandise export is equivalent to 303 billion US dollars.
Similarly, export of the services is equivalent to 186 billion
dollars ...(Interruptions) India's contribution in export of
world is 2.2 percent. ...(Interruptions) So we want India's
exports to grow ...(Interruptions) Hon'ble Prime Minister
has initiated many schemes to increase country's exports...
(Interruptions) More and more investments should come to
India through 'Make in India' and manufacturing should be
done under the joint venture so that we can export those
products to other countries ...(Interruptions) | would like to
inform the Members that our exports in the last two years
have increased more than 17 percent. ...(Interruptions)
Our export is increasing ...(Interruptions) There is ease of
doing business ...(Interruptions) When we came to power,
India was at 142nd rank in Ease of Doing Business but
with the efforts of the Hon. Prime Minister and various
Department after more than four years now according to
the recent report of the World Bank in relation to ease of
doing business, we are at 77th place ...(Interruptions) In
this way, India has improved its position in the Ease of
Doing Business ...(Interruptions) All types of relief that can
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be given to increase the export, is being given
...(Interruptions) There are Special Economic Zones to
enhance the export. ...(Interruptions) More importance
should be given to them. ...(Interruptions) There are many
schemes for this - Merchandise Exports from India Scheme
and Service Exports from India Scheme. ...(Interruptions)
Now there is Trade Infrastructure for Export Scheme (TIES)
also. ...(Interruptions) There is trade infrastructure for export
service for development, transportation and setting up
infrastructure ...(Interruptions) This is the latest.
...(Interruptions) India's expenditure over the logistics comes
up to 14-16 % .A logistic department has been set up in
the Commerce Department to reduce it. In the US the
logistics cost is 9%, whereas our average cost is 14-16%.
Measures are being taken to reduce this ...(Interruptions)
Through initiatives taken under the leadership of Hon'ble
Prime Minister, our exports will increase in the coming
time ...(Interruptions) 1 would like to ensure the honorable
member that Exports will increase in future ...(Interruptions)

[English]

SHRI SHIVKUMAR UDASI: | would like to know from
the hon. Minister as to how many free-trade agreements
have been effected as far as agricultural commodities,
which have been grown in this country, are concerned.
What is its impact? How many cases are there in the
World Trade Organisation in this regard? On what basis,
the Government is going to take action? It is because the
agriculture should not suffer in this country.

[Translation]

SHRI C.R. CHAUDHARY: Hon. Speaker Madam, |
would like to request the Hon'ble member through you that
he is specially concerned about agriculture trade.
...(Interruptions) every country is using trade barriers to
promote their goods. ...(Interruptions) These are tariff
barriers and non-tariff barriers. ...(Interruptions) Tariff
barriers are usually the duties which they increase several
times. ...(Interruptions) For this reason import of goods
from another country reduces ...(Interruptions) Under the
non-tariff barrier, specially for goods, there are Technical
Barrier to the Trade and S.P.S. - Sanitary and Phytosanitary.
...(Interruptions) You have raised a right query in this regard
that our agricultural produce which is being exported is
rejected on the basis of sanitary and Phytosanitary and it
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is said that there is more quantity of chemical residuals in
them. ...(Interruptions) They have their internal standards.
...(Interruptions) They want the goods according to their
own standards. ...(Interruptions) We face difficulties if we
cannot supply goods as per their standards. ...(Interruptions)
Thus, many countries impose their restrictions on
agricultural produce such as Basmati Rice, and tea etc.
...(Interruptions) This is affecting the country. ...(Interruptions)

As far as Free Trade Agreement is concerned, about
which a question has been raised ...(Interruptions) We
have signed 15 trade agreements with various countries
...(Interruptions) Out of which there are ten Free Trade
Agreements and tbere are five Comprehensive Economic
Partnership Agreements and eight agreements are under
consideration. ...(Interruptions) Now the latest agreement
is the Asia Pacific Trade Agreement - APTA. ...(Interruptions)
Another agreement is being signed with Chile.
...(Interruptions) It has been signed in 2017. ...(Interruptions)

| urge you that food and agriculture produces are
often rejected on the basis of sanitary and phytosanitary
as they contain residuals more than permissible limit in
them. ...(Interruptions) for this reason they are rejected.
...(Interruptions) This issue of residuals in Basmati rice is
being raised in Europe. ...(Interruptions) We are sorting
this out. ...(Interruptions) We raise our voice in WTO also
that our standards are upto the mark. ...(Interruptions)
Thanks.

HON. SPEAKER: Shri Kailash N. Singh Deo.
Not present.
Shri Jagdambika Pal.
[English]
Minimum Wages for Domestic Workers

1*266. SHRI JAGDAMBIKA PAL:
SHRI KALIKESH N. SINGH DEO:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether the Government has classified/proposes
to classify domestic work as scheduled employment under
the Minimum Wages Act;

(b) if so, the details thereof along with the per hour,
per day and per month minimum wages fixed for domestic
workers in the country, State-wise;
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(c) if not, the reasons for excluding domestic workers
out of the purview of the Minimum Wages Act;

(d) the number of persons working as domestic
workers in the country and the average wages earned,
State-wise; and

(e) whether the Government has data on the working
conditions of domestic workers such as working hours,
weekly leaves, etc., if so, the details thereof and if not,
whether the Government proposes to collect such data
and if so, the details thereof?

[Translation]

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI SANTOSH KUMAR
GANGWAR): (a) to (e) A Statement is laid on the Table of
the House.

Statement

(a) to (e) Under the provisions of the Minimum Wages
Act, 1948, both Central and State Governments are
appropriate Governments to fix, review and revise the
minimum wages of the workers employed in the scheduled
employments under their respective jurisdictions. Rates
fixed in the Central sphere are applicable to establishments
under the authority of Central Government viz. railway
administration, mines, oil-fields, major port or any
corporation established by a Central Government.
Domestic Workers falls under the purview of State sphere,
wherein, the State Governments as the appropriate
Governments are empowered to include Domestic Workers
in the Scheduled Employment to ensure the minimum
wages to them. The range of minimum wages as per
available information in this Ministry fixed by the various
State Governments/UTs is given at Annexure.

There is no centralized data on domestic workers.
The State Governments of Andhra Pradesh, Bihar,
Jharkhand, Karnataka, Kerala, Odisha, Rajasthan, Haryana,
Punjab, Tamilnadu and Tripura have included domestic
workers in the schedule of Minimum Wages Act, 1948 and
workers are entitled to file cases before the concerned
authorities in case of any grievance in this regard. The
Ministry of Labour and Employment is contemplating to
formulate a National policy on Domestic Workers which is
at the draft stage.
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Annexure
Category wise variation in Minimum Wages per day in All States as on 01.11.2018 (Provisional)
SI. No. State/UT Categories

Unskilled Semi Skilled Skilled Highly Skilled
Min. Max. Min. Max. Min. Max. Min. Max.
1 2 3 4 5 6 7 8 9 10
Central Sphere 321.00 558.00 328.00 617.00 356.00 679.00 389.00 738.00
1 Andhra Pradesh 69.27 - - - - - - 895.83
2 Arunachal Pradesh 150.00 170.00 160.00 180.00 170.00 190.00 - -
3 Assam 244.56 - 285.32 - 356.65 - 458.55 -
4 Bihar 181.00 197.00 188.00 206.00 232.00 251.00 282.00 308.00
5 Chhattisgarh 234.00 325.00 249.95 350.00 242.79  380.00 338.00 410.00
6 Goa 307.00 465.00 321.00 465.00 386.00  465.00 418.00 465.00
7 Guijarat 100.00 276.00 105.00 284.00 115.00  293.00 - -
8 Haryana 326.82 - 343.17 360.32 378.34 397.26 417.12 -
9 Himachal Pradesh 184.87 210.00 199.12 227.00 228.37 25417 242.40 314.50

10 Jammu and Kashmir  225.00 350.00 - 400.00 - - -

11 Jharkhand 229.90 240.85 - 317.49 - 366.75 -
12 Karnataka 262.40 - - - - - - 607.32
13 Kerala 287 510 289.70 498.00 278.60 533 284.60 556.00
14 Madhya Pradesh 283.65 - 316.65 - 369.65 - 419.65 -
15 Maharashtra 180.00 315.49 - - - - - -

16 Meghalaya 189.00 201.00 - 212.00 - 235.00 -

17 Manipur 273.00 248.00 - 225.00 - - -

18 Mizoram 270.00 300.00 - 370.00 - 460.00 -
19 Nagaland 115.00 - 125.00 - 135.00 - 145.00 -
20 Odisha 200.00 - 220.00 - 240.00 - 260.00 -
21 Punjab 311.12 - 341.12 - 375.62 - 415.32 -

22 Rajasthan 207.00 217.00 - 227.00 - 277.00 -
23 Sikkim 300.00 - 320.00 - 335.00 - 365.00 -
24 Tamil Nadu 182.73 - - - - - - 505.10
25 Tripura 179.96 359.00 197.42 389.00 220.76  419.00 325.00 630.84
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1 2 3 4 5 6 7 8 9 10

26 Uttarakhand 200.00 272.12 231.54 291.54 235.31 310.96 249.23 $56.35
27 Uttar Pradesh 228.07 284.63 260.65 313.10 - 310.78 350.72 324.90-
28 West Bengal 211.00 278.00 232.00 306.00 255.00  337.00 370.00 -
29 Andaman and 437.00 - 494.00 579.00 - 637.00

Nicobar Islands
30 Chandigarh 350.00 - 356.00 359.00 367.00 376.00 391.00
31 Dadra and 277.70 - 285.70 - 293.70 - -

Nagar Haveli
32 Daman and Diu 287.50 - 295.50 - 303.50 - -
33 Delhi 538.00 - 592.00 - 652.00 - -
34 Lakshadweep 314.80 - 339.80 - 364.80 - 389.80
35 Puducherry 55.00 255.00 - - -
36 Telangana 69.27 - - - - 413.63

SHRI JAGDAMBIKA PAL: Hon. Speaker Madam, in
reply to this question has acknowledged that there is no
centralized data available with the Government of India
...(Interruptions) State-wise figures regarding household
workers and domestic servants working in the different
states of the country are not available with them
...(Interruptions) It is obvious that this important question is
regarding the exploitation of domestic workers and servants
...(Interruptions) That's why, | have asked this question
through you. ...(Interruptions) On the one hand, the Central
Government fixes minimum wages of unskilled workers
Rs. 321 ...(Interruptions) In Haryana it is Rs.326 Sikkim it
is Rs. 300 Andaman and Nicobar Islands it is Rs. 437 and
in Chandigarh it is Rs.350.

Hon. Speaker Madam, they will say that this is a
state subject but in his reply Hon. Minister has
acknowledged that the Ministry of Labour and Employment
is considering on formulating a National Policy on Domestic
workers. It is clear that our Government is concerned
about domestic workers ...(Interruptions) Exploitation of
domestic servants is done in the form of wages, sexual
harassment and by other methods. Even they are killed.
If Government is considering to give protection to them
then the first task should be to collect centralized data
about them. Whether the Honorable Minister will ask states
to collect data in this regard? ...(Interruptions) After obtaining

Rates for unskilled workers for Assam and West Bengal exclude Tea garden workers.

those data, what is the term of reference of the draft on
which the Government is working? What action will the
Minister proposes to take to benefit the workers who do
not come under the Minimum Wages Act, 19487
...(Interruptions)

SHRI SANTOSH KUMAR GANGWAR: Madam,
Hon'ble Member has asked a good question. It is true that
there are 9 central PSUs, NHAI, Railways, Ports etc come
under Central Government. The Central Government
decides the minimum wages of their workers, for the rest
of workers it is decided by the state Governments and
domestic workers come under it only ...(Interruptions) 1
would like to state that Andhra Pradesh, Bihar, Jharkhand,
Karnataka, Kerala, Odisha, Rajasthan, Haryana, Punjab,
Tamil Nadu and Tripura have brought Domestic Workers
under the Minimum Wages Act. Under the range of
minimum wages of all the states, as Hon'ble members
were saying, we are formulating a draft policy in this
regard ...(Interruptions) This draft National Policy is under
consideration. There will be a provision for domestic
workers to register themselves with the State Labour
Department in this National Policy. They will have the right
to make their association or union. Protection will be
provided to them under Minimum Wage and Social
Security. ...(Interruptions) There will also be a mechanism
for regulating the placement agency. Suggestions have



27 Oral Answers to Questions

been sought from the common citizens on this policy and
whatever suggestions are coming up, they are being
implemented. ILO Convention 189, relates to descent work
for domestic workers is being studied in this regard. |
would like to assure that workers' organizations, employers
and their representatives are being consulted.
...(Interruptions) Concerns expressed by honorable Member
will be addressed properly in consultation with all the
State Governments. Government of India will make a draft
policy very soon. Our Government is concerned about this
and Hon. Prime Minister also wants that protection and
good facilities should be given to them. The Government
will implement the suggestions given by Hon. Member in
this regard. ...(Interruptions)

SHRI JAGDAMBIKA PAL: Hon. Speaker Madam, |
thank the Hon'ble Minister, through you that our Government
is concerned about the security of the future of domestic
workers, whether it is about their wages under the Minimum
Wages Act ...(Interruptions)

Madam, Hon'ble Minister comes from Uttar Pradesh
and now in his reply, he said that Minimum Wages Act,
1948 has also been implemented in Andhra Pradesh,
Bihar, Jharkhand, Karnataka, Kerala, Odisha, Rajasthan,
Haryana, Punjab, Tamil Nadu and Tripura in regard to
domestic workers so that they got security ...(Interruptions)
Will the Hon'ble Minister also ask Uttar Pradesh
Government, that domestic workers of Uttar Pradesh will
also be brought under the Minimum Wages Act, 1948 like
other states? ...(Interruptions) Through you, | would like to
know that the Ministry of Labour is implementing a lot of
schemes for the workers of the country, like provision of
Rs. 2 lakh in case of accident, Rs 15 thousand on birth of
daughter and Rs.12 thousand on birth of son to a worker
and Rs.3 thousand are credited in his account on the day
the registration is made. This scheme is applicable to all
the workers of the country ...(Interruptions) Workers of
MNREGA, workers in villages and cities, houses, shops
and hotels, who have not yet been covered under Minimum
Wages Act ...(Interruptions) Whether all schemes of the
Labour Ministry of the Government of India, which provides
security, financial assistance, provide Rs. 55 thousand for
the daughter's marriage will also be implemented for these
workers. Millions of domestic workers of the country will be
thankful to the Government. ...(Interruptions)

SHRI SANTOSH KUMAR GANGWAR: Madam, |
agree with the suggestions of the Honorable Member, but
as we all know, we are working to convert 40 Labour Laws
into four labour codes ...(Interruptions) Minimum Wage
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Code is one of them and it is in first phase and it is in the
final stages. In this code we have codified the existing four
labour laws ...(Interruptions) After passing of this code, the
entire labour force will have the legal right to get minimum
wages. | would like to inform the Honorable Member that
we are in constant touch with the Labour Minister of Uttar
Pradesh and they agree with our every suggestion
...(Interruptions) As | told you that the Wage Code is
becoming a new code which will be implemented in our
country universally. It is true that Uttar Pradesh is not
included in the list which we had mentioned but if we
receive any complaint in this regard from any part of Uttar
Pradesh, it will be addressed. ...(Interruptions)

WRITTEN ANSWERS TO QUESTIONS
[English]

Indian Institutes of Technology

*267. DR. UDIT RAJ: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the total number of Indian Institutes of
Technology (IITs) in the country, as on date;

(b) out of the total number of IITs posts, teaching as
well as non-teaching, the number of posts earmarked for
Scheduled Caste/Scheduled Tribe (SC/ST) category;

(c) whether all the posts earmarked for SC/ST
category have been duly filled up;

(d) if so, the details thereof, lIT-wise and if not, the
reasons for not filling up those posts; and

(e) whether post-based roster is implemented in all
IITs and if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI PRAKASH JAVADEKAR): (a) to
(e) At present, there are 23 Indian Institutes of Technology
(IITs) functioning in various parts of the country. lITs strive
to maintain a faculty-student ratio of 1:10 and non-faculty-
student ratio of 1.1:10. Since the strength of faculty is
linked with the strength of students, the actual sanctioned
strength of faculty and non-faculty fluctuates from time to
time depending upon the number of students enrolled. As
on date, the sanctioned strength of faculty in all the 23 lITs
is 8856, against which, 6043 faculty are in position and
2813 are vacant. Of the 6043 faculty in position in the lITs,
149 are from the Scheduled Castes (SC), and 21 from
Scheduled Tribes (STs). The total sanctioned strength of
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non-faculty posts in IITs is 9465 out of which 1125 posts
are reserved for SCs and 520 for STs. Against this, 888
posts are filled up by SC candidates and 275 by the STs.
The IITs-wise position of faculty and non-faculty staff is
given at Statement-l and Il respectively.

IITs follow flexible cadre system for appointment of
faculty. Therefore, the sanctioned strength of faculty at
different grades i.e. Professor, Associate Professor and
Assistant Professor is not fixed. Under the flexible cadre
system, |ITs are free to recruit any grade of faculty,
depending upon requirement, availability of eligible
candidates subject to the condition that the overall strength
will not exceed the standard ratio of 1:10.

PAUSHA 10, 1940 (Saka)
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Reservation in appointment of faculty in lITs is
available only at entry level post of Assistant Professors
and Lecturers in Science and Technology subjects. For
faculty posts in subjects other than science and technology
e.g. Humanities, Social Science and Management as well
as non-faculty posts, reservation at standard rate of 15%,
7% % and 27% for Scheduled Castes (SCs), Scheduled
Tribes (STs) and Other Backward Classes (OBCs)
respectively is fully applicable.

All the IITs maintain reservation roster and publish
rolling advertisement on their website giving full details
about percentage of reservation, relaxation etc. lITs also
conduct special recruitment drives to fill up the vacant
posts including posts earmarked for SCs and STs.

Statement-I

Details of Faculty in respect of IITs

SI. No. Institute Name Sanctioned posts Posts earmarked for Posts tilled
SC ST SC ST
1 2 3 4 5 6 7

1. lIT-Kharagpur 1203 * * 8 0
2. |IT Bombay 1034 5 0
3. |IT Madras 800 13 2
4. T Delhi 776 10 2
5. IIT Kanpur 694 3 0
6. |IT Roorkee 745 10 2
7. NIT Guwahati 596 16 3
8. |IIT BHU 556 19 3
9. T Jodhpur 90 2 0
10. IIT Ropar 150 4 0
11. T Indore 150 20 0
12. IIT Patna 155 6 0
13. IIT Gandhinagar 160 1 0
14. IIT Hyderabad 254 6 1
15. IIT Bhubaneswar 170 4

16. 1T Mandi 125 0 0
17. NIT(ISM) Dhanbad 711 29 6
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1 2 3 4 6
18. IIT Jammu 93 1 0
19. |IIT Tirupati 93 2 1
20. |IT Palakkad 93 4 0
21. lIT Dharwad 93 1 1
22. |IT Goa 45 1 0
23. |IT Bhilai 70 2 0
Total 8856 149 21

* lITs follow flexible cadre system for appointment of faculty and hence the sanctioned strength of faculty is not fixed.

Details of Non-Faculty in respect of IITs

Statement-ll

Sl. No.Institute Name Sanctioned Posts earmarked for Posts filled Posts vacant

posts SC ST SC ST SC ST

2 3 4 5 6 7 8 9
1. lIT-Kharagpur 1323 189 89 146 46 43 43
2. |IT Bombay 1098 136 89 88 49 48 40
3. lIT Madras 874 94 27 70 25 24 02
4. |IT Delhi 854 128 64 117 13 11 51
5. IIT Kanpur 771 145 17 136 16 9 1
6. |IT Roorkee 902 150 68 124 14 26 54
7. IIT Guwahati 608 46 63 34 53 12 10
8. IIT BHU 612 60 28 57 22 13 6
9. IIT Jodhpur 99 12 04 08 1 4 3
10. IIT Ropar 190 13 04 . 08 01 05 03
11. IIT Indore 127 09 10 07 08 02 02
12. lIT Patna 172 15 03 14 03 01 00
13. IIT Gandhinagar 158 10 05 09 03 01 02
14. IIT Hyderabad 281 27 09 07 01 20 08
15. IIT Bhubaneswar 123 08 09 06 02 02 7
16. IIT Mandi 99 12 2 4 0 8 2
17. 1IT(ISM) Dhanbad 562 46 23 45 18 01 05
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1 2 3 4 5 6 7 8 9
18. IIT Jammu 102 04 01 0 0 04 01
19. |IT Tirupati 102 05 01 05 0 0 01
20. IIT Palakkad 102 04 01 03 0 01 01
21. |IT Dharwad 102 04 01 0 0 4 1
22. |IT Goa 102 04 01 0 0 4 1
23. |IT Bhilai 102 04 01 0 0 4 1

Total 9465 1125 520 888 275 247 109

Setting up of Bio-CNG Plants

*268. SHRIMATI RAKSHATAI KHADSE: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether the Government proposes clean energy
by launching a scheme to produce Bio-CNG by setting up
plants with agri-waste;

(b) if so, the details thereof; and

(c) whether the Government proposes to establish
more modernised refineries to produce ethanol and if so,
the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI DHARMENDRA
PRADHAN): (a) and (b) Government is promoting the use
of Compressed Bio Gas (CBG) generally known as Bio-
CNG, which is purified and compressed biogas, produced
through a process of anaerobic decomposition from various
waste / biomass sources including agri-waste. In this
direction, Oil PSUs have launched 'Sustainable Alternative
Towards Affordable Transportation' i.e. 'SATAT' initiative.
Under this initiative, Public Sector Oil Marketing Companies
(OMCs) and GAIL have invited Expression of interest (EOI)
to procure CBG from potential entrepreneurs for
establishment of 5000 CBG plants across the country with
an estimated production of 15 MMT CBG per annum by
2023. OMCs and GAIL have offered Rs 46/- per kg delivered
price for procurement of CBG.

(c) In December, 2014, the Government allowed
Second Generation (2G) route for procurement of ethanol.
Oil PSUs have planned to establish 2G Ethanol bio-
refineries across the country. They have also entered into
Memorandums of Understanding (MoUs) with State

Governments and Technology Providers for setting up five
2G ethanol bio-refineries. On 25.12.2016, foundation stone
of the first 2G ethanol bio-refinery to be set up by Hindustan
Petroleum Corporation Limited in Bathinda, Punjab, has
been laid. Groundbreaking ceremony for 2G Ethanol bio-
refinery of Bharat Petroleum Corporation Limited in
Bargarh, Odisha, has been held on 10.10.2018.

Promotion of Traditional Art
and Culture

*269. SHRI RAJEEV SATAV:
SHRI DHANANJAY MAHADIK:

Will the Minister of CULTURE be pleased to state:

(a) whether the Government is finding it difficult to
preserve art and traditional culture in the country;

(b) if so, the details thereof and the efforts being
made by the Government to take rich Indian art, culture
and heritage forward along with the funds sanctioned in
this regard during the last three years, State/UT-wise
including Tamil Nadu, Gujarat and Maharashtra;

() whether NGOs/various agencies are also
involved/being involved in the venture and if so, the details
thereof including the details of financial assistance, if any,
given to them during the last three years and the current
year;

(d) whether the Government has sanctioned special
fund to States to develop and promote traditional culture
and if so, the details thereof; and

(e) the other steps taken by the Government
including formulation of schemes for preservation and
promotion of languages, traditional art, folk art, folk dance,
tribal art, tangible and intangible cultural heritage nationally
and internationally?



35 Written Answers

THE MINISTER OF STATE OF THE MINISTRY OF
CULTURE AND MINISTER OF STATE IN THE MINISTRY
OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(DR. MAHESH SHARMA): (a) No, Madam. The Ministry
does not face difficulty in preserving art and culture of the
country, which is an ongoing process of accomplishing its
mandate through its organizations spread across the
country.

(b) Ministry of Culture has no State specific
schemes. Hence no fund is directly released to the States.

DECEMBER 31, 2018
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(c) No centralized information regarding NGOs/
various agencies is maintained. However, the available
information is at enclosed Statement-I.

(d) No, Madam.

(e) Ministry of Culture is running various schemes
for preservation and promotion of languages, traditional
art, folk art, folk dance, tribal art, tangible and intangible
cultural heritage nationally and internationally. The details
are at enclosed Statement-Il.

Statement-I

Scheme-wise number of beneficiaries (N.G.O./Trusts/Societies etc. and financial
assistance given to them.

Sl. No.Name of the Scheme 2015-16 2016-17 2017-18
No. of Amt in No. of Amt in No. of Amt in
beneficiaries  Crores of benefi- Crores of beneficiaries Crores of
Rupees ciaries  Rupees Rupees

1. Development of Buddhist/

Tibetan Culture & Art 210 7.54 302 10.54 256 11.24

2. Preservation and Development
of Cultural Heritage of Himalayas 31 0.89 1.10 101 2.59

SI. No. Name of the Scheme 2015-16 2016-17 2017-18 2018-19

No. of Amount No. of Amount No. of Amount No. of Amount
benefi- benefi- benefi- benefi-
ciaries ciaries ciaries ciaries
(NGOs/ (NGOs/ (NGOs/ (NGOs/
trust/ trust/ trust/ trust/
societies societies societies societies
etc.) etc.) etc.) etc.)
1 2 3 4 5 6 7 8 9 10

1. Repertory Grant 2310 Rs.66.28 908 Rs. 43.08 1264 Rs. 45.93 329 Rs.21.61
erstwhile crores crores crores crores
Production
Grant (**)

2. Financial Assistance 6 Rs. 10.18 6 Rs.3.37 13 Rs.4.60 13 Rs.4.68
to Cultural Organizations crores crores crores crores
with National Presence

3. Financial Assistance for
Allied Cultural Activities Nil Nil Nil Nil Nil Nil Nil Nil

4. Financial Assistance 3 Rs.0.16 15 Rs.0.76 31 Rs.2.21 29 Rs.1.78
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1 2 3 4 5 6 7 8 9 10

for Building Grants including crores crores crores crores
Studio Theatres

5. Financial Assistance for 9 Rs.24.40 4 Rs.15.25 6 Rs.18.16 1 Rs.1.66
Tagore Cultural crores crores crores crores
Complexes (TCC)

6. Cultural Function & 902 Rs. 18.78 1502 Rs. 30.19 701 Rs. 17.45 844 Rs. 20.35
Production Grant crores crore crore Crore
7. Seva Bhoj Yojna Nil Nil Nil Nil Nil Nil Nil Nil

* Scheme mentioned at SI. No. 3 & 7 have been announced recently. Therefore, no expenditure have been incurred so far.

** Expenditure in respect of cases of Production Grant for the year 2014-15 was released majority in the F.Y. 2015-16. From F.Y. 2015-
16 onwards Production Grant has been transferred and merged with Cultural Function Grant and renamed as Cultural Function Production
Grant (CFPG).

Disbursal of Funds under the Museum Grant Scheme

(Rs. in Lakhs)

SI. No. State FY: 2015-16 FY: 2016-17 FY: 2017-18 FY: 2018-19
(till November
2018)
1 2 3 4 5 6
1 Andhra Pradesh 252.78 0.00 480.00 0.00
2 Arunachal Pradesh 137.90 210.12 73.01 26.99
3 Assam 19.57 0.00 18.22 0.00
4 Goa 0.00 200.00 0.00 0.00
5 Guijarat 2.10 18.72 0.00 0.00
6 Haryana 74.62 0.00 62.84 0.00
7 Jammu and Kashmir 4.71 4.80 0.00 0.00
8 Karnataka 140.00 362.80 115.00 0.00
9 Kerala 120.00 0.00 92.44 67.57
10 Madhya Pradesh 0.00 0.00 50.68 0.00
11 Maharashtra 341.09 31.28 231.28 183.20
12 Manipur 21.80 19.28 25.00 9.27
13 Mizoram 50.00 0.00 0.00 0.00
14 Nagaland 331.82 1544.25 851.10 740.00

15 Odisha 75.00 15.00 217.56 0.00




39 Written Answers DECEMBER 31, 2018 fo Questions 40
1 2 3 4 5 6
16 Punjab 97.22 305.58 0.00 0.00
17 Rajasthan 202.45 483.00 0.00 0.00
18 Sikkim 0.00 500.00 0.00 0.00
19 Tamilnadu 16.60 58.86 464.61 0.00
20 Uttar Pradesh 15.00 488.21 10.48 266.53
21 Uttarakhand 121.80 200.00 20.89 0.00
22 West Bengal 656.82 458.13 364.02 131.22
23 National Capital Territory of Delhi 29.43 0.00 169.20 0.00

Statement-ll

Schemes of the Ministry of Culture

SI. No.

Name of the Scheme

2

1.1
1.2

1.3
1.4

1.5

3.1

3.2

3.3

4.1

Scheme of Financial Assistance for Promotion of Art
and Culture

Repertory Grant

Financial Assistance to Cultural Organizations with
National Presence

Cultural Function and Production Grant (CFPG)

Financial Assistance for Preservation and
Development of Cultural Heritage of the Himalayas

Financial Assistance for the Development of
Buddhist/ Tibetan Arts and Culture

Scheme for Pension and Medical Aid to Artistes

Scheme of Scholarship and Fellowship for
promotion of Art & Culture

Award of Senior/Junior Fellowships to Outstanding
Artistes in the Fields of Culture.

Award of Scholarships to young artists in different
cultural fields.

Award of Tagore National Fellowship for Cultural
Research.

Scheme of Financial Assistance for Creation of
Cultural Infrastructure

Financial Assistance for Building Grants including
Studio Theatres

5.2

5.3

6.1

6.2

6.3

6.4

71

7.2

10.

Financial Assistance for Tagore Cultural Complexes
(TCC)

Museum Grant Scheme

Development and Establishment of Museums at the
regional, state and District level

Digitization of Museum Collections

Capacity building and training of Museum
Professionals

Scheme for Promotion of Culture of Science
(SPOCS)

Science City
Science Centres
Innovation Hub

Modernization/ Upgradation of existing Science
Cities/ Science Centres/ Innovation Hubs

Scheme for Promotion of International Cultural
Relations

Festival of India Abroad

Grant in aid to Indo Foreign Friendship Cultural
Societies Scheme.

Scheme for "Safeguarding the Intangible Cultural
Heritage and Diverse Cultural Traditions of India"

Financial Assistance for allied cultural activities

Seva Bhoj Yojna
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Foreignh Direct Investment

*270. SHRI MULLAPPALLY RAMACHANDRAN:
Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether the Government has made any
assessment of employment generation by Foreign Direct
Investment (FDI) in the country;

(b) if so, the details of job opportunities created
during each of the last five years; and

(c) the details of bilateral agreements signed by

PAUSHA 10, 1940 (Saka)
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India for Foreign Direct Investment in the country during
the said period, country-wise along with the present status
thereof?

THE MINISTER OF COMMERCE AND INDUSTRY
AND MINISTER OF CIVIL AVIATION (SHRI SURESH
PRABHU): (a) and (b) There is at present no central
mechanism to collect data on employment generation by
Foreign Direct Investment in the country.

(c) Details of bilateral Agreements signed by India
for FDI Investment in the Country during the last five
years:

SI. No. Country/Region Name of Agreement

Date of Signing Agreement

Present status

1. United Arab
Emirates (UAE)

Bilateral Investment for
Promotion and Protection
(BIPA) between Government
of the Republic of India and

Government of the UAE

2. Belarus Bilateral Investment Treaty
(BIT) between Republic of
India and Republic of Belarus
3. Bilateral Investment

Agreement (BIA) between
India - Taipei Association
(ITA) in Taipei and Taipei
Economic and Cultural
Centre (TECC) in India

September, 2018

12th December, 2013 Agreement still in force. However,

negotiations for a fresh agreement
on the lines of India's New Model

BIT have commenced.

The said agreement is yet to be

ratified.

December, 2018

School Dropout

*271. SHRI B.V. NAIK: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the details of boys/girls who dropped out of
schools' in the country during the last three years, State

and year-wise;

(b) whether any survey has been carried out to find

out the reasons therefor; and

(c) the details of schemes being implemented to

impart school education and the amount spent thereon

during the above period and the outcome thereof?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI PRAKASH JAVADEKAR): (a) The
National Institute of Educational Planning and
Administration (NIEPA), an autonomous body under
Ministry of Human Resource Development, collects
information from all the schools (government, aided and
private) annually on various educational indicators
including drop-out rate across all States and UTs through
Unified District Information System for Education (U-DISE).
As per U-DISE data, annual average dropout rates in

percentage are as under:
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Years Annual Average Dropout Rate (All India)
Boys Girls Total

Primary  Upper Seco- Higher Primary

Upper  Seco- Higher Primary Upper  Seco- Higher

Primary  ndary Secon- Primary  ndary Secon- Primary ndary Secon-
dary dary dary
2014-15 6.84% 5.56% 20.09% 4.12% 6.49% 7.02% 20.19% 4.56% 6.67% 6.27% 20.14% 4.33%
2015-16 4.36% 3.49% 17.21% 0.25% 3.88% 4.60% 16.88% 4.13% 4.03% 17.06%
2016-17 6.40% 4.97% 22.11% 13.18% 6.30% 6.42% 22.15% 12.98 6.35% 5.67% 22.13% 13.09%

Source: U-DISE, 2014-15, 2015-16 and 2016-17

Note -: '-' indicates negative dropout rate

State-wise and year-wise dropout rates are enclosed
Statement-1, 1l and 1Il.

(b) Ministry of Human Resource Development has
commissioned three independent surveys to estimate out
of school children in the country. These surveys were
conducted in the years 2005, 2009 and 2014. The All
India survey of Out of School Children in 6-13 years age
group conducted in 2014 revealed that there are 60.64
lakh out of school children in this age group, as compared
to 134.6 lakh as per 2005 survey. The major reasons for
out of school children reported in the survey are poverty/
economic reason, child not interested in studies, child
suffering with some disability or poor health, child too
young to be attending school, child needed to help in
domestic work, education not considered necessary by
the parents or Head of the household etc.

() The Department of School Education and
Literacy has launched the Samagra Shiksha - an Integrated
Scheme for School Education as a Centrally Sponsored
Scheme and it is being implemented throughout the country
with effect from the year 2018-19. This programme
subsumes the three erstwhile Centrally Sponsored
Schemes of Sarva Shiksha Abhiyan (SSA), Rashtriya
Madhyamik Shiksha Abhiyan (RMSA) and Teacher
Education (TE). It is an overarching programme for the
school education sector extending from pre-school to class
XIl and aims to ensure inclusive and equitable quality
education at all levels of school education. It envisages
the 'school' as a continuum from pre-school, primary, upper
primary, secondary to senior secondary levels.

The major interventions, across all levels of school
education, under the scheme are: (i) Universal Access
including Infrastructure Development and Retention; (ii)
Gender and Equity; (iii) Inclusive Education; (iv) Quality;

(v) Financial support for Teacher Salary; (vi) Digital
initiatives; (vii) Entitlements under the Right of Children to
Free and Compulsory Education (RTE) Act, 2009 including
uniforms, textbooks etc.; (viii) Pre-school Education; (ix)
Vocational Education; (x) Sports and Physical Education;
(xi) Strengthening of Teacher Education and Training; (xii)
Monitoring and (xiii) Programme Management. The main
emphasis of the Scheme is on improving quality of school
education and the strategy for all interventions would be
to enhance the Learning Outcomes at all levels of
schooling.

It sees school education holistically without
segmenting it into various levels of education. Its main
features, inter alia, are as follows:

(i) Annual Grant of Rs. 5,000 to Rs. 20,000/- per
school for strengthening of Libraries.

(i) Composite school grant increased from Rs.
14,500-50,000 to Rs. 25,000-1 Lakh and to be
allocated on the basis of school enrolment.

(iii) Annual Grant for sports equipments at the cost
of Rs. 5000 for Primary Schools, Rs. 10,000 for
upper primary schools and up to Rs. 25,000 for
secondary and senior secondary schools.

(iv) Allocation for children with Special Needs
(CwSN) increased from Rs. 3,000 to Rs. 3,500
per child per annum including a stipend of Rs.
200 per month for CWSN girls to be provided
from Classes | to XII. - earlier it was only for
classes IX to XII.

(v) Allocation for uniforms enhanced from Rs. 400
to Rs. 600 per child per annum.

(vi) Allocation for textbooks enhanced from Rs. 150/
250 to Rs. 250/400 per child per annum.
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(vii) Upgradation of Kasturba Gandhi

(viii)

(ix)

Written Answers
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Balika

Vidyalayas (KGBVs) from Class 6-8 to Class 6-

12.

Strengthening Teacher Education Institutions like
SCERTs and DIETs to improve the quality of
teachers with SCERT as the nodal institution for
in-service and pre-service teacher training

Enhanced use of digital technology in education
through smart classrooms, digital boards and

DTH channels.

The detail of central share released and expenditure
reported by the States and UTs since 2015-16 is as under:

(Rs. in Lakh)

to Questions 46
1 2 3
RMSA 401387.78 812818.92
CSSTE 47838.25 42802.13
2018-19 (till 30.11.2018)
Samagra Shiksha 1966826.71 1342129.20

*Note: Expenditure shown above (except CSSTE) is against
receipts from Central release, State share release, Finance
Commission Award and Miscellaneous incomes, if any.
Expenditure for CSSTE is only against receipts from Central
Share.

Due to various interventions implemented under SSA
and RMSA, there have been improvements in overall
educational scenario at elementary and secondary levels.

Year Central share  Expenditure” As per UDISE 2015-16, Gross Enrolment Ratio (GER) is
released 99.21% for primary and 92.81% for upper primary level,
which indicates universal enrolment at primary level. The
! 2 8 Pupil Teacher Ratio (PTR) has improved from 32 in 2009-
2015-16 SSA 2159014.41 4429718.48 10 to 25 in 2015-16. The transition rate from primary to
upper primary has gone up from 85.17% in 2009-10 to
RMSA 354492.77 668628.55 90.14% in 2014-15. In order to ensure quality elementary
CSSTE 48870.04 43683.13 education, the CenTraI Right of Children to Free and
Compulsory Education (RTE) Rules, 2010 have been
2016-17 SSA 2165744.85 4885824.93 amended on 20th February, 2017 to include reference on
class-wise, subject-wise Learning Outcomes for all
RMSA 368826.95 738226.46
elementary classes. At the secondary level, GER has
CSSTE 49536.57 45509.60 increased from 62.90% in 2009-10 (Source: Statistics of
20171 SsA 934942543 467806352 School Education) to 80.01% in 2015-16 (Source: UDISE).
017-18 ' ' Gross Access Ratio has increased from 68.22 in 2011-12
to 86.48 in 2015-16.
Statement-|
Percentage of Dropout rate of state/UT: 2016-17
Sl.  State/ Primary Upper Primary Secondary Higher Secondary
No. uT Boys Girls Total Boys Girls Total Boys Girls Total Boys Girls Total
1 2 3 4 5 6 7 9 10 11 12 13 14
1 Andaman 2.03 1.25 1.65 1.50 2.03 1.76 7.89 6.80 7.36 22.59 10.78 16.79
and
Nicobar
Islands
2 Andhra 1.91 1.90 1.90 0.64 1.16 0.89 49.63 50.40 50.00
Pradesh
3 Arunachal 23.65 22.82 23.25 11.45 14.15 12.81 31.63 28.11 29.93 24.36 20.51 22.46

Pradesh
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1 2 3 4 5 6 7 8 9 10 11 12 13 14
4 Assam 6.21 4.98 5.60 2.79 2.25 2.51 26.38 28.75 27.60 12.51 10.85 11.72
5 Bihar 10.26 8.78 9.53 13.65 12.75 13.20 38.49 40.98 39.73 10.50 7.96 9.30
6 Chandigarh - - - - 0.96 - - - - 16.99 12.42 15.05
7 Chhattisgarh 3.42 3.07 3.25 7.05 5.29 6.18 26.11 22.39 24.23 1.65 2.92 2.30
8 Dadra and 2.42 3.34 2.84 28.05 27.85 27.96 15.18 6.95 11.32
Nagar Haveli
9 Daman - - - 0.86 0.33 0.61 21.60 17.07 19.52 - - -
and Diu
10 Delhi - - - 0.75 0.65 0.70 12.63 8.59 10.75 15.98 10.41 13.34
11 Goa 1.71 2.22 1.96 - 1.27 - 18.73 12.99 16.01 15.81 5.76 10.88
12 Gujarat 0.92 1.04 0.98 5.01 8.33 6.51 25.60 21.91 24.08 6.94 6.09 6.56
13 Haryana - - - - 0.92 - 12.07 12.28 12.16 2.69 4.09 3.31
14 Himachal 0.66 1.03 0.84 0.74 1.04 0.88 7.65 6.32 7.03 9.05 6.73 7.97
Pradesh
15 Jammu 13.44 14.92 14.15 8.72 11.78 10.18 23.32 25.53 24.35 11.65 11.62 11.64
and
Kashmir
16 Jharkhand 15.54 15.90 15.71 19.22 19.99 19.61 36.17 37.12 36.64 28.28 28.06 28.18
17 Karnataka 0.85 1.96 1.39 2.93 4.65 3.76 47.82 48.42 48.11 - 99.80 99.93
18 Kerala 0.11 0.04 0.08 - 0.04 - 15.58 9.78 12.76 2.97 1.24 2.07
19 Laksha- 1.37 0.61 1.00 1.45 - - 5.68 5.91 5.80 5.71 2.22 3.70
dweep
20 Madhya 4.58 4.44 4.51 6.49 8.91 7.65 23.70 23.83 23.76 0.00
Pradesh
21 Maharashtra 0.66 0.75 0.70 0.70 1.87 1.24 11.43 11.10 11.28 3.03 2.70 2.88
22 Manipur 15.69 17.92 16.79 12.67 12.86 12.76 21.14 20.96 21.05 12.87 10.65 11.81
23 Meghalaya 18.01 17.37 17.69 17.96 17.25 17.59 28.33 27.85 28.07 13.59 14.02 13.82
24 Mizoram 15.24 15.49 15.36 10.63 9.06 9.88 32.47 28.87 30.67 7.26 5.62 6.42
25 Nagaland  20.47 21.44 20.95 18.65 17.90 18.28 31.51 31.04 31.28 15.51 12.33 13.96
26 Odisha 4.05 4.44 4.24 5.16 4.94 5.05 28.90 28.83 28.87 - - -
27 Puducherry - - - - 0.98 0.45 15.72 9.42 12.65 11.65 7.65 9.56
28 Punjab 2.99 2.64 2.83 2.92 2.84 2.89 9.14 7.88 8.60 6.97 4.79 6.00
29 Rajasthan 6.94 7.06 6.99 3.65 5.17 4.34 15.14 15.25 15.19 - - -
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1 2 3 4 5 6 7 8 9 10 11 12 13 14

30 Sikkim 6.06 4.09 5.13 7.55 7.73 7.64 2573 22.70  24.15 21.97 17.45  19.49

31 Tamil Nadu 0.12 0.81 0.46 1.52 1.15 1.34 13.65 6.26 10.03 4.88 2.88 3.83

32 Telangana  7.45 7.76 7.60 5.65 5.59 562 2345 21.50  22.49 23.14 20.38 21.73

33 Tripura 4.33 4.44 4.39 5.91 4.77 534  29.20 30.32  29.76 11.98  10.30  11.21

34 Uttar 11.44 10.85 11.15 0.64 7.13 3.87 1254 1290  12.71 8.01 5.19 6.67
Pradesh

35 Uttarakhand 5.68 5.46 5.58 2.96 3.18 3.06 9.94 8.15 9.09 2.16 1.22 1.70

36 West Bengal 8.22 7.88 8.05 11.33 6.71 8.95  26.53 2727  26.93 14.91 1467  14.79
All States  6.40 6.30 6.35 4.97 6.42 567 2211 2215 2213 13.18  12.98  13.09

Note: Due to in-migration & lack of data on lateral and late entrants, dropout rate can be negative. Negative dropout rates are not reported

and are indicated by '-' symbol.
Statement-Il
Percentage of Dropout rate of State/UT: 2015-16
Sl.  State/ Primary Upper Primary Secondary Higher Secondary
No. uT Boys Girls Total Boys Girls Total Boys Girls Total Boys Girls Total
1 2 3 4 5 6 7 8 9 10 11 12 13 14
1 Andaman 0.47 0.55 0.51 1.44 1.95 1.69 11.47 8.16 9.87 21.05 12.21 16.93
and
Nicobar
Islands
2 Andhra 6.57 6.89 6.72 5.09 5.32 5.20 15.81 15.60 15.71
Pradesh
3 Arunachal 11.51 10.09 10.82 5.31 8.08 6.71 18.33 15.81 1711 19.37 17.44 18.42
Pradesh
4 Assam 16.07 14.65 15.36 10.45 10.56 10.51 24.64 29.28 27.06 - - -
5 Bihar 0.35 - - 4.14 4.01 4.08 25.21 26.62 25.90 - - -
6 Chandigarh - - 0.01 0.96 0.44 - - - 12.10 8.41 10.55
7 Chhattisgarh 3.08 2.74 2.91 6.47 5.22 5.85 22.62 19.92 21.26 1.37 4.14 2.76
8 Dadra and 1.60 1.31 1.47 3.70 4.40 4.02 18.19 15.08 16.77 13.45 4.77 9.47
Nagar Haveli
9 Daman 1.80 0.29 1.11 3.14 3.07 3.11 34.45 29.73 32.27 44.38 36.05 40.48
and Diu
10 Delhi - - - 0.95 0.55 0.76 13.55 9.80 11.81 20.91 13.15 17.32
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1 2 3 4 5 7 8 9 10 11 12 13 14
11 Goa 0.63 0.84 0.73 - 0.21 0.07 14.15 7.68 11.15 18.27 9.39 13.91
12 Gujarat 0.82 0.98 0.89 4.65 8.54 6.41 26.29 23.24 25.04 8.40 5.26 7.04
13 Haryana 5.54 5.69 5.61 5.50 6.18 5.81 16.35 15.30 15.89 6.24 5.12 5.75
14 Himachal 0.46 0.83 0.64 0.50 1.27 0.87 6.31 5.80 6.07 9.02 5.57 7.41
Pradesh
15 Jammu 6.98 6.59 6.79 4.98 5.95 5.44 16.97 17.65 17.28 13.85 11.20 12.65
and
Kashmir
16 Jharkhand  5.91 5.03 5.48 9.01 8.96 8.99 23.45 24.56 24.00 2.72 4.18 3.41
17 Karnataka 2.03 2.01 2.02 3.46 4.27 3.85 27.71 24.52 26.18 5.97 - 1.96
18 Kerala - - - - 0.00 - 14.96 9.52 12.32 1.54 - 0.47
19 Lakshadweep - - - 2.37 3.18 2.78 8.82 4.96 6.76 3.00 3.21 3.12
20 Madhya 6.48 6.72 6.59 7.78 10.70 9.20 23.71 25.97 24.77 0.73
Pradesh
21 Maharashtra 1.26 1.25 1.26 0.89 2.83 1.79 13.11 12.58 12.87 2.02 1.60 1.83
22 Manipur 9.50 9.83 9.66 3.61 4.80 4.20 12.94 15.86 14.38 - - -
23 Meghalaya 10.35 8.56 9.46 6.77 6.30 6.52 20.80 20.27 20.52 - - -
24 Mizoram 10.17 10.03 10.10 5.46 4.06 4.78 23.02 20.73 21.88 9.00 4.85 6.91
25 Nagaland 6.18 5.02 5.61 7.87 7.97 7.92 17.98 18.47 18.23 10.36 3.19 6.97
26 Odisha 2.91 2.81 2.86 4.11 3.49 3.81 29.74 29.37 29.56 - - -
27 Puducherry 0.36 0.38 0.37 0.44 0.69 0.56 14.94 9.36 12.19 5.40 3.69 4.50
28 Punjab 2.89 3.25 3.05 2.95 3.55 3.22 9.22 8.39 8.86 7.52 3.67 5.83
29 Rajasthan 5.02 5.02 5.02 2.54 3.73 3.07 13.54 13.40 13.48 - - -
30 Sikkim 3.75 0.62 2.27 2.07 1.08 1.57 17.58 14.39 15.89 12.48 11.17 11.76
31 Tamil Nadu - - - - - 11.67 4.36 8.10 4.59 2.34 3.41
32 Telangana 2.21 1.94 2.08 2.43 2.17 2.30 16.54 14.50 15.53 2.06 - 0.77
33 Tripura 1.37 1.19 1.28 2.37 1.61 1.99 28.03 28.83 28.42 8.97 8.89 8.93
34 Uttar 9.08 8.04 8.58 0.78 4.61 2.70 9.89 10.60 10.22 1.79 2.45 2.10
Pradesh
35 Uttarakhand 4.37 3.67 4.04 0.79 1.62 1.19 11.26 9.46 10.40 3.40 2.61 3.01
36 West Bengal 2.13 0.79 1.47 5.84 2.88 4.30 16.33 19.06 17.80 8.18 8.04 8.11
All States 4.36 3.88 4.13 3.49 4.60 4.03 17.21 16.88 17.06 0.25 - -

Note: Due to in-migration & lack of data on lateral and late entrants, dropout rate can be negative. Negative dropout rates are not reported

and are indicated by

symbol.
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Statement-lll
Percentage of Dropout rate of state/UT: 2014-15
Sl.  State/ Primary Upper Primary Secondary Higher Secondary
No. uT Boys Girls Total Boys Girls Total Boys Girls Total Boys Girls Total
1 2 3 4 5 6 7 8 9 10 11 12 13 14
1 Andaman 1.35 1.06 1.21 - 1.54 0.51 8.36 5.98 7.20 18.94 12.20 15.87
and
Nicobar
Islands
2 Andhra 47.66 47.75 47.70 46.80 47.59 47.18 52.17 53.44 52.80 51.72 52.72 52.20
Pradesh
3 Arunachal 11.54 10.22 10.89 4.44 6.74 5.59 16.08 12.75 14.49 18.57 15.49 17.07
Pradesh
4 Assam 8.19 6.68 7.44 7.60 6.54 7.05 28.59 32.10 30.43 7.62 6.83 7.24
5 Bihar 2.38 1.79 2.09 2.77 3.19 2.98 24.67 26.05 25.33 - - -
6 Chandigarh - - - 0.72 1.55 1.08 - - - 13.24 8.49 11.28
7 Chhattisgarh 1.45 1.38 1.42 4.09 3.51 3.80 24.10 22.72 23.41 - 2.13 -
8 Dadra and 1.05 2.17 1.57 3.31 5.09 4.13 30.02 26.83 28.59 7.07 5.33 6.24
Nagar Haveli
9 Daman 1.06 0.59 0.85 3.42 3.72 3.56 19.46 20.33 19.86 14.48 4.89 9.86
and Diu
10 Delhi - - - 3.13 2.37 2.78 10.80 6.64 8.90 20.28 11.45 16.25
11 Goa 0.08 0.33 0.20 - - - 11.68 7.19 9.58 18.21 8.38 13.36
12 Gujarat 0.50 1.06 0.76 3.52 8.04 5.55 22.85 19.81 21.61 9.06 6.18 7.83
13 Haryana 0.22 0.63 0.41 1.97 3.25 2.55 11.92 13.27 12.51 1.41 3.16 2.18
14 Himachal 0.57 0.34 0.46 0.60 0.98 0.78 9.32 8.83 9.09 8.44 5.54 7.07
Pradesh
15 Jammu 5.53 5.37 5.46 3.86 4.80 4.30 14.70 16.14 15.36 8.80 6.20 7.64
and
Kashmir
16 Jharkhand 6.89 5.91 6.41 7.19 7.65 7.42 22.99 23.32 23.15 - - -
17 Karnataka 2.42 2.21 2.32 2.31 2.73 2.51 28.49 26.57 27.57 - - -
18 Kerala - - - - - - 17.30 11.40 14.46 6.95 5.90 6.40
19 Laksha- 0.00 - - 1.16 2.50 1.86 8.48 7.65 8.03 3.03 2.59 2.82
dweep
20 Madhya 9.91 10.40 10.14 9.88 13.57 11.70 25.21 27.91 26.47 0.52 2.83 1.55

Pradesh
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1 2 3 4 5 6 7 9 10 11 12 13 14

21 Maharashtra 0.51 0.59 0.55 - 1.50 0.61 15.04 13.78 14.47 2.85 3.89 3.34
22 Manipur 17.27 18.74 18.00 7.48 6.54 7.02 1235 1528  13.81 3.30 3.08 3.20
23 Meghalaya 11.30 9.39 10.34 6.34 7.28 6.84 25.63 23.99 24.75 - - -
24 Mizoram  12.57 13.38 12.96 6.61 5.39 6.02  20.00 17.37  18.70 - - -
25 Nagaland  19.09 19.74 19.41 18.08 17.63 17.86  34.14 36.08  35.11 1536 1296  14.19

26 Odisha 2.83 3.05 2.94 3.1 2.48 2.80 49.39 49.57 49.48 - - -
27 Puducherry 0.76 0.57 0.66 0.37 0.83 0.60 18.22 10.02 14.24 13.24 9.28 11.16
28 Punjab 1.35 1.21 1.29 2.52 3.27 2.85 8.93 8.71 8.83 7.87 3.20 5.81
29 Rajasthan 7.76 9.12 8.39 4.49 7.95 6.03 17.85 20.06 18.77 - - -
30 Sikkim 5.55 3.49 4.57 6.35 3.98 5.14 13.74 12.14 12.89 14.11 11.92 12.91
31 Tamil Nadu 0.53 0.39 0.46 4.38 4.67 4.52 16.13 7.99 12.20 4.55 4.35 4.44
32 Tripura 3.63 3.52 3.58 3.21 2.20 2.72 24.51 25.70 25.09 9.15 9.06 9.11
33 Uttar 7.91 6.21 7.08 - 2.43 0.53 7.26 7.35 7.30 - - -
Pradesh
34 Uttarakhand 3.28 2.83 3.07 1.78 1.57 1.68 9.85 7.44 8.70 0.23 - -
35 West Bengal 3.44 2.37 2.91 5.63 3.10 4.31 16.73 19.77 18.34 8.03 7.76 7.90
All States 6.84 6.49 6.67 5.56 7.02 6.27 20.09 20.19 20.14 412 4.56 4.33

Note: Due to in-migration & lack of data on lateral and late entrants, dropout rate can be negative. Negative dropout rates are not reported

and are indicated by '-' symbol.

Education for Scheduled Tribes

*272. DR. HEENA VIJAYKUMAR GAVIT:
SHRIMATI SUPRIYA SADANAND SULE:

Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(a) whether the Government has tried to ascertain
the factors affecting the growth of education among the
Scheduled Tribes (STs) dominated and poverty ridden
areas of the country and if so, the details thereof;

(b) whether any mechanism has been in place to
improve the level of education and facilities in these areas,
if so, the details thereof and the achievement made in this
regard,;

(c) the details of the budgetary allocation made,
released and utilised for education, scholarship and
construction of residential schools and hostels for STs

during each of the last three years and the current year,
State/UT/Scheme-wise;

(d) the number of beneficiaries therefrom during
the said period, State/UT/ scheme-wise; and

(e) whether the funds allocated for education of
STs are not reaching the children of STs and if so, the
details thereof and the reasons therefor along with the
steps taken/being taken by the Government to ensure
timely release of funds under various schemes/programmes
being implemented for STs in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRI SUDARSHAN BHAGAT):
(a) Ministry of Tribal Affairs recognizes the fact that
education is an essential attribute for holistic development
of Scheduled Tribes (STs) and has been a core focus
area. Tribal education has been a challenge mainly on
account of their traditional life styles, remoteness of
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habitations, dispersed population, displacement, language
barriers, low literacy rate among adults, low income of ST
families compared to other social groups, inadequate staff
and number of schools and colleges within normal
commuting range etc. However, the Government is
committed to provide quality education to the tribal children
unhindered in their own environment.

(b) The approach of Eklavya Model Residential
School (EMRS) has been adopted by the Ministry of Tribal
Affairs (MoTA) for imparting quality education to ST
children. An EMRS has the capacity of accommodating
480 students and is set up under 'Grants under Article
275(1) of the Constitution of India'. Besides, residential
Ashram schools have been set up under the Centrally
Sponsored Scheme 'Establishment of Ashram Schools in
Tribal Sub Plan Areas'. As on 26.12.2018, a total of 284
EMRSs and 1205 Ashram Schools have been sanctioned
by MoTA across the country.

Substantive part of the Scheme 'Special Central
Assistance to Tribal Sub-Scheme (SCA to TSS)' and 'Grants
under Article 275(1) of the Constitution', i.e. about 50% of
the allocation, is expended on promotion of education
among tribals. Funds are provided to the State
Governments under these interventions as per the demand
of the State for the following activities related to
infrastructural development in schools in tribal areas after
approval of Project Appraisal Committee (PAC) in the
Ministry depending upon the availability of funds:

(i) Addition to existing building infrastructure of
Secondary / Sr Secondary School

(ii) Construction of co-ed residential schools.
(iii) Construction of Girls and Boys Hostels.

(iv) Use of solar energy in residential schools and
Hostels.

(v) Vocational training centers in residential school.
(vi) IT based education facilities / equipment.

(vii) Any other activity suitable for better educational
facilities.

Further, Government has decided that by the year
2022, every block with more than 50% ST population and
at least 20,000 tribal persons to have an EMRS on par
with Jawahar Navodaya Vidyalayas with special facilities
for preserving local art and culture besides providing
training in sports and skill development.

PAUSHA 10, 1940 (Saka)

to Questions 58

Ministry of Tribal Affairs also provides funds for
educational development of STs through following
Schemes / interventions:

(i) Post-Matric Scholarship for ST Students: This
Scheme covers all ST students of Class Xl
onwards who are studying in any recognized
course from a recognized institution.

(ii) Pre-Matric Scholarship Scheme for ST students:
This scholarship is given to scheduled tribes
students studying in class IX and X. Priority is
given for girl students.

(iiiy National Overseas Scholarship: This scheme
provides financial assistance to selected
students to pursue Post Graduation, PhD and
Post Doctoral study abroad.

(iv) National Fellowship and Scholarship for higher
education of ST Student: Scholarship is given to
ST students for purusing studies in prescribed
courses. Fellowship are provided to ST students
for pursuing higher studies for MPhil and Phd.

(v) Scheme of Strengthening Education among ST
Girls in Low Literacy Districts: Under this scheme,
Ministry provides 100% assistance for running
and maintenance of educational complexes for
ST girls which include free education, boarding
and lodging, books, uniforms, medical help,
coaching, incentives to girls, periodical awards,
etc. It meets the requirement of primary level
students as well as middle/secondary level
students and provides residential facility to ST
girl students to ensure their retention in schools.

The Government has issued advisories to States for
a series of measures to address issues of drop out and for
continuing education of tribal children including
development of bilingual rimers in local language, engage
local teachers to overscome shortage etc.

Apart from above, Government through Ministry of
Human Resource Development is implementing various
interventions which provides for opening of new schools
and additional rooms in schools. The Sarva Shiksha,
Abhiyan (SSA) implemented by M/o Human Resource
Development (MHRD), provides for free and Compulsory
elementary education to all children in the age group of
6 to 14 years including ST children. 109 special focus
districts have been identified on the basis of the indicators
like out of school children, high gender gap, low retention
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rate and infrastructure gap as well concentration of
Scheduled Tribe population. As per Unified District
Information System for Education (U-DISE), developed by
the National University of Educational Planning and
Administration (NUEPA), 2015-16, total number of Schools
functional in 177 Districts having > 50% ST population
including 14 Left Wing Extremism (LWE) affected Districts
having >25% ST population is as under:

Primary only 172643
Primary with Upper Primary 54743
Primary with Upper Primary and 4673
Secondary and Hr. Secondary

Upper Primary Only 27719
Upper Primary with Secondary 2043

and Hr. Secondary

Primary with Upper Primary and Secondary 8583

Upper Primary with Secondary 6670
Secondary only 6552
Secondary with Higher Secondary 4861
Higher Secondary only 1890
All Schools 290377

(c) Funds spent on the education of STs by Ministry
of Tribal Affairs under various schemes / interventions
during the last three years and current year i.e. from 2015-
16 to 2018-19 is enclosed Statement-I.

Apart from above, Ministry of Human Resource &
Development has made the following expenditure under
the ST Component during the last 4 years:

(Rs. in crore)

Department 2015-16 2016-17 2017-18 2018-19 Total

Department
of Higher

Education 1006.33 1231.07 1380.43 682.08 5184.25

Department
of School
Education

& Literacy 4287.28 4344.96 4904.53 3449.7521780.38

Total: 5293.61 5576.03 6284.96 4131.8126964.61

DECEMBER 31, 2018

to Questions 60

State wise details of releases made by Ministry of
Human Resource Development is hot maintained in MoTA.

(d) State wise ST beneficiaries out of the
interventions of MoTA for educational development during
the last three years and current year i.e. from 2015-16 to
2018-19 is enclosed Statement-Il.

(e) Implementation of projects sanctioned by MoTA
is the responsibility of State Government. Utilization of
funds by the State Governments under the projects
sanctioned by MoTA is continuous process. Following
measures are undertaken by the Ministry to ensure
accountability:

(i) Funds under the schemes of MoTA are released
online through Public Financial Management
System (PFMS) and scholarships are disbursed
through DBT mode.

(ii) Utilization Certificates and Progress reports
regarding the status of implementation of
schemes are obtained.

(iii) Officers while visiting States/UTs also ascertain
the progress of implementation of various
schemes/ programmes of the Ministry of Tribal
Affairs.

(iv) Meetings/ Conferences are convened at the
Central level with State officials for ensuring
timely submission of proposals, speeding up of
implementation of the schemes/ programmes.

(v) Review of physical and financial progress of
projects / activities by the Project Appraisal
Committee (PAC) of the Ministry.

Further, State Tribal Welfare Departments have been
persuaded through letters to Chief Secretary / Principal
Secretary (Tribal Development Departments) / discussions
in the meetings for -

(i) Declaring Tribal Development Department as
the nodal Department to lead the process of
tribal development.

(i) Constitution of Executive Committee as
stipulated in the Guidelines to ensure proper
planning, coordination and convergence with
the State Governments Departments.

(iii) Address gaps and deficit to mitigate inter-
habitation variance / inequalities in the socio-
economic status of tribals.
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(iv) Allocation of TSP funds as per norms stipulated

in the TSP Guidelines.

PAUSHA 10, 1940 (Saka)

to Questions 62

stipulated in the Guidelines.

Statement-I

(v) Monitoring of TSP in the manner it has been

A. Details of Fund Released to State Governments/UT Administrations under the Schemes of Pre-Matric and

Post-Matric Scholarship

(Rs. in Lakh)
Sl. No.Name of the State /UT Pre-Matric Scholarship Post-Matric Scholarship
2015-16 2016-17 2017-18 2018-19 2015-16  2016-17 2017-18 2018-19
(as on. (as on.
26.12.18) 26.12.18)
2 3 4 5 6 7 8 9 10
1 Andhra Pradesh 1983.00 0.00 5282.94 1210.81 1986.82 9777.62 8269.11 7629.45
2 Arunachal Pradesh 0.00 0.00 0.00 1137.61 1136.32 5803.65 1883.82
3 Assam 0.00 321.33 0.00 6748.28 266.65 2516.48 3248.03
4 Bihar 375.00 0.00 0.00 0.00 0.00 71.25
5 Chhattisgarh 3607.00 2534.15 1805.30 4755.63 4764.83 2674.82 3811.26 4609.57
6 Daman and Diu 0.00 0.00 8.04 0.00 53.63 26.19
7 Goa 0.00 52.64 3.75 80.83 356.00 645.00 364.80 536.26
8 Guijarat 3745.76 80.81 3650.84 4482.31 5520.40 22040.27 14609.74 22364.56
9 Himachal Pradesh 96.12 51.21 0.00 38.91 1350.00 931.36 3123.36 278.15
10 Jammu and Kashmir 700.00 0.00 0.00 249417 2587.84 2322.56
11 Jharkhand 0.00 0.00 1704.53 2345.92 0.00 8148.39 2716.50 5281.32
12 Karnataka 0.00 0.00 1364.59 1256.31 5839.00 8540.00 8873.31 7341.33
13 Kerala 300.00 796.40 0.00 308.73 0.00 3122.00 2745.46 2674.37
14 Madhya Pradesh 4300.00 0.00 5539.17 5728.33 3065.00 13054.00 10320.50  13405.24
15 Maharasthra 0.00 0.00 0.00 5209.83 22092.28  10884.91 15238.15
16 Manipur 0.00 867.38 619.09 3588.00 3385.20 6382.55 2026.76
17 Meghalaya 0.00 0.00 156.69 3274.61 3189.00 770.50
18 Mizoram 0.00 336.36 132.25 319.79 4927.91 4267.52 2434.73 3528.21
19 Nagaland 851.47 0.00 0.00 2646.34 1344.00 2515.00 4716.66
20 Odisha 4900.00 3376.36 5134.98 6665.88 4050.00 15556.48 8784.18  14801.92
21 Rajasthan 0.00 0.00 3284.79 1716.12 10890.43 9800.00 1991249  13598.95
22 Sikkim 0.00 0.00 25.72 2.82 400.00 938.16 1247.32 406.11
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23 Tamil Nadu 600.00 0.00 0.00 2266.86 3061.85 2440.39 3933.65

24 Telangana 0.00 0.00 358.02 9650.00 11483.00 18031.25 9921.68

25 Tripura 1303.60 0.00 232.89 1700.00 1323.90 2756.25 1364.62

26 Uttar Pradesh 0.00 0.00 0.00 0.00 1057.50 1244.91

27 Uttarakhand 107.00 0.00 104.44 900.00 5090.57 600.25

28 West Bengal 0.00 0.00 0.00 584.62 2948.46 0.00 2807.89 2219.39
Total 22868.95 8416.64 29408.03 29497.01 85714.55 155567.36 146386.79 141008.20

B. Fund Released under the scheme 'National Fellowship, Scholarship for Higher Education andNational Overseas for

ST students" (Rs. in Lakh)

Scheme 2015-16 2016-17 2017-18 2018-19
(as on 27.12.18)

Fellowship' 3138.76  7312.25 7022.00 5665.40
Scholarship for Higher Education (Top Class Edu) 1552.32 687.75 2951.00. 944.6
National Overseas Scholarship 39.04 39.00 100.00 136.95
C. Statement showing fund released for Education Article 275(1) and Special Central Assistance to Tribal Sub-Scheme

SCA to TSS including Eklavya Model Residential Schools (ExMRSs)

(As on 20.12.2018)

(Rs. in Lakh)

SI. No. State 2015-16 2016-17 2017-18 2018-19
1 2 3 4 5 6
1 Andhra Pradesh 4680.00 4311.55 6591.11 2545.58
2 Arunachal Pradesh 1970.80 2877.81 5955.32 1447.60
3 Assam 1200.00 3703.08 0.00 3019.62
4 Bihar 2800.00 2137.58 2144.83 2498.43
5 Chhattisgarh 8069.57 16830.13 22914.78 22832.46
6 Guijarat 6388.90 7053.26 9800.78 11647.62
7 Himachal Pradesh 88.20 630.20 1473.02 1585.97
8 Jammu and Kashmir 2900.00 3619.61 3283.27 4234.68
9 Jharkhand 5965.00 11521.16 15338.82 9071.32
10 Karnataka 3600.00 4975.72 4568.23 4116.59

11 Kerala 350.00 823.11 1144.02 1376.33
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1 2 3 4 5 6

12 Madhya Pradesh 8008.88 19449.32 23208.53 23335.60
13 Maharashtra 6882.13 9112.00 12007.72 6917.93
14 Manipur 550.00 1619.40 2248.38 1869.55
15 Meghalaya 0.00 1460.30 1470.49 2939.15
16 Mizoram 2645.45 740.74 1983.97 2151.75
17 Nagaland 2050.34 1819.62 2647.98 1513.54
18 Odisha 13215.00 9939.00 15098.80 15042.80
19 Rajasthan 4391.80 11992.42 7939.47 7257.53
20 Sikkim 1210.00 1145.00 601.00 991.51
21 Tamil Nadu 552.80 1216.36 1528.80 955.40
22 Telangana 3957.00 1372.73 6887.07 4598.84
23 Tripura 390.20 2347.39 2267.10 1786.67
24 Uttar Pradesh 1539.69 689.00 1394.72 1941.00
25 Uttarakhand 398.87 0.00 2187.06 838.89
26 West Bengal 3290.90 3999.16 4643.99 4619.44

Total 87495.53 125385.65 159329.26 141135.80
D. Details of grant released to State Govts., under Scheme of Boys'/Girls Hostel and Ashram Schools

(Rs. in Lakh)

SI. No. State 2015-16 2016-17 2017-18
1 Arunachal Pradesh 400.00 0.00 0.00
2 Chhattisgarh 1221.74 0.00 0.00
3 Goa 300.00 356.02
4 Manipur 0.00 1283.65 0.00
5 Mizoram 0.00 0.00 638.12
6 Nagaland 1798.45 0.00 0.00
7 Rajasthan 3393.97 595.35 0.00
8 Sikkim 0.00 0.00 343.98

Total 6814.16 1879.00 638.12
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E. Details of funds released under Scheme of Strengthening Education among ST Girls in Low Literacy during 2015-
16 to 2018-19

(Rs. in Lakh)
SI. No. State 2015-16 2016-17 2017-18 2018-19*
1 Andhra Pradesh 1931.07 270.94 1117.23 0.00
2 Arunachal Pradesh 0.00 0.00 37.64 0.00
3 Chhattisgarh 0.00 39.63 37.11 53.56
4  Guijarat 1712.32 2857.92 1512.47 67.95
5 Jharkhand 21.07 0.00 0.00 12.04
7 Madhya Pradesh 143.57 420.04 325.20 583.73
8 Maharashtra 0.00 158.38 149.86 176.40
9 Odisha 1040.81 1929.41 1102.18 999.18
10 Rajasthan 0.00 148.77 25.13 168.17
11 Telangana 480.75 719.75 321.90 0.00
Total 5329.62 6544.88 4628.76 2061.03
* As on 27.12.2018
Statement-Il
A Details of Beneficiaries to State Governments/UT Administrations under the Schemes of Pre-Matric and Post-Matric
Scholarship for ST students
Beneficiary under Pre-Matric Beneficiary under Post-Matric
SI. No.Name of the Scholarship Scholarship
State/UT 2015-16 2016-17 2017-18 2015-16 2016-17 2017-18
1 2 3 4 5 6 7 8
1 Andhra Pradesh 79602 39466 34529 49239 65173 71687
2 Arunachal Pradesh 0 2594 0 0 22564 18863
3 Assam 0 0 2740 116693 29423 26867
4 Bihar 37095 0 0 0 9950
5 Chhattisgarh 225705 207956 191864 148660 135586 143320
6 Daman and Diu 0 356 0 0 328 196
7 Goa 0 3721 3790 4270 1924 4442
8 QGuijarat 138465 188593 151113 163989 192322 179818
9 Himachal Pradesh 5798 1972 1705 8079 3739 10747

10 Jammu and Kashmir 37813 6131 4979 21000 13854 16905
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1 2 3 4 5 6 7 8
11 Jharkhand 0 91464 104942 0 63029 73385
12 Karnataka 0 52096 59448 140891 109943 101061
13 Kerala 30010 14464 14265 0 15834 16111
14 Madhya Pradesh 364167 151611 362120 197176 263176 272714
15 Maharasthra 0 0 0 175000 163321 147262
16 Manipur 0 22401 8402 66928 59995 10846
17 Meghalaya 0 3273 3273 74608 54900 54898
18 Mizoram 0 9843 9783 57330 42072 51983
19 Nagaland 42048 18780 0 45140 44404 28949
20 Odisha 221243 222837 218109 165100 176579 185888
21 Rajasthan 0 0 133497 275669 126965 211001
22 Sikkim 0 297 270 3053 2605 2962
23 Tamil Nadu 15750 6602 11659 20060 23574 23815
24 Telangana 0 28966 9951 171329 112236 65532
25 Tripura 53516 16723 11662 28374 21001 23020
26 Uttar Pradesh 10856 8760 0 0 5322 15150
27 Uttrakhand 0 5687 6256 27796 15401 8335
28 West Bengal 0 29249 247533 73357 85901 90395
Total 1262068 1133842 1591890 2033741 1851171 1866102
B. Beneficiaries under the scheme 'National Fellowship, Scholarship for Higher Education andNational Overseas for

ST students"

Scheme 2015-16 2016-17 2017-18 2018-19(as on 27.12.18)
Fellowship' 1408 2197 2078 2371
Scholarship for Higher Education 1017 492 2395 1329

(Top Class Edu)

National Overseas Scholarship 15 16 20

C. Statement showing beneficiaries for Eklavya Model Residential School (EMRS) as on 20.12.2018

SI. No. State 2015-16 2016-17 2017-18 2018-19

1 2 3 4 5 6

1 Andhra Pradesh 1620 1620 1803 2800
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1 2 3 4 5 6
2 Arunachal Pradesh 120 120 240 240
3 Chhattisgarh 3735 4181 5302 6780
4 Guijarat 7545 9053 9359 10172
5 Himachal Pradesh 210 210 210 210
6 Jammu and Kashmir 0 0 0 120
7 Jharkhand 1200 1920 2280 . 2829
7 Karnataka 2380 2380 2039 2385
8 Kerala 833 528 581 600
9 Madhya Pradesh 6872 8026 8684 10270
10 Maharashtra 1810 3600 4020 4103
11 Manipur 300 450 720 1170
12 Mizoram 320 400 400 400
13 Nagaland 439 438 530 583
14 Odisha 4555 5340 5340 5340
15 Rajasthan 2274 3890 4690 5350
16 Sikkim 349 715 844 915
17 Tamil Nadu 840 900 1200 1553
18 Telangana 4533 3200 3280 4160
19 Tripura 1595 1740 1680 1680
20 Uttar Pradesh 450 450 600 630
21 Uttarakhand 404 300 408 279
22 West Bengal 2307 2498 2498 2662

Total 44691 51959 56708 65231
D. State wise No. of Beneficaries Covered in Strengthening Education among Scheduled Tribe Girls in Low Literacy
District
SI. No. State 2015-16 2016-17 2017-18 2018-19

1 2 3 4 5 6
1 Andhra Pradesh 14702 3552 0 0
2 Arunachal Pradesh 0 0 200 0

3 Chhattisgarh 0 192 192 384
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1 2 3 4 5 6

4 Guijarat 7742 11981 12415 316

5 Jharkhand 100 0 0 50

6 Madhya Pradesh 512 1325 2232 2917

7 Maharashtra 0 440 911 807

8 Odisha 9601 8204 12734 4710

9 Rajasthan 0 535 140 634

10 Telangana 3459 3479 3151 0
Total 36116 29708 31975 9818

Zonal Cultural Centres

*273. DR. MANOJ RAJORIA: Will the Minister of
CULTURE be pleased to state:

(a) the number of Cultural Centres working in the
country under his Ministry;

(b) the mandate given to Zonal Cultural Centres by
the Government;

(c) whether the Zonal Cultural Centres are strictly
following the mandate given to them;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
CULTURE AND MINISTER OF STATE IN THE MINISTRY
OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(DR. MAHESH SHARMA): (a) Seven (7) Zonal Cultural
Centres (ZCCs) are working in the country under Ministry
of Culture with headquarters located at Patiala, Nagpur,
Udaipur, Prayagraj (Allahabad), Kolkata, Dimapur and
Thanjavur.

(b) The ZCCs were set up in the mid 80s to develop
the cultures of various regions, to set up mechanism for
preservation and promotion of various elements of our rich
cultural heritage as autonomous bodies and to bind the
nation culturally while retaining the individuality of the
regions that comprise them.

(c) and (d) Yes, Madam. ZCCs are strictly following
the mandate given to them by organizing number of cultural

activities and programmes in their member States for which
annual grant-in-aid is given to these ZCCs for this purpose.

(e) Does not arise.

Schools and Colleges

*274. SHRI JITENDRA CHAUDHURY: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the number of Government schools and colleges
built all over the country, State/ UT-wise;

(b) the number of schools built in rural areas; and

(c) the number of children going to schools in rural
areas during the last three years, year and State-wise?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI PRAKASH JAVADEKAR): (a) The
State/UT-wise details of number of Government schools in
country are at enclosed Statement-l. The State/UT-wise
details of number of Government colleges in country are
at enclosed Statement-II.

(b) The State/UT-wise details of number of
Government schools in rural areas in country are at

enclosed Statement-Ill.

(c) The State/UT-wise details of enrollment of
children in Government schools in rural areas in country

are at enclosed at Statement-IV.
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Statement-I

State/UT-wise details of number of Government
schools in the country

DECEMBER 31, 2018

SI. No. State/UT Number of Government schools
1 2 3
1 Andaman and Nicobar Islands 344
2 Andhra Pradesh 44700
3 Arunachal Pradesh 3459
4 Assam 53042
5 Bihar 74908
6 Chandigarh 116
7 Chhattisgarh 47216
8 Dadra and Nagar Haveli 301
9 Daman and Diu 119
10 Delhi 2791
11 Goa 873
12 Gujarat 35122
13 Haryana 14483
14 Himachal Pradesh 15489
15 Jammu and Kashmir 23855
16 Jharkhand 40014
17 Karnataka 49883
18 Kerala 5073
19 Lakshadweep 45
20 Madhya Pradesh 122880
21 Maharashtra 67154
22 Manipur 3323
23 Meghalaya 7793
24 Mizoram 2595
25 Nagaland 2097
26 Odisha 58052
27 Puducherry 424
28 Punjab 20568
29 Rajasthan 68039
30 Sikkim 874

to Questions

76

1 2 3
31 Tamil Nadu 38307
32 Telangana 29427
33 Tripura 4320
34 Uttar Pradesh 162927
35 Uttarakhand 17753
36 West Bengal 83005

All India 1101371

Source: UDISE, 2016-17 (provisional)

Statement-ll

State/UT-wise details of number of Government

colleges in the country

SI. No. State/UT  Number of Government Colleges

1 2 3
1 Andaman and Nicobar Islands 7
2 Andhra Pradesh 302
3 Arunachal Pradesh 15
4 Assam 425
5 Bihar 498
6 Chandigarh 16
7 Chhattisgarh 349
8 Dadra and Nagar Haveli 3
9 Daman and Diu 5
10 Delhi 98
11 Goa 23
12  Guijarat 298
13 Haryana 193
14 Himachal Pradesh 176
15 Jammu and Kashmir 143
16 Jharkhand 150
17 Karnataka 659
18 Kerala 238
19 Lakshadweep 0
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1 2 3 1 2 3
20 Madhya Pradesh 603 8 Dadra and Nagar Haveli 277
21 Maharashtra 853 9 Daman and Diu 88
22 Manipur 44 10 Delhi 142
23 Meghalaya 23 11 Goa 746
24 Mizoram 28 12 Gujarat 31904
25 Nagaland 21 13 Haryana 13039
26  Odisha 330 14 Himachal Pradesh 15122
27 Puducherry 27 15 Jammu and Kashmir 22213
28 Punjab 197 16 Jharkhand 38191
29 Rajasthan 542 17 Karnataka 43629

ikki 11
80 Sikkim 18 Kerala 4174
31 Tamil Nadu 337
19 Lakshadweep 35
32 Telangana 242
20 Madhya Pradesh 114579
33 Tripura 43
21 Maharashtra 61391
34 Uttar Pradesh 819
22 Manipur 2998
35 Uttarakhand 151
23 Meghalaya 7459
36 West Bengal 489
24 Mizoram 1918
All India 8358
25 Nagaland 1899
Source: AISHE, 2017-18
26 QOdisha 54805
Statement-lil
27 Puducherry 239
State/UT-wise .details of numper of Government 28 Punjab 17988
schools in rural areas in the country
29 Rajasthan 64655
SI. No. State/UT Number of Government
schools in Rural Areas 30 Sikkim 846

1 5 3 31 Tamil Nadu 32847
1 Andaman and Nicobar Islands 311 32 Telangana 26022
2 Andhra Pradesh 40669 33 Tripura 4045
3 Arunachal Pradesh 3229 34 Uttar Pradesh 156603
4 Assam 50324 35 Uttar akhand 17102
5 Bihar 70227 36 West Bengal 73270
6 Chandigarh 15 All India 1017129

7 Chhattisgarh 44128 Source: UDISE, 2016-17 (provisional)




79 Written Answers DECEMBER 31, 2018 fo Questions 80
Statement-1V
State/UT-wise details of enrollment of children in Government schools in rural areas in the country

SI. No. State/UT 2014-15 2015-16 2016-17
1 Andaman and Nicobar Islands 42134 38023 36604
2 Andhra Pradesh 3673418 3462575 3200368
3 Arunachal Pradesh 232130 224359 187335
4 Assam 4939532 4569833 4588653
5 Bihar 21755866 23508568 21987189
6 Chandigarh 25882 23655 21848
7 Chhattisgarh 4018759 3878746 3738266
8 Dadra and Nagar Haveli 41895 42433 41660
9 Daman and Diu 12949 13382 13243
10 Delhi 49965 45453 45093
11 Goa 34694 34509 32398
12 Guijarat 5100686 4987881 4882093
13 Haryana 2148989 1830134 1745942
14 Himachal Pradesh 907900 881270 845573
15 Jammu and Kashmir 1256666 1259710 1156544
16 Jharkhand 5140912 5065631 4578497
17 Karnataka 4210748 4128955 3940004
18 Kerala 1260454 1208482 1187573
19 Lakshadweep 10094 9812 9475
20 Madhya Pradesh 9514149 8796912 8400907
21 Maharashtra 5149057 4963027 4804222
22 Manipur 142690 186988 164525
23 Meghalaya 349752 357665 335350
24 Mizoram 91656 92335 84852
25 Nagaland 154395 155444 116103
26 Odisha 5449053 5328599 5175100
27 Puducherry 44124 41637 39706
28 Punjab 2239533 2134949 2045501
29 Rajasthan 6880164 7339548 7381867
30 Sikkim 101944 97161 85937
31 Tamil Nadu 4422192 4456219 4417770
32 Telangana 2491733 2396135 2306707
33 Tripura 562986 540071 510322
34 Uttar Pradesh 16739712 16235074 15277530
35 Uttarakhand 1039957 996683 952098
36 West Bengal 12739750 12549048 11884080

All India 122976520 121880906 116220935

Source: UDISE, 2016-17 (provisional)
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[Translation]

Beautification of Ancient Heritages
of Nalanda

*275.  SHRIMATI RANJEET RANJAN:
SHRI RAJESH RANJAN:

Will the Minister of CULTURE be pleased to state:

(a) whether the Government is considering to take
any special steps for the beautification of famous ancient
heritages of Nalanda and if so, the details thereof;

(b) whether the Government proposes to set up a
five star hotel at Rajgir to provide facilities to the visiting
pilgrims and foreign tourists and if so, the details thereof;

(c) whether the Government is considering any
proposal to connect Nalanda with Patna and Gaya Airports
with an expressway directly; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CULTURE AND MINISTER OF STATE IN THE MINISTRY
OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(DR. MAHESH SHARMA): (a) Conservation, preservation
& environmental development work of ancient site Nalanda
is attended by Archaeological Survey of India (ASI)
regularly, as per the requirements of the site and availability
of resources and it is in a good state of preservation. In
addition the development work for up-gradation of public
amenities has also been taken up.

(b) There is no such proposal.

(c) and (d) There is no such proposal.

Welfare of Outsourced Workers

*276. SHRI AJAY NISHAD: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) whether several works of public sector
undertakings, Government and semi-Government
departments and private companies are carried out through
outsourcing;

(b) if so, the details thereof;

(c) the present mechanism to ensure compliance of
social security/labour laws for the benefit of persons
employed in outsourcing companies;

(d) whether the Government has looked into the
service conditions and welfare schemes for the workers

PAUSHA 10, 1940 (Saka)
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engaged to carry out the outsourced works and if so, the
details thereof; and

(e) the steps being taken by the Government in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI SANTOSH KUMAR
GANGWAR): (a) and (b) The establishments, whether
Government or Private, in the Central and the State Sphere
may outsource jobs/works based on their respective
requirements. The General Financial Rules 2017 (GFR
2017) allow the Central Government establishments to
outsource certain services. As each Ministry/Department is
competent to procure services of outsourcing agencies at
their level to meet seasonal or short-term requirements,
the centralized data is not maintained in this regard.

(c) to (e) In order to ensure compliance of the extant
labour laws and the welfare provisions thereunder, the
Centre and the State(s) have their own enforcement
agencies. In the Central sphere a well-established Central
Industrial Relations Machinery (CIRM) is in place to
investigate the service conditions and welfare of the
workers. The country-wide network of Dy. Chief Labour
Commissioners (Central) and Regional Labour
Commissioners (Central) under the control of the Chief
Labour Commissioner (Central) ensures strict compliance
of various applicable labour laws in the Central Sphere.

Proposals for Setting up of
Kendriya Vidyalayas

*277. SHRI RAHUL KASWAN:
SHRI UDAY PRATAP SINGH:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether proposals have been received from
State Governments regarding setting up of Kendriya
Vidyalayas (KVs) and Jawahar Navodaya Vidyalayas
(JNVSs) in various parts of the country including Rajasthan,
Madhya Pradesh and Chhattisgarh during the last three
years and if so, the details thereof;

(b) the number of newly established schools during
the above period,;

(c) whether the Government has laid down
population and region related norms for setting up of new
KVs in the country and if so, the details thereof;
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(d) whether the Government proposes to set up
KVs at Sujangarh in Churu Parliamentary Constituency
and if so, the time by which the said Vidyalaya is likely to
be set up and if not, the reasons therefor; and

(e) whether the number of KVs and JNVs is
adequate for ensuring bright future of children of the
country, if so, the details thereof and if not, the corrective
steps taken/proposed to be taken by the Government in
this regard?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI PRAKASH JAVADEKAR): (a) to
(e) Kendriya Vidyaiayas (KVs) are opened primarily to
cater to the educational needs of the children of transferable
Central Government Employees including Defence & Para-
Military personnel by providing a common programme of
education. Proposals for opening of new KVs are
considered only if sponsored by Ministries or Departments
of the Government of India/State Governments / Union
Territories Administrations thereby committing resources
for setting up a new KV as well as the availability of
necessary sanction of the Government. The proposals
received from various sponsoring authorities for opening
of new KVs also have to compete among other proposals
under the "Challenge Method".

The Navodaya Vidyalaya Scheme provides for
opening of one Jawahar Navodaya Vidyalaya (JNV) in
each district of the country. Opening of new JNVs is a
continuous process which depends on the willingness of
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the concerned State Government to make available
requisite suitable land free of cost for construction of school
buildings and the required temporary accommodation (free
of rent) to start the Vidyalaya. However, actual sanction
and opening of new JNV depends on the availability of
funds and approval by the Competent Authority. One JNV
each has been sanctioned in all the districts of the country
as on 31st May 2014, excluding Tamil Nadu which has not
yet accepted the Navodaya Vidyalaya Scheme.

During the last three years i.e. 2015-16 to 2017-18,
82 KVs and 32 Jawahar Navodaya Vidyaiayas (JNVs)
have been opened in the country including in the States
of Rajasthan, Madhya Pradesh and Chhattisgarh. The
year-wise, State / UT-wise details of these Vidyaiayas are
given in the enclosed Statement.

No proposal for opening of new KV at Sujangarh in
Churu Parliamentary Constituency in the State of Rajasthan
has been received at KVS from the State Government as
of now.

A full fledged KV caters to the educational needs of
approximately 1000 students. Accordingly, around 93,000
students are likely to be benefited from these newly opened
82 KVs.

In each JNV, annual intake is 80 students at Class
6th level. As JNVs are from 6th to 12th, each JNV has a
total capacity of 560 students. Thus, nearly 18000 students
are likely to be benefitted from the newly opened 32 JNVs.

Statement

The details of number of Kendriya Vidyalayas and Jawahar Navodaya Vidyalayas opened in the country
during the last three years, year wise and State/UT-wise

Sl. NoName of the State/UTs
2015-16

KV JNV

YEARS
2016-17 2017-18

KV JNV KV JNV

1 2 3 4

5 6 7 8

1 Andhra Pradesh - 2

2 Arunachal Pradesh 1
3 Assam -
4 Bihar 1

5 Chhattisgarh 1
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1 2 3 4 5 6 7 8
6 Delhi - - 1 -
7 Guijarat - 1 4
8 Haryana - 2 3 1
9 Himachal Pradesh 1 1 - -
10 Jammu and Kashmir - - 1 -
11 Jharkhand - - - 5 2
12 Karnataka 5 - - 2 4
13 Kerala 1 - - 1 -
14 Madhya Pradesh 2 - 6 2
15 Maharashtra 1 - - 1
16 Manipur 1 - - -
17 Nagaland - - 1 -
18 Odisha 2 - 3
19 Punjab - 1 )
20 Rajasthan 5 - 4 1
21:1 Tamilnadu - 1 - R
22 Telangana 3 - 1 -
23 Tripura - - - 2
24 Uttar Pradesh 1 1 - 1 3
25 Uttrakhand - - - 1 -
26 West Bengal - 2 1
Total 25 14 - 43 32
[English] Ezhukone, Kerala; and

Ayurvedic Treatment in ESIC Hospital

*278. SHRI KODIKUNNIL SURESH: Will the
Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) whether the Government has stopped to provide
Ayurvedic treatment in ESIC Hospital Ezhukone, Kerala, if
so, the details thereof and the reasons therefor;

(b) whether the Government proposes any new
development and extension projects to ESIC Hospital

(c) if so, the details thereof along with the details of
various initiatives taken towards developing ESI Hospital
Ezhukone during the last five years?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI SANTOSH KUMAR
GANGWAR): (a) No, Madam. Ayurvedic treatment facility
at ESIC Hospital, Ezhukone is functional and ayurvedic
OPD attendance during financial year 2017-18 was 12,018
and from April, 2018 to 20.12.18 has been 7926. Some of
the services under Ayurvedic department are partially
hampered due to non-availability of certain category of
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staff. ESIC Hqrs. has given approval, so that such staff
may be hired and all available Ayurvedic services be
restored.

(b) At present, no proposal is under consideration
for any new development and extension of ESIC Hospital
Ezhukone, Kerala.

(c) During last five years, ESIC has taken a number
of initiatives to develop/ improve services in ESIC Hospital
Ezhukone which are as under:

1. Physiotherapy department has been renovated
along with installation of new equipments.

2. Computerized X-ray machine has been installed.

3. Dental OPD has been renovated along with
installation of new dental chair.

4. Operation theatre has been renovated along
with installation of new equipments.

5. Start of evening OPD for senior citizen and
differently abled patients.

6. "May | Help You" facility for patients / attendants.
7. Feedback system for indoor patient.

8. Behavioural training to the staff

Vulnerable Employment

*279. SHRI C. GOPALAKRISHNAN: Will the
Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) whether the Government has taken note of the
recent report of the World Employment and Social Outlook,
wherein it has been stated that around 77 per cent of
Indian workers will have vulnerable employment and poor
quality job by the year 2019;

(b) if so, the details thereof and the reaction of the
Government thereto;

(c) whether the Government proposes to take any
steps to overcome such vulnerable employment position
in the country; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI SANTOSH KUMAR
GANGWAR): (a) and (b) The International Labour
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Organisation (ILO) has published "World Employment and
Social Outlook Trends - 2018". As per the report, it is
projected that the number of vulnerable employment in
Southern Asia which includes India is expected to rise
from 498.7 million in 2017 to 505.7 million in 2018 and
512.6 million by 2019 and vulnerable employment rate is
72.1% in 2017 and is expected to be 72% in 2018 and
71.9% in 2019.

(c) and (d) Employment generation coupled with
improving employability is the priority of the Government.
Government has taken various steps for generating
employment in the country like encouraging private sector
of economy, fast-tracking various projects involving
substantial investment and increasing public expenditure
on schemes like Prime Minister's Employment Generation
Programme (PMEGP), Mahatma Gandhi National Rural
Employment Guarantee Scheme (MGNREGS), Pt. Deen
Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-GKY)
and Deendyal Antodaya Yojana-National Urban
Livelihoods Mission (DAY-NULM).

Pradhan Mantri Rojgar Protsahan Yojana has been
launched by the Ministry of Labour and Employment for
incentivising employers for promoting employment
generation. Under this scheme, Government is paying
entire employer's contribution (12% or as admissible)
towards EPF and EPS for all eligible new employees for
all sectors for 3 years.

Pradhan Mantri Mudra Yojana (PMMY) has been
initiated since April, 2015 by Government for facilitating
self-employment. Under PMMY collateral free loans upto
Rs. 10 lakh, are extended to small/micro business
enterprises and to individuals to enable them to setup or
expand their business activities.

Pradhan Mantri Kaushal Vikas Yojana (PMKVY) is
the flagship scheme of the Ministry of Skill Development
& Entrepreneurship (MSDE). The objective of this Skill
Certification Scheme is to enable a large number of Indian
youth to take up industry-relevant skill training that will
help them in securing a better livelihood.

Government has implemented the National Career
Service (NCS) Project which comprises a digital portal that
provides a nation-wide online platform for the job seekers
and employers for job-matching in a dynamic, efficient and
responsive manner and has a repository of career content
to job seekers.
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Barter Trade for Oil Purchases

*280. SHRI GUTHA SUKENDER REDDY: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether the Government is contemplating to
explore Barter Trade for its oil purchases;

(b) if so, the details thereof;

(c) whether any discussions have been held with
the oil selling countries in this regard; and

(d) if so, the details thereof?

THE MINISTER OF COMMERCE AND INDUSTRY
AND MINISTER OF CIVIL AVIATION (SHRI SURESH
PRABHU): (a) to (d) No Madam. Currently there is no
proposal for barter trade involving direct exchange of goods
for oil purchases under consideration.

Vice-Chancellor of Visva Bharati

2991. DR. ANUPAM HAZRA: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government is aware that any CBI
inquiry is pending against the Vice-Chancellor of Visva
Bharati in West Bengal;

(b) if so, the details thereof;

(c) whether the present Vice Chancellor of Visva
Bharati was appointed on the recommendation of the
dismissed Vice-Chancellor; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT AND MINISTER
OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION
(DR. SATYA PAL SINGH): (a) and (b) As per information
provided by Visva-Bharati, there is a preliminary enquiry
of CBI, Anti Corruption Branch (ACB), Kolkata against
Prof. Sushanta Dattagupta, former Vice-Chancellor of the
University.

(c) and (d) No, Madam. The present Vice-Chancellor
of Visva-Bharati has been appointed by the President of
India in his capacity as the Visitor of the University on the
basis of the recommendations of the Committee constituted
under the provisions of the Statutes of the University.
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RISPC

2992. SHRI DUSHYANT CHAUTALA: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether the Government has implemented
Revenue Insurance Scheme for Plantation Crops (RISPC)
for protecting the growers from the risks like pest attacks
and low rate from falling price of the product;

(b) if so, the details thereof;

(c) whether the Government has initiated the
Revenue Insurance Scheme in place of Price Stabilisation
Fund Scheme; and

(d) if so, the number of growers benefitted under
this scheme, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRIES (SHRI C.R.
CHAUDHARY): (a) to (c) After the expiry of Price
Stabilisation Fund Scheme in September, 2013,
Department of Commerce approved the pilot Revenue
Insurance Scheme for Plantation Crops (RISPC) covering
tea, coffee, rubber, cardamom and tobacco in nine districts
of seven States for two years from 16.9.2016 to protect
growers of plantation crops from the twin risks of yield loss
due to adverse weather parameters, pest attacks etc and
income loss caused by fall in international/domestic price.
The scheme remained a non-starter as it did not elicit
desired response from the target groups and Insurance
Companies.

(d) Does not arise.

Quality in Higher Education

2993. SHRI R. GOPALAKRISHNAN:
SHRI R. PARTHIPAN:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the higher education in the country is
facing decrease in teaching quality over the years
particularly in the higher education;

(b) if so, the details thereof;

(c) whether the teachers are not well trained and
qualified for the job;
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(d) if so, the details thereof;

(e) whether the Government has any mechanism to
check the quality of newly appointed teachers in colleges
and universities; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT AND MINISTER
OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION
(DR. SATYA PAL SINGH): (a) to (d) Government is serious
about improving the quality in teaching in higher education.
In this regard, University Grants Commission (UGC) and
All India Council for Technical Education (AICTE) have
taken various initiatives. Some of these initiatives are as
under:

(i) Diksha- It is a platform for teachers which enables
capacity building of all categories of teachers. It
helps over 50 lakh teachers in improving the
quality of education. Teachers upload their own
material on the portal, which also offer online
courses, allow sharing of best content, monitor
progress and introduce energized text books
with QR Code.

(i) Technical Education Quality Improvement
Programme (TEQUIP)- This is a quality
improvement program in technical education. In
phase lllI, hill states of Jammu and Kashmir,
Himachal and Uttarakhand, 8 North-eastern
States, Andaman Nicobar, Rajasthan, Uttar
Pradesh, Madhya Pradesh, Bihar, Odisha,
Jharkhand and Assam has got Rs.2,600 crore.
This ensures bridging the regional gaps in
technical education. 1200 NT and NIT graduates
have opted for 3 years teaching in educationally
backward regions. They have resumed their
duties in 53 government engineering colleges
where faculty vacancies were large. Thus
1,00,000 students get quality education which
they were deprived off till recently.

(iii) Global Initiative of Academic Networks (GIAN) -
Under GIAN, 700 professors from 58 countries
have so far conducted about 1120 courses in
specialized topics for students in Indian Higher
Educational institutions. More than 40,000
students and associated Indian Faculty has
benefited from this international teaching
exposure.
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(iv) Pandit Madan Mohan Malaviya National Mission
for Teachers Training (PMMMNMTT) - Under
this scheme in-service training programs for more
than 1,00,000 college and university teachers
have been organized. Newly appointed teachers
undergo six months pedagogical training, so
they can make good rapport with students and
the quality improves.

(v) Inter University Centres (IUCS): To improve the
standards of higher education and research, the
UGC establishes Inter-University Centres for
Teachers Education within the university system
under Clause 12(ccc) of the UGC Act.

(e) and (f) Annual Refresher Programme in Teaching
(ARPIT) is a 40 hours programme with 20 hours of video
content offered in a highly flexible format which can be
done at one's own pace and time. The programme has
built-in assessment exercises and activities as part of the
academic progression in the course. At the end of the
course, there is a provision for terminal assessment which
can be either online or written examination. The course
offered under the ARPIT programme is treated as
equivalent to one Refresher Course for the purposes of
Career Advancement. This helps in assessment of teachers.

AICTE has issued All India Council for Technical
Education (Career Advancement Scheme for the Teachers
and other Academic Staff in Technical Institutions) (Degree)
Regulations, 2012. Each faculty member submits
performance based appraisal system(PBAS) in a performa
as evolved by the concerned institution/ University duly
supported by all credentials as per the Academic
Performance Indicator(API) guidelines set out in these
regulations.

Seizure of Stolen Parrot
Lady Sculpture

2994. SHRI B. SENGUTTUVAN: Will the Minister of
CULTURE be pleased to state:

(a) whether the Government has taken note of media
reports wherein it has been stated that the Canadian
investigators have seized the medieval era sculpture of a
lady with a parrot, which is suspected to be an Indian-
origin artifact as it is a common Indian motif and if so, the
details thereof;

(b) whether any team of Indian Archaeological
experts have been deputed to analyse the sculpture to
find out its origin and if so, the details thereof; and
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(c) the steps taken by the Government to retrieve
the said sculpture?

THE MINISTER OF STATE OF THE MINISTRY OF
CULTURE AND MINISTER OF STATE IN THE MINISTRY
OF ENVIRONMENT, FOREST AND CIMATE CHANGE
(DR. MAHESH SHARMA): (a) The Canadian Heritage,
Government of Canada informed in 2011 to the Indian
Mission at Ottawa that a sculpture was detained in
Edmonton, Alberta in accordance with Canada's Cultural
Property Export Import Act which was suspected to be a
Khajuraho Parrot Lady sand stone sculpture of Circa 12th
Century A.D.

(b) A team including two Archaeologists and one
Geologist visited Ottawa, Canada in March, 2015 to
ascertain the authentication of the sculpture. The sculpture
was examined by the team and found to be antiquity of
Indian origin.

(c) Sculpture has been retrieved to India on 5th
January, 2015 and sent to Khajuraho its place of origin.

Commissioning of ESIC Hospitals

2995. DR. BOORA NARSAIAH GOUD: Will the
Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) whether it is true that the proposal for
commissioning four ESIC hospitals in Telangana are
pending with the Government for quite long;

(b) if so, the details thereof along with the reasons
for such pendency, hospital-wise; and

(c) the time by which the Government is likely to
clear the said proposals to ensure functioning of the said
hospitals?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI SANTOSH KUMAR
GANGWAR): (a) to (c) Employees' State Insurance
Corporation has received only one proposal from State
Government of Telangana for setting up of a 100 bedded
ESIS Hospital at Ramagundam, Telangana.

Accordingly, "In Principle" approval has been given
by ESI Corporation and the same has been conveyed to
State Government of Telangana.
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The State Government of Telangana is yet to provide
land for the proposed hospital.

[Translation]

Integrated Tribal Development Project

2996. SHRI HARISHCHANDRA CHAVAN:
SHRI VIJAY KUMAR HANSDAK:

Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(a) the works done/undertaken under integrated
tribal development project in Maharashtra and Jharkhand
during the last three years;

(b) the funds allocated and utilized during the last
three years for integrated tribal development project under

the said scheme in Maharashtra and Jharkhand;

(c) whether any review has been done in this
regard,;

(d) if so, the outcome of the same; and
(e) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRI JASWANT SUMANBHAI
BHABHOR): (a) As per extant Guidelines, funds are
provided to the States by Ministry of Tribal Affairs under
the Scheme 'Special Central Assistance to Tribal Sub-
Scheme (SCA to TSS)' and Grants under Article 275(1) of
the Constitution for development of tribals in the Integrated
Tribal Development Projects (ITDP) area. Details of works
/ activities appproved by the Ministry during 2015-16 to
2017-18 under the above-mentioned Scheme / Grant for
the State of Jharkhand is at enclosed Statement-I. Details
of works / activities approved by the Ministry during 2015-
16 to 2017-18 under the above-mentioned Scheme / Grant
for the State of Maharashtra is at enclosed Statement-Il.

(b) The amount of fund allocated / released to the
States of Maharashtra and Jharkhand under the Scheme
'SCA to TSS' and Grant under Article 275(1) of the
Constitution during 2015-16 to 2017-18 and utilization

thereof reported by the State Government is given
below:
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(Rs. in Lakh)

State Scheme / Grant 2015-16 2016-17 2017-18
Fund Utilization Fund Utilization Fund Utilization
Released reported Released Reported Released Reported
Maharashtra SCA to TSS 12514.91 12514.91 9547.00 9547.00 13760.38 3202.72
Grant under Article 13374.00 13374.00 11536.53 11536.53 13862.24 2572.45

275(1) of the Constitution

(Rs. in Lakh)

State Scheme / Grant 2015-16 2016-17 2017-18
Fund Utilization Fund Utilization Fund Utilization
Released reported Released Reported Released Reported
Jharkhand SCA to TSS 10000.00 10000.00 9820.75 8246.91 11372.49 2195.85
Grant under Article 12202.96 12202.96 9489.38 4346.09 12386.93 2154.61

275(1) of the Constitution

Apart from above, State Governments utilize funds
earmarked under State TSP for the development of tribals
in the Integrated Tribal Development Projects (ITDP) area.

The amount of fund allocated as State TSP by the States
of jharkhand and Maharashtra during 2015-16 to 2017-18
and utilization thereof is given below:

(Rs. in crore)

State 2015-16
Allocation Expenditure

Maharashtra 5170.00 4562.55

Jharkhand 14272.00 7755.07

2016-17 2017-18
Allocation  Expenditure Allocation  Expenditure
5357.71 4957.71 6754.00 6162.93
16304.95 14935.26 18092.70 14627.20

(c) and (d) The erstwhile Planning Commission had
conducted evaluation study through National Institute of
Rural Development (NIRD), Hyderabad in 2013 to examine
the impact of implementation of Tribal Sub Plan (TSP) by
the State Governments through the State level agencies
including Integrated Tribal Development Agencies (ITDAs)
/ Integrated Tribal Development Projects (ITDPs).
Evaluation study was carried in 14 States including
Jharkhand and Maharashtra. In each State, two districts
were selected and from each district, one ITDP/ITDA was
selected for undertaking evaluation. The Study Report
broadly indicated under performance of financial resources
under TSP, as there still exists visible gap in literacy and
other human development indices between Scheduled
Tribes and other social groups. Major findings are as
follows:

(i) The nature of the grant as additive to State Plan
efforts is not self-explanatory. The term 'additive’
be elaborated to indicate the level at which the
addition has to be made viz. sector, programme,
project, scheme level or at the level of
beneficiaries.

(ii) Allocation of SCA is too little in comparison to
State TSP (1 to 2% of the total TSP). It is due
to this mismatch of the SCA percentage to the
total TSP allocation that the State governments
do not follow SCA guidelines in letter and spirit
and evolve their own practices to suit their own
socio-political situations. When we contribute a
small amount of Special Central Assistance
(SCA) as the additive in the States' allocation for
the SCSP and TSP, the significance of the
Special Central Assistance (SCA) is reduced.
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(iii) Special Central Assistance (SCA) should be
used for funding special projects emanating from
the participatory needs assessment surveys in
the Scheduled Tribe majority villages falling in
the Scheduled Areas of 9 States under the fifth
Schedule of the Constitution.

(iv) It is also important that in the guidelines for the
Special Central Assistance (SCA), it should be
elaborated as to what should be the level at
which the critical gaps should be met. Critical
gaps should not be identified at the sectoral,
programme, and project levels, but at the level
of individuals' schemes.

(v) The ideal way utilizing the Special Central
Assistance should be to link it with the Tribal
Sub-Plan of the State.

(vi) Special Central Assistance should be used as
gap filling fund to supplement the schemes
planned under the Scheduled Castes Sub-Plan/
Tribal Sub-Plan (TSP).

(viii The TSP of a Gram Panchayat should lay
emphasis on convergence of the schemes
identified for the Scheduled Tribes with the other
similar schemes of the sectoral departments.

(e) Ministry of Tribal Affairs has introduced
mechanism of Project Appraisal Committee (PAC) in 2014
for appraisal and approval of projects of State Governments
under SCA to TSS and Grants under Art. 275(1) of the
Constitution. The Committee is headed by Secretary (Tribal
Affairs) with representatives of State Governments,
Financial Advisor, NITI Aayog, etc. During PAC meetings,
Ministry has emphasized the need for adherence to the
provisions of TSP Guidelines by the States. Copy of minutes
of PAC meetings are sent to Chief Secretaries of State
Governments. Further, State Governments have been
persuaded for -

(i) Declaring Tribal Development Department as
the nodal Department to lead the process of
tribal development.

(i) Constitution of Executive Committee as
stipulated in the Guidelines to ensure proper
planning, coordination and convergence of
financial resources.

(iii) Address gaps and deficit to mitigate inter-
habitation variance / inequalities in the socio-
economic status of tribals.
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(iv) Allocation of TSP funds as per norms stipulated
in the TSP Guidelines.

(v) Monitoring of TSP in the manner it has been
stipulated in the Guidelines and the framework
provided by NITI Aayog recently.

Further, an online monitoring system has been put
in place by the Ministry of Tribal Affairs with web address
http://stcmis.gov.in for monitoring of Tribal Sub-Plan since
2017-18. The framework captures data directly from Public
Finance Management System (PFMS) and gives us inputs
to see through expenditure vis-a-vis allocations in respect
of Central TSP. Monitoring of physical performance and
outcome of initiatives has also been introduced in the
system. A customized proforma has been developed in
the MIS to capture location of the ongoing projects and
beneficiary details. State Governments have been shared
with the necessary credentials for filling up necessary data
in the MIS. From the year 2018-19, the Ministry has started
conducting mid-term review with the State Governments
with a view to ensure expeditious utilization of funds under
the schemes of MoTA.

Efforts of MOTA has so far yielded notable results as
under:

(i) With the responsive support of State
Governments, overall utilization of allocated
funds under the Schemes of the Ministry has
been over 90% since 2014-15 in general and
almost 100% in the scheme 'SCA to TSS' and
'‘Grant under Article 275(1) of the Constitution' in
particular.

(i) Overall Budgetary allocation under Schemes of
MoTA has substantially increased from Rs.
4279.00 crore in 2013-14 to Rs. 5957.18 crore
in 2018-19.

(iii) All the State Governments except Kerala has
constituted Executive Committee under Chief
Secretaries, as per the provisions of Guidelines
for overall monitoring of TSP formulation and
implementation by the line Departments.

(iv) Rigorous persuasions of MoTA resulted in
significant increase of 98% in expenditures of
State TSP funds by States during the years block
of 2010-13 (wherein a total of Rs. 165691 crore
was expended) to 2014-17 (wherein a total of
Rs.327574 crore were expended).
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Statement-I

Details of works / activities approved by the Ministry under the SCA to TSS and Article 275(1) of the
Constitution - the State of Jharkhand during 2015-16 to 2017-18

(i) Special Central Assistance to Tribal Sub-Scheme (SCA to TSS)

Details of Work Approved by PAC during 2015-16 under SCA to TSS

(Rs. in lakh)
SlI. No. Programme/Activity approved by PAC Amount
approved

1 2 3

1. lrrigation and Sustainable Agriculture Approved with the condition that these activities be undertaken 1000.00
in convergence of funds available under TSP component of Centrally Sponsored and State
Government's relevant irrigation Schemes, as a part of convergence of resources envisaged
under VKY strategy.

e lIrrigation tends to lead farmers for coverage under larger duration paddy. This is not the
best economic model. All irrigation schemes should be accompanied by supply of seeds
for pulses, oilseeds / vegetable.

e Growing and use of traditional food crops like minor millet, pulses, oilseeds, beans and green
leafy vegetable be promoted in order to increase nutrition level among tribal people.

e The proposed activities be undertaken in the remote areas.
e Selection of locations and beneficiaries be made in association with PRIs.
2. Cash Crop promotion among 3000 ST families 1014.00

The Committee approved the amount with the suggestion to utilize the fund in convergence with the
State TSP funds and Centrally Sponsored Schemes (for example: National Horticulture Mission) as
a part of VKY strategy and include:

(140)  Setting up of nurseries of fruits, flowers, vegetables through tribal beneficiaries with
linkages to the market to enable them for sustainable income generation.

(i)  Growing and use of drum stick / beans / green leafy vegetables among the tribal people
be promoted to help nutrition.

(i) ~ Promotion and practice of Kitchen Garden in the Government run tribal residential schools.
(iv)  Promotion and practice of apiculture.

(v)  Promotion and practice of sericulture.

(vi)  Use of flowers for agarbatti manufacturing.

(vii)  Cultivation of fodder like Napier.

(viii)  Integrate Horticulture and vegetable growing activities with Dairy development programmes
to utilize the organic manures for optimum results.

(ix)  Disclosure of schemes through Gram Sabha.
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1 2 3

(x)  The Project be implemented in coordination and convergence with the line Departments
in the State as a part of VKY strategy.

3. Construction of 15 Hostel including up gradation of existing Hostel @ Rs. 50 lakh for each hostel 750.00
4. (a) Construction of Archery Academy at Dumka.
Approved with the condition:-
e To attach the Academy with the tribal schools. 1000.00

(b)  Provision of Sports facilities in Government run tribal Schools @ Rs. 6.00 lakh (96
schools)Approved with the condition:-

e conduct drive for identification and mapping of sporting talents among tribal students. 576.00
5. Provision for Solar Power Generator in tribal School @ Rs. 1.50 Lakh
Approved with the condition to train local students as Solar technician / electrician. 144.00
6. Fishery Development

To be undertaken in convergence with the State TSP and Centrally Sponsored Schemes. 600.00
Further the Committee advised -

e to upgrade the existing potential water bodies to be utilized as fishery production units
out of the funds under MGNREGS. For this the data supplied by NRSC, Department of
Space should also be used;

e to ensure proper hatcheries for production of spawns, fries, and fingerlings through State
Run agencies. While production of spawns needs to be handled by State run agencies
or large cooperatives, production of fingerlings should be promoted through tribal farms.
This will also lead to upgradation of skills in fisheries in the local communities.

e to ensure proper linkages to market value chain.

e to provide training to the tribal beneficiaries
7 Poultry BackyardState Govt, will arrange for State run hatcheries through ITDA/ITDPs 400.00
8 Training of STs for ANM/Nurses/Lab. TechniciansState Govt, would ensure:-

e to train 500 women as ANM / nurse to be placed in Government run tribal hostels as
Asstt. Warden and remotely located PHC / Anganwadis.

e to train 500 local science students as lab technicians to be used in PHC / Anganwadis.
240.00

9. Tribal Festivals/Fairs and supports events

State Govt. would ensure:-

To organize tribal festivals / fairs and sports events at intervals in association with TRI. 120.00
10. Godwans/Cold Storages in Tribal Localities

Approved with the condition to include initiatives for market development and construction of
Godowns / Cold storage in tribal localities in order to provide economic opportunities to tribal
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people. Selection of locations and beneficiaries be done in association with PRiIs. 400.00
Training to ST students in Science, Math and English streams. 100.00
11 State Govt, would provide Training of locally available ST students for utilization of their services to
meet the shortage of teachers in the remote tribal areas in Science, Math and English Streams.
The School Management Committee should be authorized to engage local teachers on per-class
basis as and when there is need for such teachers.
12 Dairy Development in the line with model dairy development project prepared by OMFED 1500.00
13 Skill Development 900.00
14 Renovation of Pond 140.00
15 Pig Farming for ensuring livelihood security in villages @ Rs.4.00 lakh per village 200.00
16 Goat rearing/Duck rearing in villages @ Rs.4.00 lakh per village 200.00
17 Vegetable cultivation in vilages @ Rs.4.00 lakh per village 200.00
18 Promotion of Scientific Apiculture (Bee Keeping) with honey processing Unit 100.00 lakh per ITDA 516.00
Details of Work Approved by PAC during 2016-17 under SCA to TSS
Sl. No. Activities Location Funds approved
1 2 8 :
Committed Liabilities:
1. Construction of 6 no of Ashram School in Sahibganj, Pakur, Goda, Giridih, Kodarma, 1800.00
2014-15 @ 450.00 lakh. (Final installment) Ramgarh
Education:
1. Indo Danish Tools Room training Adityapur, East Singhbhum 200.00
Beneficiaries: 200
2. Drinking water and Sanitation in Tribal Ranchi, Khunti, Lohardaga, Gumla, Simdega, 763.55
Hostels Beneficiaries: 5000 Deep boring - 80 W. Sighbhumi, Saraikela, E. Singhbhumi,
units @ Rs. 227183.00 Toilet with Latehar, Dumka, Jamtara, Sahebganj, and Pakur
sanitation - 79 units @ Rs. 736457
3. Construction of 6 Ashram Vidyalayas Ranchi,East Singhbhum, Khunti, Simdega, 3600.00
200 students each Class - VI to X Bisunpur, Gumla,
4. Deep boring & Solar Light installtion in Mahuadanr 15.00
ST Residential Girls Sport centre, @ 15 lakh
5. Construction of common hall at SP college
campus, Block- Dumka, Dumka 10.00
Health:
1. Training of tribal students in para medical / Ranchi 175.00
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nursing courses Beneficiaries: 100 For
equipment as well as running / capital cost
2. Repairing & Infrastructure development in West. Sighbhum, East. Singhbhum, 750.00
30 Health Sub centres @ 25.00 lakhs Gumla, Simdega, Pakur,
Beneficiaries: 650
Agriculture:
1. Irrigation well Beneficiaries: 150 Lohardaga, Dumka, West. Sighbhum, 52.50
East. Singhbhum, Saraikela Kharsawan,
Gumla, Khunti, Ranchi, Simdega, Godda,
Jamtara, Sahebganj, Latehar (150
locations provided)
2. Vegetable Cultivation Lohardaga, Dumka, West. Sighbhum, 570.00
Beneficiaries: 3000 East. Singhbhum, Saraikela Kharsawan,
60 clusters - 50 acres per clusters Gumla, Khunti, Ranchi, Simdega, Godda,
Land development and seed purchase. Jamtara, Sahebganj, Latehar
SHG oriented programmes.
Animal Husbandry:
1. Goat rearing Beneficiaries: 1200 Dumka, West. Sighbhumi, East. Singhbhumi, 537.70
(cost of shed and goats) Saraikela Kharsawan, Simdega, Godda,
Jamtara, Sahebganj, Pakur
2. Pig farming Beneficiaries: 400 Gumla, Godda, Jamtara, Sahebganj, 300.00
(cost of shed and pigs)
3. Poultry Beneficiaries: 1000 Lohardaga, West. Sighbhumi, East. 520.00
Singhbhumi, Saraikela Kharsawan,
Gumla, Khunti, Ranchi, Simdega, Latehar
Income Generation:
1. Nutritional Garden Beneficiaries: 7950 Lohardaga, Dumka, West. Sighbhum, 120.00
East. Singhbhum, Saraikela Kharsawarf,
Gumla, Khunti, Ranchi, Simdega, Godda,
Jamtara, Pakur, Sahebganj, Latehar
2. Promotion of Mango Orchard Beneficiaries: 60 Dumka, East Singhbhum, Simdega, Godda, 21.00
Sahebganj, jamtara
3. Establishment of Pig Breeding Centre Gumla, Godda, Ranchi Sahebganj,
Latehar, Saraikela Kharsawan, 36.00
Promotion of sports:
1. Provision of sports facilities in tribal schools Lohardaga, Dumka, West. Sighbhum, 250.00

Beneficiaries: 10000

East. Singhbhum, Saraikela Kharsawan,
Gumla, Khunti, Ranchi, Simdega, Godda,
Gadwa, Jamtara, Pakur, Sahebganj,
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Latehar, Girdih, Ramgarh, Chatra, Lohardaga,
Bokaro, Saraikela, Dhanbad, Deoghar,
Palamu Hajaribagh, (58 schools)
Other activities:
1. Activities involving expenditure in order to TWC 100.00
implement the Scheduled Tribes and other
Traditional Forest Dewllers (Recognition
of Forest Rights) Act 2006
Total 9820.00
Details of Work approved by PAC during 2017-18 under SCA to TSS
(Rs. in Lakh)
SI. No. Activity Location Fund approved
1 2 3 4
Education
1 Additional class rooms in Tribal schools ITDA (1) Ranchi, (2) Khunti, (3) Latehar 379.50
(50 ACR @ 7.59) Beneficiaries: 1500 (4) Ramgarh, (5) Dumka, (6) Lohardaga
(7) Sahebganj, (8) Godda, (9) Gumla
(10) Saraikela -Kharsava, (11) Pakud
2 64 bedded Hostels in upgraded schools ITDA (1) Sahebganj (Keetajhor, 510.00
(3 hostels @ 1.7 crores)Beneficiaries: 192 Barhait) (2) Latehar (Chipadohar)
(3) Gumla (Jehangutva)
3 2 Additional class rooms in 95 Secondary ITDA (1) Dumka, (2) Gadva, (3) Godda, 1615.00
& H Secondary School (190 ACR @ (4) Gumla (5) Jamtara, (6) Khunti, (7) Latehar
8.50 lakh) Beneficiaries: 5700 (8) Lohardaga (9) Pakud (10) West
Sighbhum, (11) East Sighbhum (12) Ranchi,
(13) Shahebganj (14) Saraikela-Kharsawan,
(15) Simdega
4 1 Multipurpose Hall (MH) in 20 Higher (1) Dumka (2) Pakud (3) Simdega (4) Ranchi 410.00
Secondary Schools (20 MH @ 20.50 (5) Jamtara (6) West Sighbhum
Lakh) Beneficiaries: 1000
5 Construction of 2 Ashram Vidyalaya Latehar, Ranchi 1200.00
@ 600.00 lakh each Beneficiaries: 400
6 Upgradation of High school to 10 +2 (i) Dumka (ii) Sunderpahadi, Godda (jiii) Khunti 2000.00
school 5 school @ Rs. 400.00 lakh (iv) Potka, East Singhbhum (v) Bansjor, Simdega
per unit Beneficiaries - 2157
Agriculture and Animal Husbandry
1 Livelihood enhancement through livestock (1) Dondua, Dumka (2) Narda, East 912.00




109 Written Answers PAUSHA 10, 1940 (Saka) to Questions 110

1 2 8 :
intensification (Goat rearing) 1500 Sighbhum (3) Mohanpur, Godda
beneficiaries @ 0.608 lakh each) (4) Banodih, Jamtara (5) Barubera,

Khunti (6) Ukamar, Mail Latehar

(7) Chota Kutlu, Haripur, Pakur

(8) Kanchi, Ranchi (9) Parasi, Ranchi
(10) Kharao, Sahebganj (11) Chota
Bandi, Saraikela- Kharsawan

(12) Richituka (13) Galubasa,

West Sighbhum (14) Bandijari,

West Sighbhum

2 Livelihood enhancement through livestock ITDA / MADA (1) Lango, East Sighbhum 225.00
intensification (Pig farming) 300 beneficiaries (2) Kusumghati, Godda (3) Bara Durgapur,
@ 0.75 lakh each) Sahebganj

3 Livelihood enhancement through livestock ITDA / MADA (1) Labagai, Gumla (2) Bhargao, 364.00
intensification (Poultry) 700 beneficiaries Gumla (3) Mojra, Jamtara (4) Ttundaon,
@ 0.52 lakh each) Khunti (5) Cheriga, Lohardaga (6) Birkera,

Simdega (7) Hurungda, Saraikela-Kharsawan

4 Lift Irrigation (10 unit@ 6.80 lakh, 39 ITDA (1) Aranda, (2) Bansdih, (3) Birkera 1000.00
unit @ 7.90 lakh, 34 unit @ 9.20 lakh, 4) Bokata, (5) Heasg, (6) Jadi, (7) Jamgai
30 unit @ 10.40 lakh) Beneficiaries: 1300 8) Jarjatta, (9) Kanchoda, (10) Kansir

Kapodih, (12) Karida, (13) Katkaya

Kemte, (15) Keradih (16) Khursuta

Kobja (18) Kpur, (19) Kulmunda

20) Latu, (21) Lodam Kothatoli (22) Loki

23) Lunga, (24) Luru (25) Marda

Masgaon, (27) Murumkela

Nawagarh (29) Pakartoli,

Parasima (31) Parsa (32) Pibo,

Pogra, (34) Raghunath-pur

Raidih, (36) Ramija,

Rengola (38) Salkaya,

Semartoli, (40) Sikoi (41) Silam,

42) Sipringa, (43) Sursang (44) Telya

45) Tetardih, (46) Tudurma

47) Tulmunga, (48) Turidih, (49) Unchdih

50) Uper Khatanga

11
14
17
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(11)
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(20)
(23)
(26)
(28)
(30)
(33)
(35)
(37)
(39)
(42)
(45)
(47)
(50)

Income Generation

1 Nutritional Garden (8000 units @ 1500/- each) 1

Beneficiaries: 8000

(1) Dumka, (2) East Singhbhum,(3) Godda, 120.00
(4) Gumla, (5) Jamtara, (6) Khunti,
(7) Latehar (8) Lohardaga,
(9) Pakur, (10) Ranchi (11) Sahebganj,
(12) Simdega, (13) Saraikela-Kharsawan,
(14) West Singhbhum

2 Promotion of Mango Orchard (10 acre patch (1) Chandana, Godda, (2) Masmano, Lohardaga, 17.50

@ 3.50 lakh) Beneficiaries: 70 (3) Bara Rakso, Sahebganj (4) Pithra, Simdega,
(5) Barakuchia, West Singhbhum

3 Establishment of Pig Breeding Centre (1) Rampur, Dumka, (2) Damdih, East Singhbhum,  60.00
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(10 units @ 6 lakh) Beneficiaries: 100 (3) Barakerlo, Godda (4) Olmunda, Gumla,
(5) Mirgapahari, Jamtara (6) Birbanki, Khunti,
(7) Garadih, Lohardaga (8) Pusarbhita, Pakur,
(9) Kadma, Sahebganj (10) Katanga, Saraikela-
Kharsawan
Skill Development
1 Skill Development for ST candidates ITDA (1) Tharpakhna, (2) Ranchi, 300.00
Beneficiaries: 250 (3) Sahebganj
Promotion of Sports and Games
1 Sports facility- Astro turf at Govt. ITDA/Ranchi 600.00
Girls H/S Bariatu Ranchi Beneficiaries: 100
2 Construction of 25 seated hostel for girls ITDA/Ranchi 100.00
hockey training centre at Govt. Girls
H/S/Bariatu Ranchi Beneficiaries: 25
3 Construction of 50 bedded hostel at ITDA/Gumla 160.00
residential athletics training centre in
Gumla Beneficiaries: 50
4 02 hostel (hundred seated) for boys and MADA/Deoghar 700.00
girls each and 15 staff quarters in
Deoghar Beneficiaries: 200
5 50 Seated hostel for residential girls MADA/ Godda 160.00
volleyball training centre in Godda
Beneficiaries: 50
6 50 bedded hostel for residential hockey Larchagarh, Simdega 160.00
boys training centre,
7 Construction of IAAF standard synthetic Morabadi, Ranchi 464.35
athletic track at BirsaMunda Football
Stadium,No. of beneficiaries - 500
(ii) Article 275(1) of the Constitution
Details of work approved by PAC during 2015-16 under grants under article its 275(1)
of the constitution
(Rs. in lakh)
SI. No. Programme/Activity approved by PAC Amount approved
2 3
1. Remaining committed liability towards construction 100 seater ST hostels (27 Nos.)
(sanctioned during 2011-12) 1310.00
2. Remaining committed liability towards construction of 300 bedded ST boy hostel in
Karamtoli, Ranchi. (sanctioned during 2011 -12) 100.00
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3. Remaining committed liability towards construction of GNM School, Saraikela &

Jamshedpur (2 Nos.) (sanctioned during 2011 -12) 1000.00
4. Remaining committed liability towards construction of Eklavya vidyalaya, Lohardaga

& Godda (2 Nos.) (sanctioned during 2011-12) 1325.00
5.  Remaining committed liability towards construction of 10 unit teacher residence in

Vill-Hiranpur, Block- Hiranpur, Pakur (sanctioned during 2011-12) 40.00
9. Remaining committed liability towards construction of New EMRS at Simdega

@ 1200.00 lakh(sanctioned during 2013-14) 850.00
10. Remaining committed liability towards construction of New EMRS at Jamshedpur

@ 1200.00 lakh(sanctioned during 2013 -14) 825.00
12. Remaining committed liability towards construction of Archery Academy at Saraikela

@ 400.00 lakh(sanctioned during 2013 -14) 196.95
13. Remaining committed liability towards installation of solar Light & Solar Drinking

Water System in 96 ST Residential schools and 100 nos. of ST & PTG Villages

® 5 lakh (sanctioned during 2013-14) 400.00
14. Remaining committed liability towards construction of 5 New 100 bedded ST

girls hostel @ 142.00 lakh at Ranchi University campus, Kolhan University campus

(Chaibasa), Sidhu Kanhu University campus, Dumka, Neelambar & Petambar University

campus(Palamau) & Khuntitoli (Simdega) (sanctioned during 2013-14) 442.00
15. Remaining committed liability towards construction of 50 bedded ST boys hostel in Kejriwal

Institute, Namkum, Ranchi @ 94.00 Lakh (sanctioned during 2013-14) 40.00
16. Remaining committed liability towards repairing of 9 Meso hospitals situated in Ranchi,

Khunti, Lohardaga, Saraikela, Jamshedpur, Jamtara, Sahebganj, Pakur & Dumka

@ 40.00 lakh each (sanctioned during 2013-14) 160.00
17. Recurring cost of 4 EMRS (1200 Students)Approved with the suggestion to increase the

number of the students in the schools to the full capacity i.e. 480 students per school. 504.00

(i) Promotion of kitchen garden in Government residential tribal schools.
(i) Local production of sanitary napkins for the use of tribal girl students. 300.00

(iii) Identification and mapping of sporting talents among tribal students and providing
sporting facilities in the Government run tribal schools.

(iv) Proper provision of running water facilities in toilets in EMRSs and hostels
attached therewith.

(v) Proper upkeep of toilets in EMRSs to ensure hygiene.

(vi) Provision of solar power based warm water facilities in the Government run
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18.

19.

20.

21.

22.

27.

28.

tribal residential schools / hostels.

(vii) Provision of additional classes for weak students in the subject of Math,
Science and English.

(viii) Provision for equipping Science Labs in EMRSs.

(ix) Launching of drive for 100% enrolment of tribal children by involving
Government agencies and PRIs in order to improve literacy rate among
tribals in the State.

Construction of Welfare Hospitals in 1TDA districts @ 500.00 lakh (2 Nos.)
Promotion of sports among the Tribal students in the State.

Strengthening of TRI in terms of hiring of support staff/ personnel, IT facilities and other
required equipment.

Construction of 100 bedded hostels in Ursuline Primary Education College campus,
Lohardaga @ 160.00 lakhs

Construction of 20 Training hall cum community centre in tribal areas @ 35 lakh each

Construction of 20 PCC roads in tribal vilages @ 15 lakh eachThe Committee observed
that this activity is primarily supposed to be undertaken through the Schemes PMGSY,
MGNREGS and State Government's relevant Schemes. However, the Committee agreed
to sanction the amount as a gap filling measure with the condition:

e to utilize the amount for construction of roads / bridges linking tribal dominated villages
where dairy cooperatives are taken up for movement of insulated tankers.

e To provide connectivity to the tribal dominated villages with schools, health centres,
training centres, local markets, and other service centres in convergence with the
flagship programmes and State TSP funds as a part of VKY Strategy.

Monitoring & EvaluationApproved with the suggestion to set up a dedicated Programme
Implementation Cell to monitor the performance of Tribal Development Initiatives in coordination

with ITDP/ITDA, District level organizations and Panchayati Raj Institutions (PRIs) and also include:

(i) Provision of online facilities for monitoring of progress of work.(ii) Developing model for
convergence of financial and other resources available under TSP component with other
line department in the State as a part of VKY strategy.

Additional

29.

30.

Construction of ST Boys hostels (14) for residential school run by Department of Welfare in
TSP District (@Rs. 170.00 lakh)

Construction of ST Girls hostels (14) for residential school run by Department of Welfare in
TSP District (@Rs. 170.00 lakh)

1000.00

100.00

100.00

160.00

350.00

300.00

200.00

1250.00

1250.00
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Details of work approved by PAC during 2016-17 under grants under Article 275(1)
of the Constitution

(Rs. in lakh)
SI. No. Activity Location Fund approved
1 2 8 :
Committed Liabilities:
1. Rec. Cost of 4 EMRS1920 Student At various locations 8038.21
(Rs. 806.40 lakhs)
2. Cons, of EMRS at Gumla (Rs. 86.21 lakhs) Gumla
3. Liability due sanction in 2013-14 (Rs. 545.60 lakhs) -
4. Cons. of 6 no of EMRSs (Rs. 3600.00 lakhs) West Singhbhum, Pakur, Chhatra, Palamu,
Dumka (ITDA) and Giridih (MADA)
5. Cons. of 5 Nos. of 200 seaterco-ed school Sahibganj, West Singhbhum, Latehar, Dumka,
(Rs. 3000.00 lakhs) Khunti
Total- Rs. 8038.21 lakhs
Education:
1. 4 New EMRSs Khunti, Latehar, Saraikela, Jamtara 800.00
2. Furniture/Equipment including for the Kitchen, Tamar, Ranchi, Chaibasa, West Singhbhum, 40.00
Dining, Hostel recreation Garden etc Kathiguria, Dumka, Barhet, Sahebganj
@ Rs 10.00 lakh for 4 EMRS
Other Activities:
1. Construction of Multipurpose hall cum Training Hindpiri, Ranchi 421.39
Centre for Tribal Development (which was
first sanctioned in 2012-13)
Administrative Expenditure:
1. 2% monitoring and evaluation 189.78
Total 9489.38

Details of work approved by PAC during 2017-18 under grants under Article 275(1)) of the Constitution

Sl. No. Project Year of Location/ Total approved Amount Amount
first Approval District Project Cost Already approved
Released for release

1 2 3 4 5 6 7
1. Construction of Art and Cultural 2011-12  Luguburughantabari, Bokaro 500.00 430.00 70.00

development Centre (large)
@ 500.00 lakh
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2. Recurring cost of 4 EMRSs 2012-13  Ranchi,Dumka,Chaibasa, 498.54 373.90 124.64

@ Rs 42000/- per child sahebganj(ITDA)
(Total no of child 1187)
3. Construction of Multi Purpose 2012-13  Hindpiri, Ranchi 1585.00 521.39 1063.61
Hall cum Training Centre for
Tribal Development
4. Construction of 3 units Tribal Art 2012-13 (i) Saraikela District in Aadityapur 120.00 60.00 60.00
and Cultural Development Centre Basti NAC Area, (ii) Kandrabalidih
@ 40.00 lakh Block,Gamhriya (iii) Vill-Balrampur,
Block-Saraikela
5.  Construction new HSC Centre (10) 2012-13  Khunti, Latehar, Jamtara, Sahebjanj, 243.00 135.00 108.00
@ 27.00 lakh Pakur
6. Cooking gas facilities in 9 ST primary 2012-13 9 ST primary school 27.00 16.00 11.00
school @ Rs 3.00 lakh
7. Renovation & white washing of 2012-13 9 ST Primary school 45.00 31.68 13.32
9 ST Primary school
@Rs5.00 lakh each
8. Construction of Teacher residence 2012-13 36 primary schools, 8 Eklavya 1615.00 1050.00 565.00
& Staff quarters in Vidyalaya & 4 Ashram Vidyalaya
run by NGO
9.  Upliftment of ST residential school 2012-13  All District 400.00 200.00 200.00
facilites @ Rs 400.00 lakh
10. Repairing of 18 Pahariya health 2012-13 Dumka, Jamtara, Sahebganj, 90.00 40.00 50.00
Centre @ 5.00 lakh Pakur & Godda (ITDA)
11.  Construction of 50 PCC Roads 2012-13  All Districts 750.00 500.00 250.00
@ 15.00 lakh each
12.  Construction of 20 Training Hall 2015-16 TSP Districts 700.00 350.00 350.00
cum Community Centre @ 35.00 lakh
13. Construction of 28 Hostel in 2015-16 TSP Districts 4760.00 2500.00 2260.00
residential school run by
department of welfare
@ 170.00 lakh
14  Construction of 4 New EMRSs 2016-17  Khunti, Latehar, Saraikela,
Jamtara Distt. 4800.00 800.00 1600.00
Total 6725.57
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(Rs. in lakhs)
Sl. No. Activity Location Fund approved
1 2 8 :
Education
2 Recurring Cost of 7 EMRS for 2280 students Ranchi, Dumka, Chaibasa, Sahebganj 957.60

(Old EMRS-4X480=1920 student, New EMRS-
3X 120=360 students)

3 Construction of 2 no. of EMRS @ 1200.00
lakh Beneficiaries: 960

4 Construction of 1 hostel (50 bedded) in
K.B. School Khuntpain, Beneficiaries: 50

5 Upgradation of High school to 10+2 school
5 school @ Rs. 400.00 lakh per unit
Beneficiaries - 6043

6 2% monitoring and evaluation

(ITDA), Gumla, Lohardaga, Godda

Jagannathpur block in Paschimi Singhbhum 1343.76
Distt. and Boarijor block in Godda Distt

ITDA / West Singhbhum 160.00
(i) Kanke, Ranchi(ii) Rajnagar, Saraikela- 2000.00
Kharswan(iii) Sadar Chaisawa, West Singhbhum

(iv) Jamtara,(v) Basia, Gumla

TWC 200.00

Statement-ll

Details of works / activities approved by the Ministry under the SCA to TSS and Article 275(1) of the
Constitution for the State of Maharashtra during 2015-16 to 2017-18 (i) Special Central Assistance to Tribal
Sub-Scheme (SCA to TSS) Activities/Proposals approved during 2015-16 by PAC under SCA to TSP

(Rs. in lakh)
SI. No. Programme/Activity approved by PAC Amount approved
1 2 3
1. Padkaivikas (Bench Terracing) 950.00
2. Model Solar village project for PvTG Habitations / Padas Villages/Remote villages 1500.00
3 Construction of 2 hostel having cost of 8.64 Cr at Chandrapur and Digras sanctioned 264.00
in the year 2014-15
4. Lift Irrigation Scheme for TrimbakeswarTahasil, Dist. Nasik Construction of KT weir at 200.00
surpan, TahsilSakri, DistDhule
5. Climate smart villages being implemented in Nagpur, Palghar & Pune Districts to 2150.00
cover 1000 villages
6. Farmers Producer Organisation to facilitate linkages between farmers, processors, traders 230.00

and retailers to coordinate supply and demand in respect of major produce grown in the
tribal regions like Rice, soybean, pulses, medicinal & aromatic plants &agri allied poultry
and dairy units. (25,000/- Advasi farmers are to be covered within four districts of Vidharbha
region Yeotmal, Gondia, Bhandara & Amravati Dist along with Thane and Nasik District.)
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7 CFR planning 300.00
8. Introduction of pulses technology in Rice fallow to improve livelihood & nutritional security 90.60
of Tribal people of Vidarbha region by ICARDA
9 Tapping and Nurturing Talented Adivasi Children by Moving Academy of Medicine and 89.50
Biomedicine, Pune
10 Mogra Cultivation 300.00
11 Monitoring and Evaluation 234.53
12 Establishment of computer lab and providing competitive examination books in government hostels 1320.00
13 Skill Development training for youth 1977.18
14 Pilot project of developing solar Ashram School 500.00
15 Packaged Drinking Water project for tribal co-operative society at Wada Dist Palghar. 92.10
16 Borewell / dugwell with solar pumps (5HP) for irrigation of land given under FRA 2006 1800.00
Activities/Proposals approved during 2016-17 by PAC under SCA to TSP (Rs. in lakh)
SI. No. Activity Location Fund approved
1 2 8 :
Education
1. Construction of compound wall Ashram Schools 700.00
2. Establishment of computer labs & computer 529 Ashram Schools 500.00
training centers on BOT basis in Govt schools
3. Setting up of Science Laboratories and 454 Ashram Schools 1000.00
providing science equipment (Sec and Sr.
Sec Govt, schools)
4. Establishment of Libraries in 12 English 168 schools 800.00
Medium, 14 EMRSs & 142 Higher
Secondary Ashram Schools
Health
1. Providing Basic Ambulance with AYUSH Ashram schools, EMRS & English medium school 500.00
doctor & ANM
2. Providing drinking water facilities in Govt Ashram Schools and Hostels 1000.00
Ashram Schools & Hostels facing drinking
water scarcity
Agriculture
1. Integrated Agriculture Development 3500.00

Programme for IFR beneficiaries
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1 2 8 :
Skill Development / Income Generating Activities
1. Skill Development training for youths 1000.00
Beneficiaries: 1000 (11 trades)
2. Supply of Sericulture Unit 15 units 750 Amravati 30.00
beneficiaries
3. Establishment of Bamboo processing unit Gadchiroli 517.00
at Gadchiroli Beneficiaries: 250 (direct)
1200-1500 families (indirect)
Total Rs. 9547.00 lakhs
Activities/Proposals approved during 2017-18 by PAC under SCA to TSP Committed Liability:
(Rs. in Lakh)
SI. No. Project Year of Location/ Total approved Amount Amount
first Approval District Project Cost Already approved
Released for release
during
2017-18
1 2 3 4 5 6 7
1 Construction of two EMRS 2016-17 (i) Nasik, (i) Girchiroli 2400.00 400.00 2000.00
2  Construction of one EMRS 2016-17  Khireparsoda, Tal. Ramtek, 1350.00 500.00 450.00
Dist. Nagpur
3 Construction of one EMRS 2016-17  Sahashra Kund, Tal. Kinwat 1600.00 1200.00 400.00
Dist. Nanded
Total 5350.00 2100.00 2850.00
New Proposals:
(Rs. in Lakh)
Sl. No. Activity Location Amount approved
for released
1 2 3 4
Education
1. Construction of 2 New EMRS Total Cost: Nandurbar (Dhadgaon) & Padharkawada 400.00
Rs. 2400.00 Lakh (PVTG-Kolam)
2. Running of 14 Ekalavya Model Residential Thane (Bordi), Nasik (Mundhegaon), 1663.20

School (EMRSs) 3960 students

Amravati (Chikhaldara), Nagpur (Khairi
Parsoda), Nandurbar, Gadchiroli
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(Tal Ettapalli), Gondiya (Tal. Deori),
Nashik (Lgatpuri), Bhatsanagar, Nasik
(Tal Satana), Ahmad Nagar (Tal Akole),
Nanded (Shahstrakund), Dhule
(Pimpalner), Rajura (Devada)
3. Recurring Grants for 2 EMRS Nashik & Nashik & Gadchiroli 25.20
Gadchiroli Benificaries — 60 students
4. Upgradation and renovation science ATC Thane ITDP Ghodegaon 5.00
laboratory in Junior college, ITDP Ghodegaon
5. Establishment of digital classrooms in ATC Thane ITDP Ghodegaon 15.00
English medium govt, ashram school,
6. Establishment of upgraded library in ATC Thane ITDP 7.50
Govt. Ashram school
7. Construction of study rooms in Government ATC NASHIK ITDP Taloda 292.44
Ashram School under ITDP
8. Construction of competitive exam study ATC Thane ITDP Dahanu 160.00
centre with liabrary & furniture.
9. Construction of additional school rooms in ATC NASHIK ITDP Yawal 66.00
Govt Ashram Schools
10. Construction of Girls hostel in Govt Ashram ATC NASHIK ITDP yawal 600.00
School
11 To supply paver blocks in the periphery ATC NASHIK ITDP Nashik 175.00
of govt, ashram schools (inside campus)
Health
12. To conduct comprehensive health camp with Ashram Schools 375.00
health cards @ Rs. 500/student. Total
Cost: Rs.750.00 Lakh Beneficiaries: 150000
13. Installation of RO water plants in Ashram Ashram Schools 3772.00
Schools to provide purified water Total
Cost: Rs.4344.00 Lakh Beneficiaries:
1.8 lakh students.
14. PPP project for health services for ashram Jawhar, Mokhada, Talasari, Dahanu 300.00
school children especially girls with Piramal
Foundation and TATA power under SCR-
Government partnership Total Schools:
39 Beneficiaries: 25,000 Total Cost: 600.00 Lakh
15. Empowering Tribal Communities to improve 8 Districts 175.90

nutrition & strengthening awareness on
nutrition related services.Total Cost: 535.21 Lakh
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16. Construction of check Dams as Minor ATC Thane ITDP 150.00
Irrigation Project in Migration prone area
(40 units @ 30 Lakhas each) Nashik
Thane Amravati Nagppur Total Cost:

150.00 Lakh
17. Solar dual Pump Total Cost: 90.00 Lakh ATC Nashik ITDP Nandurbar 90.00
18. Fisheries Cage to Tribal farmers ATC Nashik ITDP Nandurbar 75.00
Total Cost: 75.00 Lakh
19. Establishment of Warali Haat Manor, Distt. Palghar 500.00
Total Cost: 5700.00 Lakh
20. Monitoring & Evaluation 2% (MSTDA) 200.00
21. Ethnographic Research Studies (TRTI) of tribes 100.00
22. Setting up of Data Analytics and Project 365.00

Management Centre for TSP planning
and budgeting

23. Institutional strengthening of offices under 500.00
Tribal Development Department.

(i) Art. 275(1) of the Constitution

Activities/Projects approved during 2015-16 by PAC under Article 275(1) of the Constitution

(Rs. in lakh)
SI. No. Programme/Activity approved by PAC Amount approved
1 2 3

1. Watershed development to check soil erosion & promote insitu moisture conservation 1500.00
and enhance fertility and sustained productivity. (25000 Ha area)

2. Construction of wall compounds to Govt Ashram schools / hostels / EMRSs and 1 Support 3329.62
to water sanitation & hygiene (WASH) programme to be implemented with the help of UNICEF
to provide all necessary infrastructure like construction of toilets, wash basins, clean drinking water,
repairing of toilets etc.

3. Roads and bridges to connect PvTGs villages/ pada of 100-200 population & those are not 1500.00
connected to main stream yet (Convergence with MGNREGS / PMGSY)

4. Construction of Building for Gondwana Museum and Cultural Centre, Nagpur to preserve, 1100.00
promote and propagate the living culture of the tribals.

5. Establishment of hitech sports facilities & equipment's at Ekalavya Academy of Sports and 500.00

Entrepreneurship (EASE), Palghar to produce national and international level sports talents in
selected sports activities like Athletics, Archery, Handball, Shooting and others.

6. Tourism Development -1. Kachargad Devasthan, salekasa Dist Gondia 326.76
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7. Monitoring and Evaluation 234.02
8. Balance grant for Construction of 3 New EMRS(Hilly area & 1 Plain)-
1. Shendgaon (Bhatsanagar) Tal. Shahapur, Dist. Thane

2. Ajmer Saundane, Tal. Satana, Dist. Nasik (Hilly area)

3. Maveshi (Rajur), Tal. Akole, Dist. Ahmadnagar (Hilly area) 2400.00
9. Construction of Three New EMRS 900.00
10. Recurring grants for 8 EMRS Rs.42000/student (2400 students) 1008.00
11. Recurring grants for 3 New EMRS Rs.42000/student (180 students) 75.60

Activities/Projects approved during 2016-17 by PAC under Article 275(1) of the Constitution

(Rs. in lakh)

SI. No. Activity Location Amount approved
for released

1 2 8 :
Education

1. Construction of 2 New EMRSs i. Gadchiroli, ii. Nashik 400.00
2. Balance grant for construction of three EMRSs i. Nanded, ii. Dhule iii.Chandrapur 2700.00
3. Balance grant for construction of EMRS Khireparsode, Nagpur 500.00

sanctioned in 2006-07
4. Recurring Grants for 14 EMRSs for 3360 students 14 EMRSs 1512.00
5. Recurring Grants for 2 EMRSs for 180 Students 2 EMRSs

6. Construction of additional class rooms and

hostels rooms in Secondary Govt Ashram Schools 142 Ashram Schools 1000.00
Health
1. Development of Sports Facilities Govt Ashram Schools & EMRSs 200.00

(529 Ashram schools)

2. Establishment of Sanitary Complexes (60 units) Ashram Schools & EMRSs 1500.00
Agriculture
1. Integrated Agriculture Development Programme Not provided 1500.00

and allied (animal husbandry, fisheries, dairy
development etc.) activities for IFR and CFR
beneficiaries under FRA 2006.

(91000 ST beneficiaries)
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Studies / Other Activities

1. Ethnographic Research Studies (TRTI) of tribes 100.00

2. Monitoring & Evaluation 188.24

Additional

1SI. No. Activities Location

1. Establishment of Warli Haat 1000.00
2. Establishment of innovative concept of Science Various 50 Schools 400.00

Centres at Secondary and Higher Secondary

Ashram Schools (unit cost Rs. 16 lakhs)

3. Construction of check dam as minor irrigation Nandurbar and Nashik 150.00
project in migration prone area
(10 units @25 lakh each)

4. Implementation of DBT (Direct Benefit Transfer) 169.79
scheme for Ashram School (529 Ashram schools,
beneficiary students - 187392 @unit cost 38000)

5. Establishment of cultural and sports complex Pimpalner, Tal Sakri, Dist Dhule. 2016.50
for tribal players & artists

Activities/Projects approved during 2017-18 by PAC under Article 275(1) of the Constitution

(Rs. in lakh)

SI. No. Project Year of Location/ Total approved Amount Amount

first Approval District Project Cost Already approved

Released for release

during

2017-18

1 2 3 4 5 6 7

1 Construction of two EMRS 2016-17 (i) Nasik, (i) Girchiroli 2400.00 400.00 2000.00

2  Construction of one EMRS 1997-98 Khireparsoda, Tal. Ramtek, 1350.00 500.00 850.00
Dist. Nagpur

3. Construction of one EMRS 2015-16  Sahashra Kund, Tal. Kinwat 1600.00 1200.00 400.00
Dist. Nanded

Total 5350.00 2100.00 3250.00
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New Proposals:
(Rs. in Lakh)
Sl. No. Activity Location Amount approved
1 2 8 :
1. Construction of 2 New EMRS Total Cost: Nandurbar (Dhadgaon) & Padharkawada 1000.00
Rs. 2400.00 Lakh (PVTG-Kolam)
2.  Running of 14 Ekalavya Model Residential Thane (Bordi), Nasik (Mundhegaon), 1663.20
School (EMRSs) 3960 students Amravati (Chikhaldara), Nagpur (Khairi
Parsoda), Nandurbar, Gadchiroli (Tal
Ettapalli), Gondiya (Tal. Deori), Nashik
(Lgatpuri), Bhatsanagar, Nasik (Tal Satana),
Ahmad Nagar (Tal Akole), Nanded
(Shahstrakund), Dhule (Pimpalner),
Rajura (Devada)
3. Recurring Grants for 2 EMRS Nashik & Nashik & Gadchiroli 25.20
Gadchiroli Benificaries - 60 students
4. Upgradation and renovation science ATC Thane ITDP Ghodegaon 5.00
laboratory in Junior college, ITDP Ghodegaon
5. Establishment of digital classrooms in ATC Thane ITDP Ghodegaon 15.00
English medium govt, ashram school,
6. Establishment of upgraded library in ATC Thane ITDP 7.50
Govt. Ashram school
7. Construction of study rooms in Government ATC NASHIK ITDP Taloda 292.44
Ashram School under ITDP
8. Construction of competitive exam study centre ATC Thane ITDP Dahanu 160.00
with liabrary & furniture.
9. Construction of additional school rooms in ATC NASHIK ITDP Yawal 66.00
Govt Ashram Schools
10. Construction of Girls hostel in Govt Ashram ATC NASHIK ITDP yawal 600.00
Schools
11. To supply paver blocks in the periphery of ATC NASHIK ITDP Nashik 175.00

govt, ashram schools (inside campus)
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12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

To conduct comprehensive health camp with
health cards @ Rs. 500/student. Total Cost:
Rs.750.00 Lakh Beneficiaries: 150000

Installation of RO water plants in Ashram
Schools to provide purified water to students
Total Cost: Rs.4344.00 Lakh Beneficiaries:
1.8 lakh students.

PPP project for health services for ashram
school children especially girls with Piramal
Foundation and TATA power under SCR-
Government partnership Total Schools:

39 Beneficiaries: 25,000 Students.

Total Cost: 600.00 Lakh

Empowering Tribal Communities to improve

nutrition & strengthening awareness on

nutrition related services. Total Cost: 535.21 Lakh

Construction of check Dams as Minor Irrigation

Project in Migration prone area (40 units
@ 30 Lakh each) Nashik Thane Amravati
Nagppur Total Cost: 150.00 Lakh

Solar dual Pump Total Cost: 90.00 Lakk

Fisheries Cage to Tribal farmers
Total Cost: 75.00 Lakh

Establishment of Warali Haat Total
Cost: 5700.00 Lakh

Monitoring & Evaluation 2% (MSTDA)

Ethnographic Research Studies (TRTI) of tribes

Setting up of Data Analytics and Project
Management Centre for TSP planning

and budgeting

Institutional strengthening of offices under

Tribal Development Department.

Ashram Schools

Ashram Schools

Jawhar, Mokhada, Talasari, Dahanu

8 Districts

ATC Thane ITDP

ATC Nashik ITDP Nandurbar

ATC Nashik ITDP Nandurbar

Manor, Distt. Palghar

375.00

3772.00

300.00

175.90

150.00

90.00

75.00

500.00

200.00

100.00

365.00

500.00

Total

10612.24
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[English]

Cold Storage and Warehousing Infrastructure in
Andhra Pradesh

2997. SHRI KONAKALLA NARAYANA RAO: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether the Ministry has given approval
supporting Andhra Pradesh with an outlay of Rs. 123
crore for strengthening the cold storage and warehousing
infrastructure in the State;

(b) if so, the details thereof; and

(c) the details of the project where these facilities
are coming up in the State?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRIES (SHRI C.R.
CHAUDHARY): (a) to (c) No project with an outlay of Rs.
123 crores has been received in the Department for
strengthening cold storage and warehousing infrastructure
in Andhra Pradesh. However, two proposals, one for setting
up Common Scientific Facilities in Andhra Pradesh Med
Tech Zone by Andhra Pradesh Med tech Zone Ltd (AMTZ)
at Madgurwada, Vishakapatnam and the second by Export
Inspection Council for setting up an office cum laboratory
complex at Vishakapatnam, were received for financial
assistance under the Trade Infrastructure for Export Scheme
(TIES) of the Department. The admissible financial support
has been approved for both these projects.

Reservation for SC/ST Faculty Posts

2998. SHRI JAYADEV GALLA: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the implications of the judgment of Allahabad
High Court on reservation for Scheduled Caste/Scheduled
Tribe (SC/ST) faculty posts in universities;

(b) whether it is true that the University Grants
Commission (UGC) has issued an order on 5th March,
2018, asking all the Central, State and Deemed to be
Universities getting grant-in-aid to implement SC/ST quota

DECEMBER 31, 2018

to Questions 140

for teachers' posts, department-wise and not university-
wise;

(c) if so, the details of each of the university which
has prepared 100 Point Roster on the basis of March,
2018 order of UGC; and

(d) the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT AND MINISTER
OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION
(DR. SATYA PAL SINGH): (a) The recruitment of faculty
was being done based upon clause 6(c) and 8(a)(v) of
University Grants Commission (UGC) guidelines, 2006
which prescribe that the cadre or unit for determining
reservation roster points should be 'University/college’ and
not "Department/ subject'.

The Hon'ble Allahabad High Court in its order of
C.M.W.P.N0.43260 of 2016 dated 07-04-2017 quashed
this Guideline.

Implementation of these orders could lead to
reduction in the posts to be reserved for Scheduled Castes,
Scheduled Tribes and Other Backward Classes.

(b) Yes, Madam. These guidelines were issued in
compliance to the judgement of the Hon'ble High Court of
Allahabad in the W.P. No. 43260 of 2016 dated 07-04-
2016.

(c) As informed by UGC, information has been
received from 20 universities which have prepared 100
Point Roster. The details are given in the enclosed
Statement.

(d) (i) An Inter-Ministerial Committee was constituted
to examine the issue. Subsequently, on the
recommendations of the Inter- Ministerial Committee and
after consulting the Law Ministry, the UGC and the Ministry
have filed separate SLPs on 12-04-2018 and 16-04-2018
respectively before the Hon'ble Supreme Court of India.

(i) A draft Bill on Reservation in appointment of
Faculty by direct recruitment in teachers' cadre, in Central
Educational Institutions Bill, 2018 has been sent for the
approval of Cabinet by this Ministry on 20th December,
2018.
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Project for Identification and Restoration
of Heritage Sites

2999. SHRI PRAHLAD SINGH PATEL: Will the
Minister of CULTURE be pleased to state:

(a) whether the Government proposes to implement
any project for identification and restoration of heritage
sites and tourist spots in the country in order to attract
more tourists;

(b) if so, the details thereof;

(c) whether the State Government of Madhya
Pradesh has submitted the names of any heritage sites or
tourist spots for inclusion in the said project; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CULTURE AND MINISTER OF STATE IN THE MINISTRY
OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(DR. MAHESH SHARMA): (a) and (b) No Madam. There
is no such project. However as a follow up to the Budget
Announcement of current year, Archaeological Survey of
India (ASI) has taken up conservation & development
work of 10 lIconic monuments and 100 Adarsh monuments,
protected by the department, in addition to other protected
monuments from the budget allotment to ASI.

(c) and (d) No such proposal has been received
from State Government of Madhya Pradesh. However seven
monuments under Iconic and Adarsh monuments have
been taken up for conservation & development from Madhya
Pradesh.

[Translation]

Declaration of Monuments as Polythene
Free Area

3000. SHRI RAJAN VICHARE: Will the Minister of
CULTURE be pleased to state:

(a) the number of historical monuments/temples and
other sites being conserved by the Archaeological Survey
of India(ASIl) in the country, State/UT-wise including
Maharashtra;

(b) the total budgetary allocation made and the
amount utilized in this regard during each of the last two
years and the current year, State/ UT-wise;

(c) the details of revenue earned by the sale of
tickets therefrom during the said period, monument-wise;

PAUSHA 10, 1940 (Saka)
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(d) whether the Government has declared all the
monuments and sites as polythene free area; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CULTURE AND MINISTER OF STATE IN THE MINISTRY
OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(DR. MAHESH SHARMA): (a) There are 3691 monuments/
sites including 286 monuments/sites in Maharashtra as of
National importance in the country and are under protection
of the Archaeological Survey of India. Abstract indicating
number of monuments, State/UT-wise is at enclosed
Statement.

(b) The funds allocated and expenditure incurred
for conservation, preservation and maintenance of all
centrally protected monuments/sites in the country
(State/UT-wise) during the last two years is at enclosed
Statement-II.

(c) The details are at enclosed Statement-IIl.

(d) and (e) Ministry of Culture has recommended
prohibition on use of polythene. Archaeological Survey of
India has declared all ASI protected Monuments and
Archaeological Sites as 'Polythene Free Zone'. All the field
offices of ASI have been directed for necessary compliance.
In this regard Secretary (Culture) has also issued a DO.
Letter to all the Chief Secretaries of States for their active
cooperation for making centrally protected monuments as
polythene free zone.

Statement-I

Abstract of number of Centrally Protected
Monuments/ Sites under the jurisdiction of
Archaeological Survey of India in the country

Sl. No. Name of State Nos. of Monuments

1 2 3
1. Andhra Pradesh 129
2. Arunachal Pradesh 03
3. Assam 55
4. Bihar 70
5. Chhattisgarh 47
6. Daman and Diu (U. T.) 12
7. Goa 21
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1 ) 3 1 2 3

8. Gujarat 203 21. N.C.T. Delhi 174
9. Haryana 91 22. Odisha 80
10. Himachal Pradesh 40 23. Puducherry (U.T) 07
11. Jammu and Kashmir 69 24. Punjab 33
12. Jharkhand 13 25. Rajasthan 163
13. Karnataka 506 26. Sikkim 03
14. Kerala 28 27. Telangana 08
15. Madhya Pradesh 292 28. Tamil Nadu 413
16. Maharashtra 286 29. Tripura 08
17. Manipur 01 30. Uttar Pradesh 745
18. Meghalaya 08 31. Uttarakhand 42
19. Mizoram 01 32. West Bengal 136
20. Nagaland 04 Total 3691

Statement-Il

Details of fund allocated and expenditure incurred on conservation of centrally protected monuments/sites under
the jurisdiction of archaeological survey of India during the last two years

(Amount Rupees in Lakhs)

Sl. No. Name of State/UT Circle / Branch Expenditure

2016-17 2017-18
1 2 3 4 5

1. Uttar Pradesh Agra Circle 940.00 850.00
Lucknow Circle 688.52 648.97
Sarnath Circle 230.20 200.00n
2. Maharashtra Aurangabad Circle 334.00 544.99
Mumbai Circle 900.48 914.98
Nagpur Circle 395.54 530.00
3. Karnataka Bangalore Circle 1009.50 1056.89
Mini Circle Hampi 800.31 660.00
Dharwad Circle 516.98 597.99

4. Madhya Pradesh Bhopal Circle 745.00 779.98
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5. Odisha Bhubaneswar Circle 865.00 689.92
6. West Bengal, Sikkim Kolkata Circle 280.68 521.00
7. Tamil Nadu, Puducherry (UT) Chennai Circle 583.98 460.05
8. Punjab Haryana Chandigarh Circle 523.85 42491
9. Himachal Pradesh Shimla Circle 106.22 148.75
10. Delhi Delhi Circle 562.50 901.88
Delhi Mini Circle 418.05 640.11
11. Goa Goa Circle 155.30 239.64
12. Assam Manipur Guwabhati Circle 262.19 377.00
Meghalaya Mizoram Nagaland 72.20 86.20
TripuraArunchal Pradesh
Aizwal Circle, Mijoram
13. Rajasthan Jaipur Circle 208.48 255.00
Jodhpur Circle 322.42 370.00
14. Andhra Pradesh Telangana Hyderabad Circle 841.50 350.00
Amrawati Circle - 684.98
15. Bihar Patna Circle 153.53 195.00
16. Jammu and Kashmir Srinagar Circle 95.83 215.00
Mini Circle Leh 43.40 54.09
17. Kerala Thrissure Circle 284.98 325.00
18. Gujarat Daman and Diu(UT) Vadodara Circle 1385.00 1117.99
19. Uttarakhand Dehradun Circle 55.07 70.00
20. Chhattisgarh Raipur Circle 216.30 176.39
21. Jharkhand Ranchi Circle 50.13 175.00
Chemical Preservation (All India) 690.13 549.79
Horticultural Activity (All India) 4655.95 5528.20
D.G. Hgrs. Office. 10783.00 19737.09
Reserve - -
Total 30176.22 41076.79
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to Questions 152

Revenue through entry fee at centrally protected ticketed monuments under

Archaeological Survey of India

SI. No. Name of Monuments 2016-17 2017-18 2018-19
(from April 2018
to September 2018)
1 2 3 4 5
Agra Circle
1 Taj Mahal 496789740 568306551 211729530
2 Agra fort 274656590 305572080 101611790
3 Fatehpur Sikri 75903279 190411700 29808620
4 Akbar's tomb, Sikandara 10756230 10822340 5348285
5 Mariam's tomb, Sikandara 760610 491400 303695
6 Itimad-ud-Daulah 14081280 20033905 7871300
7 Ram Bagh 1225570 1070115 753385
8 Mehtab Bagh 11007335 16494930 7837200
Aurangabad Circle
9 Ajanta Caves 22325070 32622250 7498390
10 Ellora Caves 50030790 72190970 24181150
11 Bibi ka Magbara 21900000 32005110 10562290
12 Daulatabad Fort 8911100 12622600 8509150
13 Pandulena Caves 3595152 4700310 2308275
14 Aurangabad Caves 1815717 1980160 1103165
Bangalore Circle
15 Daria DaulatBagh, Sriragapatna 17059070 21780950 7815170
16 Keshva Temple Somanathpur 5831650 8361025 2218255
17 Tippu Palace Bangalore 4563060 6783565 3587160
18 Chitradurga Fort Chitradurga 6785850 7219840 2389175
Bhopal Circle
19 Buddhist Caves 451235 752780 243340
20 The Palace Situated, Burhanpur 811910 1430794 598790
21 Hoshangs Tomb, Mandu 2829950 3457345 1877230
22 Royal Palaces, Mandu 5457470 7424210 5153035
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23 Roopmati Pavilion 5564530 6921195 4630810
24 Western Group of Temple, Khajuraho 37601580 53538550 12774380
25 Buddhist monuments, Sanchi 11025840 15185610 4708130
26 Gwalior Fort. 5618030 8128370 2824265

Bhubaneswar Circle
27 Sun Temple Konark 67441610 100687260 35796720
28 Udayagiri & Khandagiri Sites 8255710 1160635 2773525
29 Rajarani Temple 589655 813795 367510
30 Ratnagiri Monument 668160 973035 327680
31 Lalitagiri Monument 445880 805830 277715
Chennai Circle
32 Group of Monument, Mamallapuram 59883890 88179300 21405140
33 Fort Museum, Thirumayam 854000 1889325 465715
34 Gingee Fort, Gingee 2109355 4055140 1071670
35 Fort on Rock, Dindigul 410870 751415 241915
36 Moovarkoil Kodambalur 16000 40920 20500
37 Rock Cut Jain Temple, Sittanasal 404640 926690 441045
38 Natural Caven with Insription 367985 443955 209655
Eladipattam, Sittannavasai
Chandigarh Circle
39 Sheikh Chilli's Tomb Thanesar 1966695 2387474 990120
40 Suraj Kund, Faridabad 690340 944910 298185
Dharwad Circle
41 Durga Temple Complex, Aihole 4341065 5940835 1388465
42 Jaina & Vaishnava Caves, Badami 8247415 10957280 3157515
43 Group of Monuments(WH), Pattadakal 11902480 16467950 3919400
44 Gol-Gumbaz, Bijapur 15189725 18143800 8184075
45 Ibrahim Rouza, Bijapur 3292340 4737545 1387625
46 Temple and Sculpture Shed, Lakkundi 251970 579930 107315
Delhi Circle & Delhi Mini Circle
47 Jantar Mantar 2144140 6816400 1883660
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1 2 3 4 5
48 Khan-i-Khana 54465 44890 381650
49 Purana Qila 104509145 15866815 7804540
50 Sultanghari Tomb 22095 33419 13005
51 Tughlugabad 1505180 2194481 988900
52 Kotla Feroz Shah 495895 1649735 1269810
53 Safdarjung Tomb 1046820 2808815 896840
54 Red fort 123768480 161060690 75253325
55 Humayun's Tomb 120256020 144522930 47757380
56 Qutb Minar Day 195054470 234646720 102348835

Guwahati Circle

57 Ahom Raja's Palace, Garhgaon, 1020250 1962105 508795
Distt. Sibsagar

58 Karenghar of Ahom Kings, Sibsagar 2733910 3755665 1181365

59 Ranghar pavillion, Jaisagar 1740475 2891890 824415

60 Bisnudol, Jayasagar 174675 283135 104840

61 Group of four Maidams Charaideo, 561685 1120890 251715

Distt. Sibsagar
Hyderabad Circle

62 Charminar 27555440 32742290 12292150
63 Golconda 21650360 31324615 17827550
64 Warangal 387140 3139910 859790

Amaravati Circle

65 Amaravathi 1999670 285140 91085
66 Nagarjunakonda 1884505 2030290 941190
67 Undavalli 287600 2063810 1104595
68 Guntuplli 1106580 404415 109385
69 Chandragiri 1943720 1853305 1134885

Hampi Mini Circle

70 Zananna Enclosure 13014560 18936410 4218930
Vittala Temple 20775510 30175130 6061570
71 Bellary 115945 334105 230055

Jaipur Circle

72 Deeg Palace Deeg Distt. Bhartpur 734010 1128392 432435
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Jodhpur Circle

73 Chittaurgarh 8854930 12814435 8485430
74 Kumbhalgarh 8972355 13004105 6392315
Kolkata Circle

75 Koch Bihar Palace 6431260 9637680 4429240
76 Hazardwari Palace 12793505 17967845 5168905
77 Bishnupur Gr. of Temples. 1954075 2996250 719295
Leh Mini Circle

78 Leh Palace 2216395 2161670 2876290
Lucknow Circle

79 Sahet (Sravasti) 7372625 8432170 1770505
80 Jhansi Fort, Jhansi 3564620 4421790 3074965
81 Rani Mahal, Jhansi 184500 236415 119690
82 Residency, Lucknow 4920735 3969535 1516725
83 Kalinjar Fort 123115 1213285 700060
Mumbai Circle

84 Elephanta Caves 39532690 51330280 14271980
85 Kanheri Caves 8163575 8414700 5199035
86 Shaniwarwada 19648200 23438305 12646845
87 Aga Khan Palace 5280115 7457505 3419390
88 Lenyadri Caves 5512205 7416950 3899020
89 Karla Caves 3026495 4414410 2481575
90 Bhaja Caves 956720 1764020 1234875
91 Raigad Fort 2895360 4483845 1686575
92 Kolaba Fort 1150570 2295215 707575
93 Sholapur Fort 412590 616535 375665
Patna Circle

94 Remains of Patliputra, Kumrahar 2949740 2871015 687575
95 Ancient Site of Vaishali, Kolhua 4726005 6258535 1420860
96 Excavated Remains at Nalanda 15663245 19537515 5516395
97 Ruins of Vikramshila, Antichak 943395 1448235 780580
98 Sher Shah Suri's Tomb, Sararam 3079585 2563685 829300
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Raipur Circle

99 Laxman Temple 801185 1389430 484815

Sarnath Circle

100 Lord Cornwallis Tomb, Ghazipur 26798125 295050 189985

101 Old Fort (Shahi Fort), Jaunpur 1054890 3388040 2361250

102 Observatory Man Singh 352435 613375 338435
(Man Mahal), Varansi

103 Excavated Remain at Sarnath 3324820 30826710 10941690

Shimla Circle

104 Kangra Fort, Kangra 3033625 3834455 1737420

105 Rock- Cut Temple, Masroor 778790 1166430 727950

Srinagar Circle

106 Palace Complex at Ramnagar, 85980 127630 58145
District Udhampur

107 Group of Temples at Kiramchi, 79390 398175 58106
District Udhampur

108 Avantiswamin Temple, Avantipur, 372575 295900 233795
District Pulwama

Thrissur Circle

109 Bekal Fort, Pallikkare, Distt. Kasargod 5520970 7144370 3470275

110 MattancherryPalace Museum, Kochi 2381425 2980080 752315

Vadodara Circle

111 Jami Masjid, Champaner-Pavagadh 4068305 5001455 1551620
Saher ki Masjid ChampanerPavagadh

112 Sun Temple, Modhera 5833910 5555465 1674695

113 Rani-ki-Vav, Patan 5481920 5555465 3639345

114 Ashokan Rock Edicts, Junagadh 0 0 45755

115 Buddhist Caves, Junagadh 610830 861970 123565

116 Baba PyaraCaves, Junagadh & 5145 960 2335
Khapra Khodiya Caves, Junagadh
All Circle Total Data 2164252093 2665872961 956652311
Online Data 83423807 28157974 15706595
Grand Total 2247675900 2694030935 972358906
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Tea Garden Workers

3001. SHRI VINCENT H. PALA: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) whether any steps have been taken by the
Government to ameliorate the appalling working conditions
of tea-garden workers in the country;

(b) if so, the details thereof;

(c) whether any steps have been taken/proposed
to be taken to implement a uniform minimum wage for tea
garden workers in the country; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI SANTOSH KUMAR
GANGWAR): (a) and (b) The Plantations Labour (PL) Act,
1951 regulates the conditions of work in plantations and
provide for the welfare of plantation labour. The Act requires
the employers to provide the workers with housing, medical
facilities, sickness and maternity benefits and other forms
of social security measures. There are provisions for
educational facility for the worker's children, drinking water,
conservancy, canteens, creches and recreational facilities
for the benefit of the tea plantation workers and their
families in and around the work places in the tea estates.
The PL Act is implemented through the concerned State
Governments for which separate Rules have been framed
by them.

Moreover, the workers of the tea industry are covered
by various industrial and social security legislations like
Employees' Compensation Act, 1923, Payment of Gratuity
Act, 1972, Provident Funds & Miscellaneous Provisions
Act, 1952, (Assam Tea Plantation Provident Fund, Pension
Fund and Deposit Link Insurance Fund Scheme Act 1955
- only for Assam), Payment of Bonus Act, 1965, Maternity
Benefit Act, 1961, Payment of Wages Act, 1936, Equal
Remuneration Act, 1976, Industrial Disputes Act, 1947,
and Industrial Employment (Standing Order) Act, 1946.

Tea Board also supports and extends certain welfare
measures for the welfare of tea workers and their wards/
dependants, which is supplemental in nature. The labour
welfare measures are undertaken within the ambit of the
Plan scheme of the Board i.e. Human Resource
Development component (HRD) under the overall "Tea
Development & Promotion Scheme". This HRD component
aims at achieving improvements in the life and living
conditions of the Tea Plantation workers and their
dependents under the three broad areas viz. (a) Improving
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the health and hygiene of workers and their dependants;
(b) Education of wards of workers & (c) Training to the
wards/dependants on workers.

(c) and (d) The fixation of minimum wages for tea
garden workers, falls under the purview of State
Governments which are the appropriate Government to fix/
revise the minimum wages as per the provision under the
Minimum Wages Act, 1948. Moreover, the wages of tea
garden workers are fixed as per agreement reached
between producer associations and workers unions.

Funds for Eklavya Model Residential Schools

3002. SHRI PRATAP SIMHA:
KUMARI SHOBHA KARANDLAJE:

Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(a) whether the budgetary allocation for tribal
education has increased from Rs.1,635 crore in 2017-18
to Rs. 1,936 crore in the current financial year;

(b) whether it is a fact that the literacy rate of STshas
increased from 8.53 percent in 1961 to 58.96 per cent in
2011; and

(c) whether the increased funds sought by the
Government from the Ministry of Finance to improve the
functioning of Eklavya Model Residential Schools (EMRSSs)
was granted and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRI JASWANT SUMANBHAI
BHABHOR): (a) Yes, Madam. The budgetary allocation for
components of Pre Matric and Post Matric Scholarships,
Hostels, Ashram Schools and Vocational Training Centres
was increased from Rs.1635.00 crore in 2017-18 to Rs.
1936.00 crore in the current financial year.

(b) It is a fact that as per Census 2011, the literacy
rate of STs has increased from 8.53 per cent in 1961 to
59.00 per cent in 2011.

(c) In the context of the trend of establishing quality
residential schools for the promotion of education in all
areas and habitations in the country, the Eklavya Model
Residential Schools (EMRSs) for ST students take their
place among the Jawahar Navodaya Vidyaiayas, the
Kasturba Gandhi Balika Vidyaiayas and the Kendriya
Vidyaiayas. Eklavya Model Residential Schools (EMRS)
are set up in States/UTs with grants under Article 275(1)
of the Constitution of India. The Government in budget
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2018-19, has announced that in order to provide best
quality education to the tribal children in their own
environment by the year 2022, every block with more than
50% ST population and at least 20,000 tribal persons, will
have an Eklavya Model Residential School. Eklavya
schools will be on par with Navodaya Vidyaiayas and will
have special facilities for preserving local art and culture
besides providing training in sports and skill development.
Accordingly the Ministry of Tribal Affairs has sought fund
allocation for establishment and running of Ekalavya Model
Residential Schools (EMRSs). Expenditure Finance
Committee headed by Secretary, Department of
Expenditure has recommended enhanced funding for
recurring and non-recurring expenditure. The funds would
be spent on infrastructure, day-to-day running, boarding /
lodging and maintenance etc of the schools. The funds
would also be utilised for upgrading sports infrastructure
as well.

Status to Institutions

3003. SHRI KOTHA PRABHAKAR REDDY: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether his Ministry has recently awarded
Institution of Eminence (IoE) status to the institutions;

(b) if so, the parameters set by the Ministry to select
these institutions and total number of institutions which
applied in this regard; and

(c) the academic and financial assistance provided
by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT AND MINISTER
OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION
(DR. SATYA PAL SINGH): (a) to (c) Yes, Madam. Based
on the advice of University Grants Commission (UGC) on
the report of Empowered Expert Committee (EEC), the
Government issued Notifications declaring 3 public
Institutions namely (i) Indian Institute of Science, Bangalore;
(ii) Indian Institute of Technology, Delhi; and (iii) Indian
Institute of Technology, Bombay as Institutions of Eminence
(loEs). Besides, Letters of Intent have been issued to three
private Institutions namely (i) Birla Institute of Technology
& Sciences, Pilani; (ii) Manipal Academy of Higher
Education, Manipal; and (iii) Jio Institute, Maharashtra
under the Greenfield category. It will be set up as an
Institutions of Eminence Deemed to be University within
three years of issuance of 'Letter of Intent'.
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These Institutions have been recommended and
approved by EEC & UGC based on their detailed fifteen
year strategic vision plan and a five year rolling
implementation plan viz. Academic Plan, faculty
Recruitment Plan, Students Admission plan, Research Plan,
Networking Plan, Infrastructure development Plan, Finance.
Plan, Administrative Plan, Governance Plan, etc. with clear
annual milestones and action plans on how the Institutions
of Eminence are to be set up, with identifiable outputs and
outcomes and how their plan to meet the criteria for
attaining the status of an Institution of Eminence, as
mentioned in their application and presentations made
before the EEC. A total number of 114 applications - 74
from public sector and 40 from private sector, including 11
applications in the Greenfield projects have been received
for grant of loK status.

Each public Institution selected as IoE shall be
provided financial assistance upto Rupees 1000 Crore
over a period of five years. An amount of Rs. 128.90 Crore
has already been released to three selected IoEs as the
first installment. Apart from this, the selected loEs have
been provided autonomy to admit foreign students up to
30% of admitted students; to recruit foreign faculty upto
25% of faculty strength; to offer online courses upto 20%
of its programmes; to enter into academic collaboration
with top 500 in the world ranking Institutions without
permission of UGC; free to fix and charge fees from foreign
students without restriction; flexibility of course structure in
terms of number of credit hours and years to take a degree;
complete flexibility in fixing of curriculum and syllabus, etc.

[Translation]

Funds Allocated to Madhya Pradesh

3004. SHRI LAXMI NARAYAN YADAV: Will the
Minister of TRIBAL AFFAIRS be pleased to state:

(a) the amount of funds allocated by the Union
Government to Madhya Pradesh under Tribal Sub-Plan;

(b) the details of the works proposed to be carried
out under the tribal sub-plan;

(c) the amount of allocated funds still lying unutilized
so far along with the reasons therefor;

(d) whether the Government has conducted any
inquiry of construction works under the tribal sub-plan in
Madhya Pradesh through any independent agency; and

(e) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRI JASWANT SUMANBHAI
BHABHOR): (a) and (b) Details of Tribal Sub-Plan funds
[now called as Scheduled Tribe Component (STC)]
allocated by Central Ministries / Departments to Madhya
Pradesh under various schemes catering to Education,
Health, Agriculture, Livelihood, Housing, Drinking water &
Sanitation, Employment Generation, Skill Development,
Women and Child Development etc. during 2017-18 and
2018-19 are at enclosed Statement-I.

(c) to (e) Approval of projects / activities out of TSP
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/ STC funds under various sectoral schemes and
implementation thereof is the responsibility of concerned
Central Ministries / Departments and State Governments.
Details of utilization of funds by the State Government
against the releases under various Schemes of Central
Ministries / Departments is not maintained centrally. Ministry
of Tribal Affairs has entrusted the responsibility of evaluation
of State TSP to Tribal Research Institutes (TRI) in the
respective States including Madhya Pradesh. For the
purpose, funds have also been provided to the TRIs during
the current financial year 2018-19 as detailed at enclosed
Statement-II.

Statement-I

Details of TSP / STC funds provided by Central Government Ministries / Departments to Government of
Madhya Pradesh during 2017-18

S.No. Ministry Name Scheme Name Sanctioned
Amount
(in lakh)
1 2 4
1. Department of Agriculture, Cooperation  National Food Security Mission 2107.14
and Farmers Welfare
National Mission on Horticulture 609.00
National Mission on Oil Seed and Oil Palm 101.51
National Project on Soil Health and Fertility 285.26
Paramparagat Krishi Vikas Yojana 605.77
Pradhan Mantri Krishi Sinchai Yojana (PMKSY)- Per Drop More Crop 3150.00
Rainfed Area Development and Climate Change 42.20
Rashtriya Krishi Vikas Yojna 4807.00
Sub - Mission on Agriculture Extension 493.48
Sub- Mission on Agriculture Mechanisation 1163.90
2. Department of Empowerment of Schemes for Differently Abled Persons (Schemes for implementation
Persons with Disabilities of Persons with Disability Act) 105.79
3. Department of Health and Human Resources for Health and Medical Education 5692.00
Family Welfare
National Rural Health Mission 32763.88
Tertiary Care Programs 398.60
4. Department of Higher Education Rashtriya Uchhatar Shiksha Abhiyan (RUSA) 250.41
5 Department of Land Resources Integrated Watershed Development Program (Programme Component) 1642.00
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1 2 3 4
6 Department of Rural Development National Rural Livelihood Mission (State Component) 2225.27

7 Department of School Education
and Literacy

8 Ministry of Ayurveda, Yoga and
Naturopathy, Unani, Siddha and

9  Ministry of Drinking Water and Sanitation

10  Ministry of

Housing and Urban Poverty Alleviation
11 Ministry of Labour and Employment
12 Ministry of Tribal

Affairs

Pradhan Mantri Awas Yojna (PMAY)- Rural (Programme Component) 181879.80

National Programme of Mid Day Meal in Schools (Amount met from 14283.83
Gross Budgetary Support)

Rashtriya Madhyamik Shiksha Abhiyan (Programme Component) 7439.73
Sarva Shiksha Abhiyan 40830.38
Teachers Training and Adult Education 400.62
National AYUSH Misson (NAM) Homoeopathy (AYUSH) 194.19
Nation Rural Drinking Water Programme (State Component) 3549.44
SBM-Rural (State Component) 22237.96
National Urban Livelihood Mission (States/Uts Component) 106.47
PMAY-Urban (Other items of States/UTs Component) 5680.39
National Career Services 19.80
Boys and Girls Hostel 61.88
Development of Particularly Vulnerable Tribal Groups (PVTGs) 8232.46
Grants under proviso to Article 275(1) of the Constitution 22399.48
Post-Matric Scholarship 10320.50
Pre-Matric Scholarship 5539.17
Special Central Assistance (Special Central Assistance to 22828.70

Tribal Sub-Schemes)

Support to Tribal Research Institutes 732.51

13 Ministry of Women and Child Anganwadi Services (Erstwhile Core ICDS) 12636.08
Development

Total 415816.60

Details of TSP / STC funds provided by Central Government Ministries / Departments to Government of

Madhya Pradesh during 2018-19

S.No. Ministry Name Scheme Name Sanctioned
Amount
(in lakh)

1 2 3 4

1 Department of Agriculture, Cooperation  National Bamboo Mission 215.58

and Farmers' Welfare
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1 2 3 4
National Food Security Mission 106.77
National Mission on Horticulture 385.00
National Project on Soil Health and Fertility 237.19
Paramparagat Krishi Vikas Yojana 519.12
Pradhan Mantri Krishi Sinchai Yojana (PMKSY)- Per Drop More Crop 2100.00
Rashtriya Krishi Vikas Yojna 1985.00
Sub - Mission on Agriculture Extension 402.94
Sub- Mission on Agriculture Mechanisation 900.00
Sub- Mission on Seed and Planting Material 254.98
2 Department of Animal Husbandry, Integrated Development and Management of Fisheries 25.62
Dairying and Fisheries
Livestock Health and Disease Control 166.43
3 Department of Health and Human Resources for Health and Medical Education 4159.00
Family Welfare
National Rural Health Mission 24287.90
National Urban Health Mission (Support from National Investment Fund) 46.00
4 Department of Higher Education Rashtriya Uchhatar Shiksha Abhiyan (RUSA) 315.00
5 Department of RuralDevelopment National Rural Livelihood Mission (Programme Component) 2558.09
Pradhan Mantri Awas Yojna (PMAY)- Rural (Programme Component) 100248.91
7 Department of School Education National Programme of Mid Day Meal in Schools 6905.78
and Literacy
Rashtriya Madhyamik Shiksha Abhiyan 4311.04
Sarva Shiksha Abhiyan 31930.77
8 Ministry of Ayurveda, Yoga and National AYUSH Misson (NAM) (Support from National 147.54
Naturopathy, Unani, Siddha and Investment Fund)
Homoeopathy (AYUSH)
9  Ministry of Drinking Water National Rural Drinking Water Mission - Nation Rural Drinking
and Sanitation Water Programme 3664.70
SBM-Rural (Programme Component) 11144.80
10  Ministry of Environment, Forests Integrated Development of Wildlife Habitats (Funded from NCEF)-
and Climate Change Development of Wildlife Habitats 70.41
Integrated Development of Wildlife Habitats (Funded from NCEF)- 1063.56

Project Tiger
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National Mission for a Green India (Funded From NCEF)- 215.75
Green India Mission-National Afforestation Programme

11 Ministry of Housing and Urban Affairs Deendayal Antyodaya Yojana-National Urban Livelihood Mission

(DAY-NULM) (States/UTs Component) 58.82
PMAY-Urban (Other items of States/UTs Component) 11176.24
12 Ministry of Panchayati Raj Capacity Building- Panchayat Sashaktikaran Abhiyaan (PSA) / 1324.24

Rashtriya Gram Swaraj Abhiyan (RGSA)

13  Ministry of Tribal Affairs Development of Particularly Vulnerable Tribal Groups (PVTGs) 7998.09
Grants under proviso to Article 275(1) of the Constitution 24205.06
Post-Matric Scholarship 13405.24
Pre-Matric Scholarship 5728.33
Special Central Assistance to Tribal Sub- Schemes 16968.97
Support to Tribal Research Institutes 309.91
14 Ministry of Women and Anganwadi Services (Erstwhile Core ICDS) 7064.01

ChildDevelopment

Scheme for Adolescent Girls 675.01
Total 287281.80
Statement-Il 1 5 3
Fund earmarked under the Scheme ' Support to .
Tribal Research Institute (TRI) during 2018-19 for 8 Jammu and Kashmir 10.00
'Evaluation study of Tribal Sub-Plan (TSP)' 9 Jharkhand 10.00
Sl. No. States Amount approved for 10 Karnataka 10.00
TSP Evaluation study 11 Keral 10.00
(Rs. in lakh) erala '
12 Madhya Pradesh 10.00
1 2 3
13 Maharashtra 25.00
1 Andaman and Nicobar Islands 5.00
14 Manipur 5.00
2 Andhra Pradesh 10.00
15 Mizoram 0.00
3 Arunachal Pradesh 0.00
16 Nagaland 5.00
4 Assam 10.00
17 Odisha 10.00
5 Chhattisgarh 10.00
18 Rajasthan 10.00
6 Guijarat 10.00
19 Sikkim 5.00
7 Himachal Pradesh 0.00

20 Tamil Nadu 10.00
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21 Telangana 10.00

22 Tripura 5.00

23 Uttar Pradesh 5.00

24 West Bengal 10.00
Total 195.00

[English]

KVC Project

3005. SHRI T.G. VENKATESH BABU: Will the Minister
of CULTURE be pleased to state:

(a) whether the Government has any proposal to
start Kashi Viswanath Corridor (KVC) Project;

(b) if so, the details thereof;

(c) whether the Archaeological Survey of India has
identified number of temples for worship and preservation
under KVC project route;

(d) if so, the details thereof; and

(e) the time by which the KVC project is likely to be
started/opened for worship?

THE MINISTER OF STATE OF THE MINISTRY OF
CULTURE AND MINISTER OF STATE IN THE MINISTRY
OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(DR. MAHESH SHARMA): (a) and (b) There is no such
proposals of the Archaeological Survey of India (ASI).
However State Government of Uttar Pradesh has constituted
a Kashi Vishwanath Vishisht Kshetra Vikash Parishad for
the purpose.

(c) and (d) On the KVC project route there is only
one protected monument of ASI which is in a good state
of preservation. About the time, the project is owned by the
State Government.

Ek Bharat Shreshtha Bharat

3006 SHRI NARAMALLI SIVAPRASAD:
SHRI ADHIR RANJAN CHOWDHURY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has launched 'Ek
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Bharat Shreshtha Bharat' scheme to promote cultural
traditions, national integrity and cultural awareness among
the citizens of the country;

(b) if so, the details thereof, including guidelines,
objectives, salient features and budget allocated for the
scheme;

(c) whether States have expressed their interest in
being part of the 'Ek Bharat Shreshtha Bharat' scheme;

(d) if so, the details thereof; and

(e) the steps taker“eing taken by the Government
to bridge the cultural gap in the country and enhance
interaction between people living in different States?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT AND MINISTER
OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION
(DR. SATYA PAL SINGH): (a) to (e) Yes, Madam. The
Government of India has launched an initiative Ek Bharat
Shreshtha Bharat (EBSB) to foster national integration by
a co-ordinated mutual engagement process between
States, Union Territories, Central Ministries, Educational
Institutions and general public through linguistic, literary,
cultural, sports, tourism and other forms of people-to-people
exchanges. The States/Union Territories have been
grouped in 16 pairs. Detailed background of the scheme,
its objectives, implementation strategy / methodology and
the pairing of the States/Union Territories are available in
www.ekbharat.gov.in. No separate budget allocation has
been made for this scheme.

States have expressed their keen interest in being
part of the Ek Bharat Shreshtha Bharat scheme. They
have signed MoUs with their paired States/ Union
Territories and have been conducting various events
covering a gamut of activities in the educational, cultural,
geographical, social, tourism, sports, youth-related activities
and sharing of best practices, encompassing a wide range
of subjects under the programme with an integrative content
relating to their paired States/Union Territories. Various
States/UTs have organized more than hundred Cultural
and Literal Exchange programmes involving the people
and artists of the paired States, organized a large number
of Food Festivals, programmes such as National Integration
Day, Run for Unity, Hornbill Festival, Deepotsav Festival,
Geeta Utsav, Bharat Parv, Art Yatra, Sadkal Gujarat,Kabir
Festival, Gir Monsoon Festival, Bastar Mahotsav, Tawang
Festival, Cherry Blossom Festival etc. More than 200
Higher Educational Institutions, more than 250 schools
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under CBSE, more than 100 Jawahar Navodaya
Vidyalayas, more than 40 Sainik schools and schools
under Kendriya Vidyalaya Sangathan have organized more
than 1000 programmes under Ek Bharat Shreshtha Bharat.
Ministry of Tourism has been organizing various Food
festivals through Institutes of Hotel Management. It has
also organized Bharat Parv and Paryatan Parv involving
the various State Governments. Other Ministries like Ministry
of Information and Broadcasting, Ministry of Youth Affairs
and Sports, Ministry of Culture and Ministry of Railways
have also been conducting a large number of programmes.
Department of School Education & Literacy has initiated
Bhasha Sangam, a celebration of Linguistic Diversity which
marks the appreciation of the unique symphony of
languages of our country from 20th November to 21st
December, 2018.

A Group of Ministers headed by Minister of Human
Resource Development periodically reviews the steps taken
by the States/UTs and concerned Ministries/Departments
to bridge the cultural gap in the country and enhance
interaction between people living in different States.

Establishment of Defence Parks

3007. SHRI DEVUSINH CHAUHAN: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

DECEMBER 31, 2018
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(a) whether the Government has received any
proposal from the State Governments for assistance to
develop/ establish defence parks in their States;

(b) if so, the details and the status thereof, State-
wise;

(c) whether there is any policy/scheme for
assistance to promote/establish defence parks in State
and if so, the details thereof; and

(d) if not, whether the Government proposes to
implement any scheme in this regard and if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRIES
(SHRI C.R. CHAUDHARY): (a) and (b) Department of
Industrial Policy and Promotion(DIPP) under Ministry of V
Commerce and Industry had received two project proposals
to establish Defence Parks under Modified Industrial
Infrastructure Upgradation Scheme (MIIUS). One proposal
was from Government of Kerala to establish Defence Park
at Pallakad (Kerala). The project at KINFRA Defence Park,
Pallakad (Kerala) was sanctioned on 28.03.2016 with
project cost of Rs.131.35 crore involving central grant of
Rs.50 crore. Detail of this project and its present status are
as under:

Name & Location of the project Date Approval (Rs. in crore) Remarks
Project Central Central
Cost Grant grant
released
KINFRA Defence Park, Palakkad, Kerala 28.03.2016 130.94 50 35 Underimplementation

(Physical progress-58%)

Another project proposal was received from Gujarat
Industrial Development Corporation for establishment of
Defence Park at Sanand (Gujarat). The proposal was not
considered as MIIUS permits sanction of maximum two
projects per State and when this proposal was received,
two proposals had already been given 'in-principle’
approval in the State of Gujarat. MIIUS scheme was valid
till 31.03.2017 and no new projects are being taken up
under this scheme.

(c) and (d) DIPP does not have any specific policy

/ scheme for assistance to promote / establish Defence
Parks in States and there is no proposal at present to
implement any specific scheme for providing assistance to
promote/establish Defence Parks.

However, consequent to the announcement in the
Budget Speech (2018-19) by Hon'ble Finance Minister for
setting up of two Defence Industrial Production Corridors
in the country, the Government has decided to establish
two such corridors, one in Tamil Nadu and the other in
Uttar Pradesh.



177 Written Answers

[Translation]

National Mineral Development Corporation

3008. SHRIMATI KAMLA PAATLE: Will the Minister
of STEEL be pleased to state:

(a) whether the National Mineral Development
Corporation (NMDC) makes 80 percent of its total turnover
from Chhattisgarh State only in the country and whether
major iron ore mines are situated in Dantewada district of
Chhattisgarh and if so, the details thereof;

(b) whether the representatives of Chhattisgarh
Government have been included in the board of NMDC;

(c) if so, the details thereof and if not, the reasons
therefor along with the reaction of the Government thereto;

(d) whether the demand to set up the office/
headquarters of NMDC in Bastar, Chhattisgarh is pending
with the Government; and

(e) if so, the reasons therefor and the follow-up
action taken by the Government in this regard along with
the time by which the pending demand is likely to be
fulfilled?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (SHRI VISHNU DEV SAl): (a) No, Madam. The
revenue from business of NMDC from Chhattisgarh was
around 65% in F.Y. 2017-18. Details of iron ore mines
situated in Dantewada District of Chhattisgarh are as under:-

Name of Mine Location of Mine

Bailadila - Deposit No 14/11C  Kirandul Complex
Bailadila - Deposit No 11B

Bailadila - Deposit No 5 Bacheli Complex
Bailadila - Deposit No 10/11A

(b) and (c) No, Madam. Appointment to the Board of
NMDC is made as per the policy guidelines of Government
of India.

(d) No, Madam.

(e) Does not arise, in view of (d) above.

Affordable Education

3009. SHRIMATI RANJANBEN BHATT:
SHRIMATI M. VASANTHI:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether it is a fact that the education policy
today is based on accessibility, accountability, affordability
and equity and if so, the details thereof;

(b) whether it is also true that even after all these
steps by the Governments the education for some sectors
of the society is still unaffordable;

(c) if so, the steps proposed to be taken up by the
Government in this regard;

(d) whether the Government proposes to impart free
education till class 12th and if so, the steps taken/proposed
to be taken by the Government in this regard; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT AND MINISTER
OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION
(DR. SATYA PAL SINGH): (a) to (c) The extant National
Policy on Education (NPE) provides for a National System
of Education which implies that, up to a given level, all
students, irrespective of caste, creed, location or sex, have
access to education of a comparable quality. It includes a
common educational structure, a national curriculum
framework and minimum levels of learning for each stage
of education. The Government is committed to improve the
quality of education and it is a continuous ongoing process.
The Government is committed to provide equitable access
to quality education to all sections of the society. Ministry
of Human Resource Development took a leap forward in
transforming education sector with the motto of "Sabko
Shiksha, Achchi Shiksha" (Quality education to all) founded
on the goals of accessibility, accountability, affordability
and equity. The Ministry of Human Resource Development
is implementing several schemes aimed at enhancing
literacy and basic education of the youth, expanding access
to all levels of education, including higher and technical
education.

The 42nd Constitutional Amendment, 1976 brought
about a fundamental change by transferring education
from the State List to the Concurrent List giving equal
responsibility to both the Central and State Governments
to promote education. Recognizing the centrality of states
both in policy formulation and effective implementation of
education reforms, the Ministry of HRD has been regularly
convening meetings of the Central Advisory Board on
Education (CABE), which is a composite body and is also
the highest advisory body on education.
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Several initiatives are currently being undertaken
such as in elementary education, the Ripcht of Children to
Free and Compulsory Education (RTE) Act, 2009 and
Sarva Shiksha Abhiyan (SSA) programme aims for
improvements in school infrastructure, curricular and
assessment reforms, identification of learning indicators,
improved teaching and learning resulting in better learning
outcomes. Rashtriya Madhyamik Shiksha (RSMA), ICT in
Schools, Centrally Sponsored Scheme on Teacher
Education (CSSTE), Shaala Siddhi, Rashtriya Avishkar
Abhiyan are being implemented to improve the quality of
secondary education. Recently, the Department of School
Education and Literacy has formulated the Samagra
Shiksha - an Integral Scheme for School Education as a
Centrally Sponsored Scheme and it is being implemented
throughout the country with effect from the year 2018-19.
This programme subsumes the three erstwhile Centrally
Sponsored Scheme of Sarva Shiksha Abhiyan (SSA),
Rashtriya Madhyamik Shiksha (RSMA) and Teacher
Education (TE). It is an overarching programme for the
school education sector extending from pre-school to class
XIl and aims to ensure inclusive and equitable quality
education at all levels of school education. It envisages
the 'school' as a continuum from pre-school, primary, upper

primary, secondary to senior secondary levels.

In higher education also, various schemes, namely,
Rashtriya Uchchatar Shiksha Abhiyan (RUSA), Scheme
for Promotion of Academic and Research Collaboration
(SPARC), Global Initiative for Academics Network (GIAN),
Impacting Research, Innovation & Technology (IMPRINT),
Technical Education Quality Improvement Programme
(TEQIP), Pandit Madah Mohan Malaviya National Mission
on Teachers and Teaching (PMMMNMTT), Study Webs of
Active-Learning for Young Aspiring Minds (SWAYAM),
National Digital Library, campus connect programme,
Uchhatar Avishkar Abhiyan, Unnat Bharat Abhiyan are
being implemented to improve the quality of higher
education. A number of initiatives are also undertaken by
UGC and AICTE for quality improvement in higher and
technical education.

(d) and (e) No Madam. However, the Government is
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in the process of formulating a New Education Policy
(NEP) to meet the changing dynamics of the population's
requirement with regard to quality education, innovation
and research, aiming to make India a knowledge
superpower by equipping its students with the necessary
skills and knowledge and to eliminate the shortage of
manpower in science, technology, academics and industry.
The five pillars of NEP would be Accessibility, Equity,
Affordability, Quality and Accountability. For this purpose,
the Government has constituted a Committee for
preparation of the draft National Education Policy under
the Chairmanship of eminent scientist Padma Vibhushan
Dr. K. Kasturirangan, which is expected to submit its report

soon.

Funds for Tribal Development Area

3010. SHRI CHANDRA PRAKASH JOSHI: Will the
Minister of TRIBAL AFFAIRS be pleased to state:

(a) whether even half of the total funds allocated to
the Ministry for development of tribal areas and tribal
people, has not been spent for their development;

(b) if so, the reasons therefor; and

(c) the funds allocated for the development of tribal
people during the last four years and the current financial
year along with the names of the schemes for which the
funds have been allocated, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRI JASWANT SUMANBHAI
BHABHOR): (a) and (b) No, Madam. Ministry of Tribal
Affairs has been allocated funds to the tune of Rs. 5957.18
crore during the year 2018-19 under various schemes of
the Ministry for development of Tribal people. Out of which
a total of Rs. 4677.00 crore has been released to the
States as on 26.12.2018 i.e. 78.51 per cent of the total

allocation.

(c) Details of allocation of funds under various
schemes of Ministry of Tribal Affairs during 2014-15 to
2018-19 is at enclosed Statement-1. State wise details of

funds allocated under prominent schemes of the Ministry
during 2014-15 to 2018-19 is at enclosed Statement-II.
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Statement-Il
Fund allocated / released under Article 275(1) of Constitution during 2014-15 to 2018-19
(as on 27.12.2018)
SlI. No. States 2014-15 2015-16 2016-17 2017-18 2018-19
1 2 3 4 5 6 7
1 Andhra Pradesh 2139.00 5500.00 2869.43 4591.11 3895.17
2 Arunachal Pradesh 1880.40 3000.80 6580.53 8378.82 7903.80
3 Assam 0.00 0.00 844.12 0.00 3780.32
4  Bihar 586.00 0.00 1467.58 991.89 0.00
5 Chhattisgarh 10778.00 11904.31 10488.52 10964.49 10944.92
6 Goa 0.00 400.00 450.00 103.00 345.66
7 Guijarat 8592.45 11680.00 9739.02 11384.08 11240.20
8 Himachal Pradesh 190.99 523.20 1595.87 2074.70 2242.16
9 Jammu and Kashmir 0.00 2000.00 3539.66 3049.06 2051.79
10 Jharkhand 9873.00 12202.96 9489.38 12386.93 7082.30
11 Karnataka 4880.40 6300.00 4664.00 5881.74 863.38
12 Kerala 748.94 1085.44 695.58 803.17 472.28
13 Madhya Pradesh 17321.42 14845.15 14971.43 22399.48 24227.30
14 Maharashtra 11701.29 13374.00 11536.53 13862.24 13905.62
15 Manipur 1600.01 1216.00 1694.40 2308.80 2595.65
16 Meghalaya 2334.03 1507.68 1576.21 3603.40 3633.79
17 Mizoram 1877.78 3617.37 1927.49 2504.41 2772.99
18 Nagaland 2067.15 5469.34 6368.00 443411 3053.49
19 Odisha 12728.22 15200.00 11954.96 15995.30 20077.15
20 Rajasthan 9755.92 11000.00 10341.39 10240.58 13497.23
21 Sikkim 370.30 1250.30 1147.00 405.30 355.34
22  Tamil Nadu 639.60 852.80 798.24 378.00 510.57
23 Telangana 3894.40 6090.00 3608.05 5015.32 2976.89
24  Tripura 1218.99 1600.68 1280.99 2040.99 1734.73
25 Uttar Pradesh 743.49 1514.74 1138.62 189.00 252.43
26 Uttarakhand 1530.36 92.02 0.00 1577.56 176.30
27 West Bengal 5747.00 7000.00 5814.37 5376.51 6125.73
Grand Total 113199.14 139226.79 126581.37 150939.99 146717.19
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Status of fund allocated / released to the States under Special Central Assistance to Tribal Sub-Scheme (SCA
to TSS) during 2014-15 to 2018-19 (as on 27.12.2018)

SI. No. States 2014-15 2015-16 2016-17 2017-18 2018-19
1 2 3 4 5 6 7
1 Andhra Pradesh 2937.82 3500.00 5000.42 3624.77 3259.39
2 Assam 1788.59 5844.00 3407.80 0.00 0.00
3 Bihar 403.00 1368.26 743.74 0.00 0.00
4 Chhattisgarh 9826.50 10809.64 11717.82 14327.57 10432.65
5 Goa 0.00 0.00 455.68 559.09 352.31
6 Guijarat 10382.74 10566.50 9488.00 10270.41 8333.52
7 Himachal Pradesh 997.99 475.00 1959.39 2291.20 2057.43
8 Jammu and Kashmir 0.00 2000.00 3671.61 3626.50 3749.80
9 Jharkhand 9571.11 10000.00 9820.75 11372.49 8564.52
10 Karnataka 3000.00 4370.00 5100.00 5955.37 3274.53
11  Kerala 530.00 357.50 808.09 808.43 335.00
12 Madhya Pradesh 15274.22 11501.21 19236.61 22828.70 16968.97
13 Maharashtra 11726.18 12514.91 9547.00 13760.38 1 1502.17
14 Manipur 1118.00 1100.00 2260.00 3790.38 1897.48
15 Odisha 14925.04 14728.52 11806.27 11975.00 12553.22
16 Rajasthan 8822.04 10190.00 11072.90 10051.83 9026.24
17  Sikkim 520.25 353.00 1497.62 5986.00 0.00
18 Tamil Nadu 217.33 0.00 600.00 894.10 315.00
19 Telangana 3541.00 4000.00 3845.35 4493.55 2850.32
20 Tripura 1183.94 2400.07 1345.76 1649.77 1294.38
21 Uttarakhand 805.83 0.00 0.00 679.00 352.20
22 Uttar Pradesh 697.79 905.51 121.92 458.35 0.00
23 West Bengal 5730.00 6233.00 5995.50 5397.11 3476.83
Total 103999.37 113217.12 119502.230 134800.00 100595.96

Status of fund allocated / released to the States under Development of Particularly Vulnerable Tribal Groups
(PVTGs) during 2014-15 to 2018-19 (as on 27.12.2018)

SI. No. States 2014-15 2015-16 2016-17 2017-18 2018-19
1 2 3 4 5 6 7
1 Andhra Pradesh 2000.00 3240.00 5105.00 2076.00 1837.00
2 Andaman and 0.00 0.00 100.00 200.00 0.00

Nicobar Island
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1 2 3 4 5 6 7
3 Bihar 0.00 0.00 342.87 295.91 0.00
4  Chhattisgarh 2212.02 1809.63 1230.00 1089.50 1051.50
5 Guijarat 1091.00 898.10 779.12 390.67 422.88
6 Jharkhand 0.00 1575.00 3120.00 2043.75 2646.00
7 Karnataka 0.00 800.00 136.00 467.00 460.00
8 Kerala 600.00 0.00 100.00 62.00 0.00
9 Madhya Pradesh 4272.94 4491.92 10460.40 8232.46 7998.09
10 Maharashtra 1900.00 0.00 2077.00 1226.25 1230.26
11 Manipur 47.50 100.00 329.00 195.00 249.00
12 Odisha 2500.00 3373.92 1379.00 1297.00 967.31
13 Rajasthan 1500.00 1076.09 1331.00 1038.00 1008.00
14 Tamil Nadu 0.00 1048.15 3055.00 1770.75 0.00
15 Telangana 600.00 1439.04 1139.00 778.00 533.00
16 Tripura 826.54 895.56 2250.00 2305.00 0.00
17 West Bengal 0.00 447.60 574.00 330.75 428.42
18 Utrakhand 0.00 0.00 292.48 130.00 412.00
19 Uttar Pradesh 0.00 0.00 0.00 17.96 0.00
Grand Total 17550.00 21195.00 33799.87 23946.00 19243.46

Details of Fund allocated / released to State Governments/UT Administrations thereof under the Scheme of
Pre-Matric Scholarship for ST students during 2014-15 to 2018-19

(Rs. in lakh)
Sl. No.  Name of the 2014-15 2015-16 2016-17 2017-18 2018-19
State/UT (as on. 27.12.18)
1 2 3 4 5 6 7
1 Andaman and 0.00 0.00 0.00 0.00 0.00
Nicobar Islands
2 Andhra Pradesh 1386.00 1983.00 0.00 5282.94 1210.81
3 Arunachal Pradesh 0.00 0.00 0.00 0.00 0.00
4  Assam 0.00 0.00 321.33 0.00 0.00
5 Bihar 688.60 375.00 0.00 0.00 0.00
6 Chhattisgarh 3718.00 3607.00 2534.15 1805.30 4755.63
7 Daman and Diu 0.00 0.00 0.00 8.04 0.00
8 Goa 0.00 0.00 52.64 3.75 80.83
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1 2 3 4 5 6 7
9 Guijarat 3750.00 3745.76 80.81 3650.84 4482.31
10 Himachal Pradesh 73.00 96.12 51.21 0.00 38.91
11 Jammu and Kashmir 0.00 700.00 0.00 0.00 0.00
12 Jharkhand 1613.00 0.00 0.00 1704.53 2345.92
13 Karnataka 0.00 0.00 0.00 1364.59 1256.31
14 Kerala 0.00 300.00 796.40 0.00 308.73
15 Madhya Pradesh 0.00 4300.00 0.00 5539.17 5728.33
16 Maharasthra 0.00 0.00 0.00 0.00 0.00
17 Manipur 496.05 0.00 867.38 619.09 0.00
18 Meghalaya 0.00 0.00 0.00 156.69 0.00
19 Mizoram 0.00 0.00 336.36 132.25 319.79
20 Nagaland 0.00 851.47 0.00 0.00 0.00
21 Odisha 4511.00 4900.00 3376.36 5134.98 6665.88
22 Rajasthan 2383.34 0.00 0.00 3284.79 1716.12
23 Sikkim 7.80 0.00 0.00 25.72 7.97
24  Tamil Nadu 0.00 600.00 0.00 0.00 0.00
25 Telangana 745.52 0.00 0.00 358.02 0.00
26 Tripura 678.75 1303.60 0.00 232.89 0.00
27 Uttar Pradesh 0.00 0.00 0.00 0.00 0.00
28 Uttrakhand 19.82 107,00 0.00 104.44 0.00
29 West Bengal 0.00 0.00 0.00 0.00 584.62
Total 20070.88 22868.95 8416.64 29408.03 29502.16

Details of Fund allocated / released to State Governments/UT Administrations under the Scheme of Post Matric

Scholarship for ST students during 2014-15 to 2018-19

(Rs. in lakh)
S.. No.  Name of the 2014-15 2015-16 2016-17 2017-18 2018-19
State/UT (as on. 27.12.18)
1 2 3 4 5 6 7
1 Andaman and 0.75 0.00 0.00 0.00 0.00
Nicobar Islands
2 Andhra Pradesh 5070.01 1986.82 9777.62 8269.11 7629.45
3 Arunachal Pradesh 2.29 1137.61 1136.32 5803.65 1883.82
4 Assam 1114.00 6748.28 266.65 2516.48 3248.03
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1 2 3 4 5 6 7

5 Bihar 23.00 0.00 0.00 71.25

6 Chhattisgarh 4066.75 4764.83 2674.82 3811.26 4609.57

7 Daman and Diu 1.00 0.00 53.63 26.19

8 Goa 2.00 356.00 645.00 364.80 536.26

9 Gujarat 3929.23 5520.40 22040.27 14609.74 22364.56
10 Himachal Pradesh 237.00 1350.00 931.36 3123.36 278.15
11 Jammu and Kashmir 2494 .17 2494 .17 2587.84 2322.56
12 Jharkhand 4927.23 0.00 8148.39 2716.50 5281.32
13 Karnataka 3691.00 5839.00 8540.00 8873.31 7341.33
14 Kerala 647.00 0.00 3122.00 2745.46 2674.37
15 Madhya Pradesh 2385.00 3065.00 13054.00 10320.50 13405.24
16 Maharashtra 7451.83 5209.83 22092.28 10884.91 15238.15
17 Manipur 3615.48 3588.00 3385.20 6382.55 2026.76
18 Meghalaya 438.00 3274.61 3189.00 770.50
19 Mizoram 4501.15 4927 .91 4267.52 2434.73 3528.21
20 Nagaland 2329.59 2646.34 1344.00 2515.00 4716.66
21 Odisha 4512.00 4050.00 15556.48 8784.18 14801.92
22 Rajasthan 6440.00 10890.43 9800.00 19912.49 13598.95
23 Sikkim 414.00 400.00 938.16 1247.32 1134.36
24  Tamil Nadu 44.00 2266.86 3061.85 2440.39 3933.65
25 Telangana 12329.88 9650.00 11483.00 18031.25 9921.68
26 Tripura 974.82 1700.00 1323.90 2756.25 1364.62
27 Uttar Pradesh 56.00 0.00 1057.50 1244.91
28 Uttrakhand 164.00 900.00 5090.57 600.25
29 West Bengal 237.00 2948.46 0.00 2807.89 2219.39

Total 72098.18 85714.55 155567.36 146386.79 141736.45
Release of fund allocated / released to States under the scheme "Support to TRI's"
during 2014-15 to 2018-19
(Rs. in Lakh)
Sl. No. State/UT 2014-15 2015-16 2016-17 2017-18 2018-19
(Till 27.12.18)
1 2 3 4 5 6 7
1 Andhra Pradesh 96.50 - - 940.42 749.58
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1 2 3 4 5 6
2 Arunachal Pradesh - - 647.99 253.01
3 Assam 85.77 - - 183.65 198.75
4 Chhattisgarh 164.50 - - 168.73 504.49
5 Guijarat 69.91 86.53 2438 -
6 Himachal Pradesh - - - - 106.8
7 Jammu and Kashmir - 10 340 - 97
8 Jharkhand 107.11 - - - 1211.83
9 Karnataka 93.00 148 117 130 106
10 Kerala 45.45 - 67.99 745.65 401.25
11 Madhya Pradesh 157.50 78.75 54.35 732.51 309.91
12 Maharashtra 58.10 - - - 485.01
13 Manipur 151.00 119 109 58 530.11
14 Mizoram 0.00 - - - 416.08
15 Nagaland 0.00 - - - 800.00
16 Odisha 305.50 250.30 322.39 662.90 819.07
17 Rajasthan 77.33 63.25 - 169.25 44.75
18 Sikkim - - 111 136 155.60
19 Tamil Nadu 32.50 132.30 133.2 177.25
20 Telangana 60.16 121.9 339.5 384.5
21 Tripura 66.00 159.50 73.25 198.75 316.14
22 Uttar Pradesh - - 43.26 - -
23 West Bengal 73.00 43.50 150.82 215.45 380.15
24 Andaman and Nicobar 41.00 50.00 - - 81.60
25 Uttarakhand - - - - -

Total 1684.33 1141.13 1510.96 7900 8528.88

Release of fund allocated / released to States under the "MSP to MFP"
during 2014-15 to 2018-19
(Rs. in Lakh)

SI. No. State Agency 2014-15 2015-16 2017-18 2018-19
1 2 3 4 5 7 8
1 Chhattisgarh CGMFPFED 8,016.00 7,350.00 89.41
2 Gujarat GSFDC - - - 619.00
3 Jharkhand JHAMFCOFED - - -
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1 2 3 4 5 6 7 8
JASCOLAMPF 464.00 1,832.00 - -
4 Maharashtra MSCTDC - - - .
5 Andhra Pradesh GCC - 528.75 - 300.00 709.50
6 Madhya Pradesh MPMFPFED - - - - 2,681.25
7 Odisha TDCCOL 820.00 991.00 - -
8 Rajasthan RTDC - - - -
9 West bengal WBTDCC - - - - 201.72
10 Manipur Principal Chief
Conservator of
Forests 10.50
11  Nagaland DUDA - - - 19.16
12 Uttar Pradesh Forest Corporation - - - 240.00
13 Kerala Kerala Forest Department- - - - 59.74
14 Karnataka KSLCFL 124.60
Total 9,300.00 10,701.75 0.00 659.07 4,395.81

Literacy during 2015-16 to 2018-19

Details of funds allocated / released under Scheme of Strengthening Education among ST Girls in Low

SI. No. State 2015-16 2016-17 2017-18 2018-19*
1 2 3 4 5 6

1 Andhra Pradesh 1931.07 270.94 1117.23 0.00
2 Arunachal Pradesh 0.00 0.00 37.64 0.00
3 Chhattisgarh 0.00 39.63 37.11 53.56
4 Gujarat 1712.32 2857.92 1512.47 67.95
5 Jharkhand 21.07 0.00 0.00 12.04
7 Madhya Pradesh 143.57 420.04 325.20 583.73
8 Maharashtra 0.00 158.38 149.86 176.40
9 Odisha 1040.81 1929.41 1102.18 999.18
10 Rajasthan 0.00 148.77 25.13 168.17
11 Telangana 480.75 719.75 321.90 0.00\
Total 5329.62 6544.88 4628.76 2061.03
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Details of Funds released under the Scheme of Grant- in-Aid to Voluntary organizations
working for the Welfare of STs

(Amount in Rs.)

Sl. No. Name of the State 2015-16 2016-17 2017-18  2018-19 (as on

08.11.2018)
1 2 3 4 5 6
1 Andhra Pradesh 25263164 16058361 17673320 1565110
2 Arunachal Pradesh 9569894 45605089 60523973 3752149
3 Assam 5785170 13766060 17077370 2734007
4 Chhattisgarh 1620270 6596669 7536088 2285100
5 Gujarat 4338188 11193835 7314906 5345075
6 Himachal Pradesh 0 27733860 25109636 10023467
7 Jharkhand 20519422 40575895 96628728 59378265
8 Jammu and Kashmir 0 0 1968601 0
9 Karnataka 22725348 38909904 24493869 17671325
10 Kerala 9625460 11355052 6655688 5236826
11 Madhya Pradesh* 6654020 15278404 11921282 4505221
12 Maharashtra 3377213 20295458 37748141 11732388
13 Manipur 6346350 39406207 26428954 9928687
14 Meghalaya 27479208 60692770 69770760 462826
15 Mizoram 0 4016475 5589524 2007002
16 Nagaland 0 0 3079598 1278009
17 Odisha 19079568 45737410 116896969 126681617
18 Rajasthan 3182749 6783268 1449967 3809462
19 Sikkim 5454113 5205330 9081202 0
20 Tamil Nadu 1181790 3891019 28049531 0
21 Telangana 1976326 63786629 7676131 3361993
22 Tripura 1582470 6602040 3261804 1543254
23 Uttrakhand 1766858 11263873 3742689 6681438
24 Uttar Pradesh 2218403 3448897 6743175 0
25 West Begnal 37791760 31533450 93743775 11756156
26 Delhi 0 907171 1714742 540869

Grand Total 217537744 530643126 691880423 292280246
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Details of grant released to State Govts, under Scheme of Boys/Girls Hostel and
Ashram Schools during 2015-16 to 2017-18

(Rs. in lakh)

SI. No. State 2015-16 2016-17 2017-18
1 Arunachal Pradesh 400.00 0.00 0.00
2 Chattishgarh 1221.74 0.00 0.00
3 Goa 300.00 356.02
4 Manipur 0.00 1283.65 0.00
5 Mizoram 0.00 0.00 638.12
6 Nagaland 1798.45 0.00 0.00
7 Rajasthan 3393.97 595.35 0.00
8 Sikkim 0.00 0.00 343.98

Total 6814.16 1879.00 638.12

Details of Funds allocated / released under the Scheme of Vocational Training in Tribal Areas

(Amount in Rs.)

Sl. No. Name of the State 2015-16 2016-17 2017-18 2018-19 (as on

27.12.2018)
1 Assam 0 9300000 18309335 6119980
2 Karnataka 0 0 5960000 0
3 Madhya Pradesh 0 0 8308629 2505576
4 Meghalaya 0 0 5933200 0
5 Nagaland 0 2448000 0 2712000
6 Tamil Nadu 0 3120000 6155000 3120000
Grand Total 0 14868000 44666164 14457556

Details of Funds released and beneficiaries thereof under the scheme of National
Overseas scholarship (NOS) for ST students during 2014-15 to 2018-19

2014-15 2015-16 2016-17 2017-18 2018-19
(as on

27.12.18)

Fund Beneficiaries Fund Beneficiaries Fund Beneficiaries Fund Beneficiaries Fund
Released Released Released Released Released

99.13 20 39.04 15 39.00 16 100.00 20 136.95
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[English]
Shortage of Hostels

3011. SHRI S.R. VIJAYA KUMAR:
SHRI T. RADHAKRISHNAN:
SHRI S. RAJENDRAN:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is an acute shortage of men and
women hostels in proportion to the number of students in
various Universities of the country;

(b) if so, the details thereof along with the reasons
for the same;

(c) whether the education of students is being
hampered due to the shortage of the hostels in Universities
and if so, the details thereof;

(d) whether the Government has provided
infrastructure grants for creation/ upgradation of hostels in
State Universities and Colleges; and

(e) if so, the details of the grants provided by the
Government during each of the last three years and the
current year, State, University and college-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT AND MINISTER
OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION
(DR. SATYA PAL SINGH): (a) to (c) The Government has
been committed towards improving the infrastructural
facilities to facilitate the higher education for the students.

According to the AISHE reports, the number of
hostels for girls has increased from 2025 in 2013-14 to
2651 in 2017-18, which marks an increase of 30.91%. The
intake capacity for the girls in these hostels has also
increased by 15.9% (from 518455 in 2013-14 to 600928
in 2017-18). Similarly, the number of hostels for boys has
increased from 2818 in 2013-14 to 3410 in 2017-18, which
marks an increase of 21%. The intake capacity for the
boys in these hostels has also increased by 8.72% (from
788544 in 2013-14 to 857315 in 2017-18).

Moreover, the Gross Enrolment Ratio has also
improved by 12.17% (from 23.0% during 2013-14 to 25.8%
during 2017-18).

Further, as informed by UGC, in the Central
Universities there are 541 hostels available, out of which
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there are 303 mens' hostels and 258 womens
hostels.

(d) and (e) As informed by UGC, development
assistance has been provided to the eligible State
Universities. These grants can be utilized for the
development of infrastructure including construction of
Hostels. These details are available at https://
www.ugc.ac.in/pdfnews/0178726_LSPQ-No-3011-
Annexure-lll.pdf.

Further, grants have been provided to 41 State
Universities under the scheme of womens' hostels during
the XlI plan period. These details are available at https:/
/www.ugc.ac.in/pdfnews/6028043_LSPQ-No-3011-
Annexure-IV-Womens-hostel.pdf.

Grants have also been provided to the colleges
under the scheme of construction of hostels. These are
available at https://www.ugc.ac.in/pdfnews/
5508915_LSPQ-No0-3011-Annexure-V-2015-19.pdf.

Skill Development in North
Eastern Region (NER)

3012. SHRI BADRUDDIN AJMAL: Will the Minister
of SKILL DEVELOPMENT and ENTREPRENEURSHIP be
pleased to state:

(a) whether the Government implements any
programme/scheme for Skill Development of the
unemployed youths of the North-Eastern Region (NER);

(b) if so, the details thereof including the salient
features of the programme/ scheme for the purpose along
with the allocation of funds, category-wise;

(c) the number of such programmes organised by
the Government in NER and funds provided/utilized for the
purpose during each of the last three years and the current
year, State-wise;

(d) whether the Confederation of Indian Industry
has undertaken various programmes in coordination with
his Ministry and other stakeholders for socioeconomic
development of the Region; and

(e) if so, the key features of the initiatives undertaken
for the purpose and the success achieved as a result
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
SKILL DEVELOPMENT AND ENTREPRENEURSHIP
(SHRI ANANTKUMAR HEGDE): (a) to (c) Under Skill India
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Mission, Ministry of Skill Development and
Entrepreneurship is implementing dedicated scheme
known as Capacity Building for NER (CB-NER) and a
flagship scheme Pradhan Mantri Kaushal Vikas Yojana
(PMKVY- 2016-20) on pan-India basis covering NER.

Ministry of Skill Development and Entrepreneurship
through National Skill Development and Corporation is
implementing Capacity Building scheme for skilling of
unemployed youth of North Eastern region in various
sectors. The scheme aims to provide funding for skill
development, enhancing of employability and
competencies, and promotion of self-employment and
entrepreneurships. Under the scheme, NSQF compliant
courses are being imparted and payouts to TPs are as per
the Common Norms. Under the scheme, as on date, 7,396
candidates have been enrolled across 8 NE States. Out of
which, 5,517 candidates have been already trained under
CB scheme in various sectors.

Additionally, under Pradhan Mantri Kaushal Vikas
Yojana (PMKVY-2016-20), skill training (Fresh Short Term
Training, Recognition of Prior Learning (RPL) and Special
Project) is being provided to the prospective youth of the
country including North Eastern States. As on
30.11.2018,1,13,124 candidates have been trained under
PMKVY 2016-20 in 8 NE States.

PMKVY 2016-20 scheme also provides additional
incentives for participation of youth in training from NE
region. For incentivising the youth, there is a provision of
monthly travel allowance and post placement support for
candidates of NE States. Also, Training Centres (TCs) are
paid 10% additional cost for training in the NE States.
Further, Ministry has approved residential facility alongwith
one-time transportation cost for candidates, upto 50%
enrolled till 31st March 2019, being trained within NE
region, Jammu and Kashmir (except Jammu, Samba,
Kathua and Udhampur districts) and at PMKKs across the
country if the training center where the candidate is being
trained is located outside the domicile district of the
candidate.

(d) and (e) Confederation of Indian Industry (Cll) is
not involved with NSDC in North East region under PMKVY
2016-20. However, Cll has partnered with National Skill
Development Corporation, an implementing agency for
PMKVY under MSDE, along with GIZ for the Skill Connect
Roadshow to increase awareness and adoption of
Apprenticeship among the Industry. As part of the roadshow,
19 workshops have been conducted in 14 states across
the country till December 2018. Out of 19 workshops, one
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of the workshop on Apprenticeship was conducted in
Guwahati, Assam on 24thSeptember 2018.

Social Security to Contract Labourers

3013. SHRI S.P. MUDDAHANUME GOWDA:
SHRI B.V. NAIK:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether the Ministry has taken any steps or is
considering any draft to provide social security to contract
workers/labourers and unemployed people across the
country so that their sense of insecurity could be mitigated;

(b) if so, the details thereof along with the progress
made in this regard;

(c) whether the Ministry proposes to provide facilities
to contract workers/ labourers by bringing them under the
International Convention of Social, Economic and Cultural
Rights, 1996;

(d) if so, the details thereof and the time by which
it is likely to be done and if not, the reasons therefor; and

(e) whether the Ministry has any data regarding the
number of contract workers/labourers in the country and if

so, the details thereof, State/UT-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI SANTOSH KUMAR
GANGWAR): (a) and (b) In order to provide social security
benefits to contract workers/labourers and to regulate
employment of contract labour, the Central Government is
implementing the Contract Labour (Regulation and
Abolition) Act, 1970. The Act applies to every establishment
in which 20 or more workmen are employed. These workers
avail social security and other benefits under the
Employees' Compensation Act (1923), the Employees' State
Insurance Act (1948), the Industrial Dispute Act (1947), the
Minimum Wages Act (1948), the Provident Funds Act
(1925), the Employees Provident Fund and Miscellaneous
Provisions Act (1952), the Maternity Benefit Act (1961), the
Payment of Gratuity Act (1972), etc. as per their eligibility.
Moreover, improvement/amendment in various labour laws

is a continuous process based on changing needs and
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demands of stakeholders and exhaustive tripartite
consultations.

As regards to unemployed people in the country, the
Government runs various employment generation schemes
like Prime Minister's Employment Generation Programme
(PMEGP) implemented by Ministry of Micro, Small &
Medium Enterprises, Mahatma Gandhi National Rural
Employment Guarantee Scheme (MGNREGA), Pt. Deen
Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-GKY)
scheme run by Ministry of Rural Development, and
Deendayai Antyodaya Yojana- National Urban Livelihoods
Mission (DAY-NULM) implemented by Ministry of Housing
& Urban Affairs.

Further, the schemes of Pradhan Mantri Mudra
Yojana (PMMY) and Pradhan Mantri Rojgar Protsahan
Yojana promote employment generation. Pradhan Mantri
Mudra Yojana (PMMY) provides collateral free loans by
Banks, Non-Banking Financial Companies (NBFCs) and
Micro Finance Institutions (MFIs) to small/micro business
enterprises in the non-agricultural sector to individuals to

enable them to setup or expand their business activities.

Pradhan Mantri Rojgar Protsahan Yojana has been
initiated by the Ministry of Labour and Employment in the
year 2016-17 for incentivizing employers for promoting
employment generation. Under this scheme, Government
is paying the entire employer's contribution (12 % or as
admissible) towards the EPS and EPF for all sectors w.e.f.
01.04.2018 to all eligible new employees and is applicable
for all sectors for the next 3 years.

In order to improve the employability of youth, around
22 Ministries/Departments run skill development schemes
across various sectors.

The Government is implementing the National Career
Service (NCS) Project which comprises of a digital portal
that provides a nation-wide online platform for jobseekers
and employers for job matching in a dynamic, efficient and

responsive manner and has a repository of career content.

(c) and (d) Since 1979, India is a party to the
International Covenant on Economic, Social and Cultural
Rights (ICESCR), 1966.
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(e) The total number of contract labour employed
in establishments in the Central Sphere during the last

three years is as under:

Year Number of Contract
Labour
2016 964001
2017 1110603
2018 1178878

Maintenance of Historical Sites

in Maharashtra

3014. SHRI CHANDRAKANT KHAIRE: Will the
Minister of CULTURE be pleased to state:

(a) whether a large number of Archaeological sites
in Maharashtra require major repairs and maintenance

including Ajanta-Ellora in Aurangabad,;

(b) if so, the details thereof and the reaction of the

Government thereto; and

(c) the amount of funds sanctioned, released and
utilised for maintenance of Archaeological sites in the
country during the last three years and the current year,

State/UT-wise including Maharashtra?

THE MINISTER OF STATE OF THE MINISTRY OF
CULTURE AND MINISTER OF STATE IN THE MINISTRY
OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(DR. MAHESH SHARMA): (a) and (b) No Madam.
Conservation work of protected monuments in Maharashtra
including Ajanta-Ellora Caves is attended regularly by
Archaeological Survey of India (ASI) and they are in a

fairly good state of preservation.

() The details of expenditure incurred for
conservation of protected monuments in the country, State/
UT-wise including Maharashtra, during the last three years
and allocation for the current year are given in enclosed

Statement.
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State/UT-wise details of expenditure incurred for conservation of protected monuments under ASI for the last
three years and allocation for the current financial year

(Amount Rs. in Lakhs)

Sl. No.  Name of State/UT Circle / Branch Expenditure Allocation
2015-16 2016-17 2017-18 2018-19
1 2 3 4 5 6 7
1. Uttar Pradesh Agra Circle 1270.00 940.00 850.001 800.00
Lucknow Circle 945.08 688.52 648.97 650.00
Sarnath Circle 495.00 230.20 200.00 225.00
2. Mabharashtra Aurangabad Circle  629.05 334.00 544.99 550.00
Mumbai Circle 902.82 900.48 914.98 850.00
Nagpur Circle 845.00 395.54 530.00 530.00
3. Karnataka Bangalore Circle 1427.02 1009.50 1056.89 950.00
Mini Circle Hampi 401.24 800.31 660.00 650.00
Dharwad Circle 716.42 516.98 597.99 600.00
4. Madhya Pradesh Bhopal Circle 1261.01 745.00 779.98 750.00
5. Odisha Bhubaneswar Circle 679.52 865.00 689.92 550.00
6. West Bengal, Sikkim Kolkata Circle 537.95 280.68 521.00 751.18
7. Tamil Nadu, Chennai Circle 919.10 583.98 460.05 500.00
Puducherry (UT)
8. Punjab Haryana Chandigarh Circle 634.98 523.85 424.91 425.00
9. Himachal Pradesh Shimla Circle 300.00 106.22 148.75 150.00
10. Delhi Delhi Circle 1176.73 562.50' 901 88 1883.65
Delhi Mini Circle - 418.05 640.11 600.00
11. Goa Goa Circle 240.99 155.30 239.64 240.00
12. Assam Guwahati Circle 395.07 262.19 377.00 300.00
Manipur
Meghalaya
Mizoram Aizwal Circle, 72.20 86.20 100.0
Nagaland Mijoram

Tripura
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1 2 3 4 5 6 7
Arunchal Pradesh
13. Rajasthan Jaipur Circle 512.98 208.48 255.00 260.00
Jodhpur Circle 729.29 322.42 370.00 375.00
14. Andhra Pradesh Hyderabad Circle 776.61 841.50 350.00 350.00
Telangana
15 Telengana Amrawati Circle -- -- 684.98 650.00
16. Bihar Patna Circle 374.99 153.53 195.00 250.00
17. Jammu and Kashmir Srinagar Circle 135.07 95.83 215.00 250.00
Mini Circle Leh 131.50 43.40 54.09 55.00
18. Kerala Thrissure Circle 545.00 284.98 325.00 350.00
19. Gujarat Daman Vadodara Circle 1123.07 1385.00 1117.99 950.00
and Diu(UT)
20. Uttarakhand Dehradun Circle 215.00 55.07 70.00 70.00
21. Chhattisgarh Raipur Circle 670.33 216.30 176.39 175.00
22. Jharkhand Ranchi Circle 147.61 50.13 175.00 150.00
Chemical 729.60 690.13 549.79 582.00
Preservation
(All India)
Horticultural 3878.22 4655.95 5528.20 5300.00
Activity (All India)
Construction of Boundary
walls & Toilet Blocksat
Monuments 10783.00 19737.09 19016.35
Reserve -- -- -- 289.68
Total 23746.25 30176.22 41076.79 41127.86

Service Export Incentives

3015. SHRI V. ELUMALAI: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether it is true that the institutes providing
education to Non-Resident Indian (NRI) will be eligible to
claim service export incentives under the Service Exports
from India Scheme;

(b) if so, the details thereof;

(c) whether it is also true that the Directorate General
of Foreign Trade has received references from members

of trade seeking clarification on eligibility of firms providing
educational services to NRI students for benefits under the
scheme; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRIES (SHRI C.R.
CHAUDHARY): (a) and (b) Yes Madam. The institutes
providing education to Non Resident Indian (NRI) are
eligible for claiming service export incentives under
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Services Exports from India Scheme (SEIS) under the FTP
2015-20. However, while educational services provided to
NRI students (who constitute foreign consumers) are
eligible under the SEIS, services provided to Indian students
sponsored by NRIs are not eligible, since such category
of students cannot be considered as foreign consumers.

(c) and (d) This Directorate has received a reference
from M/s Symbiosis seeking V clarification on eligibility of
firms providing educational services to NRI students for
benefits under the scheme. This reference was examined
and it has been clarified that for the purpose of claim of
SEIS benefits, the educational services rendered by Indian
institutes to NRIs are eligible for SEIS benefits. It was also
clarified that while educational services provided to NRI
students (who constitute foreign consumers) are eligible
under the SEIS, services given to Indian students
sponsored by NRIs are not eligible, since such category
of students cannot be considered as foreign consumers.

[Translation]

Patented Medicines

3016. DR. BANSHILAL MAHATO: Will the Minister
of COMMERCE AND INDUSTRY be pleased to
state:

(a) the names of patented medicines for which
mandatory licence has been issued by the Government in
the country so far;

(b) whether the Government proposes to issue
mandatory licence to certain other patented medicines
also and if so, the details thereof;

(c) whether the Government has received any
proposals in this regard; and

(d) if so, the details thereof and the action taken/
proposed to be taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRIES
(SHRI C.R. CHAUDHARY): (a) While the term 'Mandatory
Licence' is not used under the Patents Act, 1970,
compulsory licences are granted as per the provisions of
the Act. To date, one Compulsory Licence has been granted
by the Controller of Patents under Section 84 of the Patents
Act 1970 to M/s. NATCO Pharma, Hyderabad on 9-3-2012
for Indian Patent No. 215758 (Carboxyaryl substituted
diphenyl ureas) which was granted to M/s. Bayer
Corporation on 03-03-2008.

The drug covered under the said patent is "Sorafenib
tosylate" and sold under the brand name "NEXAVAR",
which is used for the treatment of kidney and liver cancer.

(b) to (d) Compulsory Licences are issued as per the
provisions in the Patents Act, 1970. There is no specific
proposal pending at present before the Government for
the grant of a compulsory licence.

[English]

Fire at Petrol Pumps

3017. SHRIMATI SAVITRI THAKUR: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether the Government has noticed/received
reports of fire at petrol pumps caused by/due to use of
Mobile Phones in the country and if so, the details thereof;

(b) whether the Government has any proposal to
install the jammers or other safety devices in the premises
of petrol pumps, LPG and CNG stations across the country;
and

(c) if so, the details thereof and the time by which
the said proposal is likely to be approved/accepted by the
Government?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI DHARMENDRA
PRADHAN): (a) Public Sector Oil Marketing Companies
(OMCs) have informed that they have not received any
report of fire at petrol pumps on account of usages of
mobile phones.

(b) and (c) OMCs have informed that there is no
proposal to install jammers in the premises of petrol pumps
and LPG stations. Indraprastha Gas Limited (IGL) and Gas
Authority of India Ltd. (GAIL) have also informed that there
is no proposal to install jammers in the premises of CNG
Stations.

[Translation]

Skill Development Training to Tribal Community

3018. SHRI ARJUN LAL MEENA: Will the Minister of
SKILL DEVELOPMENT AND ENTREPRENEURSHIP be
pleased to state:

(a) whether the Government has imparted Skill
Development training to the students both Girls and Boys
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belonging to tribal community in TSP regions of Scheduled
(V) during the last three years;

(b) if so, the details of the Girls and Boys students
to whom training has been imparted, State/UT-wise; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
SKILL DEVELOPMENT AND ENTREPRENEURSHIP (SHRI
ANANTKUMAR HEGDE): (a) to (c) The Government is
running various programmes to facilitate employable skills
to the students belonging to tribal community. Directorate
General of Training, Ministry of Skill Development and
Entrepreneurship (MSDE) is running schemes like 'Skill
Development in 47 Districts Affected by Left Wing

Extremism' and 'Enhancing Skill Development Infrastructure
in North Eastern States and Sikkim' which covers tribals
also. State wise details of number of people trained,
including tribals, during last three years is enclosed
Statement.

Ministry of Tribal Affairs provides funds to State
Governments under its schemes titled 'Special Central
Assistance to Tribal Sub-Scheme' and 'Grants under Atrticle
275(1) of the Constitution'. The State governments in turn
facilitate the training of the intended beneficiaries. A total
number of 86200, 61898, 71397 and 31723 candidates
were benefitted under these programmes during 2015-16,
2016-17, 2017-18 and 2018-19 (till November, 2018)
respectively.

Statement

State wise details of people trained (including Tribals) during oast 3 years as per NCVT MIS Portal

SI. No. State Total Trained

2015-16 2016-17 2017-18

1 2 3 4 5

1 Andaman and Nicobar Islands 123 247 305
2 Andhra Pradesh 98101 57686 50674
3 Arunachal Pradesh 306 425 578
4 Assam 3295 2847 2220
5 Bihar 61209 66460 90589
6 Chandigarh 634 871 846
7 Chhattisgarh 10383 13991 15068
8 Dadra and Nagar Haveli 216 108 98
9 Daman and Diu 595 176 164
10 Delhi 5715 7128 7414
11 Goa 2085 1562 1829
12 Guijarat 241655 51703 52241
13 Haryana 32411 34655 37832
14 Himachal Pradesh 17539 17174 19049
15 Jammu and Kashmir 2461 2538 2227
16 Jharkhand 46360 26710 29313
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1 2 3 4 5
17 Karnataka 85865 70781 58702
18 Kerala 31405 29774 25821
19 Lakshadweep 94 90 78
20 Madhya Pradesh 20917 41136 52606
21 Maharashtra 93346 105806 104893
22 Manipur 51 63 75
23 Meghalaya 556 583 520
24 Mizoram 385 544 355
25 Nagaland 87 150 136
26 Odisha 40163 48480 36100
27 Puducherry 634 903 728
28 Punjab 31207 42146 30980
29 Rajasthan 52522 126957 105482
30 Sikkim 648 274 344
31 Tamil Nadu 74981 39840 31494
32 Telangana 21276 34851 34019
33 Tripura 858 1352 1268
34 Uttar Pradesh 85380 154853 224930
35 Uttarakhand 4696 8464 9196
36 West Bengal 9772 12745 27027
Grand Total 1077932 1004073 1055201
[English] opportunity to public sector oil and gas companies to

Acquisition of Overseas Assets

3019. SHRI GOKARAJU GANGA RAJU: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether the Government has approved the
acquisition of 23.9 per cent stake in JSC Vankorneft and
29.9 per cent in LLC Taas-Yuryakh from Rosneft Oil
Company and if so, the details thereof; and

(b) whether the acquisition would add 8.06 MMTOE
to India's overseas oil and gas assets and also provide an

absorb newer technologies with Rosneft and British
Petroleum and if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI DHARMENDRA
PRADHAN): (a) Yes, Madam. On 28th September 2016,
Cabinet/Government approved the acquisition of 23.9%
stake in JSC Vankorneft and 29.9% stake in LLC Taas-
Yuryakh from M/s Rosneft Oil Company (Rosneft), the
National Oil Company (NOC) of Russian Federation
(Russia) by an Indian Consortium comprising Oil India
Limited (OIL), Indian Qil Corporation Limited (IOCL) and
Bharat Petro Resources Limited (BPRL).
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(b) As per production plan at the time of acquisition,
the acquisition of 23.9% stake in Vankorneft is estimated
to provide 4.8 MMTOE and 29.9% stake in Taas-Yuryakh
is estimated to provide 2.1 MMTOE per year. Working
closely with British Petroleum in Tass-Yuryakh and Rosneft
in Vankorneft will expose the officers of participating Indian
PSUs to new technologies and industry best practices.

Maternity Benefits in KVS

3020. SHRI L.R. SHIVARAME GOWDA:
SHRIMATI ANJU BALA:
SHRI TEJ PRATAP SINGH YADAV:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether despite women comprises almost 50
per cent of total employees, the Kendriya Vidyalaya
Sangathan has not formulated any policy for implementing
the provisions of the Maternity Benefit Act, 2017 and if so,
the reasons therefor;

(b) whether it is a fact that the Maternity Benefit Act,
2017 mandates that every office/establishment with 50
and more employees is required to provide a child care
facility for working mothers and if so, the details thereof;
and

(c) whether lack of creche facility in Kendriya
Vidyalayas (KVs) pose difficulties to women staff of KVs in
maintaining balance of their family-office life and if so, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT AND MINISTER
OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION
(DR. SATYA PAL SINGH): (a) Kendriya Vidyalaya
Sangathan (KVS) has informed that it is implementing the
provisions of the Maternity Benefit Act i.e. Paid Maternity
leave of 26 weeks for women employees and also for
Adoptive & Commissioning Mothers.

(b) Yes, Madam. In terms of the provisions of the
Maternity Benefit (Amendment Act), 2017, every
establishment having fifty or more employees shall have
the facility of creche within such distance as may be
prescribed, either separately or along with common
facilities.

(c) No such instance has been reported by KVS.
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[Translation]

Higher Education

3021. SHRI VIJAY KUMAR HANSDAK:
SHRIMATI RAMA DEVI:
SHRI RAM TAHAL CHOUDHARY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the University Grants Commission
(UGC) has identified the educationally backward districts
of Jharkhand and Bihar where the ratio of total registration
for higher education is below the national average
percentage;

(b) if so, the names thereof and the districts which
had been identified on the basis of census 2011; and

(c) the efforts made/being made to improve the
quality of higher education in these districts?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT AND MINISTER
OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION
(DR. SATYA PAL SINGH): (a) to (c) An Expert Committee
constituted by the University Grants Commission (UGC)
had identified 374 Educationally Backward Districts (EBDs)
where Gross Enrolment Ratio (GER) in higher education
was less than the national average of 12.4% based on
2001 census data. Amongst the 374 EBDs, 12 districts
were identified in the State of Jharkhand and 25 districts
in the State of Bihar. The list of 12 EBDs in the State of
Jharkhand and 25 EBDs in the State of Bihar is given in
the enclosed Statement.

The Centrally Sponsored Scheme of Rashtriya
Uchchatar Shiksha Abhiyan (RUSA) is being implemented
by the Ministry of Human Resource Development with the
aim of promoting access, equity and quality. The scheme,
inter alia, provides central assistance to States for creation
of New Model Degree Colleges, upgradation of existing
degree colleges to Model Degree Colleges, Infrastructure
grants to college and universities, New colleges
(Professional) etc.

As on date, under various components, the Project
Approval Board (PAB) of RUSA has approved an amount
of Rs. 240 crores in 12 EBDs in the State of Jharkhand
and an amount of Rs. 108.85 crores, in 10 EBDs in the
State of Bihar.
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Statement

List of Educationally Backward Districts (EBDs)
identified as per 2001 census data in the State of
Bihar and Jharkhand

Bihar

DECEMBER 31, 2018

Sl. No. Name of the EBD

1. Araria

2. Aurangabad
3. Banka

4. Begusarai
5. Darbhanga

6. Gopalgunj

7. Jamui

8. Kaimur
9. Katihar
10. Khagaria

11.  Kishangan;j

12.  Lakhisarai

13. Madhepura
14.  Madhubani
15. N awad a
16. W. Champaran
17. E. Champaran
18.  Purnia

19. Saharsa

20. Samastipur
21.  Sheohar

22.  Sitamarhi

23. Siwan
24.  Supaul
25 Vaishali

to Questions 220

Jharkhand

Sl. No. Name of the EBD

1. Chatra
2. Deoghar
3. Dumka
4. Garhwa
5. Girdih

6. Godda

7. Gumla

8. Kodarma
9. Pakaur

10. Palamu
11.  Paschim Singhbhum

12.  Sahibganj

[English]

Compensation Policy of SAIL

3022. SHRI ABHIJIT MUKHERJEE: Will the Minister
of STEEL be pleased to state:

(a) the compensation policy of SAIL and its allied
units in the event of an operational casualty;

(b) the amount (in rupees) spent towards
compensation for operational casualties during each of
the last four years and the current year; and

(c) the steps taken by the Government to prevent
operational casualties?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (SHRI VISHNU DEV SAl): (a) In Steel Authority of
India Limited (SAIL), the compensation in case of death or
permanent total disablement of employees due to accident
arising out of and in course of employment is provided as
per the Employees' Compensation Act, 1923.

SAIL also has guidelines for providing compassionate
appointment to one of the eligible dependents in case of
death or permanent total disablement of employees due
to accident arising out of and in course of employment and
in cases of Medical Invalidation of employees suffering
due to specified debilitating diseases. Further, SAIL also
operates an Employees Family Benefit Scheme (EFBS)
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which provides for monthly payment equal to last drawn
basic pay & DA of the deceased employees to dependents
till notional date of superannuation of the employee
concerned, subject to depositing an amount equivalent to
Provident Fund and gratuity. The amount withheld is
returned after completion of benefits under the scheme.
EFBS is provided in lieu of employment.

(b) The amount spent towards compensation for
operational casualties during each of the last four Calendar
Years and the current year is as under:

Year 2014 2015 2016 2017 2018 (till
30.11.2018)

Amount 2,55,91,614 73,64,556  42,99,800 81,26,497 5,40,78,720
Spent
(in Rs.)

(c) Both SAIL and Rashtriya Ispat Nigam Limited
(RINL) have taken a number of measures to avoid
occurrence of accidents. These measures, inter-alia, include
adherence to maintenance schedule, thrust on systematic
approach to safety management, strict adherence to safety
procedures, regular inspection, mandatory training and
special training on safety awareness, conduct of safety
audit, enforcing use of personal protection equipment and
proper implementation of emergency plan prepared as
per the provisions of the Factories Act, 1948 etc. Further,
based upon accident analysis, area specific safety
workshop involving all major steel producers, have been
organised in recent past to facilitate learning from good
practices.

Centre of Excellence

3023. SHRI P. NAGARAJAN: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Indian Institute of Technology (IIT),
Delhi has decided to set up a Centre of Excellence in
Artificial Intelligence (Al) to promote research in the
technology and offer solutions to complex problems in
fields such as medicine, finance and customer support
and if so, the details thereof;

(b) whether IIT, Delhi has plans to promote data
driven researches through Al;

(c) if so, the details thereof;

(d) the modalities and methods of operations/
functions of proposed Al; and
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(e) the time by which the said Al would be
functional?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT AND MINISTER
OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION
(DR. SATYA PAL SINGH): (a) to (e) Yes, Madam. The
Centre of Excellence (CoE) in Artificial Intelligence (Al) will
carry out research in areas related to application of artificial
intelligence, data analytics, machine learning and related
areas of interest to industry and society. The objective is
to direct the research activities towards solving industry
related problems, organize training programmes for
students and industry professionals, and hackathons
involving students in research and innovation. Under CoE,
proposals in the related field are invited from faculty, which,
after review by an Advisory Committee are selected and
supported by the research funds of the CoE. As regards
timelines for the CoE to be functional, Al including
techniques developed at IIT Delhi is already functional in
a variety of domains with different degrees of success.
However, the domain of Al is one of continuous and endless
development, and will become more and more effective
with breakthroughs taking place through further research.

Admissions in Kendriya Vidyalayas

3024. SHRI P.C. MOHAN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Government proposes to establish
more Kendriya Vidyalayas (KVs) in Karnataka considering
the fact that the demand for admissions in KVs in Karnataka
is increasing heavily;

(b) if so, the details thereof;

(c) whether the Government intends to take any
special steps to speed up the land acquisition process by
the State Government for establishing KVs; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT AND MINISTER
OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION
(DR. SATYA PAL SINGH): (a) and (b) The Kendriya
Vidyalayas (KVs) are opened primarily to cater to the
educational needs of the children of transferable Central
Government employees including Defence and Para-
Military personnel by providing a common programme of
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education. Proposals for opening of new KVs are
considered only if sponsored by Ministries or Departments
of the Government of India/State Governments/ Union
Territories Administrations thereby committing resources
for setting up a new KV as well as the availability of
necessary sanction of the Government. The proposals
received from various sponsoring authorities for opening
of new KVs also have to compete among other proposals
under the "Challenge Method". At present there are 1196
KVs in the country including 50 KVs in the state of
Karnataka.

(c) and (d) Kendriya Vidyalaya Sangathan (KVS)
does not acquire land for the KVs. Suitable piece of land
is to be provided by the sponsoring authority free of cost
to establish the KV. The identified and demarcated land is
also required to be transferred by the State Government
/ District Authority to KVS.

[Translation]

Exploitation of Children
through Advertisements

3025. SHRI LAKHAN LAL SAHU: Will the
Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) whether Government is aware that children are
being exploited through the commercial advertisement and
T.V. shows;

(b) if so, the details thereof along with reaction of
the Government thereto; (c)whether exploitation of such
children is covered under Child Labour (Prohibition and
Regulation) Act, 1986;

(d) if so, the details thereof; and

(e) the corrective steps taken/being taken by the
Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI SANTOSH KUMAR
GANGWAR): (a) and (b) As per information furnished by
Ministry of Information and Broadcasting, all programmes
and advertisements telecast on private satellite TV
Channels are required to adhere to the Programme and
Advertising Codes prescribed under the Cable Television
Networks (Regulation) Act, 1995 and the rules framed
thereunder. These codes contain specific provisions
relating to child-related content which are as under:

Rule 6(1) of Programme Code provides that no
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programme should be carried in the cable service which
denigrates children.

Rule 6(5) of Programme Code provides that
programmes unsuitable for children must not be carried in
the cable service at times when the largest number of
children are viewing.

Rule 7(7) of the Programme Code provides that no
advertisement which endangers the safety of children or
creates in them any interest in unhealthy practices or
shows them begging or in an undignified or indecent
manner shall not be carried in the cable service.

Appropriate action is taken against the channels in
case of violation of the said codes is established. The
National Commission for Protection of Child Rights
(NCPCR) had issued guidelines to regulate child
participation in TV serials, reality shows and
advertisements in 2011, which are also available on the
website (www.mib.nic.in). The guidelines have also been
referred to News Broadcasters Association, Indian
Broadcasting Foundation, MSO Alliance and Cable
Operators Federation of India with a request to circulate
the same among their Member TV channels for compliance
and to place on their websites also.

(c) to (e) The employment or work of children below
14 year has been completely prohibited subsequent to the
enactment of the Child Labour (Prohibition & Regulation)
Amendment Act, 2016 effective from 1.9.2016. However in
exception to the above provision of the Act, artists in an
audiovisual entertainment industry, including
advertisement, films, television serials or any such other
entertainment or sports activities except the circus, has
been permitted to work subject to certain conditions and
safety measures. The Child Labour (Prohibition &
Regulation) Amendment Rules, 2017 notified on 2.6.2017
inter alia provides that:

(i) No child shall be allowed to work for more than
five hours in a day, and for not more than three
hours without rest.

(i) Any producer of any audio -visual media
production or any commercial event involving
the participation of a child, shall involve a child
in participation only after obtaining the
permission from the District Magistrate of the
district where the activity is to be performed,
with an undertaking indicating the list of child
participants, consent of parents/ guardian, name
of the individual from the production or event
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responsible for the safety and security of the
child etc. This undertaking would be valid for six
months.

(i) One responsible person be appointed for
maximum of five children for the production or
event, so as to ensure the protection, care and
best interest of the child;

(iv) No child shall be made to participate in any
audio visual and sports activity including informal
entertainment activity against his will and
consent.

Setting up of ESIC Dispensary
in Maharajganj

3026. SHRI PANKAJ CHAUDHARY: Will the
Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) whether the Government has received
correspondence/letter No. MP/ MRJ/1495/18 dated
17.10.2018 regarding setting up ESIC dispensary-cum-
branch office in District Maharajganj of Uttar Pradesh;

(b) if so, the details thereof and the action taken
thereon;

(c) whether the Government proposes to establish
ESIC dispensary-cum-branch office in Maharajganj district
of Uttar Pradesh; and

(d) if so, the details thereof and the time by which
it is likely to be set up and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI SANTOSH KUMAR
GANGWAR): (a) Yes, Madam. The said reference was
received for opening of Dispensary Cum Branch Office.

(b) Maharajganj District falls under non-
implemented area of ESI Scheme. ESIC provides medical
facilities only in implemented areas. The Hon'ble MP has
been apprised by ESIC vide letter No.A-45/20/14/2018-
E.lll dated 31.10.2018 stating that the matter is under
consideration/examination for opening of Dispensary Cum
Branch Office in district Maharajganj.

(c) AIll districts of Uttar Pradesh are to be
implemented/covered under ESI Act, 1948 by 2022 as per
Vision 2022 and one Dispensary Cum Branch Offices is
to be opened in each implemented District.

(d) After implementation of ESI Scheme in
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Maharajganj district, necessary action will be initiated in
respect of opening of Dispensary Cum Branch Office in
Maharajgan;.

[English]
Setting up ROs/Gas Agencies

3027. SHRI SAUMITRA KHAN: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the details of petrol pumps/gas agencies
operating in the Indus Block of Bankura district of West
Bengal;

(b) the details of the schemes under which the
Government intends to extend benefits to West Bengal
and particularly to Indus Block of Bankura district;

(c) the details of applications received for starting
petrol pumps in Bankura district; and

(d) whether any quota has been fixed for the families
of martyred soldiers in allocation of new petrol pumps and
gas agencies and if so, the details thereof and if not, the
reasons therefor?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI DHARMENDRA
PRADHAN): (a) to (c) Oil Marketing Companies (OMCs)
have reported that they do not have any petrol pump in
Indus Block, Bankura District, West Bengal. However, there
is one LPG distributorship of BPCL in Indus Block of
Bankura District of West Bengal.

As on 27.12.2018, OMCs have released 3.24 lakh
LPG connections under Pradhan Mantri Ujjwala Yojna in
Bankura District of West Bengal.

OMCs have advertised 112 locations in Bankura
district of West Bengal for setting up of retail outlet
dealerships on 25.11.2018. Procedure / Norms / Criteria
/ Reservation Policy for allotment of Retail Outlet
Dealerships/LPG distributorships in the country are
available on the respective websites of the OMCs i.e.
www.iocl.com, www.bharatpetroleum.com &
www.hindustanpetroleum.com.

OMCs had also released advertisement inviting
applications for appointment of LPG Distributors in West
Bengal. The Field Verification of Credentials of the
candidates is in progress. The detailed guidelines namely
"Unified Guidelines for Selection of LPG Distributorships"
are available on the website http://www.petroleum.nic.in.
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(d) The guidelines for selection of Retail Outlet
dealerships and LPG distributorships have a provision of
8% reservation under Combined Category 1 and
Government Personnel category respectively, which
includes Defence Personnel, Para Military Personnel /
Central / State Government and Central / State PSU
employees. The detailed guidelines are available at the
websites referred to in reply (a) to (c) above.

Digital Board

3028. SHRI G. HARI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that the digital board across
15 lakh class rooms in the country in the next four years
is likely to change the face of education in the country;

(b) if so, the details thereof;

(c) whether it is also true that the Government has
taken the benefit of digital revolution to educate 15 lakh
teachers and making education available online and offline;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT AND MINISTER
OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION
(DR. SATYA PAL SINGH): (a) and (b) An Expert Committee
has been constituted to formulate the overall framework
under "Operation Digital Board" initiative. The Committee
is expected to prepare the concept note and an approach
paper, which would define the specifications, modalities,
financing models of the project.

(c) and (d) Yes, the government has taken various
initiatives of Technology Enabled Learning aimed at the
students and general learners. Study Webs of Active
Learning for Young Aspiring Minds (SWAYAM) is India's
own Massive Open Online Courses (MOOCs) platform is
offering online courses, for students and non-students
learners. This technology platform is also being used to
train the teachers, enhancing their capacity building.

The Diploma in Elementary Education program for
about 15 lakh untrained teachers has been administered
through the indigenous online Education Platform
SWAYAM.

Annual Refresher Program in Teaching (ARPIT) is a
new initiative from the Ministry of Human Resource
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Development, aiming to provide refresher course training
to the higher education faculty, through online courses,
hosted on Swayam platform. These online courses are
developed by 75 reputed, identified National Resource
Centres (NRCs)

Unclaimed Funds in EPFO

3029. SHRI MALLIKARJUN KHARGE: Will the
Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) whether a huge amount belonging to the poor
labourers of the country was lying unclaimed in the
Employees' Provident Fund Organisation (EPFO) as on
year 2014;

(b) if so, the details thereof;

(c) whether the Government has taken necessary
and appropriate steps to make available the aforesaid
unclaimed funds to the rightful beneficiaries during the last
four years; and

(d) if so, the details thereof along with the amount
of funds disbursed to/made available to the rightful
beneficiaries so far and the time by which the remaining
amount is likely to be provided?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI SANTOSH KUMAR
GANGWAR): (a) to (d) There is no unclaimed amount in
Employees' Provident Fund (EPF). However, as per para
72 (6) of the Employees' Provident Funds Scheme, 1952,
certain accounts are classified as Inorperative Accounts.
All such Inoperataive Accounts, however, have definite
claimants.

[Translation]

Exploitation of Child/Women Labour

3030. SHRI GAJANAN KIRTIKAR: Will the
Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) whether the Government has received any
complaints regarding sexual exploitation of Child labourer
including both male and female children in the country;

(b) if so, the details thereof during each of the last
three years and the current year, State/UT-wise;

(c) the steps taken by the Government to stop the
growing incidence of such crimes in the country;
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(d) whether the Government proposes to set up a
high level committee to punish people involved in such
crimes; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI SANTOSH KUMAR
GANGWAR): (a) and (b) Government has an online portal
PENCIL (Platform for Effective Enforcement for No Child
Labour) which was launched on 26.9.2017. One of the
main components of PENCIL portal is complaint corner on
which anybody can lodge a complaint regarding child
labour.

However, as far as sexual exploitation of Child
Labourers is concerned, no such data is collected or
maintained centrally.

(c) to (e) Government has enacted the Child Labour
(Prohibition & Regulation) Amendment Act, 2016 which
came into force w.e.f. 1.9.2016. The Amendment Act inter
alia provides for complete prohibition of work or
employment of children below 14 years in any occupation
and process and prohibition of adolescents in the age
group of 14 to 18 years in hazardous occupations and
processes. The Amendment Act also provides stricter
punishment for employers for violation of the Act and has
made the offence as cognizable.

[English]
Health Parameters of Tribal Population

3031. SHRI C. MAHENDRAN: Will the Minister of
TRIBAL AFFAIRS be pleased to state:

(a) whether Health parameters of tribal population
have always been a concern for India's march towards
Millennium and Sustainable Development Goals;

(b) if so, the details thereof;

(c) whether there is near complete absence of
participation of people from the Scheduled Tribes or their
representatives in shaping policies, making plans or
implementing services in the health sector; and

(d) if so, the details thereof State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRI JASWANT SUMANBHAI
BHABHOR): (a) and (b) The health parameter of tribal
population have considerably improved during the recent
periods. However, there are still some gaps exiting in
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comparison to the general population of the country.
Departments of Government of India, reveal that there
have been considerable improvements in socio-economic
conditions of the Scheduled Tribes, for example, Infant
Mortality Rate (IMR) has declined from 62.1 (2005-06) to
44.4 (2015-16), Under Five Mortality Rate has declined
from 95.7 (2005-06) to 57.2 (2015-16), Full Immunization
increased from 31.3% (2005-06) to 55.8% (2015-16), and
Institutional Delivery improved from 17.7% (2005-06) to
68.0% (2015-16). However, there are still gaps as
compared to figures of total population. Infant Mortality
Rate (IMR) in 2015-16 is 44.4 for Scheduled Tribes in
comparison to 40.7 for All population. Under Five Mortality
Rate in 2015-16 is 57.2 for Scheduled Tribes in comparison
to 49.7 for All population. Institutional Delivery in 2015-16
is 68% for Scheduled Tribes in comparison to 78.9% for
All population.

(c) and (d) No, Madam. NITI Aayog has constituted
a Working Group under the Chairmanship of Shri Ratan
P. Watal, Principal Adviser, NITI Aayog, for shaping policies,
making plans, effective implementation, monitoring, and
evaluation schemes and programmes for Scheduled Tribes
which has composition of members from National
Commission for Scheduled Tribes, Ministry of Tribal Affairs,
State Govt, officials working in Tribal Welfare Departments,
Academicians and eminent persons working in the field of
tribal health.

An Expert Committee on Tribal Health was also
constituted jointly by the Ministry of Health & Family Welfare
and the Ministry of Tribal Affairs, Government of India in
the year 2013. This Committee comprised, inter alia of
several experts belonging to the Scheduled Tribes
communities. The Committee, in the course of its extensive
studies has closely interacted with a large cross-section of
stakeholders belonging to the Scheduled Tribes.

[Translation]

Agri Export Zones

3032. SHRI SADASHIV LOKHANDE Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether the Government has given approval for
Agricultural Export Zones in the country;

(b) if so, the details thereof, State/ UT-wise;

(c) the details of the Agricultural Exports Zones
which have been given approval but have not started
functioning yet; and
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(d) if so, the steps proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRIE
(SHRI C.R. CHAUDHARY): (a) Yes, Madam.

(b) In all 60 Agri Export Zones (AEZ) were notified
by the Government till 2004-05. State-wise details are at
enclosed Statement.

(c) and (d) The concept of Agri Export Zone (AEZ)
was introduced in 2001, through EXIM Policy V 1997-
2001, to take a comprehensive look at a particular produce/
product located in a contiguous area for the purpose of
developing and sourcing the raw materials, their
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processing/packaging, leading to final exports. The concept
hinged primarily on convergence of existing Central and
State Government schemes to take care of financial
interventions required at various stages of value chain;
partnership among various stakeholders viz. Central
Government, State Government, farmer, processor, exporter
etc.; and focus on targeted products and areas to identify
required policy interventions. All these activities did take
place in certain respects in the notified Agri Export Zones.
In December 2004, an internal peer review conducted by
Department of Commerce concluded that the notified AEZs
had not been able to achieve the intended objectives. It
was decided that there will be no creation of new AEZs,
unless there were strong and compelling reasons. No new
AEZs have been set up after 2004. All the notified AEZs
have completed their intended span of 5 years and have
been discontinued.

Statement

List of Notified 60 Agri Export Zones in 20 States

State Sl. No. AEZ Project Districts
1 2 3 4
Assam (1) 01 Fresh & Processed Ginger Kamrup, Nalbari, Barpeta, Darrang,
Nagaon, Morigaon, KarbiAnglong and
North Cachar districts. i
Andhra Pradesh 02 Mango Pulp & Fresh Veg. Chittoor District.

including Telangana (5)

03 Mango and Grapes

04 Mango

05 Gherkins

06 Chilli
Bihar (1) 07 Lychee, Vegetables & Honey
Gujarat (3) 08 Mango and Vegetables

09 Value Added Onion

Districts of Ranga Reddy, Medak & parts
Mahabobnagar districts.

Krisha District.

Districts of Mahboobnagar, Rangareddy,
Karimnagar, Warangal, Medak
Ananthapur and Nalgonda.

Guntur

Muzaffar-pur, Samastipur, Hajipur,
Vaishali, East and West Champaran,
Bhagalpur, Begulsarai, Khagaria,
Sitamarhi, Saran and Gopalganj.

Districts of Ahmedabad, Khadia, Anand,
Vadodra, Surat, Navsari, Valsad, Bharuch
and Narmada.

Districts of Bhavnagar, Surendranagar,
Amreli, Rajkot, Junagadh and Jamnagar.
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Himachal Pradesh (1)

Karnataka (4)

Jammu and Kashmir (2)

Jharkhand (1)

Kerala (2)

Madhya Pradesh (5)

10

12

13

14

15

17

19

20

21

22

23

Sesame Seeds

Apples

Gherkins

Rose Onion

Flowers

Vanilla

Apple

Walnuts

Vegetables

Horticulture Products

Medicinal Plant

Potatoes, Onion Garlic

Seed Spices

Wheat (Duram)

Districts of Amerali, Bhavnagar, Surendra-
nagar, Rajkot, Jamnagar

Districts of Shimla, Sirmour, Kullu, Mandi,
Chamba and Kinnaur.

Districts of Tumkur, Bangalore Urban,
Bangalore Rural, Hassan, Kolar,
Chitradurga, Dharwad and Bagalkot.

Bangalore Urban Bangalore (Rural),
Kolar

Bangalore(Urban)Bangalore(Rural),
Kolar, Tumkur, Kodagu and Belgaum

Districts of Dakshin Kannada, Uttara
Kannada, Udupi, Shimoga, Kodagu,
Chickamagalur.

Districts of Srinagar, Baramula, Anantnag,
Kupwara, Badgaum and Pulwama.

Baramulla, Anantnag, Pulwama, Budgam,
Kupwara and Srinagar., Jammu Region,
Doda, Poonch, Udhampur, Rajouri and
Kathua.

Districts of Ranchi, Hazaribagh and
Lohardaga.

Districts of Thrissur, Kollam, Ernakulam,
Kottayaam, Alapp-uzha, Pathanum-thitta,
Thiruvantha-puram, Idukki and Palakkod.

Wayanad, Mallapuram, Palakkad,
Thrissur, Ernakulam, ldukki, Kollam,
Pathana-mittha, Thiruva-nanthapuram

Malwa, Ujjain, Indore, Dewas, Dhar,
Shajajpur, Ratlam, Neemuch and
Mandsaur.

Districts of Guna, Mandsaur, Ujjain,
Rajgarh, Ratlam, Shajapur and Neemuch.

Three distinct and contiguous zones:-
Ujjain Zone comprising of Neemach,
Ratlam, Mandsaur and Ujjain Indore Zone
comprising of Indore, Dhar, Shajapur and
Dewas Bhopal Division, comprising of
Sehore, Vidisha, Raisen, Hoshangabad,
Harda, Narsinghpur and Bhopal.
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1 2 3 4
24 Lentil and Grams Shivpuri, Guna, Vidisha, Raisen,
Narsinghpura, Chhindwara.
25 Oranges Chhindwara, Hoshangabad. Betul.
Maharashtra (8) 26 Grape and Grape Wine Districts of Nasik, Sanghli, Pune, Satara,
Ahmednagar and Sholapur.
27 Mango (Alphonso) Districts of Ratnagiri, Sindhudurg,
Raigarh and Thane.
28 Kesar Mango Districts of Aurangabad, Beed, Jalna,
Ahmednagar and Latur.
29 Flowers Pune, Nasik, Kolhapur and Sangli.
30 Onions Districts of Nasik, Ahmednagar, Pune
Satara, Jalgaon and Solapur.
31 Pomegranate Districts of Solapur, Sangli, Ahmednagar,
Pune Nasik, Latur, Osmanabad.
32 Banana Jalgaon, Dhule, Nandurbar, Buldhana,
Wardha, Parbhani, Hindoli, Nanded.
33 Oranges Nagpur and Amraoti.
Odisha (1) 34 Ginger and Turmeric Kandhamal District.
Punjab (3) 35 Vegetables Fatehgarh Sahib, Patiala, Sangrur, Ropar
and Ludhiana.
36 Potatoes SinghpuraZirakpur (Patiala)
RampuraPhul, Muktsar, Ludhiana,
Jullunder.
37 Basmati Rice Districts of Gurdaspur, Amritsar, Kapur-
thala, Jalandhar, Hoshiarpur and
Nawanshahar)
Rajasthan (2) 38 Coriander Kota, Bundi, Baran, Jhalawar& Chittoor
39 Cumin Nagaur, Banner, Jalore, Pali and Jodhpur
Sikkim (2) 40 Flowers (Orchids) & Cherry Pepper East Sikkim.
41 Ginger North, East, South & West Sikkim.
Tripura (1) 42 Organic Pineapple Kumarghat, Manu, Melaghar, Matabari
and Kakraban Blocks.
Tamil Nadu (4) 43 Flower Dharmapuri.
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1 2 3 4
44  Flowers Nilgiri District.
45 Mangoes Districts of Madurai, Theni, Dindigul,
Virudhunagar and Tirunelveli.
46 Cashevvnut Cuddalore, Thanjavur, Pudukottai and
Sivaganga.
Uttar Pradesh (4) 47 Potatoes Agra, Hathras, Farrukhabad, Kannoj,
Meerut, Baghpat and Aligarh.
48 Mangoes and Vegetables Lucknow, Unnao, Hardo, Sitapur and
barabanki.
49 Mangoes Saharanpur, Muzzfarnagar, Bijnaur,
Meerut, Bhagpat and Bulandshahar.
50 Basmati Rice Districts of Bareilly, Shahajahanpur,
Pilibhit, Rampur, Badaun, Bijnor,
Moradabad, J B Phulenagar, Saharanpur,
Mujjjafarnagar, Meerut, Bulandshahar,
Ghaziabad.
Uttarakhand (4) 51 Lychee Udhamsingh Nagar, Dehradun and
Nainital.
52 Flowers Districts of Dehradun and Pantnagar.
53 Basmati Rice Districts of Udham Singh Nagar, Nainital,
Dehradun and Haridwar.
54 Medicinal & Aromatic Plants Districts of Uttarkashi, Chamoli,
Pithoragarh, Dehradun and Nainital.
West Bengal (6) 55 Lychee Districts of MurshidabadMalda, 24
Pargana (N) and 24 Pargana(s).
56 Potatoes Districts of Hoogly, Burdwan, Midnapore
(W) UdayNarayanpur and Howrah.
57 Mango Malda and Murshidabad
58 Vegetables Nadia, Murshidabad) and North 24
Parganas.
59 Darjeeling Tea Darjeeling.
60 Pineapple Darjeeling, Uttar Dinajpur, Cooch Behar

and Jalpaiguri.
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[English]

Release of National Museum
Research Bulletin

3033. SHRI R. PARTHIPAN: Will the Minister of
CULTURE be pleased to state:

(a) whether the Government has recently released
National Museum Research Bulletin after a gap of Sixteen
years;

(b) if so, the details thereof;

(c) whether it will help to generate awareness about
activities of National Museums and renew interest of people
and inspire them to engage in conservation activities and
if so, the details thereof;

(d) whether the Government has established/
proposes to establish any mechanism for regular releasing
of issues of the said bulletin; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CULTURE AND MINISTER OF STATE IN THE MINISTRY
OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(DR. MAHESH SHARMA): (a) and (b) Yes, Madam. National
Museum has released Bulletin No. 10 as a Special issue.
This issue carries articles of wide range subjects pertaining
to National Museum's vast collection and topics such as
display, conservation, outreach and exhibition.

(c) Yes, Madam. It will generate awareness among
people of other heritage/ cultural institution in conservation
activities being carried out in National Museum.

(d) and (e) Yes, Madam. National Museum is taking
various steps to publish the new issue of the said bulletin.

Plastic Export

3034. SHRIMATI K. MARAGATHAM: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether India's plastic exports grew 31.6 percent
to US $4.59 billion during April to September, 2018 as
against US $3.48 billion in the same period last year;

(b) if so, the details thereof;

(c) whether the growth in India's plastics export has
been primarily boosted by higher shipment of plastic raw
materials, plastic sheet, film, plates and packaging
materials; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRIES (SHRI C.R.
CHAUDHARY): (a) and (b) Yes. India's plastics exports
grew by 31.6% during April to September, 2018 as
compared to the corresponding period during the last
year.

% growth in plastics & its products export by India

Product Sector Apr 17-Sep 17Apr 18-Sep 18 Growth

(US$ Billion) (US$ Billion) (%)

Plastic & its products 3.488 4.589 31.6

(c) and (d) Yes. Plastic products grouped under
Plastic raw materials, plastic sheet-film & plates and
packaging materials have witnessed a high growth during
April -September, 2018 as compared to April - September,
2017. The details are as follows:

Product Panel Apr 17-Sep 17Apr 18-Sep 18 Growth

(US$ Bn) (US$ Bn) (%)
Plastic raw materials 1.373 2.233 62.6%
Plastic sheet, film, 0.595 0.732 23.1%
plates etc.
Packaging materials 0.353 0.417 18.2%

[Source: DGCIS]

Residential Schools

3035. DR. P.K. BIJU: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Government proposes to set up
special residential schools for orphans, Scheduled Castes
and Other Backward Classes students;

(b) if so, the details thereof; and

(c) the funds allocated and being spent by the
Government for this purpose, State-wise and year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT AND MINISTER
OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION
(DR. SATYA PAL SINGH): (a) to (c) Under Samagra
Shiksha, an integrated scheme of school education,
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financial assistance is provided to States/Union Territories
for setting up residential schools/hostels for reaching out
to children in sparsely populated or hilly and densely
forested areas with difficult geographical terrain and border
areas where new primary and upper primary and
secondary/Higher Secondary schools may not be viable.
Preference is given to Educationally Backward Blocks
(EBBs), Left Wing Extremism (LWE) affected districts Special
Focus Districts (SFDs) and aspirational districts identified
by NITI Aayog. 347 Residential schools and 739 Hostels
have been approved upto 2018-19. The enrolment in these
residential schools is open to all children living in areas
mentioned above.

Kasturba Gandhi Balika Vidyalayas (KGBVs) were
residential schools from upper primary to senior secondary
level to ensure access and quality education to girls from
disadvantaged groups in the age groups belonging to SC,
ST, OBC, Minority communities and Below Poverty Line
(BPL) families. KGBVs provide for a minimum reservation
of 75% seats for girls from SC/ST/OBC and minorities
communities and 25% to girls from families that live below
the poverty line. Under the Samagra Shiksha, provision
has been made to upgrade KGBVs from Class 6 to 8 to
upto Class 12. A total of 5970 KGBVs of different categories
have been sanctioned till 2018-19.

Navodaya Vidyalaya Samiti (NVS) scheme envisages
setting up of one Navodaya Vidyalaya in each district of
the country. These residential schools impart good quality
modern education to rural talented children irrespective of
their socio economic background.

[Translation]

Agreement with Panipat Refinery

3036. SHRI RAVINDRA KUMAR RAY:
SHRI SHER SINGH GHUBAYA:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether Panipat Refinery has given employment
or any other facilities as per the agreement to the owners
of land acquired for the refinery;

(b) if so, the details thereof along with time by which
the agreement signed at the time of land acquisition is
likely to be completed;

(c) whether the local refinery officers have reportedly
hired vehicles from persons other than the land losers for
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commercial or other purposes and if so, the details thereof
and the reasons therefor; and

(d) whether the Government proposes to take action
against such officers and if so, the details thereof and if
not, the reasons therefor?

THE MINISTER OF PETROLEUM AND
NATURAL GAS AND MINISTER OF SKILL
DEVELOPMENT AND ENTREPRENEURSHIP
(SHRI DHARMENDRA PRADHAN): (a) and (b) Indian Oil
Corporation Limited (IOCL) has informed that there is no
agreement either with the land losers or with the
Government of Haryana to give employment or any other
facility to the land losers as acquisition of land was not
done directly by IOCL and the same was acquired in a
phased manner through Government of Haryana (GoH).
However, based on the discussion with officers of GoH in
1997, IOCL is providing indirect employment opportunities
to the families of the land losers by engaging vehicles as
per requirement of IOCL.

(c) and (d) 10CL has reported that commercial
vehicles have been engaged by IOCL from the vendors
other than the land losers also, depending upon the need.

[English]
National Skill Development Council

3037. SHRI RAVNEET SINGH: Will the Minister of
SKILL DEVELOPMENT AND ENTREPRENEURSHIP be
pleased to state:

(a) whether it is true that the National Skill
Development Council's redeployment ratio has never
crossed 50 per cent;

(b) if so, the reasons therefor;

(c) the number of employees in the last four years
who have received the short duration Skill Development
Training and have been re-deployed; and

(d) the details of effective steps taken by the
Government in this direction?

THE MINISTER OF STATE IN THE MINISTRY OF
SKILL DEVELOPMENT AND ENTREPRENEURSHIP
(SHRI ANANTKUMAR HEGDE): (a) to (d) National Skill
Development Corporation (NSDC) under Ministry of Skill
Development and Entrepreneurship is implementing a
flagship scheme known as Pradhan Mantri Kaushal Vikas
Yojana (PMKVY) with an objective to provide skilling to
one crore people under Short Term Training (STT),
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Recognition of Prior Learning (RPL) and Special Project
(SP) across the country for four years i.e. 2016-2020.
Under the PMKVY 2016-20 scheme, as on 30.11.2018,
34.32 lakh candidates have been enrolled across the
country. Out of total enrolled candidates, 32.99 lakh (appx.)
candidates have been trained under STT (23.18 lakh),
RPL (9.08 lakh) and Special Project (0.71 lakh) across the
country in various sector. The year wise details of the
candidates enrolled, trained and placed under PMKVY
2016-20 is given at enclosed Statement.

Under the scheme, focus on employment has been
significantly enhanced and candidates have been placed
in various sectors and industries. Training Centers (TCs)/
Training Providers (TPs) are mandated to organize
placement/rozgar melas every six month with the support
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of Sector Skill Council. Scheme also incentivizes TCs/TPs
for facilitating placement of the trained candidates. Also,
the reimbursement of last 20% of training cost to TCs
would be made only after wage employment or self
employment to 70% of the trained candidates. Additionally,
post placement support of Rs. 1450 per month per trainee
is applicable for special group (women candidates and
persons with disability) and special areas (LWE, North
East region and Jammu and Kashmir) for 2 or 3 month
post training depending on placement within or outside
the district of the domicile of the candidate. Further, PMKVY
2016-20 scheme has mandatory provisions for placement
tracking. The placement data is reported within 90 days of
certification of trained candidates on the Skill Development
Management System (SDMS).

Statement

Year wise details of the candidates enrolled, trained and placed under PMKVY 2016-20 (as on 30.11.2018)

FY Total Total Total Total Placement
Enrolled Trained Assessed Certified reported
2016-2017 394227 49973 17063 10139 281
2017-2018 1841145 1594183 1361061 1170243 448279
2018-2019 171792 674534 769518 735979 533598
Total (1) 2407164 2318690 2147642 1916361 982158
SPL Project
2016-2017 2206 881 211 109 0
2017-2018 50316 30569 20141 16161 6058
2018-2019 30059 40268 32511 25534 10945
Total (2) 82581 71718 52863 41804 17003
RPL
2016-2017 200781 173031 98383 74856 NA
2017-2018 516940 530131 479607 438291 NA
2018-2019 224993 205629 185081 162036 NA
Total (3) 942714 908791 763071 675183 NA
Grand Total 34,32,459 32,99,199 29,63,576 26,33,348 9,99,161
(1+2+3)

Data as on 30th Nov 2018, placement as reported. PMKVY calculated placement on certified candidate and RPL candidate and does

not mandate placement.
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Convocation Attire

3038. SHRIMATI M. VASANTHI: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government has appealed to
Universities across the country to replace their British
inspired convocation attire with traditional Indian clothes
as a tribute to Mahatma Gandhi;

(b) if so, the details thereof;

(c) whether many institutions of higher education
introduced traditional attire for convocation ceremonies;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT AND MINISTER
OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION
(DR. SATYA PAL SINGH): (a) to (d) The University Grants
Commission (UGC) has informed that it has issued a letter
to the Higher Education Institutions (HEIs) requesting them
to consider using handloom fabric for ceremonial dresses
prescribed for special occasions like convocation etc. The
letter is available on the UGC website at https://
www.ugc.ac.in/pdfnews/5896148_Handloom-Fabric.pdf.
Also, many universities have adopted Indian attire on their
own volition.

Tourism Projects for Chhattisgarh

3039. SHRI ABHISHEK SINGH: Will the Minister of
TOURISM be pleased to state:

(a) whether the Government has received any
proposal from the State Government of Chhattisgarh for
approval of tourism projects in the State;

(b) if so, the details and its status thereof;

(c) whether the Government has any proposal to
develop the tourist sites in Chhattisgarh and if so, the
number of tourism projects sanctioned by the Government
for the State of Chhattisgarh during the last three years,
project and year-wise; and

(d) the efforts made along with the funds allocated
and expenditure incurred by the Government in this regard
during the said period, project and year-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI ALPHONS KANNANTHANAM): (a) to (d)
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Development of Tourist sites/Pilgrimage centres is the
responsibility of respective State Governments/Union
Territories. However, Ministry of Tourism, under the
schemes viz., Pilgrimage Rejuvenation and Spiritual,
Heritage Augmentation Drive (PRASHAD) and "Integrated
Development of Theme Based Tourist Circuit in the
Country, Swadesh Darshan (SD)" provides Central
Financial Assistance for infrastructure development and
beautification of tourist spots on receipt of suitable DPRs
submitted by State Governments/Union Territories, subject
to availability of funds, liquidation of pending utilisation
certificate against the fund released earlier and adherence
to the relevant scheme guidelines. The details of the
projects in Chhattisgarh approved by the Ministry of
Tourism as follows:

(i) The project "Development of Tribal Circuit
Jashpur-Kunkuri-Mainpat-Ambikapur-Maheshpur-
Ratanpur-Kurdar-Sarodadadar - Gangrel - Kondagaon -
Nathyanawagaon Jagdalpur - Chitrakoot - Tirthgarh",
approved as Tribal Circuit under Swadesh Darshan
Scheme in 2015-16 at the cost of Rs.g9.21 Crore. The
amount Rs.49.97 Crore has been released so far.

Cashew Exports

3040. DR. K. GOPAL: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether it is true that higher operational costs
and tough competitions from Vietnam is putting pressure
on Indian cashew industry with many processors and
exporters facing adverse credit profile;

(b) if so, the details thereof;

(c) whether it is also true that while the Indian
cashew exports recorded a marginal decline at a CAGR
of 3 per cent between CY 2012 and CY 2017, the exports
from Vietnam grew at a CAGR of 10 per cent during*he
same period; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRIES
(SHRI C.R. CHAUDHARY): (a) and (b) Vietnam is a major
supplier of cashew kernel and is a competitor to India. Industry
has report&d that processing cost in India can be attributed
to a variety of factors like increased wage cost, lower output
of cashew kernel, domestic & international demand-supply
situation etc., which increase the processing cost.
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(c) and (d) Details of Export of Cashew Kernel from
India between CY 2013 to CY 2017 is produced below:

Year India's export CAGR % India's export CAGR %
of Growth of Growth

Cashew Cashew

Kernel Kernel

(HS code (HScode

080132) 080132)
2013 917.48 Base year 1596.34 Base year
2014 861.02 -6.15 1930.39 20.93
2015 804.49 -6.57 2315.66 19.96
2016 730.99 -9.14 2732.52 18.00
2017 943.41 29.06 3320.07 21.50
CAGR Rate - 0.70 - 20.09

Source: ITC Trade Map)

[Translation]

Imposition of High Custom Duty on Steel and
Aluminium Products

3041. SHRI CHHEDI PASWAN: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government has opposed the move
of imposition of high custom duty on certain steel and
aluminium products by the United States;

(b) if so, the details thereof;

(c) whether the Government has raised this issue
at the World Trade Organisation; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRIES
(SHRI C.R. CHAUDHARY): (a) Yes, Madam.

(b) United States (US) has imposed global tariff of
25% and 10% in March, 2018 on certain steel and
aluminium products, respectively, under Section 232 of
US Trade Expansion Act of 1962. India took up this issue
at WTO as India considers these additional duties to be
non-compliant with World Trade Organisation (WTO)
provisions.

(c) Yes, Madam.

DECEMBER 31, 2018

to Questions 248

(d) Firstly, India has retaliated against the US by
imposing additional customs duties on 29 items originating
from the US under the provisions of WTO Safeguard
Agreement. Secondly, India has also challenged these
measures as inconsistent at the WTO level and asked US
to bring these measures to be consistent with WTO
provisions. A dispute settlement panel has been
established by DSB on 4th December, 2018 to adjudicate
in the dispute.

Training by SDC

3042. SHRI BHAIRON PRASAD MISHRA: Will the
MINISTER of SKILL DEVELOPMENT and
ENTREPRENEURSHIP be pleased to state:

(a) the details of Skill Development Centres aided
by the State Government and the Union Government
operating in Bundelkhand region of Uttar Pradesh
particularly in Banda and Chitrakoot districts for imparting
Skill Development Training of the people;

(b) the trades in which training is being imparted in
the said centres; and

(c) the time by which imparting training in the rest
of the approved trades is likely to be started?

THE MINISTER OF STATE IN THE MINISTRY OF
SKILL DEVELOPMENT AND ENTREPRENEURSHIP
(SHRI ANANTKUMAR HEGDE): (a) to (c) Under Skill India
Mission, Ministry of Skill Development and
Entrepreneurship is implementing a flagship scheme
known as Pradhan Mantri Kaushal Vikas Yojana (PMKVY)
with an objective to provide skilling to one crore people
under Short Term Training (STT), Recognition of Prior
Learning (RPL) and Special Project (SP) through accredited
and affiliated training centers (TCs) across the country
including Bundelkhand region of Uttar Pradesh for four
years i.e. 2016-2020.

PMKVY 2016-20 does not mandate the establishment
of skill development centres, however, enables large
number of prospective youth for taking up training through
accredited and affiliated training centers (TCs) throughout
the country including Bundelkhand region of Uttar Pradesh.
Under the scheme, the accreditation and affiliation of
training centres are being done through a single window
application SMART for imparting skill development training.
As on 30.11.2018, 108 centers have been allocated target
in Bundelkhand region including Banda and Chitrakoot
districts for imparting training in 35 job roles/trades under
14 sectors. The sector-wise details of job roles are given
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at enclosed Statement. Further, as on 30.11.2018, 13,199
candidates have been already trained under these TCs in
Bundelkhand region including Banda and Chitrakoot
districts.

Statement

The sector-wise details of job roles under TCs in
Bundelkhand region of Uttar Pradesh under STT of
PMKVY 2016-20

SI. No. Sector Job Role

1. Agriculture Organic grower

Dairy Farmer/
Entrepreneur

Gardener

Micro Irrigation Technician
2. Apparel Self Employed Tailor
3. Beauty and Wellness Hair Stylist
Pedicurist & Manicurist

Assistant Hair Stylist

Assistant Beauty
Therapist

Goods & Services Tax
(GST) Accounts Assistant

4. BFSI

Debt Recovery Agent
Life Insurance Agent

5. Capital Goods Manual Metal Arc Welding/
Shielded Metal Arc Welding

Welder

6. Construction Assistant Electrician

7. Electronics and Hardware Field Technician -

Computing and Peripherals

Solar Panel Installation
Technician

Field Technician -
Networking and Storage

CCTV Installation
Technician
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DTH Set Top Box
Installation & Service
Technician

TV Repair Technician

LED Light Repair

Technician
8. Healthcare General Duty Assistant
9. lron and Steel Fitter: Electronic Assembly

10. IT-ITeS Domestic Data entry

Operator

11. Life Sciences Medical Sales
Representative

12. Logistics Warehouse Picker
Documentation Assistant
Courier Delivery Executive
13. Retail *X Retail Sales Associate
Trainee Associate

14. Telecom Handset Repair Engineer

Telecom -In-store

promoter

Customer Care Executive
- (Telecom Call Centre)

Customer Care Executive
(Relationship Centre)

Distributer Sales Rep

Prices of Petroleum Products

3043. SHRI RAMCHARAN BOHRA: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) the State/UT-wise prices of petrol and diesel in
the country at present; and

(b) whether the prices of the said products varies in
different States/UTs and if so, the details thereof and the
reasons therefor?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF SKILL DEVELOPMENT AND
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ENTREPRENEURSHIP (SHRI DHARMENDRA
PRADHAN): (a) and (b) The retail selling prices of petrol
and diesel as on 24.12.2018 in various State capitals/UTs/
major cities are given at enclosed Statement.

Prices of petrol and diesel have been made market-
determined by the Government with effect from 26.06.2010
and 19.10.2014 respectively. Since then, the Public Sector
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Oil Marketing Companies (OMCs) take appropriate
decision on pricing of petrol and diesel in line with
international product prices and other market conditions.
The OMCs have not only increased but also decreased
the prices accordingly.

The price of petrol and diesel varies from state to
state due to various factors including state VAT/Sales tax
rates, freight cost etc.

Statement

Retail Selling Price of petrol and diesel as on 24.12.2018

SI. No. State/UT State Capital/UT/Major City Petrol Diesel
1 2 3 4 5
1 UT Delhi New Delhi 69.86 63.83
2 West Bengal Kolkata 71.96 65.59
3 Maharastra Mumbai 75.48 66.79
4 Tamil Nadu Chennai 72.48 67.38
5 Tripura Agartala 66.75 62.07
6 Mizoram Aizwal 66.39 61.56
7 Haryana Ambala 70.50 63.52
8 Karnataka Bangalore 70.42 64.18
9 Madhya Pradesh Bhopal 72.89 65.06
10 Odisha Bhubhaneswar 68.85 68.40
11 Ut Chandigarh Chandigarh 66.05 60.78
12 Uttarakhand Dehradun 70.23 63.48
13 Gujarat Gandhinagar 67.52 66.87
14 Sikkim Gangtok 73.25 65.90
15 Assam Guwahati 69.28 64.14
16 Telangana Hyderabad 74.09 69.37
17 Manipur Imphal 66.17 60.03
18 Arunachal Pradesh ltanagar 64.04 59.19
19 Rajasthan Jaipur 70.49 66.08
20 Jammu Jammu 71.33 62.60
21 Punjab Jullunder 74.85 63.79
22 Nagaland Kohima 68.45 62.04
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1 2 3 4 5
23 Uttar Pradesh Lucknow 69.70 63.15
24 Goa Panjim 62.36 62.93
25 Bihar Patna 73.96 67.07
26 Puducherry Puducherry 69.07 66.20
27 Andaman and Nicobar Port Blair 60.47 60.01
28 Chhattisgarh Raipur 68.35 66.92
29 Jharkhand Hanchi 68.79 65.01
30 Meghalaya Shillong 67.11 61.39
31 Himachal Pradesh Shimla 68.83 61.98
32 Kashmir Srinagar 74.36 65.13
33 Kerala Thiruvananthapuram 73.05 68.64
34 Dadra and Nagar Haveli Silvasa 68.29 64.88
35 Daman and Diu Daman 68.21 64.81

Note: RSPs are as per |IOCL.
[English]

Setting up of FSIS

3044. SHRI R.P. MARUTHARAJAA: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government has developed a
foreign Students Information System(FSIS) in order to
monitor the activities of foreign students studying in various
educational Institutions/Universities in the country;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT AND MINISTER
OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION
(DR. SATYA PAL SINGH): (a) to (d) The Ministry of Home
Affairs has developed a Foreign Student Information
System(FSIS) module under the IVFRT (Immigration, Visa,
Foreigner Registration & Tracking) system. While giving
extension and other visa related services to Foreign

Students, the Foreigners Regional Registration Offices
(FRROs)/ Foreigners Registration Officers (FROs) would
check whether such a foreign student is really pursuing
the registered course of study and is following the
guidelines of the visa. The educational institutions that
provide admission to foreign students have been submitting
on-line details of such students on the FSIS.

Industrial Projects in AP

3045. SHRI J.C. DIVAKAR REDDY: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) the details of the number of industrial projects
sanctioned for Andhra Pradesh (A.P.) State particularly in
Anantapur district post bifurcation of the State;

(b) the funds sanctioned/spent so far for each
project; and

(c) the details of the pending industrial projects for
sanction and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRIES (SHRI C.R.
CHAUDHARY): (a) and (b) As per information provided by
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the State Government of Andhra Pradesh and as available,
details of industrial projects sanctioned in Anantapur District
of Andhra Pradesh post bifurcation of the State are as
under:

Sl Name of Date of Project Central  Central
No.  Project approval Cost Grant Grant
(Rs.) Approved Released

(Rs.) (Rs.)

01.03.2016 54.20 14.93 10.45
of Hindupur Crore Crore Crore

1 Upgradation

Growth Center
& IP Gollapuram,
Anantpur
District,

AP

(c) As per information provided by the Government
of Andhra Pradesh, there is no industrial project pending
for sanction for Anantapur District of Andhra Pradesh post
bifurcation of the State.

Delayed Payment to MSMEs

3046. SHRI MAHEISH GIRRI: Will the Minister of
MICRO, SMALL AND MEDIUM ENTERPRISES be pleased
to state:

(a) whether the Government has taken any steps to
empower Micro, Small and Medium Enterprises (MSMEs)
across the country to directly register their cases relating
to delayed payments by Central Ministries / Departments/
CPSEs/ State Governments also providing them information
about the pending payments with the said departments;

(b) if so, the details thereof;

(c) whether the Government has taken any initiative
to capture data regarding MSMEs online to help the Ministry
in saving the expenditure incurred at the time of 4th All
India Census, which was in range of approximately Rs.
200 cr.; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
GIRIRAJ SINGH): (a) and (b) Yes, Madam. The Ministry of
Micro, Small & Medium Enterprises (MSME) has launohed
SAMADHAAN portal (https://samadhaan.msme.gov.in/
MyMsme/MSEFC/MSEFC Welcome.aspx) on 30th October,
2017 to enable Micro & Small Enterprises (MSEs) across
the country to directly register their cases on line on the
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portal relating to delayed payments by Central Ministries
/ Departments/ CPSEs/ State Government etc.. The
information about the pending payments from Central
Ministries / Departments/ CPSEs/ State Government etc. is
available in public domain and can be viewed by the
MSEs.

(c) and (d) Ministry of Micro, Small and Medium
Enterprises has introduced Udyog Aadhaar Memorandum
(UAM) for registration of Micro, Small and Medium
Enterprise (MSME) on self declaration basis.

Protection of Women and Children Engaged in
Beedi Rolling

3047. SHRI K.N. RAMACHANDRAN: Will the
Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) whether any steps are being taken by the
Government to ensure protection of women and children
from hazardous health effects of beedi rolling;

(b) if so, the details thereof;

(c) whether the Government has taken any steps to
create awareness among women regarding hazardous
effects of beedi rolling and if so, the details thereof;

(d) whether any State specific training is given to
grass root level workers about harmful effects of beedi
rolling and if so, the details thereof; and

(e) the other steps taken for welfare of women
engaged in beedi rolling in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI SANTOSH KUMAR
GANGWAR): (a) and (b) There are 10 Hospitals and 286
Dispensaries under Labour Welfare Organisation across
the country to provide health care facilities to Beedi workers
and their families.

(c) and (d) Hospitals and Dispensaries under LWO
organize health camps for awareness of effect of beedi
rolling to beedi workers including women workers in all
the States. In addition, this Ministry has initiated a Skill
Development Programme in collaboration with the Ministry
of Skill Development and Entrepreneurship and National
Skill Development Corporation for beedi workers and their
dependants to provide alternative jobs to them. As a part
of this programme beedi rollers are being sensitized to
shift towards other jobs.
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(e) This Ministry is implementing various schemes
for welfare of beedi workers including women beedi
workers. A list of these schemes is at enclosed Statement.

Statement

(i) HEALTH SCHEMES: Besides providing health
care facilities to beedi workers and their families through
10 Hospitals and 286 Dispensaries, following assistance
is being provided in case of certain critical diseases.

SI. No. Purpose Nature of Assitance

1 2 3

Reservation of beds in T.B.
Hospitals and domiciliary
treatment for workers.
Subsistence allowance of Rs.
750/- to Rs. 1000/- p.m is
granted as per the advice of the
treating physician.

1 Tuberculosis

2 Heart Diseases Reimbursement of expenditure

up to Rs. 1,30,000/-.
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3 Kidney Transplantation Reimbursement of expenditure

up to Rs. 2,00,000/-.

Reimbursement of actual
expenses on treatment,
medicines and diet charges
incurred by workers, or their
dependents for treatment through
Govt. recognized hospitals.

4 Cancer

5 Minor surgery like Hernia, Reimbursement of expenditure
Appendectomy, Ulcer up to Rs. 30,000/-.
Gynecological diseases
and Prostrate diseases.

(i) HOUSING SCHEME: Under the revised Housing
Subsidy scheme RIHS -2016 an amount of Rs.
1.5 lakh is being provided to Beedi workers as
subsidy for helping them to build their own pucca
houses.

(iii) Educational Scheme:

Scheme Nature of Assistance
Scholarship shall be awarded to the children of the workers at the followingrates
per student per year:
7 Group I Class V to VIl 940 500
Group Il Class IX 1140 700
Group IV Class X 1840 1400
Group V Class Xl to Xl 2440 2000
Group VI Non-Professional Degree Courses; Non-Professional
Post Graduate Courses; Two-Three Year Diploma
Courses and BCA, BBA and PGDCA. 3000 3000
Group VI Professional Degree Courses i.e.B.E./B.Tech/

MBBS/BAMS/BUMS/ B.Sc(Agriculture) and MCA/MBA. 15000 15000

Innovation Council

3048. SHRI K. PARASURAMAN: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Department of Education has

assigned the All India Council for Technical Education

(AICTE) for developing Business, Idea and Creativity among

the students;

(b) if so, the salient features thereof along with the
amount of funds allocated for the purpose;

(c) whether the Government aims to expand the
programme to schools and if so, the details thereof; and
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(d) the details of the manner in which the
Government is likely to incentivise other national
organisations to join Institution's Innovation Council
partnership?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT AND MINISTER
OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION
(DR. SATYA PAL SINGH): (a) to (d) An Innovation Cell has
been established by Ministry of Human Resource
Development in the All India Council for Technical
Education (AICTE) to foster innovation culture among all
Higher Education Institutions (HEIs) only. It will undertake/
initiate various innovations related activities such as
establishing institutions' Innovation Councils (lICs) in HElIs,
ranking HElson innovation parameters such as Atal
Ranking of Institutions on Innovation Achievements (ARIIA)
rankings, Hackathons (Smart India Hackathon, International
Hackathons, Grand/ Mini Challenges) and other such
initiatives. Initially, an amount of Rs. 2 Crore has been
proposed for the Innovation Cell during the year 2018-19.

In the Budget for the year 2017-18, an Innovation
Fund for Secondary Education was created under Rashtriya
Madhyamik Shiksha Abhiyan (RMSA), to encourage local
innovation for ensuring universal access, gender parity
and quality improvement, including ICT enabled learning
transformation with a special focus on educationally
backward districts of the country. During 2017-18, an outlay
of Rs. 69.75 crore was approved for innovation fund.
Further, an outlay of Rs 314.39 crore has been provided
for under Samagra Siksha for various innovative activities/
projects as submitted by the States and Union Territories
(UTs) for secondary and higher secondary level for
encouraging science education and promote creativity.

Private Collection of Historical Objects

3049. SHRI A.P. JITHENDER REDDY: Will the
Minister of CULTURE be pleased to state:

(a) the number of posts lying vacant in
Archaeological Survey of India (ASI) since 2014 and the
details of steps taken to fill the said vacancies;

(b) the number of privately owned museums in the
country, State/UT-wise;

(c) the details of steps taken for ensuring
maintenance and restoration of antiques held in private
museums;

(d) the number of cases regarding illegal trade, of
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antiquities registered during the last three years and the
current year and the steps taken to combat the same;

(e) the Government's policy with respect to private
collections of historical objects, since they are part of the
wider community's history which are accessible to only a
handful of wealthy individuals;

(f) whether the Government proposes on obligating
private collectors to display artefacts to general public for
a minimum number of days per year and if so, the details
thereof and the steps taken by the Government in this
regard; and

(g) the number of monuments in the country which
were more than 75 years old demolised since 2014?

THE MINISTER OF STATE OF THE MINISTRY OF
CULTURE AND MINISTER OF STATE IN THE MINISTRY
OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(DR. MAHESH SHARMA): (a) The vacancies which have
arisen in ASI since 2014 have been filled up from time to
time and at present there are 1653 vacancies. ASI is
taking concerted efforts to fill up the vacancies as and
when they arise through UPSC, SSC and by holding
meetings of Departmental Promotion Committees.

(b) and (c) The private museums do not come under
the purview of Ministry of Culture.

(d) Archaeological Survey of India has not registered
any case of illegal trade of antiquities during the last three
years and the current year. The various Enforcing Agencies
under the control of State/UT governments are empowered
to combat the same.

(e) Presently, ASI do not have any Policy with respect
to private collection of historical objects. As per provisions
of the Antiquities and Art Treasures Act, 1972 certain
antiquities are regisferable and can be retained in private
ownership.

() The antiquities are dealt under the provisions of
Antiquities and Art Treasures Act, 1972. There is no
provision that the antiquities are to be displayed for general
public by private collectors for a minimum number of the
days.

(9) No monument declared as protected monument
under the provisions of AMASRA Act 1958 has been
demolished.

Growth of Education Sector

3050. SHRI RAM CHARITRA NISHAD: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:
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(a) whether the Government would work on
promoting the growth of the education sector to help
increase the share of overall service sector in the country's
economy;

(b) if so, whether the Government is working with
different universities and institutions in this regard and if
so, the details thereof;

(c) whether there was a need for increase in
integration and collaboration between industry and
universities; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT AND MINISTER
OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION
(DR. SATYA PAL SINGH): (a) to (d) In order to make
education more relevant and to create skilled workforce in
service sector, University Grants Commission (UGC) has
implemented three schemes i.e. Community College, B.Voc
and Deen Dayal Upadhyay Kaushal Kendra under National
Skill Qualification Framework. These schemes facilitate
close interaction between the institutions offering skill-
based courses and the service industry. In addition, All
India Council of Technical Education implements Pradhan
Mantri Kaushal Vikas Yojna for technical institution
(PMKVY-TI) to train youth in professional skills through
approved technical institutions.

In order to help increase the share of overall service
sector in country's economy skilling in service sector is
very important. Accordingly, under the Community College
Scheme through UGC and AICTE put together, a total of
273 institutions (mainly Polytechnics) are offering skill
courses in about 83 trades. The courses are aligned as
per NSQF from Level 3 to 5. There was no such scheme
during period 2010-14.

Under PMKVY-TI, during 2017-18, 1577 Institutes/
Polytechnics carried out training, with an approved intake
of 1,71,879 students in the year, 82,765 students were
enrolled for training in a total of 31 sectors with 395
Qualification Packages (OJPs) at Level 2 to 6.

Further with a view to improve collaboration between
industry and academia, following schemes are there:

(i) In IMPRINT I, 142 research projects at a total
cost of 323.16 Cr. with joint funding by Ministry of Human
Resource Development (MHRD) and various participating
Ministries/ Departments/ Industry were there. The success
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of IMPRINT in terms of wide spread enthusiastic interest
and participation of the academic community across the
country made MHRD realize that IMPRINT should now
graduate into its next edition with sharper focus, simplified
functioning and greater commitment for translation of
knowledge into viable technology. To realize this novel
objective, IMPRINT-Il is now there as a corpus jointly set
up by M/o HRD and Deptt. Science & Technology as well
as contribution from various other Ministries. The scheme
is opened to all Central Funded Technical Institutions and
Central Universities and CUs as principal investigator (Pis)
while other institutions including private institutions can
participate as joint Pl. The average cost of each proposal
is about Rs. 2 crore with a duration of 3 years.

(i) Research Parks: Complementing the renewed
focus of the Government of developing indigenous R&D
capabilities, boosting manufacturing and creating
successful startup culture in the country, research parks
have been set up. These research parks are located at
IITs/ HSc and thus provide cutting edge solutions by
increasing collaboration between industries and
universities.

(iii) Uchhatar Avishkar Yojna (UAY): This project
envisages collaboration between the academia and
industry- within or outside India. Currently, 87 projects with
joint funding by Ministry of Human Resource Development,
participating Ministries and Industry are there.

SAIL Land

3051. SHRI JANARDAN SINGH SIGRIWAL: Will the
Minister of STEEL be pleased to state:

(a) the details of the unutilized land at disposal of
Steel Authority of India Limited (SAIL), Plant-wise;

(b) whether SAIL has transferred the land acquired
by it to any other authority/agency in the recent past; and

(c) if so, the details thereof along with the total
revenue earned by SAIL therefrom?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (SHRI VISHNU DEV SAl): (a) At present there is
no surplus land at the disposal of SAIL plants, as the
vacant land at present is earmarked for future utilization/
expansion projects.

(b) and (c) During last three years, a parcel of land
measuring 0.325 acres has been surrendered back in
Rourkela to Government of Odisha for setting up Sewerage
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Treatment Plant and Pumping Station. The revenue
generated is reimbursement of land acquisition cost i.e.
Rs.130 only.

Development of Model Rocketry Industry

3052. SHRIMATI POONAM MAHAJAN: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether the Government has received various
proposals regarding the development of model rocketry
industry and ascertained potential benefits arising out of
the same in the country and if so, the details thereof;

(b) whether the Government undertook detailed
assessment to explore the commercial, educational,
experimental potential of model rocketry industry and its
research and development in the country and if so, the
details thereof; and

(c) whether the Department of Industrial Policy and
Promotion (DIPP) is considering to amend extant rules
and regulations pertaining to the use of explosives to
encourage model rocketry industry in the country and if so,
the details thereof including the time frame by which the
guidelines will be evolved to develop the industry?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRIES
(SHRI C.R. CHAUDHARY): (a) and (b) Yes, Department of
Space /ISRO has received one proposal from a start-up
company regarding model rocketry and they are evaluating
the same.

(c) There is no proposal under consideration in the
Department of Industrial Policy and Promotion (DIPP) for
the amendment of extant rules and regulations pertaining
to use of explosives to encourage model rocketry in the
country.

Repatriation of Artefacts

3053. SHRI NALIN KUMAR KATEEL:
SHRI D. K. SURESH:

Will the Minister of CULTURE be pleased to state:
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(a) whether it is true that there is a long history of
Indian antique objects finding their way into international
museums land private collections, but only a few have

made it back and if so, the details thereof;

(b) whether the Government has any data about
the number of antiquities which are being currently

exhibited in museums across the world;

(c) if so, the details thereof;

(d) whether the Government has taken any
measures to bring the said artefacts of Indian origin to our

country; and

(e) if so, the details of the artefacts identified and
actually brought back during the last three years and the

current year?

THE MINISTER OF STATE OF THE MINISTRY OF
CULTURE AND MINISTER OF STATE IN THE MINISTRY
OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(DR. MAHESH SHARMA): (a) The antiquities taken away
from India during the British Period and displayed in the
International Museums does not come under the purview
of illegal expert The Archaeological Survey of India is
constantly making its best efforts to retrieve the antiquities
which have been taken away from the country in violation
of the Antiquates and Art Treasure Act, 1972. Efforts are
made to retrieve such antiquities as and when surfaced in

foreign countries.

(b) and (c) No data of antiquities currently exhibited

in the Museums across the world is available with the ASI.

(d) and (e) The Archaeological Survey of India
constantly making its best efforts through Indian Missions
abroad for retrieval of illegally exported antiquities. The
details of the antiquities retrieved from foreign countries
from 2015-2017 and current year up to December, 2018

is given at enclosed Statement.
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Setting up of Petrol Pumps

3054. SHRI KANWAR SINGH TANWAR: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(@) whether the Indian Qil Corporation Limited
(IOCL) proposes to set up petrol and diesel pumps in the
rural areas of the country;

(b) if so, the details thereof including the norms/
guidelines laid down for the purpose; and

(c) the impact of the newly set up as well as the
existing petrol pumps on availability and consumption of
petrol and diesel in the rural areas?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI DHARMENDRA
PRADHAN): (a) and (b) Oil Marketing Companies (OMCs)
have informed that expansion of A Retail Outlet network is
a continuous process to ensure adequate availability of
motoring fuels like petrol and diesel throughout the country.
Recently, OMCs have issued an advertisement for award
of new Retail Outlet dealerships including rural retail outlets
on 25.11.2018. Procedure / Norms / Criteria / Reservation
Policy for allotment of Retail Outlet Dealerships in the
country are available on the respective websites of the
OMCs i.e. www.iocl.com, www, bharatpetroleum.com and
www.hinduslanpetroleum.com.

(c) The new retail outlets in rural areas will help in
reaching the products to the doorsteps of the farmer/rural
population. Currently, approximately 16% of total sales
volume of Indian Oil Corporation is sold through rural
ROs. With the commissioning of rural retail outlets, the
consumption is likely to increase further.

Gl products

3055. SHRI KESINENI SRINIVAS: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) the details of the products under Geographical
Indication (Gl) in India and the steps taken by the
Government to promote and increase the sales of Gl
products, State-wise;

(b) whether it is a fact that authorized user
registration for different Gl products has been very less
and if so, the details thereof and the reasons therefor and
the steps taken by the Government in this regard;

PAUSHA 10, 1940 (Saka)
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(c) whether it is a fact that the application process
for registering a product under geographical indication or
getting registered as an authorised user takes a very long
time and if so, the details thereof and the reasons therefor;

(d) the corrective steps taken by the Government in
this regard; and

(e) whether the Government proposes to make the
Gl registration process online and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRIES
(SHRI C.R. CHAUDHARY): (a) Geographical Indications
(Gls) are registered as per the provisions of the
Geographical Indications of Goods (Registration &
Protection) Act, 1999. As on 24.12.2018, 330 Gils (list
enclosed as Statement-1) have been registered. The break-
up of the registered Gils is as follows:

Classification of Gls-Goods No of Registered Gils

Agricultural 93
Manufactured 10
Food Stuff 12
Handicraft (including textiles) 171
Natural Goods 01
Gi Logo Application Registered 29
Total Gls Registered 330

Of the above 330 registered Gls, 14 Gls are
registered w.r.t. foreign goods.

The Government has undertaken several steps for
promotion of Indian products registered as Gls. These
include, inter alia, participation in trade fairs and other
events to promote and create awareness on Gls and
increase the sales of Gl products, promotion of Gls through
social media, involving State Governments and Union
Territory Administration and other relevant organisations
for facilitation of Gl producers.

(b) Authorised Users are registered as per the
provisions of Geographical Indications of Goods
(Registration & Protection) Act, 1999. Till 30.11.2018, the
Gl Registry, Chennai has received 4850 Gl Authorised
User applications, out of which 3607 Gl Authorised Users
have been registered. The remaining 1243 pending
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applications have already been examined and report issued
to the applicants to remedy deficiencies, which include
providing supporting documents and complete applicant
details.

In order to spread awareness for registration of Gl
Authorised Users, awareness programmes are conducted
for concerned stakeholders at various places in the country.

(c) and (d) The applications for registration of
Geographical Indications and Authorised N Users are
processed as per the provisions of the Geographical
Indications of Goods (Registration and Protection) Act,
1999.

The processing of an application for registering a
geographical indication for any goods involves issuing of
a preliminary examination report to remedy deficiencies in
the application, if any. Thereafter, a consultative group
comprising of subject experts is constituted to evaluate
and ascertain the correctness of the particulars furnished
in the application and its supporting documents. Based on
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the recommendations by the consultative group, an
examination report is issued to the applicant. After
necessary compliances to conditions and removal of
objections, if any, the application is accepted and published
for public to file opposition, if any, within the stipulated
period. If no opposition is received, or if it is disposed off
in favour of the applicant, the Gl is registered.

In the case of an application for registration as
Authorised User, it is examined and deficiencies, if any,
communicated to the applicant. Once these are removed,
the application is registered.

The onus of removing the deficiencies and complying
with the conditions as may be laid down in the examination
report, lies with the applicant, the time taken for which may
delay the disposal of the application.

(e) The online system of filing Gl applications is
operational since March, 2015. However, examination of
the application is done offline. There is no proposal to
make the system of examination online.

Statement

Details of Gl Applications Registered as on December 24, 2018

SI. No.Geographical Indications Status Date of Filing Goods State
1 2 3 4 5 6

1 Guntur Sannam Chilli Registered 29.10.2008 Agricultural Andhra Pradesh
2 Tirupathi Laddu Registered 31.03.2008 Food Stuff Andhra Pradesh
3 Bandar Laddu Registered 29.07.2013 Food Stuff Andhra Pradesh
4  Srikalahasthi Kalamkari Registered 16.03.2005 Handicraft Andhra Pradesh
5 Kondapalli Bommalu Registered 10.11.2005 Handicraft Andhra Pradesh
6 Budithi Bell & Brass Metal Craft Registered 16.04.2007 Handicraft Andhra Pradesh
7 Machilipatnam Kalamkari Registered 16.04.2007 Handicraft Andhra Pradesh
8 Andhra Pradesh Leather Puppetry Registered 01.08.2007 Handicraft Andhra Pradesh
9 Uppada Jamdani Sarees Registered 10.04.2008 Handicraft Andhra Pradesh
10 Venkatagiri Sarees Registered 13.11.2009 Handicraft Andhra Pradesh
11 Mangalagiri Sarees And Fabrics Registered 26.02.2010 Handicraft Andhra Pradesh
12 Bobbili Veena Registered 24.03.2010 Handicraft Andhra Pradesh
13 Dharmavaram Handloom Registered 02.08.2010 Handicraft Andhra Pradesh

Pattu Sarres And Paavadas
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1 2 3 4 5 6
14 Durgi Stone Carvings Registered 01.05.2014 Handicraft Andhra Pradesh
15 Etikoppaka Toys Registered 01.05.2014 Handicraft Andhra Pradesh
16 Udayagiri Wooden Cutlery Registered 06.03.2015 Handicraft Andhra Pradesh
17 Allagadda Stone Carving Registered 06.03.2015 Handicraft Andhra Pradesh
18 Arunachal Orange Registered 27.01.2012 Agricultural Arunachal
Pradesh
19 Assam (Orthodox) Logo Registered 19.11.2007 Agricultural Assam
22.11.2007
20 Assam Karbi Anglong Ginger Registered 29.08.2013 Agricultural Assam
21 Tezpur Litchi Registered 29.08.2013 Agricultural Assam
22 Joha Rice of Assam Registered 10.09.2013 Agricultural Assam
23 Boka Chaul Registered 25.07.2016 Agricultural Assam
24 Muga Silk of Assam Registered 20.07.2006 Handicraft Assam
25 Muga Silk of Assam (Logo) Registered 19.06.2012 Handicraft Assam
26 Bhagalpuri Zardalu Registered 20.06.2016 Agricultural Bihar
27 Shahi Litchi of Bihar Registered 20.06.2016 Agricultural Bihar
28 Katami Rice Registered 20.06.2016 Agricultural Bihar
29 Magahi Paan Registered 20.06.2016 Agricultural Bihar
30 Siiao Khaja Registered 16.08.2017 Food Stuff Bihar
31 Madhubani Painting Registered 22.08.2005 Handicraft Bihar
32 Applique (Khatwa) Work of Bihar Registered 21.09.2006 Handicraft Bihar
33 Sujini Embroidery Work of Bihar Registered 21.09.2006 Handicraft Bihar
34 Sikki Grass Products of Bihar Registered 21.09.2006 Handicraft Bihar
35 Bhagalpur Silk Registered 15.07.2009 Handicraft Bihar
36 Sikki Grass Products of Bihar (Logo) Registered 28.12.2015 Handicraft Bihar
37 Applique (Khatwa) Work of Registered 28.12.2015 Handicraft Bihar
Bihar (Logo)
38 Sujini Embroidery Work of Registered 28.12.2015 Handicraft Bihar
Bihar (Logo)
39 Bastar Iron Craft Registered 12.03.2007 Handicraft Chhattisgarh
40 Bastar Dhokra Registered 12.03.2007 Handicraft Chhattisgarh
41 Bastar Wooden Craft Registered 12.03.2007 Handicraft Chhattisgarh
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42 Champa Silk Saree And Fabrics Registered 25.05.2009 Handicraft Chhattisgarh
43 Bastar Dhokra (Logo) Registered 05.11.2012 Handicraft Chhattisgarh
44  Feni Registered 19.12.2007 Manufactured Goa
45 Gir Kesar Mango Registered 17.08.2009 Agricultural Gujarat
46 Bhalia Wheat Registered 17.12.2009 Agricultural Gujarat
47 Sankheda Furniture Registered 05.07.2007 Handicraft Gujarat
48 Agates of Cambay Registered 05.07.2007 Handicraft Gujarat
49 Kutch Embroidery Registered 11.07.2007 Handicraft Gujarat
50 Tangaliya Shawl Registered 9.6.2008 Handicraft Gujarat
51 Surat Zari Craft Registered 21.05.2009 Handicraft Gujarat
52 Kachchh Shawls Registered 04.06.2009 Handicraft Gujarat
53 Bandhani of Gujarat Registered 13.09.2010 Handicraft Gujarat
54 Patan Patola Registered 09.03.20011 Handicraft Gujarat
55 Rajkot Patola Registered 16.03.2012 Handicraft Gujarat
56 Sankheda Furniture (Logo) Registered 08.01.2015 Handicraft Gujarat
57 Agates of Cambay (Logo) Registered 08.01.2015 Handicraft Gujarat
58 Kutch Embroidery (Logo) Registered 08.01.2015 Handicraft Gujarat
59 Pethapur Printing Blocks Registered 28.08.2017 Handicraft Guijarat
60 Kangra Tea Registered 11.02.2005 Agricultural Himachal
Pradesh
61 Kullu Shawl Registered 10.12.2004 Handicraft Himachal
Pradesh
62 Chamba Rumal Registered 22.01.2007 Handicraft Himachal
Pradesh
63 Kinnauri Shawl Registered 04.12.2008 Handicraft Himachal
Pradesh
64 Kangra Paintings Registered 04.02.2012 Handicraft Himachal
Pradesh
65 Kullu Shawl (Logo) Registered 23.05.2012 Handicraft Himachal
Pradesh
66 Kolhapuri Chappal Registered 04.05.2009 Handicraft Karnataka &
Maharashtra
67 Alleppey Green Cardamom Registered 14.09.2006 Agricultural Kerala &

Tamilnadu
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68 Malabar Pepper Registered 13.02.2006 Agricultural Kerala, Karnataka
20.07.2006 & Tamilnadu
69 Nagpur Orange Registered 03.08.2012 Agricultural Maharashtra &
Madhya Pradesh
70 Warli Painting Registered 06.07.2011 Handicraft Maharashtra,
Gujarat, Dadara &
Nagar Haveli,
Daman Diu
71  Phulkari Registered 14.03.2005 Handicraft Punjab, Haryana
& Rajasthan
72 Mansooned Malabar Arabica Coffee  Registered 05.04.2007 Agricultural Karnataka &
Kerala
73 Mansooned Malabar Robusta Coffee Registered 12.10.07 Agricultural Karnataka &
Kerala
74 Basmati Registered 26.11.2008 Agricultural Punjab / Haryana
/ Himachal
Pradesh / Delhi /
Uttarkhand / Uttar
Pradesh / Jammu
and Kashmir
75 Banaganapalle Mangoes Registered 07.09.2011 Agricultural Telangana &
Andhra Pradesh
76 Kashmir Pashmina Registered 09.12.2005 Handicraft Jammu and
Kashmir
77 Kashmir Sozani Craft Registered 19.01.2006 Handicraft Jammu and
Kashmir
78 Kani Shawl Registered 13.02.2006 Handicraft Jammu and
Kashmir
79 Kashmir Paper Machie Registered 17.07.2009 Handicraft Jammu and
Kashmir
80 Kashmir Walnut Wood Carving Registered 17.07.2009 Handicraft Jammu and
Kashmir
81 Khatamband Registered 24.03.2010 Handicraft Jammu and
Kashmir
82 Kashmiri Hand Knotted Carpet Registered 01.06.2015 Handicraft Jammu and
Kashmir
83 Coorg Orange Registered 31.03.2005 Agricultural Karnataka
84 Mysore Betel Leaf Registered 31.03.2005 Agricultural Karnataka
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85 Nanjanagud Banana Registered 31.03.2005 Agricultural Karnataka
86 Mysore Malligae Registered 24.07.2006 Agricultural Karnataka
87 Udupi Malligae Registered 24.07.2006 Agricultural Karnataka
88 Hadagali Malligae Registered 24.07.2006 Agricultural Karnataka
89 Coorg Green Cardamom Registered 27.12.2006 Agricultural Karnataka
90 Byadagi Chilli Registered 01.08.2008 Agricultural Karnataka
91 Devanahalli Pomello Registered 04.09.2008 Agricultural Karnataka
92 Appemidi Mango Registered 04.09.2008 Agricultural Karnataka
93 Kamaiapur Red Banana Registered 04.09.2008 Agricultural Karnataka
94 Udupi Mattu Gulla Brinjal Registered 03.03.2010 Agricultural Karnataka
95 Bangalore Blue Grapes Registered 29.07.2010 Agricultural Karnataka
96 Bangalore Rose Onion Registered 30.07.2010 Agricultural Karnataka
97 Dharwad Pedha Registered 24.01.2007 Food Stuff Karnataka
98 Mysore Silk Registered 22.07.2004 Handicraft Karnataka
99 Bidriware Registered 24.01.2005 Handicraft Karnataka
100 Channapatna Toys And Dolls Registered 07.02.2005 Handicraft Karnataka
101 Mysore Rosewood Inlay Registered 07.02.2005 Handicraft Karnataka
102 Kasuti Embroidery Registered 31.03.2005 Handicraft Karnataka
103 Mysore Traditional Paintings Registered 31.03.2005 Handicraft Karnataka
104 Ganjifa Cards of Mysore Registered 26.07.2006 Handicraft Karnataka
105 Navalgund Durries Registered 26.07.2006 Handicraft Karnataka
106 Karnataka Bronzeware Registered 26.07.2006 Handicraft Karnataka
107 llka | Sarees Registered 16.10.2006 Handicraft Karnataka
108 Molakalmuru Sarees Registered 16.10.2006 Handicraft Karnataka
109 Sandur Lambani Embroidery Registered 09.09.2008 Handicraft Karnataka
110 Guledgudd Khana Registered 29.07.2010 Handicraft Karnataka
111 Kinhal Toys Registered 02.08.2010 Handicraft Karnataka
112 Udupi Sarees Registered 03.11.2010 Handicraft Karnataka
113 Karnataka Bronzeware (Logo) Registered 08.01.2015 Handicraft Karnataka
114 Ganjifa cards of Mysore (Logo) Registered 08.01.2015 Handicraft Karnataka
115 Navalgund Durries (Logo) Registered 08.01.2015 Handicraft Karnataka
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116 Mysore Silk (Logo) Registered 26.08.2015 Handicraft Karnataka
117 Mysore Agarbathi Registered 11.08.2004 Manufactured Karnataka

25.11.2004
118 Mysore Sandalwood Oil Registered 18.03.2005 Manufactured Karnataka
119 Mysore Sandal Soap Registered 18.03.2005 Manufactured Karnataka
120 Navara Rice Registered 25.11.2004 Agricultural Kerala
121 Palakkadan Matta Rice Registered 18.04.2005 Agricultural Kerala
122 Pokkali Rice Registered 29.01.2007 Agricultural Kerala
123 Vazhakulam Pineapple Registered 27.08.2008 Agricultural Kerala
15.10.2008
124 Central Travancore Jaggery Registered 02.03.2009 Agricultural Kerala
125 Wayanad Jeerakasala Rice Registered 23.09.2009 Agricultural Kerala
126 WayanadGandhakasala Rice Registered 23.09.2009 Agricultural Kerala
127 Chengalikodan Nendran Banana Registered 28.03.2014 Agricultural Kerala
128 Nilambur Teak Registered 18.01.2016 Agricultural Kerala
129 Aranmula Kannadi Registered 08.12.2003 Handicraft Kerala
(Aranmula Metal Mirror)
130 Payyannur Pavithra Ring Registered 23.02.2004 Handicraft Kerala
131 Alleppey Coir Registered 03.07.2006 Handicraft Kerala
132 Brass Broidered Coconut Registered 26.07.2006 Handicraft Kerala
Shell Crafts of Kerala
133 Screw Pine Craft of Kerala Registered 26.07.2006 Handicraft Kerala
134 Maddalam of Palakkad Registered 26.07.2006 Handicraft * Kerala
135 Cannanore Home Furnishings Registered 14.11.2008 Handicraft Kerala
136 Balaramapuram Sarees Registered 19.01.2009 Handicraft Kerala
And Fine Cotton Fabrics
137 Kasaragod Sarees Registered 11.05.2009 Handicraft Kerala
138 Kuthampully Sarees Registered 13.07.2009 Handicraft Kerala
139 Chendamangalam Dhoties Registered 18.11.2010 Handicraft Kerala
& Set Mundu
140 Kuthampully Dhoties & Set Mundu Registered 11.02.2013 Handicraft Kerala
141 Maddalam of Palakkad (Logo) Registered 08.01.2015 Handicraft Kerala
142 Brass Broidered Coconut Shell Registered 08.01.2015 Handicraft Kerala

Crafts of Kerala (Logo)

143 Screw Pine Craft of Kerala (Logo) Registered 08.01.2015 Handicraft Kerala
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144 Kaipad Rice Registered 08.09.2011 Agricultural Kerala
145 Ratlami Sev Registered 16.08.2013 Food Stuff Madhya Pradesh
146 Chanderi Sarees Registered 02.04.2004 Handicraft Madhya Pradesh
147 Leather Toys of Indore Registered 13.06.2007 Handicraft Madhya Pradesh
148 Bagh Prints of Madhya Pradesh Registered 13.06.2007 Handicraft Madhya Pradesh
149 Bell Metal Ware of Datia Registered 05.07.2007 Handicraft Madhya Pradesh
and Tikamgarh
150 Maheshwar Sarees & Fabrics Registered 08.02.2010 Handicraft Madhya Pradesh
151 Bell Metal Ware of Datia And Registered 11.12.2012 Handicraft Madhya Pradesh
Tikamgargh (Logo)
152 Leather Toys of Indore (LOGO) Registered 29.01.2013 Handicraft Madhya Pradesh
153 Bagh Prints of Registered 08.01.2015 Handicraft Madhya Pradesh
Madhya Pradesh (Logo)
154 Jhabua Kadaknath Black Registered 08.02.2012 Manufactured Madhya Pradesh
Chicken Meat
155 Alphonso Registered 22.09.2008 Agricultural Maharashtra
156 Mahabaleshwar Strawberry Registered 09.02.2009 Agricultural Maharashtra
157 Nashik Grapes Registered 26.03.2009 Agricultural Maharashtra
158 Kolhapur Jaggery Registered 29.07.2011 Agricultural Maharashtra
159 Ajara Ghansal Rice Registered 26.03.2014 Agricultural Maharashtra
160 Waigaon Turmeric Registered 26.03.2014 Agricultural Maharashtra
161 Mangalwedha Maldandi Jowar Registered 26.03.2014 Agricultural Maharashtra
162 Bhiwapur Chilli Registered 26.03.2014 Agricultural Maharashtra
163 Sindhudurg & Ratnagiri Kokum Registered 26.03.2014 Agricultural Maharashtra
164 Waghya Ghevada Registered 26.03.2014 Agricultural Maharashtra
165 Navapura Desi Tur Registered 26.03.2014 Agricultural Maharashtra
166 Ambemohar Rice Registered 26.03.2014 Agricultural Maharashtra
167 Vengurla Cashew Registered 22.07.2014 Agricultural Maharashtra
168 Sangli Raisins Registered 22.07.2014 Agricultural Maharashtra
169 Lasalgaon Onion Registered 22.07.2014 Agricultural Maharashtra
170 Dahanu Gholvad Chikoo Registered 11.08.2014 Agricultural Maharashtra
171 Beed Custard Apple Registered 26.08.2014 Agricultural Maharashtra
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172 Jalna Sweet Orange Registered 26.08.2014 Agricultural Maharashtra
173 Sangli Turmeric Registered 26.08.2014 Agricultural Maharashtra
174 Jalgaon Banana Registered 26.08.2014 Agricultural Maharashtra
175 Marathwada Kesar Mango Registered 30.09.2014 Agricultural Maharashtra
176 Purandar Fig Registered 30.09.2014 Agricultural Maharashtra
177 Jalgaon Bharit Brinjal Registered 30.09.2014 Agricultural Maharashtra
178 Solapur Pomegranate Registered 30.09.2014 Agricultural Maharashtra
179 Solapur Chaddar Registered 05.04.2004 Handicraft Maharashtra
180 Solapur Terry Towel Registered 20.05.2004 Handicraft Maharashtra
181 Puneri Pagadi Registered 10.6.2008 Handicraft Maharashtra
182 Paithani Sarees And Fabrics Registered 05.01.2009 & Handicraft Maharashtra
09.02.2009
183 Karvath Kati Tussar Registered 07.01.2013 Handicraft Maharashtra
Sarees And Fabrics
184 Nashik Valley Wine Registered 22.04.2008 Manufactured Maharashtra
185 Kachai Lemon Registered 10.12.2013 Agricultural Manipur
186 Shaphee Lanphee Registered 19.12.2011 Handicraft Manipur
187 Wangkhei Phee Registered 19.12.2011 Handicraft Manipur
188 Moirang Phee Registered 19.12.2011 Handicraft Manipur
189 Memong Narang Registered 29.08.2013 Agricultural Meghalaya
190 Khasi Mandarin Registered 10.12.2013 Agricultural Meghalaya
191 Mizo Chilli Registered 27.01.2012 Agricultural Mizoram
192 Naga Mircha Registered 22.08.2007 Agricultural Nagaland
193 Chakhesang Shawls Registered 01.01.2016 Handicraft Nagaland
194 Naga Tree Tomato Registered 27.01.2012 Agricultural Nagaland
195 Ganjam Kewda Flower Registered 24.12.2010 Agricultural QOdisha
196 Kotpad Handloom Fabric Registered 10.06.2004 Handicraft Odisha
197 Odisha Ikat Registered 01.02.2005 Handicraft Odisha
198 Pipli Applique Work Registered 09.04.2007 Handicraft Odisha
22.08.2007
199 Konark Stone Carving Registered 09.04.2007 Handicraft Odisha
200 Odisha Pattachitra Registered 09.04.2007 Handicraft Odisha 2-
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201 Khandua Saree And Fabrics Registered 12.09.2008 Handicraft Odisha
202 Gopalpur Tussar Fabrics Registered 15.04.09 Handicraft Odisha
203 Dhalapathar Parda & Fabrics Registered 13.07.2010 Handicraft Odisha
204 Sambalpuri Bandha Saree & Fabrics Registered 13.07.2010 Handicraft Odisha
205 Bomkai Saree & Fabrics Registered 13.09.2010 Handicraft Odisha
206 Habaspuri Saree & Fabrics Registered 13.09.2010 Handicraft Odisha
207 Berhampur Patta (Phoda Kumbha) Registered 13.09.2010 Handicraft Odisha
Saree & Joda
208 Odisha Pattachitra (Logo) Registered 05.10.2012 Handicraft Odisha
209 Ganjam Kewda Rooh Registered 24.12.2010 Manufactured Odisha
210 Villianur Terracotta Works Registered 22.03.2010 Handicraft Puducherry
211 Tirukanur Papier Mache Craft Registered 22.03.2010 Handicraft Puducherry
212 Bikaneri Bhujia Registered 28.10.2008 Food Stuff Rajasthan
213 Kota Doria Registered 22.07.2004 Handicraft Rajasthan
214 Blue Pottery of Jaipur Registered 14.08.2006 Handicraft Rajasthan
215 Molela Clay Work Registered 31.08.2006 Handicraft Rajasthan
216 Kathputlis of Rajasthan Registered 31.08.2006 Handicraft Rajasthan
217 Sanganeri Hand Block Printing Registered 02.12.2008 Handicraft Rajasthan
218 Bagru Hand Block Print Registered 10.08.2009 Handicraft Rajasthan
219 Kota Doria (Logo) Registered 10.12.2009 Handicraft Rajasthan
220 Thewa Art Work Registered 17.10.2011 Handicraft Rajasthan
221 Pokaran Pottery Registered 19.01.2015 Handicraft Rajasthan
222 Molela Clay Work of Registered 28.12.2015 Handicraft Rajasthan
Rajasthan (Logo)
223 Blue Pottery of Jaipur (Logo) Registered 28.12.2015 Handicraft Rajasthan
224 Kathputlis of Rajasthan (Logo) Registered 28.12.2015 Handicraft Rajasthan
225 Makrana Marble Registered 09.04.2013 Natural Rajasthan
226 Sikkim Large Cardamom Registered 27.01.2012 Agricultural Sikkim
227 Eathomozhy Tall Coconut Registered 07.09.2007 Agricultural Tamil Nadu
228 Nilgiri (Orthodox) Logo Registered 19.11.2007 Agricultural Tamil Nadu

22.11.2007
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229 Virupakshi Hill Banana Registered 12.5.2008 Agricultural Tamil Nadu
230 Sirumalai Hill Banana Registered 22.5.2008 Agricultural Tamil Nadu
231 Salem Fabric Registered 12.02.2004 Handicraft Tamil Nadu
232 Kancheepuram Silk Registered 07.10.2004 Handicraft Tamil Nadu
233 Bhavani Jamakkalam Registered 25.10.2004 Handicraft Tamil Nadu
234 Madurai Sungudi Registered 24.01.2005 Handicraft Tamil Nadu
235 Thanjavur Painting Registered 04.01.2006 Handicraft Tamil Nadu
236 Thanjavur Art Plate Registered 26.07.2006 Handicraft Tamil Nadu
237 Swamimalai Bronze Icons Registered 26.07.2006 Handicraft Tamil Nadu
238 Temple Jewellery of Nagercoil Registered 26.07.2006 Handicraft Tamil Nadu
239 Arani Silk Registered 25.04.2007 Handicraft Tamil Nadu
240 Kovai Kora Cotton Sarees Registered 25.04.2007 Handicraft Tamil Nadu
241 Salem Silk know as Salem Venpattu Registered 16.05.2007 Handicraft Tamil Nadu
242 Thanjavur Doll Registered 18.05.2007 Handicraft Tamil Nadu
243 Toda Embroidery Registered 11.09.2008 Handicraft Tamil Nadu
244 Pattamadai Pai ("Pattamadai Mat") Registered 25.01.2010 Handicraft Tamil Nadu
245 Nachiarkoil Kuthuvilakku Registered 08.02.2010 Handicraft Tamil Nadu
("Nachiarkoil Lamp")

246 Chettinad Kottan Registered 17.03.2010 Handicraft Tamil Nadu
247 Thanjavur Veenai Registered 23.07.2010 Handicraft Tamil Nadu
248 Mahabalipuram Stone Sculpture Registered 31.05.2013 Handicraft Tamil Nadu
249 Thanjavur Art Plate (Logo) Registered 08.01.2015 Handicraft Tamil Nadu
250 Swamimalai Bronze Icons(Logo) Registered 08.01.2015 Handicraft Tamil Nadu
251 Temple Jewellery of Nagercoil (Logo) Registered 08.01.2015 Handicraft Tamil Nadu
252 Coimbatore Wet Grinder Registered 14.03.2005 Manufactured Tamil Nadu
253 East India Leather Registered 18.05.2007 Manufactured Tamil Nadu
254 Madurai Malli Registered 03.06.2011 Agricultural Tamil Nadu
255 Hyderabad Haleem Registered 18.12.2009 Food Stuff Telangana
256 Pochampally Ikat Registered 15.12.2003 Handicraft Telangana
257 Silver Filigree of Karimnagar Registered 28.04.2006 Handicraft Telangana

258 Nirmal Toys and Craft Registered 16.04.2007 Handicraft Telangana
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259 Nirmal Furniture Registered 01.08.2007 Handicraft Telangana
260 Nirmal Paintings Registered 01.08.2007 Handicraft Telangana
261 Gadwal Sarees Registered 22.09.2008 Handicraft Telangana
262 Siddipet Gollabama Registered 05.11.2009 Handicraft Telangana
263 Cheriyal Paintings Registered 20.11.2009 Handicraft Telangana
264 Pembarthi Metal Craft Registered 22.12.2009 Handicraft Telangana
265 Narayanpet Handloom Sarees Registered 02.08.2010 Handicraft Telangana
266 Adilabad Dokra Registered 06.03.2015 Handicraft Telangana
267 Warangal Durries Registered 06.03.2015 Handicraft Telangana
268 Pochampally Ikat (Logo) Registered 08.08.2016 Handicraft Telangana
269 Tripura Queen Pineapple Registered 29.08.2013 Agricultural Tripura
270 Allahabad Surkha Guava Registered 13.02.2006 Agricultural Uttar Pradesh
271 Mango Malihabadi Dusseheri Registered 15.5.2008 Agricultural Uttar Pradesh
272 Kalanamak Rice Registered 25.03.2010 Agricultural Uttar Pradesh
273 Banaras Brocades And Sarees Registered 04.07.2007 Handicraft Uttar Pradesh
274 Lucknow Chikan Craft Registered 07.12.2007 Handicraft Uttar Pradesh
275 Hand Made Carpet of Bhadohi Registered 02.12.2008 Handicraft Uttar Pradesh
276 Firozabad Glass (Logo) Registered 09.02.2009 Handicraft Uttar Pradesh
277 Kanpur Saddlery (Logo) Registered 09.02.2009 Handicraft Uttar Pradesh
278 Moradabad Metal Craft (Logo) Registered 09.02.2009 Handicraft Uttar Pradesh
279 Varanasi Glass Beads Registered 06.07.2009 Handicraft Uttar Pradesh
280 Khurja Pottery Registered 06.07.2009 Handicraft Uttar Pradesh
281 Saharanpur Wood Craft Registered 17.08.2009 Handicraft Uttar Pradesh
282 Agra Durrie Registered 01.04.2011 Handicraft Uttar Pradesh
283 Farrukhabad Prints Registered 01.04.2011 Handicraft Uttar Pradesh
284 Lucknow Zardozi Registered 01.04.2011 Handicraft Uttar Pradesh
285 Banaras Brocades And Sarees (Logo) Registered 29.04.2011 Handicraft Uttar Pradesh
286 Banaras Gulabi Meenakari Craft Registered 24.01.2013 Handicraft Uttar Pradesh
287 Banaras Metal Repouse Craft Registered 24.01.2013 Handicraft Uttar Pradesh
288 Varanasi Wooden Lacquerware Registered 31.10.2013 Handicraft Uttar Pradesh

& Toys
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289 Mirzapur Handmade Dari Registered 31.10.2013 Handicraft Uttar Pradesh
290 Nizamabad Black Clay Pottery Registered 31.10.2013 Handicraft Uttar Pradesh
291 Ghazipur Wall Hanging Registered 25.07.2016 Handicraft Uttar Pradesh
292 Varanasi Soft Stone Jali Work Registered 25.07.2016 Handicraft Uttar Pradesh
293 Kannauj Perfume (Logo) Registered 09.02.2009 Manufactured Uttar Pradesh
294 Meerut Scissors Registered 12.12.2013 Manufactured Uttar Pradesh
295 Uttarakhand Ka Tejpat Registered 27.01.2015 Agricultural Uttarakhand
296 Darjeeling Tea (word & Logo) Registered 27.10.2003 Agricultural West Bengal
297 Malda Laxman Bhog Mango Registered 19.09.2007 Agricultural West Bengal
298 Malda Khirsapati (Himsagar) Mango Registered 19.09.2007 Agricultural West Bengal
299 Malda Fazli Mango Registered 01.10.2007 Agricultural West Bengal
300 Tulapanji Rice Registered 24.08.2015 Agricultural West Bengal
301 Gobindobhog Rice Registered 24.08.2015 Agricultural West Bengal
302 Bardhaman's Sitabhog Registered 13.03.2015 Food Stuff West Bengal
303 Bardhaman's Mihidana Registered 13.03.2015 Food Stuff West Bengal
304 Banglar Rasogolla Registered 18.09.2015 Food Stuff West Bengal
305 Nakshi Kantha Registered 07.04.2006 Handicraft West Bengal
306 Santiniketan Leather Goods Registered 12.07.2007 Handicraft West Bengal
307 Santipore Saree Registered 22.09.2008 Handicraft West Bengal
308 Baluchari Saree Registered 01.06.2009 Handicraft West Bengal
309 Dhaniakhali Saree Registered 02.07.2009 Handicraft West Bengal
310 Bankura Panchmura Terracotta Craft Registered 23.09.2013 Handicraft West Bengal
311 Bengal Dokra Registered 17.08.2016 Handicraft West Bengal
312 Bengal Patachitra Registered 17.08.2016 Handicraft West Bengal
313 Purulia Chau Mask Registered 17.08.2016 Handicraft West Bengal
314 Wooden Mask of Kushmandi Registered 17.08.2016 Handicraft West Bengal
315 Madurkathi Registered 18.08.2016 Handicraft West Bengal
316 Joynagar Moa Registered 10.05.2012 Food Stuff West Bengal
317 Champangne Registered 39720 Manufactured France
318 Cognac Registered 40540 Manufactured France




295 Written Answers

DECEMBER 31, 2018

to Questions 296

1 2 3 4 5 6
319 Prosciutto di Parma Registered 39898 Food Stuff Italy
320 Asiago Registered 40875 Food Stuffs Italy
321 Grana Pradano Registered 40875 Manufactured Italy
322 Parmigiano Reggiano Registered 40875 Manufactured Italy
323 Prosecco Registered 41955 Manufactured ltaly
324 Tequila Registered 40812 Manufactured Mexico
325 Peruvian Pisco Registered 38624 Manufactured Peru
326 Porto Registered 40521 Manufactured Portugal
327 Douro Registered 40521 Manufactured Portugal
328 Scotch Whisky Registered 39818 Manufactured United Kingdom
329 Napa Valley Registered 39778 Manufactured United States of
America
330 Lamphun Brocade Thai Silk Registered 42293 Textiles Thailand

Financial Assistance to Old
Aged Artists

3056. SHRI G.M. SIDDESHWARA: Will the Minister
of CULTURE be pleased to state:

(a) whether the Government is aware that the old
aged artists and scholars in the country are leading a
miserable life;

(b) if so, the details thereof and the reaction of the
Government thereto;

(c) whether the Government has introduced any
scheme for betterment/welfare of old aged artists and
scholars in the country; and

(d) if so, the details thereof along with the funds
allocated/released/utilised in this regard during each of
the last three years and the current year, scheme-wise
and State/UT-wise including Karnataka?

THE MINISTER OF STATE OF THE MINISTRY OF
CULTURE AND MINISTER OF STATE IN THE MINISTRY
OF ENVIRONMENT, FOREST AND CIMATE CHANGE
(DR. MAHESH SHARMA): (a) The Government is extremely
sensitive to and concerned about the improvement of
financial and socio-economic status of old aged artists
and scholars in the country.

(b) and (c) For assistance of old aged indigent
artistes and scholars, the Government ~administers a
Scheme namely "Scheme for Pension and Medical Aid to
Artistes” under which financial assistance in the form of
monthly pension is provided to old artists and scholars of
the age of sixty years and above who have made significant
contribution in their fields, art and letters etc. and their
income (including income of the spouse) must not exceed
Rs.4000/- per month.

(d) The funds under the scheme are released
directly to the beneficiaries by the Ministry or through
service provider i.e. Life Insurance Corporation of India
(LIC) and not State/UT-wise. The details in respect of
funds allocated/released/ utilized during each of the last
three years and the current year including Karnataka are
as under:

Amount utilized
(Rs. in crore)

Funds allocated
(Rs. in crore)

Financial Year

2015-2016 17.75 13.86
2016-2017 18.00 13.17
2017-2018 14.95 15.300
2018-2019 25.00 14.69*

A expenditure incurred by utilizing unspent balance of previous
year

*As on 30th Nov. 2018.
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Literacy Rate between General
and STs Girls

3057. SHRI M.B. RAJESH: Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(a) the schemes being implemented to bridge the
gap in literacy levels between the general female
population and tribal girls along with the funds, released
and utilised under such schemes during each of the last
three years and the current year, State/UT-wise; and

(b) the steps taken for 100 per cent enrolment of
tribal girls and reducing dropouts at the elementary level
by creating the required ambience for education?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRI JASWANT SUMANBHAI
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BHABHOR): (a) and (b) The Ministry is implementing a
scheme viz., "Strengthening Education among ST Girls in
Low Literacy Districts" exclusively for ST girls in 54 districts
identified in the country, where the ST population is 25%
or more and ST female literacy rate is below 35% or its
fractions, as per 2001 Census. The scheme is being
implemented through Voluntary Organisations /Non-
Governmental Organisations and aims at enhancing the
literacy rate of tribal girls, bridging the gap in literacy
levels between the general female population and tribal
women and reducing drop-outs at the elementary level by
creating the required ambience for education. There is no
separate budget allocation under the scheme. However,
the details of funds released to implementing agencies
under the scheme during each of the last three years and
the current year, State / UT-wise, is given at enclosed
Statement.

Statement

Details of funds released during 2015-16 to 2018-19 under the scheme of Strengthening Educationamong ST
Girls in Low Literacy Districts*

(Amount in Rs)

SI. No. State 2015-16 2016-17 2017-18 2018-19 (as on

27.12.2018)
1 Andhra Pradesh 193107731 27094085 111723355 0
2 Arunachal Pradesh 0 0 3764528 0
3 Chhattisgarh 0 3963499 3711971 5356017
4 Guijarat 171232411 285792943 151247653 5176138
5 Jharkhand 2107200 0 0 1204290
6 Madhya Pradesh 14357845 42004939 32520606 57536628
7 Mabharashtra 0 15838410 14986427 17639180
7 Odisha 104081259 192941396 110218151 99918427
9 Rajasthan 0 14877810 2513350 16817293
10 Telangana 48075810 71975792 32190954 0
Total 53,29,62,256 65,44,88,874 46,28,76,995 20,36,47,973

* Grant-in-aid under the scheme are released only after receipt of utilization certificates against the previous grants from the grantee

organizations as per GFR provisions. Unspent balance, if any, is adjusted while releasing subsequent grant for the particular

project.
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Basic Amenities for Rath Yatra

3058. SHRIMATI PRATYUSHA RAJESHWARI
SINGH: Will the Minister of TOURISM be pleased to state:

(a) whether the Government has allocated funds to
the State Government of Maharashtra to provide basic
amenities to the tourists participating in Rath Yatra
organised in Puri, Odisha;

(b) if so, the details thereof;

(c) whether the allocation has also been made for
providing drinking water and other basic amenities to the
tourists visiting Puri, Odisha; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI ALPHONS KANNANTHANAM): (a) and
(b) No, Madam.

(c) and (d) Ministry of Tourism has sanctioned an
amount of Rs.50.00 crore in the year 2014-15 for
Infrastructure Development at Puri, Shree Jagannath
Dham- Ramachandi-Prachi River front at Deuli under Mega
Circuit in the State of Odisha.

Labour Market

3059. SHRI ADHIR RANJAN CHOWDHURY: Will
the Minister of LABOUR AND EMPLOYMENT be pleased
to state:

(a) the details of the three surveys on employment
and unemployment conducted by the labour bureau, the
National Sample Survey Office (NSSO), and the survey on
employment outcome of the Mudra loans;

(b) whether the current level of employment
generation has not kept pace with the 12 million people
entering the labour market every year;

(c) if so, the details thereof and the reaction of the
Government thereto;

(d) whether according to labour data in 2015, India's
unemployment rate was 5% and joblessness among
graduates and above in the 18-29 age group was 18.4%
and if so, the details thereof; and

(e) the steps taken/being taken by Government to
generate more employment in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI SANTOSH KUMAR
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GANGWAR): (a) The details of the three Surveys are as
under:-

(i) Labour Bureau has been conducting Annual
Employment Unemployment surveys since 2010.
The details of five rounds of Annual Employment
Unemployment surveys conducted in the years
2010-11, 2011-12, 2012-13, 2013-14 & 2015-
16 respectively are presented in enclosed
Statement-I.

(i) NSSO undertook a Periodic Labour Force Survey
(PLFS) since April, 2017 to give the quarterly
estimates of key employment and unemployment
indicators in Current Weekly Status (CWS) for
urban areas, such as Worker Population Ratio
(WPR), Labour Force Participation Rate (LFPR)
and Unemployment Rate (UR) and estimates of
employment and unemployment indicators in
both usual status (ps+ss) and CWS, along with
some demographic aspects of the population
like, literacy rate, level of education, vocational
training etc., for both urban and rural areas of
the country in the form of annual report.

(iii) Mudra Survey: In order to assess employment
generation under Pradhan Mantri Mudra Yojna
(PMMY), Ministry of Labour & Employment has
already launched a Survey in the Month of April,
2018, the field work and data entry work have
been completed.

(b) to (e) Employment generation coupled with
improving employability is a priority concern of the
Government. Further, Government has taken various steps
for generating employment in the country like encouraging
private sector of economy, fast tracking various projects
involving substantial investment and increasing public
expenditure on schemes like Prime Minister's Employment
Generation Programme (PMEGP) run by the Ministry of
Micro, Small & Medium Enterprises, Mahatma Gandhi
National Rural Employment Guarantee Scheme
(MGNREGS) and Pt. Deen Dayal Upadhyaya Grameen
Kaushalya Yojana (DDU-GKY) schemes run by the Ministry
of Rural Development and Deendayal Antyodaya Yojana-
National Urban Livelihoods Mission (DAY-NULM) run by
the Ministry of Housing & Urban Affairs.

Pradhan Mantri Rojgar Protsahan Yojana has been
initiated by the Ministry of Labour and Employment in the
year 2016-17 for incentivizing industry for promoting
employment generation. Under this scheme, Government
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is paying the entire employer's contribution (12 % or as According to the Fifth Annual Employment-
admissible) towards the EPS and EPF w.e.f. 01.04.2018 to Unemployment survey of Labour Bureau, the
all eligible new employees and to the existing beneficiaries Unemployment Rate based on Usual Principal Status
for their remaining period of three years through EPFO. It (UPS) approach and as per Usual Principal & Subsidiary
is applicable for all sectors for the next 3 years from the Status (UPSS) approach for persons aged 15 years &
date of registration of the new employee. above is 5% and 3.7% respectively.

Government has also implemented the National According to the 5th round of Employment-
Career Service (NCS) Project which comprises of a digital Unemployment Survey (2015-16), the per thousand
portal that provides a nation-wide online platform for distribution of Unemployed Youth (age groups 18-29) by
jobseekers and employers for job matching in a dynamic, educational classification is placed at enclosed
efficient and responsive manner and has a repository of Statement-Il.

career content.
Statement-I

Labour Force Participation Rate based on Usual Principal & Subsidiary Status UPSS)PS+SS (approach for
persons aged 15 Years & above based on 2nd, 3rd, 4th and 5th EUS.

(in per cent)

Survey / Sector Labour Force Participation Rate under UPSS
Rural Urban Rural + Urban
M F T P M F T P M F T P
Second EUS 79.4 33.9 - 57.9 73.7 1941 - 48.0 779 30.0 - 55.4
(2011-12)
Third EUS 78.7 29.9 - 55.5 732 17.8 - 46.7 772 26.5 - 53.1
(2012-13)
Fourth EUS 76.4 36.4 - 58.8 74.0 19.7 - 47.9 75.7 311 - 55.6
(2013-14)
Fifth EUS 78.0 31.7 52.2 55.8 69.1 16.6 41.2 43.7 75.5 27.4 48.8 52.4
(2015-16)
M=Male, F=Female, T=Transgender P=Person
Unemployment Rate based on Usual Principal & aged 15 years & above based on 2nd, 3rd, 4th and 5th
Subsidiary Status UPSS (PS+SS)approach for persons EUS Annual Employment-Unemployment Survey.

(in per cent)

Survey/Sector Unemployment Rate under UPSS
Rural Urban Rural + Urban
M F T P M F T P M F T P
Second EUS (2011-12) 2.4 41 - 29 3.1 11.2 - 4.7 2.6 5.3 - 3.3
Third EUS (2012-13) 3.3 4.2 - 35 3.9 11.7 - 5.3 3.5 5.6 - 4.0
Fourth EUS (2013-14) 2.7 3.4 - 2.9 3.5 10.8 - 4.9 2.9 4.9 - 3.4
Fifth EUS (2015-16) 2.9 4.7 0.6 34 3.0 10.9 10.3 4.4 3.0 5.8 3.2 3.7

M=Male, F=Female, T=Transgender, P=Person The data related to Transgender(T) is collected for the first time in 5th EUS
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Per 1000 distribution of Unemployed Youth (age groups 18-29) by educational classification
under 5th EUS (2015-16).
All India
Rural+Urban

Sl. No. Education employed unemployed not in labour force

classification

m f t P m f t P m f t P

1 2 3 4 5 6 7 8 9 10 11 12 13 14
1 Not literate 799 259 419 430 33 17 - 22 168 723 581 548
2 Below Primary 860 213 546 467 43 13 - 25 96 774 454 508
3  Primary 785 196 361 472 46 17 - 31 169 786 639 498
4 Middle/Secon 424 107 486 283 43 22 48 33 533 872 466 684

dary/ Higher

Secondary
5 Certificate course 373 158 - 293 101 72 - 90 526 770 1000 617

at undergraduate level
6 Diploma 439 166 1000 351 116 82 - 105 446 753 - 544

atundergraduate

level
7 Graduate & 467 182 362 345 197 166 156 184 336 652 482 471

above

All 487 145 451 326 64 37 37 51 449 819 512 623

m-male; f-female; t-transgender; p-person
Export of Scented Rice

3060. DR. PRABHAS KUMAR SINGH: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether the Government is exporting scented
rice to International market in view of the steep rise in
demand in the international market;

(b) if so, the details thereof;

(c) whether there is any proposal to encourage
export of scented rice to protect the Indian farmers; and

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC

DISTRIBUTION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRIES
(SHRI C.R. CHAUDHARY): (a) and (b) India is the largest
exporter of Basmati rice, which is one of the major varieties
of aromatic/scented rice. Details of India's export of basmati
rice during the last three years are as under:

Quantity: Lakh MT; Value: USD Million

2015-16 2016-17 2017-18
Quantity Value Quantity  Value Quantity ~ Value
40.46 3477.98 39.85 3216.59 40.57 4169.48

Source: DGCI&S

(c) and (d) Promotion of exports of agricultural
products like scented rice is a continuous process. Y The
Agricultural AProcessed Food Products Export Development
Authority (APEDA), an autonomous Wganisation under
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the administrative control of Department of Commerce,
has been mandated with the export promotion of rice
including Basmati rice. APEDA has been able to register
Basmati Rice as a Geographical Indication (Gl) in February
2016. APEDA, in collaboration with the trade, has also
established Basmati Export Development Foundation
(BEDF), which undertakes various activities for
development and export promotion of Basmati rice.
Moreover, APEDA has also been providing assistance to
the Basmati rice exporters under various components of
its export promotion scheme.

[Translation]

Community Development

3061. SHRI RAVINDRA KUMAR PANDEY: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government is implementing the
scheme of community development through polytechnics
in the country;

(b) if so, the details thereof and the extent to which
this scheme is being implemented in Jharkhand;

(c) whether the Government is aware that persons
employed for implementation of this scheme are given
very meager honorarium and consolidated remuneration;

(d) if so, the details thereof;

(e) whether the Government proposes to revise the
present rate of honorarium; and

(f) if so, the details thereof and the steps taken by
the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT AND MINISTER
OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION
(DR. SATYA PAL SINGH): (a) Yes, Madam. The scheme
of "Community Development through Polytechnics" (CDTP)
is being implemented through 518 Polytechnics across
the country. The scheme aims at providing non-formal,
short-term, employment oriented skill development
programmes through AICTE approved Polytechnics, to
various sections of the community, particularly the rural,
unorganized & disadvantaged sections of the society,
including SCs/STs and women to enable them to obtain
gainful self / wage employment. Duration of the training
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usually ranges from three to six months. No fee is charged
from the trainees for the courses.

(b) 11 Polytechnics of Jharkhand are implementing
the scheme.

(c) and (d) The payment of Honorarium to the persons
engaged for the scheme is regulated as per the scheme
document which is available in Ministry's web-site i.e.
http://mhrd.gov.in/technical-education-23.

(e) and (f) No such proposal is under consideration.

Impact of Trade Agreements

3062. SHRI CHHOTE LAL:
ADV. NARENDRA KESHAV SAWAIKAR:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether some domestic industries viz. Steel and
Pharmaceutical Industries have been critical about existing
trade agreements with ASEAN, Japan and South Korea;

(b) if so, the details thereof;

(c) whether India's trade deficit with these countries
have widened after these pacts came into force and there
was a little left for the domestic industry to benefit; and

(d) if so, the manner in which the Government
proposes to solve the problem?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRIES
(SHRI C.R. CHAUDHARY): (a) and (b) Yes Madam. Some
industry associations including those relating to steel have
expressed concerns on imports under bilateral free trade
agreements with Japan, Korea and ASEAN. However,
steel imports from these countries include high grade steel,
which are not manufactured domestically.

(c) and (d) The volume of trade, including both
exports and imports with these countries has increased
since the signing of the bilateral trade agreements.
Notwithstanding a slight increase in trade deficit, the
domestic industry has benefited from the trade agreements
due to cheaper import of raw materials and intermediates
from these countries for stimulating value added domestic
manufacturing. The trade agreements have adequate trade
remedial provisions for dealing with certain surges in
imports that might threaten domestic industry.
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[English]
Forest Rights Act, 2006

3063. SHRI RABINDRA KUMAR JENA: Will the
Minister of TRIBAL AFFAIRS be pleased to state:

(a) whether plantation projects under compensatory
afforestation can be taken up under the forest land without
the approval of Gram Sabha, as given in Forest Rights Act,
2006 and if so, the details thereof;

(b) whether the Government has noted an
incongruence with the stance of Ministry of Environment,
Forests and Climate Change (MoEF and ECC) on
compensatory Afforestation on lands which are either held
by communities or communities who have rights of
collecting forest produces;

(c) if so, the details thereof;

(d) whether the definition of Gram Sabha in draft
rules for implementation of the compensatory Afforestation
Fund Act notified by the MoEF and CC is different/
incongruent with the definition given in FRA 2006 and if
so, the details thereof; and

(e) whether the ministry raised this matter with the
MoEF and CC and if so, the reasons for not raising the
same?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRI SUDARSHAN BHAGAT): (a) The
Compensatory Afforestation Fund Rules, 2018 provides
that the Annual Plan of Operation for Compensatory
Afforestation should be prepared in consultations with
Gram Sabha to integrate any other specific management
plan of the forest prepared by the committee of Gram
Sabha constituted under Rule 4(1) (e) of the Scheduled
Tribes and Other Traditional Forest Dwellers (Recognition
of Forest Rights) Rule, 2007(2 of 2007). Once the Annual
Plan of Operation has been prepared in consultation with
Gram Sabha and approved by the State Government, the
Compensatory Afforestation and other activities are under
taken as per the approved plan.

(b) and (c) Rights of communities on forest produces
on Compensatory Afforestation forest land are not curtailed
by undertaking compensatory afforestation.

As per second proviso below Rule 5(3) (k) of
Compensatory Afforestation Fund (CAF) Rules, 2018
‘activities over forest land under the control of State Forest
Department and being managed as per the working plan
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with participation of local people shall be taken up in
consultation with the Gram Sabha or Village Forest
Management Committee as the case may be, and shall be
in consonance with the provisions of the Scheduled Tribes
and other Traditional Forest Dwellers (Recognition of Forest
Rights) Act, 2006 (2 of 2007) and the guidelines issued
thereunder, wherever applicable'.

As per third proviso below Rule 5(3) (k) of
Compensatory Afforestation Rules, 2018 'in case the said
activities are to be undertaken in areas not covered by the
approved working plan then activities referred to in sub
rule (2) and (3) shall be taken up in consultation with
concerned Gram Sabha or Village Forest Management
Committee or any authority having jurisdiction over that
areas, as the case may be and shall be in consonance
with the provisions of the Scheduled Tribes and other
Traditional Forest Dwellers (Recognition of Forest Rights)
Act, 2006 (2 of 2007) and the guidelines issued thereunder,
wherever applicable'.

(d) and (e) In the draft Compensatory Afforestation
Fund Rules, 2018, which was notified on 16.2.2018, the
'‘Gram Sabha' had been defined that it would have the
same meaning as assigned to it in clause (b) of article 243
of the Constitution. The Ministry of Tribal Affairs pointed
out that the said definition was not in accordance with the
definition as provided in the Scheduled Tribes and Other
Traditional Forest Dwellers (Recognition of Forest Rights)
Act, 2006 (2 of 2007). Now, in the Compensatory
Afforestation Fund Rules, 2018 notified on 10.8.2018 the
following has been provisioned in Rule 2 (2):-

'The word and expression used and not defined
in these rules but defined in the Act, the Indian
Forest Act, 1927 (16 of 1927), the Wildlife (Protection)
Act 1972 (53 of 1972), the Forest (Conservation) Act
1980 (69 0f1980), the Biological Diversity Act, 2002
(18 of 2003) and the Scheduled Tribes and Other
Traditional Forest Dwellers (Recognition of Forest
Rights) Act, 2006 (2 0f2007) and the rules made
under these Acts shall have the meanings
respectively assigned to them in those Acts and
rules'.

Growth of Core Sectors

3064. ADV. NARENDRA KESHAV SAWAIKAR: Will
the Minister of COMMERCE AND INDUSTRY be pleased
to state:

(a) whether the data released by the Government
reveals low growth rate in core sectors;

(b) if so, the details thereof during the last three
years;
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(c) the extent to which the core sector would impact
the Index of Industrial Production; and

(d) the corrective steps taken by the Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRIES (SHRI C.R.
CHAUDHARY): (a) and (b) As per the latest data available,
the growth of core sectors as measured by the Index of
Eight Core Industries (ICl), registered a growth of 5.4 per
cent during the period April-October 2018 as compared to
the growth of 3.5 per cent in the corresponding period of
2017-18. The details of the growth of ICI during the last
three years and April- October 2018-19 are given in the
table below:

Growth (in per cent) of Index of Eight Core Industries
(Base year 2011-12)

2015-16  2016-17 2017-18 Apr-Oct*
2018-19

Growth of ICI (in %) 3.0 4.8 4.3 5.4

Source: Office of Economic Adviser, DIP

*Provisional

(c) The Eight Core Industries comprise 40.27 per
cent of the weight of items included in the Index of Industrial
Production (IIP) with base year 2011-12.

(d) The Government is continuously taking steps to
boost industrial growth including infrastructure sector which
inter alia, includes putting in place a policy framework to
create conducive business environment, strengthening
infrastructure network and ensuring availability of required
inputs. Foreign Direct Investment (FDI) policy and
procedures have been simplified and liberalised
progressively. The Government has also taken up a series
of measures to improve Ease of Doing Business. The
emphasis has been on simplification and rationalization of
the existing rules and introduction of information technology
to make governance more efficient and effective.

Tribals Evacuated from National Parks/Tiger
Reserves

3065. ADV. JOICE GEORGE: Will the Minister of
TRIBAL AFFAIRS be pleased to state:

(a) whether the Tribal Communities are gravely
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affected by various conservation initiatives like declaration
of sanctuaries/national parks/tiger reserves;

(b) if so, the details thereof;

(c) the number of Tribals evacuated for declaration
of Sanctuaries/National Parks/Tiger Reserves till date,
State-wise and if so, the details of compensation paid for
their resettlement;

(d) whether the rehabilitation packages are much
delayed; and

(e) if so, the details thereof State-wise with reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRI SUDARSHAN BHAGAT): (a) to
(e) Declaration of National Park/Sanctuaries is the mandate
of concerned State/UT Governments after following due
process as provided in the Wild Life (Protection) Act, 1972
including settlements of the Rights.

The process of village relocation from core/ critical
tiger habitat of tiger reserve is an entirely voluntary process
as per Section 38 V (5) of the Wildlife (Protection) Act,
1972 read with section 4 (2) of FRA.

Section 2(b) read along with Section 4(2) of the
Scheduled Tribes and Other Traditional Forest Dwellers
(Recognition of Forest Rights) Act, 2006 (FRA in brief),
already provides safeguards for protection of Forest Rights
of tribal communities living in Critical Wildlife Habitats.
Further an elaborate process to ensure harmony between
tiger conservation and tribals is already outlined in Section
38 V (5) of the Wildlife (protection) Act, 1972. Section 13
of FRA provides for harmonious implementation of FRA
with other laws already in force. These provisions of laws
are intended to protect forest rights of tribal communities
while ensuring conservation of Wildlife including tigers,
which Government is implementing.

Rehabilitation and Resettlement of affected
communities is done by the State Governments. As per the
information received from Ministry of Environment, Forest
and Climate Change (MoEFCC), Sate-wise details of
number of tribals evacuated for the purpose of National
Palk/Wildlife Sanctuaries and also payment of
compensation for their settlement is not collected.

[Translation]
Development of Tourism in Allahabad

3066. SHRI SHYAMA CHARAN GUPTA: Will the
Minister of TOURISM be pleased to state:
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(a) whether the Government proposes to promote
tourism in Allahabad,;

(b) if so, the details thereof along with the schemes
envisaged regarding the scope and development of
tourism in Allahabad; and

(c) the steps taken by the Government in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI ALPHONS KANNANTHANAM): (a) The
Ministry of Tourism, as part of its on-going activities,
annually releases print, electronic, online and outdoor
media campaigns in the international and domestic
markets, under the Incredible India brand-line, to promote
various tourism destinations and products of the country,
including Allahabad. Promotions are also undertaken
through the Social Media accounts and website of the
Ministry.

Promotion of the Kumbh Mela has been undertaken
as part of the Global Media Campaign 2018-19 of the
Ministry of Tourism on leading television channels including
Indian diaspora channels, digital and social media.

(b) and (c) Identification and development of tourist
sites/destinations is primarily the responsibility of the
concerned State Government/Union  Territory
Administration. However, Ministry of Tourism under the
Schemes of Swadesh Darshan - Integrated Development
of Theme Based Tourist Circuits and the PRASHAD
(National Mission on Pilgrimage Rejuvenation and Spiritual,
Heritage Augmentation Drive) provides financial assistance
to State Governments/Union Territory Administrations for
the development of tourism related infrastructure and
facilities to provide an enriching tourism experience to
visitors. The projects under the scheme are identified for
development in consultation with the State Governments/
UT Administrations and are sanctioned subject to
availability of funds, submission of suitable detailed project
reports, adherence to scheme guidelines and utilization of
funds released earlier.

[English]
Tourist Amenities in Pilgrim Centres

3067. DR. P. VENUGOPAL: Will the Minister of
TOURISM be pleased to state:

(a) whether the Government is implementing tourism
infrastructure development plan for pilgrim tourism;

(b) if so, the details thereof;
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(c) whether the Government provides financial
assistance to the States for improving tourist amenities in
pilgrim centres under the said plan; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI ALPHONS KANNANTHANAM): (a) to (d)
Implementation of Tourism Infrastructure development for
Pilgrim Tourism is the responsibility of State Governments/
Union Territories. Ministry of Tourism, under the scheme
"Pilgrimage Rejuvenation and Spiritual, Heritage
Augmentation Drive" (PRASHAD) only provides Central
Financial Assistance for infrastructure development and
beautification of pilgrimage centres on receipt of suitable
DPRs submitted by State Governments/Union Territories,
subject to availability of funds, liquidation of pending
utilisation certificate against the fund released earlier and
adherence to the relevant scheme guidelines.

The scheme aims at infrastructure development such
as development/up-gradation of destination entry points
viz. passenger terminals (of road, rail and water transport),
basic conveniences like tourism Information/Interpretation
Centers with ATM/Money exchange counters, improvement
of road connectivity (last mile connectivity), procurement of
equipment for eco-friendly modes of transport and
equipment for tourist activities such as Light & Sound
Show, water/adventure sports, renewable sources of energy
for tourist infrastructure, parking facilities, toilets, cloak room
facilities, waiting rooms, construction of craft haats/bazars/
souvenir shops/cafeteria, rain shelters, watch towers, first
aid centres, improvement in communication through
establishing telephone booths, mobile services, internet
connectivity, Wi-Fi hotspot. In addition, Shoreline
development & rejuvenation of natural water bodies have
also been included.

Central Sector Scheme for Rehabilitation
of Bonded Labourers 2016

3068. KUMARI SUSHMITA DEV:
SHRI OM BIRLA:
SHRIMATI KIRRON KHER:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) the details of budget allocated under the Central
Sector Scheme for Rehabilitation of Bonded Labourers,
2016 during the last two years and the current year;
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(b) the details of the States that have created a
permanent corpus of Rs. 10 lakhs for each district under
the said scheme during the said period, State/UT-wise;

(c) the details of States that submitted proposals for
reimbursement of financial demands by District Magistrates
under the scheme during the said period along with the
details of funds allocated and released by the Government
therefor, State/UT-wise; and

(d) the details of States who have conducted
surveys, awareness generation programmes and evaluator
studies on bonded labourers under the said scheme during
the said period?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI SANTOSH KUMAR
GANGWAR):

(a) (Amount in crores)
2016-17 2017-18 2018-19

Budget Estimates 5.00 10.00 10.00
Revised Estimates 3.00 8.12 7.50

(b) No such data is centrally available.

(c) Number of Bonded Labourers rehabilitated and
funds released under the Central Sector Scheme for the
Rehabilitation of Bonded Labour, 2016, during the last two
years and the Current Year is shown below:

Year State/UT No. of Funds
Bonded released
Labours (In lakhs)

released
2016-17 Nil Nil Nil
2017-18 Bihar 84 16.8
Chhattisgarh 57 11.40
Madhya Pradesh 02 0.40
Uttar Pradesh 89 17.80
2018-19 Assam 12 2.40
(Till 12/19)
Bihar 251 50.2
Puducherry 09 1.80

(d) Details of the Central assistance provided for

PAUSHA 10, 1940 (Saka)

to Questions 314

conducting survey, awareness generation and evaluatory
studies under the Central Sector Scheme for the
Rehabilitation of the Bonded Labour, 2016, during the last
two years and the current year (till 12/19)

(Amount in lakhs)

Year State Survey Evaluatory Awareness
Studies  Generation

2016-17  Nil Nil Nil Nil
2017-18  Rajasthan 74.25 02.50 05.00
Madhya Pradesh 18.00 02.50 05.00

Sikkim 09.00 02.00 05.00

2018-19  Chhattisgarh 60.75 -- 05.00

Socio-economic Condition of Tribals

3069. SHRI OM BIRLA: Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(a) whether the socio-economic condition of tribals
has not improved adequately overthe years in the country
and if so, the details thereof and the reasons therefor;

(b) the details of various schemes/ programmes
being implemented by the Government for the socio-
economic development of the Scheduled Tribes (STs) and
the funds vis-a-vis target fixed and achievements made
there under so far during the last five years, scheme and
State/UT-wise;

(c) whether the benefits of the schemes meant for
the tribals have not percolated down to the intended
beneficiaries and if so, the details thereof and the reasons
therefor;

(d) whether the Government proposes to close or
merge some schemes and if so, the details thereof; and

(e) the corrective measures taken/ proposed to be
taken by the Government and the mechanism put in place
for effective implementation of the various schemes for
socio-economic development of tribals in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRI JASWANT SUMANBHAI
BHABHOR): (a) to (c) The overall socio-economic
development of the tribal population along with
preservation and promotion of traditional tribal cultural
heritage is being done through different schematic
interventions of the Ministry of Tribal Affairs, other Ministries
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of Government of India and States Governments This
includes the Tribal Sub-Plan (TSP) strategy. This is a
multi-pronged strategy which includes support for
education, health, sanitation, water supply, livelihood, etc.
Data pertaining to decennial census, large scale sample
surveys conducted by National Sample Survey Office
(NSSO) and various other surveys conducted by different
Ministries/ Departments of Government of India, reveal
that there have been considerable improvements in socioe-
conomic conditions of the Scheduled Tribes, for example,
the percentage of STs below poverty' line in rural areas
has improved from 47.4 % in 2009-10 to 45.3 % in 2011-
12, literacy rate for STs has improved from 47.1% in 2001
to 59% in 2011, Infant Mortality Rate has declined from
57.0 (2005-06) to 44.4 (2015-16) and Institutional Delivery
improved from 17.7% (2005-06) to 68.0% (2015-16).
However, there are still gaps as compared to figures of
total population, as shown in the Table given below:

Indicators Total Scheduled
population Tribes
Rural BPL(2011-12) 25.7% 45.3%
(Tendulkar Method)
Literacy Rate: Census 2011 73.0% 59.0%
Infant Mortality Rate (number of 40.7 44.4

infant deaths per 1000 live births
during the year): National Family
Health Survey (NFHS-4), 2015-16

Details of various schemes/ programmes being
implemented by the Government for the socio-economic
development of the Scheduled Tribes (STs) and the funds
vis-a-vis target fixed and achievements made there so far
during the last five years, scheme and State/UT-wise; are
given at enclosed Statement.

(d) Schemes/programmes which have been already
modified / merged include subsuming the intervention of
"Establishment of Ashram Schools in tribal Sub plan Area",
"Hostel for ST Boys and Girls" and "Vocational Training
Centres in Tribal Areas" under the Schemes of 'Special
Central Assistance to Tribal Sub-Scheme (SCA to TSS)
and Grants under Article 275(I)of the Constitution from
2018-19 onwards and intervention of "Strengthening of
Education among ST girls in low literacy Districts" is also
rationalised and covered under "Grants in Aid to Voluntary
Organisation working for welfare of STs scheme". However,
there is no proposal to close or merge any other
schemes.
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(e) Ministry of Tribal Affairs has taken various steps
for monitoring progress of implementation of schemes /
programmes for the development of the ST population.
These include:-

e The primary responsibility of monitoring and
control over the performance of the schemes /
programmes is that of the State Governments.
However, meetings / conferences are convened
at the Central level with State officials for
ensuring timely submission of proposals,
speeding up of implementation of the schemes /
programmes, and reviewing the physical and
financial progress. Officers while visiting States /
UTs also ascertain the progress of
implementation of various schemes /
programmes of the Ministry of Tribal Affairs.

e Utilization Certificates are insisted upon as a
pre-requisite for further release of funds.

* Progress reports regarding the status of
implementation of schemes are obtained.

* For monitoring of Scheduled Tribe Component
(STC) funds of Central Ministries based on the
framework and mechanism designed by NITI
Aayog, an online monitoring system has been
put in place with web address https://
stcmis.gov.in/. The framework envisages
monitoring of allocations for welfare of STs under
the schemes, monitoring of expenditure vis-a-
vis allocations, monitoring of physical
performance and outcome monitoring. The
framework also envisages to capture location
wise details to ensure accountability and targeted
spending. Further, nodal officer has been
nominated in the line Ministries / Departments
for coordination and monitoring.

* Mandatory Annual Inspection of NGO projects
by District Authorities.

Statement

Schemes/programmes being implemented
by Ministry of Tribal Affairs

(i) Special Central Assistance to Tribal Sub-Scheme
(SCA to TSS): It is a 100% grant from Government
of India. It is charged to Consolidated Fund of India
(except grants for North Eastern States, a voted
item) and is an additive to State Plan funds and
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efforts for Tribal Development. This grant is utilized
for economic development of Integrated Tribal
Development Project (ITDP), Integrated Tribal
Development Agency (ITDA), Modified Area
Development Approach (MADA), Clusters,
Particularly Vulnerable Tribal Groups (PVTGs) and
dispersed tribal population. SCA to TSS covers 23
States; Andhra Pradesh, Assam, Bihar, Chhattisgarh,
Goa, Gujarat, Himachal Pradesh, Jammu and
Kashmir, Jharkhand, Karnataka, Kerala, Madhya
Pradesh, Maharashtra, Manipur, Odisha, Rajasthan,
Sikkim, Tamil Nadu, Telangana, Tripura,
Uttarakhand, Uttar Pradesh and West Bengal.

Grants-in-Aid under Article 275(1) of the Constitution
of India: It is @ 100% annual grant from Government
of India to States. It is charged to Consolidated
Fund of India (except grants for North Eastern States,
a voted item) and is an additive to State Plan funds
and efforts for Tribal Development. Under the
programme of Proviso to Article 275(1) of
Constitution of India, Grants are released to 27
States for raising the level of Administration in
Scheduled Areas and for the welfare of tribal people.
Funds are released to States based on proposals
received from the State Governments based upon
the needs of ST population, to bridge the gap in
sectors like education, health and agriculture, etc.

Scholarships schemes for ST Students:
A. Pre-Matric Scholarships to ST Students

e Applicable to students who are studying
in Classes IX - X. Priority is given to
girls.

e Parental income from all sources should
be less than Rs.2.00 lakhs per annum.

e Scholarship of Rs. 150/- per month for
day scholars and Rs.350/- per month
for hostellers is given for a period of
10 months in a year.

e Scholarship is distributed through the
State Government/UT Administration.

B. Post Matric Scholarships to ST Students

e Applicable to students who are studying
in any recognized course from a
recognized institution for which
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qualification is Matriculation/Class X or
above. Priority is given to girls.

e Parental income from all sources should
be less than Rs.2.50 lakhs per annum.

e Compulsory fees charged by educational
institutions are reimbursed subject to the
limit fixed by the concerned State Fee
fixation committee and scholarship
amount of Rs.230 to Rs.1200 per
month, depending upon the course of
study is paid.

e Scholarship is distributed through the
State Government/UT Administration.

e Remedial and special coaching is
provided to ST students in Classes IX
to XIl.

C. National Overseas Scholarships

e Provides financial assistance to selected
students to pursue Post Graduation,
Ph.D & Post-Doctoral study abroad.

e A total of 20 awards are given every
year. Of these, 17 awards are for STs
and 3 awards for students belonging to
Particularly Vulnerable Tribal Groups.

e  Parental/family income from all sources
does not exceed Rs.6.00 lakhs per
annum.

e Disbursement of scholarships through
the Ministry of External Affairs/ Indian
Missions abroad.

D. National fellowship & scholarship for higher
education of ST students:

(i)  Scholarship for Higher Education (earlier
known as Top Class Education for ST
Students)

e Scholarship is given to ST students for
pursuing studies in prescribed courses
in any of the 158 institutions of
excellence across the country like IITs,
AlIMS, 1IMs, NIITs, etc., identified by the
Ministry. Priority is given to gitls.

e Total number of scholarships is 1000
per year.
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e Family income from all sources should
not exceed Rs.6.00 lakhs per annum.

e Scholarship amount includes tuition fees,
living expenses and allowances for
books and computer.

(i)  Fellowship (earlier known as Rajiv
Gandhi National Fellowship Scheme for
ST Students).

e 750 fellowships are provided to ST
students each year for pursing higher
studies in India for MPhil and PhD.

e Fellowship is granted as per University
Grants Commission norms. (Presently, @
Rs.25,000/- for Junior Research
Fellowship and @Rs.28,000/- for Senior
Research Fellowship).

Development of Particularly Vulnerable Tribal
Groups (PVTGs)

There are certain groups among Scheduled Tribes
who have declining or stagnant population, low
level of literacy, pre-agricultural level of technology
and are economically backward. These groups are
among the most vulnerable sections of our society
as they are few in numbers, have not attained any
significant level of social and economic development
and generally inhabit remote localities having poor
infrastructure and administrative support. 75 such
groups in 18 States and one UT have been identified
and categorized as Particularly Vulnerable Tribal
Groups (PVTGs). The scheme is implemented in
accordance with CCD (Conservative-cum-
Development) / Annual Plans prepared by the State
/ UT through various agencies of the State
Government/UT Admn like Integrated Tribal
Development Projects (ITDPs) /Integrated Tribal
Development Agencies (ITDAs) and Tribal Research
Institutes (TRIs). It is a 100% Central Sector Scheme.

Scheme of Grant-in-aid to voluntary organizations
working for the welfare of Scheduled Tribes.

The Scheme was launched in 1953-54 and was
last revised w.e.f. 1st April 2008. The prime objective
of the scheme is to enhance the reach of welfare
schemes of Government and fill the gaps in service
deficient tribal areas, in the sectors such as
education, health, drinking water, agro-horticultural
productivity, social security net etc. through the efforts
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of voluntary organizations, and to provide favourable
environment for socio-economic upliftment and
overall development of the Scheduled Tribes (STs).
Any other innovative activity having direct positive
impact on the socio-economic development or
livelihood generation of STs may also be considered
through voluntary efforts. The scheme is Central
Sector Scheme. The grants are provided to the non-
governmental organizations on application, in a
prescribed format, duly recommended by the multi-
disciplinary State Level Committee of the concerned
State Government/UT Administration. Funds are
generally provided to the extent of 90% by the
Government. The voluntary organization is expected
to bear the remaining 10% balance from its own
resources.

Vocational Training in Tribal Areas.

The main aim of the Scheme is to develop the skills
of the ST youth for a variety of jobs as well as self-
employment and to improve their socio-economic
condition by enhancing their income. The scheme
covers all the State and Union Territories. It is not
an area-specific scheme, the condition being that
free vocational training facilities are extended only
to tribal youth 100% grants under the scheme are
provided to the State, Union Territories and other
Associations implementing the Scheme. Each
Vocational Training Centre (VTC) under the Scheme
may cater to 5 vocational courses in traditional skills
depending upon the employment potential of the
area. Keeping in view the limited potential of even
skilled persons in interiors areas, each ST boy/girl
is trained in two trades of his/her choice, the course
in each trade being for duration of three months.
Each trainee is to be attached at the end of six
months to a master craftsman in a semi-urban/urban
area for a period of six months, to learn his/her
skills by practical experience. The scheme has been
revised with effect from 1.4.2009 to provide
enhanced financial norms and to ensure linkages
of vocational courses with recognized certificate/
diploma through affiliation/accreditation of courses
and institutions under Modular Employable Skills
and Craftsman Training Scheme by National
Council of Vocational Training of Ministry of Labour
and Employment.

Scheme of Strengthening Education among ST Girls
in Low Literacy Districts.
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The primary objective of this Central Sector Scheme
is promotion of education among tribal girls in the
identified low literacy districts of the country. The
scheme, revised w.e.f. April 2008, aims to improve
the socio-economic status of the poor and illiterate
tribal population through the education of women.
The Scheme has been revised with effect from
1.4.2008. Now it is being implemented in 54
identified low literacy districts where ST Population
is 25% or more and ST female literacy rate is below
35% as per 2001 census. The Scheme aims to
bridge the gap in literacy levels between the general
female population and tribal women and is meant
exclusively for ST Girls. The educational complexes
are established in rural areas of identified districts
and have classes | to V with a provision for
upgradation up to class Xll, provided there is
sufficient accommodation for classrooms, hostel, a
kitchen, gardening and for sports facilities. The
educational complexes impart not only formal
education to tribal girls but also train the students
in agriculture, animal husbandry, other vocations
and crafts to make them economically strong.

Support to Tribal Research Institutes

Support to Tribal Research is a sub-scheme of
Umbrella Programme for Development of Scheduled
Tribes. Under this component, Ministry of Tribal
Affairs has been extending financial support to TRIs
through the Scheme 'Support to TRIs' for identified
activities such as research and evaluation studies,
documentation & preservation, organizing
workshops / seminars/training, purchase,
maintenance & preservation of artifacts for the
existing museums, organize exchange visits by
tribals etc. TRIs are engaged in the work of providing
planning inputs to State Governments, conducting
research and evaluation studies, collection of data,
identifying challenges in the field of socio-economic
development of tribals and understanding, promoting
and preserving their culture. Training and capacity
building of stakeholders and knowledge advocacy
that would help formulate evidence based policy
and planning in respect of tribals are also
undertaken by these Institutes.

Umbrella Programme for Development of Scheduled
Tribes - Van BandhuKalyan Yojana

Supporting Projects of All India or Inter-State
nature:
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Supporting projects of all India or Inter-State nature
is a component of sub scheme of Tribal Festival
and Research. Under this component, financial
support is provided to Non Governmental
organizations / Institutions / Universities for following
activities:

(i) Research and Evaluation studies,

(i) Workshops / Seminars helpful in orienting
developmental programmes for the Scheduled
Tribes and disseminating knowledge and
experience concerning tribal people and their
areas, and

(iii) Publication of literature on tribal development.

(b) Centres of Excellence: The Ministry
extended financial support to research
Institutes and organizations for carrying
out short-term research and extension
work among tribal communities in the
country. In order to continue research
studies on regular basis, the Ministry
has identified and recognized Institutes/
Organizations as Centres of Excellence
to involve them for working out long
term and policy oriented research studies
for the development of tribals of the
country. Financial support is provided to
these organisations to enhance and
strengthen the institutional resource
capabilities, to conduct qualitative, action
oriented and policy research on tribal
communities.

(c) Tribal Festival: Under this component of
the scheme, participation of STs in
sports and culture at local, District, State
and National levels is envisaged by
encouraging their inherent talent and
ensuring participation at National and
International events. Under the scheme
cultural melas, festivals and sports meet
are organized at the State and National
level encouraging tribal artists/folk art
performers and sports persons and
preserving, promoting and disseminating
tribal arts and traditional tribal sports.

Institutional support for Development and Marketing
of Tribal Products / Produce
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The scheme is continuing since 1992-93. Then this Sponsored Scheme, the funds are released to the
comprised of two different sub-schemes viz., (i) States in the ratio of 75% Central Government share:
Grant-in-Aid to STDCCs for MFP Operations, and 25% State Government share. Some major schemes
(i) Market Development of Tribal Products/Produce. of other Ministries / Departments are as follows:
It was reviewed during the year 2013-14. Based on
. .g y The Department of Rural Development, inter-alia, is
independent evaluation of the performance of both . : i

. L . implementing various rural development
the sub-schemes and keeping in view the basic ) )
- programmes namely, Mahatma Gandhi National
objectives of the two and the need for more focused
. . . Rural Employment Guarantee Act (MGNREGA),
interventions, the sub-schemes were merged into a . ) )
. . T Pradhan Mantri Awaas Yojana-Gramin (PMAY-G),
single Central Sector Scheme titled "Institutional . )
. . Pradhan Mantri Gram SadakYojana (PMGSY),
Support for Development and Marketing of Tribal ) .

" . . DeendayalAntyodayaYojana-National Rural

Products/Produce " for the remaining period of the o o )
. . Livelihoods Mission (DAY-NRLM) and National
12th Five Year Plan. The revised scheme focuses ] ) .
. . . . . Social Assistance Programme (NSAP) to bring about
on socio-economic security of the tribal population ) . ) .
. . . . overall improvement in the quality of life of the
through market intervention, skill up-gradation and . . ) .
. . . people in rural areas, including tribals. Department
infrastrucrural support. The scheme is being )
. . . . has been earmarking funds towards Scheduled
implemented through Tribal Cooperative Marketing ) ) )
. . Tribe Component (STC)(erstwhile Tribal Sub Plan)
Development Federation of India Limited (TRIFED) ) ) .

. . under Pradhan Mantri Awaas Yojana-Gramin
and the State Tribal Development Cooperative PMAY-G d D d | Antvod Yoian
Corporations (STDCCs). ( . ) an . elzen aya. .nyo ayarojana

National Rural Livelihoods Mission (DAY-NRLM).

(xi)  Mechanism for marketing of Minor Forest Produce s £ th h dministered bv Minist ¢
(MFP) through Minimum support Price (MSP) and W omed OCh'Ij ;C e:nes a tmlnls eref ”y .|n|s Vo
development of Value Chain for MFP. omen an ! evelopment are as Tollows:

1) Beti Bachao Beti Padh h
The scheme is a Centrally Sponsored Scheme ) Beti Bachao Beti Padhao Scheme
Introduced in the year 2013-14 for providing social 2) One Stop Centre Scheme
safety for MFP gatherers, who are primarily .
Scheduled Tribes. The scheme seeks to establish 3) Women Helpline Scheme
a system to ensure fair monetary returns to MFP 4) UJJAWALA: A Comprehensive Scheme for
gatherers for their efforts in collection, primary Prevention of trafficking and Rescue.
processing, storage, packaging, transportation etc. Rehabilitation and Re-integration of Victims of
The scheme envisages fixation and declaration of Trafficking and Commercial Sexual Exploitation
Minimum Support Price (MSP) for the selected Minor .
Forest Produce (MFP). Procurement and Marketing 5) Working Women Hostel
operations at pre-fixed MSP is undertaken by 6) National Creche Scheme
designated State agencies. Being a Centrally
Details of fund released under Article 275(1) of Constitution during last 5 years
(Rs. in Lakh)
SI. No. States 2013-14 2014-15 2015-16 2016-17 2017-18
1 2 3 4 5 6 7

1. Andhra Pradesh 350.00 2139.00 5500.00 2869.43 4591.11

2. Arunachal Pradesh 832.19 1880.40 3000.80 6580.53 8378.82

3. Assam 3540.25 0.00 0.00 844.12 0.00
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1 2 3 4 5 6 7

4. Bihar 0.00 586.00 0.00 1467.58 991.89
5. Chhattisgarh 9172.11 10778.00 11904.31 10488.52 10964.49
6. Goa 0.00 0.00 400.00 450.00 103.00
7. Gujarat 10275.69 8592.45 11680.00 9739.02 11384.08
8. Himachal Pradesh 474.00 190.99 523.20 1595.87 2074.70
9. Jammu and Kashmir 1146.75 0.00 2000.00 3539.66 3049.06
10. Jharkhand 9280.40 9873.00 12202.96 9489.38 12386.93
11. Karnataka 4800.00 4880.40 6300.00 4664.00 5881.74
12. Kerala 510.00 748.94 1085.44 695.58 803.17
13. Madhya Pradesh 15793.47 17321.42 14845.15 14971.43 22399.48
14. Maharashtra 12489.00 11701.29 13374.00 11536.53 13862.24
15. Manipur 1031.00 1600.01 1216.00 1694.40 2308.80
16. Meghalaya 2924.38 2334.03 1507.68 1576.21 3603.40
17. Mizoram 1133.61 1877.78 3617.37 1927.49 2504.41
18. Nagaland 2886.93 2067.15 5469.34 6368.00 443411
19. Odisha 14706.50 12728.22 15200.00 11954.96 15995.30
20. Rajasthan 9437.80 9755.92 11000.00 10341.39 10240.58
21. Sikkim 302.90 370.30 1250.30 1147.00 405.30
22. Tamil Nadu 901.00 639.60 852.80 798.24 378.00
23. Telangana 0.00 3894.40 6090.00 3608.05 5015.32
24. Tripura 1355.00 1218.99 1600.68 1280.99 2040.99
25. Uttar Pradesh 0.00 743.49 1514.74 1138.62 189.00
26. Uttarakhand 267.00 1530.36 92.02 0.00 1577.56
27 West Bengal 6104.00 5747.00 7000.00 5814.37 5376.51

Total 109713.98 113199.14 139226.79 126581.37 150939.99

Details of fund released under SCA to TSP during last 5 years

(Rs. in Lakh)

SI. No. States 2013-14 2014-15 2015-16 2016-17 2017-18

1 2 3 4 5 6 7

1 Andhra Pradesh 5789.00 2937.82 3500.00 5000.42 3624.77
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1 2 3 4 5 6 7
2  Assam 6563.63 1788.59 5844.00 3407.80 0.00
3 Bihar 0.00 403.00 1368.26 743.74 0.00
4 Chhattisgarh 9478.00 9826.50 10809.64 11717.82 14327.57
5 Goa 0.00 0.00 0.00 455.68 559.09
6 Gujarat 8448.00 10382.74 10566.50 9488.00 10270.41
7 Himachal Pradesh 1768.00 997.99 475.00 1959.39 2291.20
8 Jammu and Kashmir 1702.41 0.00 2000.00 3671.61 3626.50
9 Jharkhand 12187.00 9571.11 10000.00 9820.75 11372.49
10 Karnataka 2471.00 3000.00 4370.00 5100.00 5955.37
11  Kerala 549.00 530.00 357.50 808.09 808.43
12 Madhya Pradesh 17525.00 15274.22 11501.21 19236.61 22828.70
13 Maharashtra 7728.00 11726.18 12514.91 9547.00 13760.38
14 Manipur 1581.90 1118.00 1100.00 2260.00 3790.38
15 COdisha 13321.00 14925.04 14728.52 11806.27 11975.00
16 Rajasthan 8377.00 8822.04 10190.00 11072.90 10051.83
17  Sikkim 437.00 520.25 353.00 1497.62 5986.00
18 Tamilnadu 651.00 217.33 0.00 600.00 894.10
19 Telangana 0.00 3541.00 4000.00 3845.35 4493.55
20 Tripura 2102.10 1183.94 2400.07 1345.76 1649.77
21 Uttarakhand 139.60 805.83 0.00 0.00 679.00
22 Uttar Pradesh 0.00 697.79 905.51 121.92 458.35
23 West Bengal 4181.36 5730.00 6233.00 5995.50 5397.11
Total 105000.00 103999.37 113217.12 119502.23 134800.00

Details of fund released under Development of PVTGs during last 5 years
(Rs. in Lakh)

Sl. No. Name of State 2013-14 2014-15 2015-16 2016-17 2017-18

1 2 3 4 5 6 7
1 Andhra Pradesh 1750.00 2000.00 3240.00 5105.00 2076.00
2 Andaman and Nocobar 75.00 0.00 0.00 100.00 200.00

Island
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1 2 3 4 5 6 7
3 Bihar 0.00 0.00 0.00 342.87 295.91
4  Chhattisgarh 1400.00 2212.02 1809.63 1230.00 1089.50
5 Gujarat 1000.00 1091.00 898.10 779.12 390.67
6 Jharkhand 0.00 0.00 1575.00 3120.00 2043.75
7 Karnataka 0.00 0.00 800.00 136.00 467.00
8 Kerala 600.00 600.00 0.00 100.00 62.00
9 Madhya Pradesh 4500.00 4272.94 4491.92 10460.40 8232.46
10 Maharashtra 2610.00 1900.00 0.00 2077.00 1226.25
11 Manipur 100.00 47.50 100.00 329.00 195.00
12 Odisha 2000.00 2500.00 3373.92 1379.00 1297.00
13 Rajasthan 700.00 1500.00 1076.09 1331.00 1038.00
14  Tamil Nadu 2000.00 0.00 1048.15 3055.00 1770.75
15 Telangana 1250.00 600.00 1439.04 1139.00 778.00
16 Tripura 950.00 826.54 895.56 2250.00 2305.00
17 West Bengal 1300.00 0.00 447.60 574.00 330.76
18 Utrakhand 0.00 0.00 0.00 292.48 130.00
19 Uttar Pradesh 0.00 0.00 0.00 0.00 17.96

Grand Total 20235.00 17550.00 21195.00 33799.87 23946.01

Details of Fund Released and Beneficiaries to State Governments/UT Administrations thereof under the Scheme

of Pre-Matric Scholarship for ST students

(Rs. in Lakh)
SIl. No. Name of 2013-14 2014-15 2015-16 2016-17 2017-18
the State/UT Fund Benefi- Fund Benefi- Fund Benefi- Fund Benefi- Fund Benefi-
Released ciaries Released ciaries Released ciaries Released ciaries Released ciaries
(provisional)
1 2 3 4 5 6 7 8 9 10 11 12
1 Andaman and 0.00 0 0.00 0 0.00 0 0.00 325 000 0
Nicobar Islands
2 Andhra Pradesh 0.00 0 1386.00 75812 1983.00 79602 0.00 39466 5282.94 34529
3 Arunachal 218.44 29143 0.00 0 0.00 0 0.00 2594 0.00
Pradesh
4 Assam 211.88 12255 0.00 0 0.00 0 321.33 0 0.00 2740
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1 2 3 4 5 6 7 8 9 10 11 12
5 Bihar 0.00 0 688.60 40700 375.00 37095 0.00 0 0.00
6 Chhattisgarh 0.00 0 3718.00 228626 3607.00 225705 2534.15 207956  1805,30 191864
7 Daman and Diu 0.00 0 0.00 0 0.00 0 0.00 356 8.04 Not
reported
8 Goa 14.00 1728 0.00 0 0.00 0 52.64 3721 3.75 3790
9  Gujarat 2835.28 265168 3750.00 179169 3745.76 138465 80.81 188593  3650.84 151113
10  Himachal 45.73 2124 73.00 3996 96.12 5798 51.21 1972 0.00 1705
Pradesh
11 Jammu and 0.00 0 1 0.00 0 700.00 37813 0.00 6131 0.00 4979
Kashmir
12 Jharkhand 0.000 1 1613.00 93533 0.00 0 0.00 91464 1704.53 104942
13  Karnataka 3320.05 84680 0.00 0 0.00 0 0.00 52096  1364.59 59448
14 Kerala 0.00 0 0.00 0 300.00 30010 796.40 14464 000 14265
15 Madhya Pradesh 0.00 0 0.00 0 4300.00 364167 0.00 151611  5539.17 362120
16  Maharasthra 0.00 0 0.00 0 0.00 0 0,00 0 0.00
17 Manipur 729.70 27112 496.05 40126 0.00 0 867.38 22401 619.09 8402
18 Meghalaya 296.76 10707 0.00 0 0.00 0 0.00 3273 156.69 3273
19  Mizoram 123.19 3283 0.00 0 0.00 0 336.36 9843 132.25 9783
20 Nagaland 0.00 0 0.00 0 851.47 42048 0.00 18780 0.00
21 Odisha 5601.08 221709 4511.00 203301 4900.00 221243 3376.36 222837 5134.98 218109
22 Rajasthan 4792.55 213002 2383.34 187508 0.00 0 0.00 0 3284.79 133497
23  Sikkim 0.00 0 7.80 408 0.00 0 0.00 297 25.72 270
24 Tamil Nadu 0.00 0 0.00 0 600.00 15750 0.00 6602 0.00 11659
25 Telangana 0.00 0 745.52 105672 0.00 0 0.00 28966 358.02 9951
26  Tripura 674.33 65690 678.75 44598 1303.60 53516 0.00 16723 232.89 11662
27  Uttar Pradesh 0.00 12255 0.00 9869 0.00 10856 0.00 8760 0.00
28  Uttrakhand 460.20 119856 19.82 0 107.00 0 0.00 5687 104.44 6256
29 West Bengal 2620.00 20455 0.00 0 0.00 0 0.00 29249 0.00 247533
Total 21943.19 1089167  20070.88 1213318 22868.95 1262068 8416.64 1134167 29408.03 1591890
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Details of Fund Released and Beneficiaries to State Governments/UT Administrations thereof under
the Scheme of Post Matric Scholarship for ST students
SI. No.Name of the 2013-14 2014-15 2015-16 2016-17 2017-18
State/UT Fund Benefi- Fund Benefi- Fund Benefi-  Fund Benefi- Fund Benefi-
Released ciaries Released ciaries Released ciaries Released ciaries Released ciaries
(provisional)
1 2 3 4 5 6 7 8 9 10 11 12
1 Andaman and 0.75 28 0.75 0 0.00 0 0.00 167 0.00 0
Nicobar Islands
2 Andhra 4895.17 229360 5070.01 82091 1986.82 49239 9777.62 65173  8269.11 71687
Pradesh
3 Arunachal 1366.85 630 2.29 630 1137.61 0 1136.32 22564  5803.65 18863
Pradesh
4 Assam 4756.81 102800 1114.00 102800 6748.28 116693 266.65 29423 2516.48 26867
5 Bihar 23.00 6463 23.00 6463 0.00 0 0.00 0 71 25 9950
6 Chhattisgarh  1341.48 106231 4066.75 139447 4764.83 148660 2674.82 135586 3811.26 143320
7 Daman and Diu 10.90 320 1.00 320 0.00 0 53.63 328 26.19 196
8 Goa 2.00 1332 2.00 1332 356.00 4270 645.00 1924 364.80 4442
9 Guijarat 7138.58 218570 3929.23 218570 5520.40 163989 22040.27 192322 14609.74 179818
10  Himachal 282.83 5189 237.00 5189 1350.00 8079 931.36 3739 3123.36 10747
Pradesh
1 Jammu and 177.00 18700 249417 8925 249417 21000 2587.84 13854 2322.56 16905
Kashmir
12 Jharkhand 3267.40 72878 4927.23 81768 0.00 0 8148.39 63029 2716.50 73385
13  Karnataka 3340.76 132376 3691.00 134988 5839.00 140891 8540.00 109943  8873.31 101061
14  Kerala 625.53 12705 647.00 13225 0.00 0 3122.00 15834  2745.46 16111
15 Madhya 5276.71 192437 2385.00 188145 3065.00 197176 13054.00 263176 10320.50 272714
Pradesh
16  Maharashtra 11996.04 178146 7451.83 117578 5209.83 175000 22092.28 163321 10884.91 147262
17 Manipur 6111.01 53965 3615.48 57828 3588.00 66928 3385.20 59995 6382.55 10846
18 Meghalaya 3438.00 79011 438.00 79011 3274.61 74608 .3189.00 54900 770.50 54898
19  Mizoram 5393.89 56873 4501.15 62410 4927 .91 57330 4267.52 42072 2434.73 51983
20 Nagaland 2626.19 39867 2329.59 40133 2646.34 45140 1344.00 44404  2515.00 28949
21 Odisha 3459.87 89115 4512.00 130960 4050.00 165100 15556.48 176579 8784.18 185888
22  Rajasthan 2216.02 288020 6440.00 246249 10890.43 275669 9800.00 126965 19912.49 211001




335 Written Answers DECEMBER 31, 2018 fo Questions 336
1 2 3 4 5 6 7 8 9 10 11 12
23  Sikkim 845.49 2643 414.00 2705 400.00 3053 938.16 2605 1247.32 2962
24 Tamil Nadu 1439.02 11092 44.00 11092 2266.86 20060 3061.85 23574  2440.39 23815
25 Telangana 0.00 0 12329.88 171329 9650.00 171329 11483.00 112236 18031 25 65532
26 Tripura 1390.99 24270 974.82 22261 1700.00 28374 1323.90 21001 2756.25 23020
27  Uttar Pradesh 56.00 7500 56.00 7500 0.00 0 1057.50 5322 1244.91 15150
28  Uttrakhand 1086.50 24812 164.00 25269 900.00 27796  5090.57 15401 600.25 8335
29 West Bengal 2277.63 79230 237.00 79230 2948.46 73357 0.00 85901 2807.89 90395

Total 74842.42 2034563 72098.18 2037448 85714.55 2033741 155567.36 1851338 146386.79 1866102

Details of Funds released under the Scheme of Grant- in-Aid to Voluntary organisations working
for the Welfare of STs

(Amount in Rs)

SI. No. Name of the State 2013-14 2014-15 2015-16 2016-17 2017-18
1 2 3 4 5 6 7
1 Andhra Pradesh 30710906 3443334 25263164 16058361 17673320
2 Arunachal Pradesh 67132628 44975364 9569894 45605089 60523973
3 Assam 9926416 8755425 5785170 13766060 17077370
4  Chhattisgarh 9523902 4943900 1620270 6596669 7536088
5 Gujarat 8378890 21372227 4338188 11193835 7314906
6 Himachal Pradesh 15307965 17074044 0 27733860 25109636
7 Jharkhand 30729304 65726048 20519422 40575895 96628728
8 Jammu and Kashmir 1849380 4035911 0 0 1968601
9 Karnataka 16674897 24888744 22725348 38909904 24493869
10 Kerala 7023003 9907370 9625460 11355052 6655688
11  Madhva Pradesh 6480318 10189512 6654020 15278404 11921282
12 Maharashtra 6282095 19697375 3377213 20295458 37748141
13 Manipur 21381413 21091546 6346350 39406207 26428954
14 Meghalaya 85791751 67215218 27479208 o 60692770 69770760
15 Mizoram 4026663 4039560 0 4016475 5589524
16 Nagaland 1050361 3215437 0 0 3079598
17 Odisha 22221746 30398337 19079568 45737410 116896969
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1 2 3 4 5 6 7

18 Rajasthan 0 8331000 3182749 6783268 1449967
19 Sikkim 2829000 2564384 5454113 5205330 9081202
20 Tamil Nadu 3433898 3509519 1181790 3891019 28049531
21 Telangana 2372423 2375010 1976326 63786629 767613
22 Tripura 107370 1715310 1582470 6602040 3261804
23 Uttrakhand 9024302 11866736 1766858 11263873 3742689
24 Uttar Pradesh 1683981 6904581 2218403 3448897 6743175
25 West Begnal 36057388 45252818 37791760 31533450 93743775
26 Delhi 0 1511290 0 907171 1714742

Grand Total 400000000 445000000 217537744 530643126 691880423

Details of Funds released under the Scheme of Strengthening Education among
ST Girls in Low Literacy Districts

(Amount in Rs.)

SI. No. State 2013-14 2014-15 2015-16 2016-17 2017-18
1 2 3 4 5 6 7

1 Andhra Pradesh 0 5207920 193107731 27094085 111723355
2 Arunachal Pradesh 1295053 4271709 0 0 3764528

3 Chhattisgarh 4407038 3925448 0 3963499 3711971
4  Guijarat 145999463 194219225 171232411 285792943 151247653

5 Jharkhand 0 4442520 2107200 0 0
6 Madhya Pradesh 68593579 57103228 14357845 42004939 32520606
7 Maharashtra 9473800 3600400 0 15838410 14986427

8 Odisha 162255734 26507661 104081259 192941396 110218151

9 Rajasthan 10976580 9665119 0 14877810 2513350

10 Telangana 0 41056770 48075810 71975792 32190954
Total 403001247 350000000 532962256 654488874 462876995

Details of Funds released under the Scheme of Vocational Training in Tribal Areas

(Amount in Rs.)

SI. No. State 2013-14 2014-15 2015-16 2016-17 2017-18

1 2 3 4 5 6 7

1 Assam 7416000 7232000 0 9300000 18309335
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1 2 3 4 5 6 7
2 Karnataka 5388000 6360000 0 0 5960000
3 Madhya Pradesh 0 0 0 0 8308629
4 Meghalaya 4896000 3044800 0 0 5933200
5 Nagaland 0 10392000 0 2448000 0
6 Tamil Nadu 9375300 0 0 3120000 6155000
Grand Total 27075300 27028800 0 14868000 44666164
State wise no. of beneficaries covered under the scheme ofgrant-in-aid to voluntary
organizationsWorking for welfare of STs
SI. No. Name of State 2013-14 2014-15 2015-16 2016-17 2017-18
No. of No. of No. of No. of No. of
Beneficaries  Beneficaries Beneficaries Beneficaries Beneficaries
1 2 3 4 5 6 7
1 Andhra Pradesh 9786 12268 61477 51936 46407
2 Arunachal Pradesh 54786 43386 16552 88711 293000
3 Assam 48349 8420 53064 73409 85060
4 Chhattisgarh 1634 1540 100 1834 22432
5 Gujarat 63037 138900 32671 248545 50648
6 Himachal Pradesh 1100 1215 0 1215 2350
7 Jharkhand 156203 135536 69003 177506 481132
8 Jammu and Kashmir 140 140 0 0 140
9 Karnataka 176144 47950 56803 21544 60821
10 Kerala 18463 92564 137110 82022 85228
11  Madhya Pradesh 38548 728 23066 15932 1272
12 Maharastra 10292 6008 200 4441 23194
13 Manipur 2808 2722 2976 4093 3698
14 Meghalaya 28289 70783 46385 41904 140869
15 Mizoram 1271 1463 0 2411 2650
16 Nagaland 0 100 0 0 0
17 Odisha 16644 126276 42185 51867 58248
18 Rajasthan 0 369 200 267 85
19  Sikkim 168 90 258 190 647
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1 2 3 4 5 6 7

20 Tamilnadu 112055 123434 100 53862 269544
21 Telangana 0 44 150 2689 2353
22 Tripura 40 100 100 200 200
23 Uttrakhand 3365 821 2614 2839 1440
24 Uttar Pradesh 217 3459 150 247 489
25 West Bengal 45254 67167 88955 16525 180202
26 Delhi 0 63 0 92 160

Total 785431 885546 634119 944281 1812269

State wise no. of Beneficiaries covered in strengthening education among Scheduled
Tribe Girls in Low Literacy districts

SI. No. Name of the State 2013-14 2014-15 2015-16 2016-17 2017-18
1 2 3 4 5 6 7
1 Andhra Pradesh 0 3898 14702 3552 0
2 Arunachal Pradesh 100 100 0 0 200
3 Chhattisgarh 192 192 0 192 192
4 Gujarat 9036 10999 7742 11981 12415
5 Jharkhand 0 150 100 0 0
6 Madhya Pradesh 4148 2661 512 1325 2232
7 Maharashtra 440 200 0 440 911
8 Odisha 5974 1236 9601 8204 12734
9 Rajasthan 438 1392 0 535 140
10 Telangana 0 3129 3459 3479 3151
Total 20328 23957 36116 29708 31975

State wise no. of Beneficiaries covered in Vocational Training Centre in Tribal Areas

SI. No. Name of the State 2013-14 2014-15 2015-16 2016-17 2017-18
1 2 3 4 5 6 7
1 Assam 300 300 0 300 600
2 Karnataka 120 200 0 0 200

3 Madhya Pradesh 0 0 0 0 260




343 Written Answers DECEMBER 31, 2018 fo Questions 344
1 2 3 4 5 6 7
4 Meghalaya 160 100 0 0 200
5 Nagaland 0 340 0 80 0
6 Tamil Nadu 200 0 0 100 200

Total 780 940 0 480 1460

Fund released for Tribal Research Institutes (TRIs)
(Rs. in lakh)

SI. No. State/ UT 2013-14 2014-15 2015-16 2016-17 2017-18
1 2 3 4 5 6 7
1 Andhra Pradesh 0.00 96.50 0.00 0.00 940.42
2 Andaman and Nicobar Island 3.00 41.00 50.00 0.00 0.00
3 Arunachal Pradesh 0.00 0.00 0.00 0.00 647.99
4 Assam 60.01 85.77 0.00 0.00 183.65
5 Chhattisearh 0.00 164.50 0.00 0.00 168.73
6 Gujarat 16.10 69.91 86.53 0.00 2438.00
7 Himachal Pradesh 0.00 0.00 0.00 0.00 0.00
8 Jammu and Kashmir 0.00 0.00 10.00 340.00 0.00
9 Jharkhand 0.00 107.11 0.00 0.00 0.00
10 Karnataka 29.00 93.00 148.00 117.00 130.00
11  Kerala 0.00 45.45 0.00 67.99 745.65
12 Madhya Pradesh 0.00 157.50 78.75 54.35 732.51
13 Maharashtra 0.00 58.10 0.00 0.00 0.00
14 Manipur 56.50 151.00 119.00 109.00 58.00
15 Mizoram 0.00 0.00 0.00 0.00 0.00
16 Nagaland 0.00 0.00 0.00 0.00 0.00
17 Odisha 109.80 305.50 250.30 322.39 662.90
18 Rajasthan 0.00 77.33 63.25 0.00 169.25
19  Sikkim 0.00 0.00 0.00 111.00 136.00
20 Tamil Nadu 0.00 32.50 132.30 0.00 133.20
21 Telangana 0.00 60.16 0.00 121.90 339.50
22 Tripura 0.00 66.00 159.50 73.25 198.75
23 Uttar Pradesh 0.00 0.00 0.00 43.26 0.00
24 West Bengal 0.00 73.00 43.50 150.82 215.45

Total 274.41 1684.33 1141.13 1510.96 7900.00
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Export of Merchandise Products
and Services

3070. SHRI DEEPENDER SINGH HOODA: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether the total export of merchandise products
and services from the country has declined drastically
during the last five financial year and the current financial
year;

(b) the details of estimated loss to the economy in
view of the slump in exports of merchandise and services
during the said period,;

(c) the details of measures taken by the
Government to boost export of merchandise and services
from the country and the results achieved therein; and

(d) the details of growth in export of 20 major export

1940 (Saka) to Questions 346

merchandise and services between 1st December, 2017
and 1st December, 20187

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRIES
(SHRI C.R. CHAUDHARY): (a) India's exports (merchandise
and services) have been continuously increasing since
2016-17 after a steady recovery from the downturn in
exports seen in the face of the global slowdown in
2015-16(-11.07%). During 2016-17, exports registered a
positive growth of 5.63 % over 2015-16; during 20117-18,
it registered a positive growth of 13.31% over 2016-17;
during 2018-19 (Apr-Oct), export registered growth of
17.24% as compared to the corresponding period of
previous year. The values of India's merchandise, services
and total exports along with the percentage change for the
last five years and the current year is as follows:

(Value in US$ billion)

Years Merchandise % Change Services % Change Overall Exports % Change
Exports Exports

2013-2014 314.41 - 151.81 - 466.22 --
2014-2015 310.34 -1.29 158.11 4.15 468.45 0.48
2015-2016 262.29 -15.48 154.31 -2.40 416.60 -11.07
2016-2017 275.85 5.17 164.20 6.41 440.05 5.63
2017-2018 303.53 10.03 195.10 18.82 498.63 13.31
2017-18 (Apr-Oct) 168.64 - 94.49 - 263.13 -
2018-19 (Apr-Oct)* 190.62 13.03 117.88 24.76 308.50 17.24

Source: DGCI&S and RBI, * Provisional

(b) The values of India's overall exports, imports
and trade balance along with the percentage change for

the last five years and the current year is given below:

(Value in US$ billion)

Years Overall Exports % Change Overall Imports % Change Overall Trade

Balance
2013-2014 466.22 - 528.95 - -62.73
2014-2015 468.45 0.48 529.61 0.13 -61.17
2015-2016 416.60 -11.07 465.64 -12.08 -49.04
2016-2017 440.05 5.63 480.26 . 3.14 -40.21
2017-2018 498.63 13.31 583.08 21.41 -84.46
2017-18 (Apr-Oct) 263.13 - 315.35 - -52.23
2018-19 (Apr-Oct)* 308.50 17.24 378.28 19.95 -69.78

Source: DGCI&S and RBI, * Provisional
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The data in the above table reveals that trade deficit
decreased till 2016-17. However, it increased in 2017-18
and 2018-19 (Apr-Oct) as compared to the corresponding
period of previous year. Trade deficit depends upon relative
fluctuations in the imports and exports of different
commodities due to the global and domestic factors such
as demand and supply in domestic and international
markets, currency fluctuations, trade agreements between
competing exporting countries with export destination
countries, non-tariff barriers by export destination countries,
cost of credit, logistics costs, etc.

(¢) In order to boost India's merchandise and
services exports, the Government has taken several
measures through new Foreign Trade Policy 2015-20
launched on 1st April 2015, its Mid-term Review released
on December 5, 2017 and other policy measures taken
from time to time. The key measures include:

(i) FTP 2015-20 provides a framework for
increasing exports of goods and services as
well as generation of employment and increasing
value addition in the country, in line with the
'‘Make in India', 'Digital India', 'Skills India’,
'Startup India' and 'Ease of doing business'
initiatives.

(i) The main policy objective is to enable India to
respond to the challenges of the external
environment keeping in view the rapidly evolving
international trading architecture and make trade
a major contributor to the country's economic
growth and development.

(iii) The policy provides the framework for promotion
of exports through schemes of incentives on
exports and duty remission/exemption on inputs
for export production.

(iv) The Merchandise Exports from India Scheme
(MEIS) was introduced in the Foreign Trade
Policy (FTP) 2015-20 on April 1, 2015 with the
objective to offset infrastructural inefficiencies
and associated costs involved in exporting
goods/ products which are produced/
manufactured in India. Duty credit scrips issued
under MEIS and the goods imported against
these scrips are fully transferable. On the
demand of the industry, at the time of mid-term
review of the FTP in Dec 2017,export rewards
under MIES were increased by 2% across the
board for labour intensive, MSME sectors, ready-
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made garments and made ups. Later, rewards
to some agricultural products such as Bengal
Gram, Milk and Milk Products, Soya de-oiled
cake and Non Basmati rice have been provided/
enhanced under MEIS for a limited period in the
year 2018-19 to boost the exports of these
agriculture sector items. As on date, The MEIS
scheme covers 8057 tariff lines at 8 digits level,
and provide rewards.

The 'Services Exports from India Scheme (SEIS)'
was introduced in the Foreign Trade Policy (FTP)
2015-20 on April 1, 2015 for increasing exports
of notified services. At the time of mid-term review
of Foreign Trade Policy 2015-20, the rates for
all the notified services have been increased by
2% for exports with effect from 01.11.2017,
leading to additional estimated annual rewards
of Rs 1,140 crore to promote exports of notified
services.

An Action Plan on Champion Sectors in Services
has been approved on 28th February 2018,
whereby, nodal Ministries/Departments of the
identified 12 champion services sectors have
been directed to undertake sectoral initiatives
aimed at, inter alia, enhancing services exports.

Government has been organising various events
including the Global Exhibition in—Services,
Advantage Health Care India, and Higher
Education Summit etc. to showcase India's
strength in services sector. Government has also
been participating in international fairs/
exhibitions relating to services sector, viii. In the
various bilateral/ pluri-lateral/ multilateral trade
negotiations, Government has been seeking
commercially meaningful market access for
India's services exports.

The policy includes measures to nudge
procurement of capital goods from indigenous
manufacturers under the EPCG scheme by
reducing specific export obligation from 90
percent to 75 percent of the normal export
obligation.

The policy provides issue of Advance
Authorisation to allow duty free import of inputs,
which is physically incorporated in export product
within a specified timeline.
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(xi) Interest Equalization Scheme on pre and post Agreement on Trade Facilitation (TFA) in April
shipment rupee export credit has been 2016 for enhancing trade facilitation.
introduced from 1.4.2015 to help exporters in .
accessing credit at reduced rates (xiv) A new scheme called "Trade Infrastructure for
g ' Export Scheme (TIES)" has been launched from
(xii) 'Niryat Bandhu Scheme' has been galvanised 1st April 2017 to address the export
and repositioned to achieve the objectives infrastructure gaps in the country.
of'Skill India’ and trade promotion/awareness.
P (xv) The Mid-term Review of Foreign Trade Policy
(xiii) Trade facilitation and enhancing the ease of 2015-20 launched on 5th December 2017
doing business measures have been taken with provides more incentives for export promotion.
special focus on moving towards paperless
P . 9 pap . (d) The details of growth of 20 major sectors of
working. The Government has launched a Single handi i for th riod December 2017 t
Window Interface for Facilitating Trade (SWIFT) r’\r;erc abn |326(>)1e;xpo ° ed fet: ece G;. . Z
clearances project with effect from 1st April, 2016. fovem. er as. comp?re Io ; ;)r:esporl Ilng pero
The scheme enables the importers/exporters to Ol previous year given at enclose atement-l.
file a common electronic 'Integrated Declaration' The details of export growth of 13 major sectors of
on the Indian Customs Electronic Commerce/ services for the period January 2018 to September 2018
Electronic Data Interchange (EC/EDI) Gateway as compared to the corresponding period of previous year
i.e. ICEGATE portal. India also ratified the WTO is given at enclosed Statement-Il.
Statement-|
India's Merchandise Exports for major sectors (Value in US$ million)
SI. No. Major Sectors Dec, 16-Nov, 17 Dec, 17-Nov, 18 % Change
1 2 3 4 5
1 Engineering Goods 76164.58 82428.36 8.22
2 Petroleum Products 35065.41 48069.80 37.09
3 Gems And Jewellery 42305.19 40574.14 -4.09
4 Organic And Inorganic Chemicals 16769.55 21744.35 29.67
5 Drugs And Pharmaceuticals 16754.25 18487.51 10.35
6 RMG of all Textiles 17437.12 15641.91 -10.30
7 Cotton Yarn/Fabs./Madeups, Handloom 10209.09 11182.29 9.53
Products Etc.
8 Plastic And Linoleum 6358.98 8300.22 30.53
9 Electronic Goods 6154.13 7753.31 25.99
10 Rice 7110.69 7499.36 5.47
11 Marine Products 7097.09 6951.07 -2.06
12 Leather And Leather Manufactures 5190.10 5229.91 0.77
13 Man-Made Yarn/Fabs./Madeups Etc. 4759.67 4981.05 4.65
14 Meat, Dairy And Poultry Products 4489.87 4434.30 -1.24
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1 2 3 4 5
15 Mica, Coal And Other Ores, Minerals 3705.95 4134.49 11.56
Including Process
16 Spices 3023.74 3232.09 6.89
17 Fruits And Vegetables 2430.53 2465.21 1.43
18 Ceramic Products And Glassware 1999.64 2434.00 21.72
19 Handicrafts Excl. Hand Made Carpet 1797.65 1828.84 1.74
20 Oil Meals 1158.48 1219.23 5.24
Total export of above 20 sectors 269981.70 298591.46 10.60
% Share of above 20 sectors 91.40 91.68
India's total exports 295375.95 325677.92 10.26
Source: DGCI&S, Kolkata (figures for 2018 are provisional)
Statement-Il
India's Services Exports for major sectors (Value in US$ million)
Sl. No.  Services Sectors Jan-Sep, 2017 Jan-Sep, 2018 % Change
1 2 3 4 5
1 Manufacturing services on physical inputs 81 138 70.70
owned by others
2 Maintenance and repair services n.i.e. 177 144 -18.61
3 Transport 12591 14192 12.71
4 Travel 19924 21196 6.38
5 Construction 1756 2311 31.60
6 Insurance and pension services 1848 1891 2.29
7 Financial services 3502 4109 17.33
8 Charges for the use of intellectual property n.i.e. 444 603 35.61
9 Telecommunications, computer, and information 57589 62555 8.62
services
10 Other business services 25871 28780 11.24
11 Personal, cultural, and recreational services 1100 1422 29.31
12 Government goods and services n.i.e. 418 489 16.94
13 Others n.i.e. 8717 12024 37.94
Total Services Export 134019 149853 11.81

Source: Balance of Payments, RBI
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Proposals under MADA

3071. DR. KIRIT SOMAIYA: Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(a) whether Government has received proposals
from Government of Maharashtra for inclusion of some
Modified Area Development Approach (MADA) and mini-
MADA pocket to existing Tribal Sub-Plan;

(b) if so, the details thereof;

(c) the details of the present status of those
proposals;

(d) whether there is any difficulty to consider
proposals;

(e) if so, the details thereof; and

(f) if not, the time by which these proposals are
likely to be sanctioned?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRI SUDARSHAN BHAGAT): (a) to (f)
As on date, no proposal of Maharashtra for inclusion of
MADA, Mini MADA pockets in TSP area, is pending in this
Ministry.

Employment under KVIC

3072. SHRI VIRENDER KASHYAP: Will the Minister
of MICRO, SMALL AND MEDIUM ENTERPRISES be
pleased to state:

(a) whether the Government is generating
employment through Prime Minister's Employment
Generation Programme (PMEGP) in the country and if so,
the details thereof, State-wise;

(b) the number of SC/ST/women who got
employment under the said scheme during 2011 to 2014
and 2015 to 2018;

(c) whether the Government has started honey
mission under KVIC and if so, the details thereof; and

(d) whether the Government is providing avenues
to the self help groups under the scheme and if so, the
details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES
(SHRI GIRIRAJ SINGH): (a) Government in the Ministry of
Micro, Small and Medium Enterprises (MSME) is
implementing Prime Minister's Employment Generation
Programme (PMEGP), which is a credit linked subsidy
scheme, for setting up of new micro-enterprises and to

PAUSHA 10, 1940 (Saka)

to Questions 354

generate employment opportunities in rural as well as
urban areas of the country through Khadi and Village
Industries Commission (KVIC), State Khadi & Village
Industries Board (KVIB) and District Industries Centre (DIC).
General category beneficiaries can avail of margin money
subsidy of 25% of the project cost in rural areas and 15%
in urban areas. For beneficiaries belonging to special
categories such as SC/ST/Women/PH7Minorities/Ex-
Servicemen/NER, the margin money subsidy is 35% in
rural areas and 25% in urban areas. The maximum cost
of projects is Rs.25 lakh in the manufacturing sector and
Rs.10 lakh in the service sector.

State/UT-wise details of employment generated under
PMEGP is at enclosed Statement-I.

(b) Number of SC/ST/women who got employment
under PMEGP scheme during 2011 to 2014 and 2015 to
2018 is enclosed at Statement-Il.

(c) Yes, Madam, KVIC launched Honey (Bee)
Mission in July, 2017 for promoting Beekeeping and
generating employment in the beekeeping potential States
of the country. The main objective of the Scheme is to
encourage scientific beekeeping practice for enhancing
the income of farmers and rural youth, promote co-operation
among beekeepers and develop market for honey products
and bring together the beekeepers, farmers, researchers,
Government agencies, agri-business for development of
beekeeping industry in the country.

Under Honey(Bee) Mission, 10 bee boxes with bee
colony are provided per person. The own contribution of
beneficiaries of SC/ST and General category of Non NER
State is only 10% and 20% respectively whereas for
beneficiaries of NER States, bee boxes and bee colonies
are given free of cost.

Financial outlay for Honey (Bee) Mission Program
during 2017-18 is Rs.4.91 crore and KVIC distributed
13,505 bee hives (boxes) with bee colonies to 1,384
beneficiaries. During the year 2018-19 KVIC has set a
target of 131000 bee boxes with bee colonies to be
distributed to 13100 beneficiaries, out of which 40280
have already been distributed to 4084 beneficiaries.

(d) To extract the honey from the honey frames, the
honey extractor is provided to Self Help Groups (SHGs) so
that the quality honey can be extracted without damaging
honey comb and bee eggs. The Self Help Groups are
eligible for Margin Money subsidy under Prime Minister's
Employment Generation Programme (PMEGP) from 10%
to 35% of their project cost depending on the location and
category of beneficiaries.
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Statement-|
State/UT-wise employment generated under PMEGP during the last three years and current year

SI. No. State/UT 2015-16 2016-17 2017-18 2018-19 (as on

30.11.2018)
1 2 3 4 5 6
1 Jammu and Kashmir 12115 11691 30024 27752
2 Himachal Pradesh 5134 6916 7088 5528
3 Punjab 7762 9858 12160 7288
4 U.T. Chandigarh 323 376 360 128
5 Haryana 7232 11016 13744 8024
6 Delhi 2048 952 920 384
7 Rajasthan 14537 13408 12616 9616
8 Uttarakhand 6161 9890 12904 9240
9 Uttar Pradesh 43059 36315 43456 25888
10 Chhattisgarh 9496 12856 11704 11792
11 Madhya Pradesh 16497 15520 14432 8040
12 Sikkim 397 201 296 200
13 Anvnachal Pradesh 104 1984 1672 1496
14 Nagaland 4998 7783 7440 3296
15 Manipur 2715 8419 4800 4680
16 Mizoram 9072 3400 1992 3336
17 Tripura 5355 17961 8928 2904
18 Meghalaya 4824 2632 600 1472
19 Assam 9026 31498 18256 16424
20 Bihar 19624 25872 18456 10776
21 West Bengal 12746 26604 10928 10528
22 Jharkhand 12873 10400 8888 4472
23 Odisha 17629 20392 19192 11808
24 Andaman and Nicobar Islands 293 1398 1744 1064
25 Gujarat 14960 11629 15008 14488
26 Maharashtra 20161 17799 26632 21960
27 Goa 500 660 400 232
28 Andhra Pradesh 7740 14148 12216 9008
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1 2 3 4 5 6
29 Telangana 7761 6445 9520 7440
30 Karnataka 17284 30286 16920 15360
31 Lakshadweep 0 0 0 0
32 Kerala 9653 13068 10776 9520
33 Tamil Nadu 20836 25764 32760 20344
34 Puducherry 447 699 352 368
Total 323362 407840 387184 284856

Statement-Il
Details of employment of SC/ST/Women under PMEGP scheme during 2010-2018
SI. No. Year No. of employment generated
SC ST Women
1 2 3 4 5

1 2010-11 41040 26302 135267
2 2011-12 43220 33669 136872
3 2012-13 36658 32119 108622
4 2013-14 33121 35534 107585
5 2014-15 35273 27669 101885
Total from 2010 to 2014 189312 155293 590231
6 2015-16 33219 32004 83433
7 2016-17 53561 40124 111904
8 2017-18 52880 33752 125352
9 2018-19 18424 14456 48528
Total from 2015 to 2018 (upto 30.11.2018) 158084 120336 369217

commenced trade deal talks;

Trade Talks

3073. SHRI M. UDHAYAKUMAR: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether India and the United States (US) have

(b) if so, the details thereof;

(c) whether any understanding has been reached

between India and the US in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF

CONSUMER AFFAIRS,

FOOD AND PUBLIC

DISTRIBUTION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRIES
(SHRI C.R. CHAUDHARY): (a) and (b) India and United
States (US) are currently engaged bilaterally to resolve
certain identified trade issues.
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(c) and (d) No Madam. The discussion is continuing
with an intent of mutually satisfactory resolution.

Fellowship Programme

3074. SHRI K.R.P. PRABAKARAN: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government proposes to recruit
young graduates for a three year fellowship scheme to
oversee better delivery of flagship programmes in
backward and remote districts in the country;

(b) if so, whether the proposed fellowship
programme would be dovetailed with the ongoing Prime
Minister's Rural Development Fellows Scheme, if so, the
details thereof; and

(c) the salient features of this new fellowship
programme?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT AND MINISTER
OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION
(DR. SATYA PAL SINGH): (a) No, Madam.

(b) and (c) Does not arise in view of reply at part (a)
above.

Mismatch between Demand and
Supply of Labour

3075. SHRI SISIR KUMAR ADHIKARI: Will the
Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) whether it is a fact that unemployment rate has
risen to 6.9 percent in the country this year up to October
2018 and if so, the details thereof;

(b) whether it is also a fact that after demonetization,
unemployment stood at 48 per cent during November,
2016 to November, 2018 period and if so, the details
thereof;

(c) whether it is also a fact that since 2014 there is
a mismatch between demand and supply of labour and
annually 12 million people have lost jobs during the last
four years and if so, the details thereof; and

(d) the steps taken/being taken by the Government
to create more jobs to meet the present demand of 29.5
million job seekers across the country?
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THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI SANTOSH KUMAR
GANGWAR): (a) and (b) As per the Centre for Monitoring
Indian Economy Pvt Ltd. (CMIE), unemployment rate in
October, 2018 was 6.9%. As per the result of labour force
surveys on Employment-Unemployment conducted by
Labour Bureau, Ministry of Labour and Employment, the
estimated unemployment rate for persons aged 15 years
and above on usual status basis in the country in 2015-
16 was 3.7%.

(c) and (d) Labour Bureau has been conducting
Quarterly Employment Surveys in the selected labour-
intensive and export-oriented sectors namely textiles
including apparels, metals, gems & jewellery, automobiles,
transport, IT/BPO, leather and handloom/powerloom.. The
coverage of the Quarterly Employment Survey has been
enhanced since 2016 with more industries/sectors.
According to the survey results, estimated change in
employment in all selected sectors is given at enclosed
Statement.

Employment generation coupled with improving
employability is the priority of the Government. Government
has taken various steps for generating employment in the
country like encouraging private sector of economy, fast-
tracking various projects involving substantial investment
and increasing public expenditure on schemes like Prime
Minister's Employment Generation Programme (PMEGP),
Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGS), Pt. Been Dayal Upadhyaya Grameen
Kaushalya Yojana (DDU-GKY) and Deendyal Antodaya
Yojana-National Urban Livelihoods Mission (DAY-NULM).

Pradhan Mantri Rojgar Protsahan Yojana (PMRPY)
has been launched by the Ministry of Labour and
Employment for incentivising employers for promoting
employment generation. Under this scheme, Government
is paying entire employer's contribution (12% or as
admissible) towards EPF and EPS for all eligible new
employees for all sectors for 3 years.

Pradhan Mantri Mudra Yojana (PMMY) has been
initiated by Government for facilitating self-employment.
Under PMMY collateral free loans uptoRs. 10 lakh, are
extended to small/micro business enterprises and to
individuals to enable them to setup or expand their
business activities.

Government has implemented the National Career
Service (NCS) Project which comprises a digital portal that
provides a nation-wide online platform for the job seekers
and employers for job-matching in a dynamic, efficient and
responsive manner and has a repository of career content
to job seekers.
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SI. No. Industry/ Group Jan, 2014 to Jan, 2015 Industry/ April, 2016 Jan, 2017
Dec, 2014 to Dec, 2015 Group to Dec, 2016 to Sept, 2016
1 Textiles including Apparels 1.41 0.72 Manufacturing 0.95 1.04
2 Leather -0.07 -0.08 Construction -0.25 -0.1
3 Metals 0.74 0.37 Trade 0.26 0.5
4 Automobiles 0.25 -0.08 Transport 0.18 0.2
5 Gems & Jewellery 0.11 -0.19 Accommodation & Restaurant -0.07 0.1
6 Transport -0.11 -0.04 IT/ BPO 0.22 0.16
7 IT/BPO 1.93 0.76 Education 0.67 1.22
8 Handloom/ Powerloom -0.05 -0.11 Health 0.35 0.73
Total 4.21 1.35 Total 2.31 3.85
Source: Quarterly Employment Survey of Labour Bureau
Tribal People Displaced Sl. No.Type of Project Tribal Tribal
Since Independence Displaced Resettled
i . (Number (Number
3076. SHRI J.J.T. NATTERJEE: Will the Minister of . ;
in Lakh) in Lakh)
TRIBAL AFFAIRS be pleased to state:
(a) the details of 8.2 per cent of the total population, 1 Dams 63.2 158
the Scheduled Tribes (STs) constitute 55 percent of the 2 Mines 13.3 3.3
people displaced since independence due to the .
construction of Dams, Mines, Industrial Development, the 3 Industries 3.1 0.8
creation of Wildlife Parks and Sanctuaries; 4  Wild-Life 4.5 1.0
(b) if so, the details thereof; 5 Others 13 0.3
(c) whether the Government is planning for any Total 85.4 219

special constitutional and legal provisions for safeguarding
the rights of tribals to land and also special affirmative
action provisions for the STs being the most displaced,
most vulnerable and most impoverished of all groups in
India; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRI SUDARSHAN BHAGAT): (a) and
(b) As per the Annexure-XIl of the Report of the Steering
Committee for the 10th Five Year Plan "Empowering the
Scheduled Tribes" (of Planning Commission), during 1951-
1990, out of the 85.4 lakh displaced due to various
development projects, about 21.2 lakh tribals were
rehabilitated. The details are as under:

(c) and (d) Constitutional and legal provisions for
safeguarding the rights of tribals to land are already in
place as under:

(i) Under Section 48 of the Right to Fair
Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement Act,
2013 (RFCTLARR Act, 2013 in short), a National
Level Monitoring Committee for Rehabilitation
and Resettlement has been constituted in the
DoLR vide DoLR's Order No. 26011/04/2007-
LRD dated 2nd March, 2015 for the purpose of
reviewing and monitoring the implementation of
rehabilitation and resettlement schemes and
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plans related to land acquisition under the
RFCTLARR, 2013 and National Rehabilitation
and Resettlement Policy, 2007.

To address the issue of Land Acquisition and
displacement of tribals, the Government has
enacted the RFCTLARR Act, 2013. The purpose
of the said Act is to ensure, in consultation with
institutions of local self-government and Gram
Sabhas established under the Constitution, a
humane, participative, informed and transparent
process for land acquisition with the least
disturbance to the owners of the land and the
other affected families and provide just and fair
compensation to the affected families whose land
has been acquired or proposed to be acquired.

By way of safeguards against displacement
special provisions have been made for
Scheduled Castes and Scheduled Tribes under
Sections 41 and 42 of the RFCTLARR Act, 2013
which protect their interests. The RFCTLARR
Act, 2013 also lays down procedure and manner
of rehabilitation and resettlement.

The Panchayats (Extension to Scheduled Areas)
Act, 1996, also provides that the Gram Sabha or
the Panchayats at the appropriate level shall be
consulted before making the acquisition of land
in the Scheduled Areas or development projects
and before resettling or rehabilitating persons
affected by such projects in the Scheduled
Areas; the actual planning and implementation
of the projects in the Scheduled Areas shall be
coordinated at the State Level.

Constitutional provisions under Schedule - V
also provide for safeguards against displacement
of tribal population because of land acquisitions
etc. the Governor of the State which has
scheduled Areas is empowered to prohibit or
restrict transfer of land from tribals and regulate
the allotment of land to members of the
Scheduled Tribes in such cases. Land being a
State subject, various provisions of rehabilitation
and resettlement as per the RFCTLARR Act,
2013 are implemented by the. concerned State
Governments.
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[Translation]

Ropeway for Swarnagiri Fort

3077. SHRI DEVJI M. PATEL: Will the Minister of
TOURISM be pleased to state:

(a) whether the Government has sanctioned funds
for the Swarnagiri fort in Jalor district for making ropeway
up to the fort;

(b) if so, the details thereof;

(c) whether it is a fact that the work has not been
started so far;

(d) if so, the details thereof and the reasons therefor
along with the steps taken/being taken by the Government
to start/complete the work expeditiously; and

(e) the time by which the ropeway project is likely
to be started/completed?

THE MINISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI ALPHONS KANNANTHANAM): (a) and
(b) The Ministry of Tourism has sanctioned the project
'Development of Rajsamand (Kumbhalgarh Fort)- Jaipur
(Nahargarh Fort)- Alwar (Bala Quila)- Sawai Madhopur
(Ranthambore Fort and Khandar Fort)- Jhalawar (Gagron
Fort)- Chittorgarh (Chittorgarh Fort) Jaisalmer (Jaisalmer
Fort) Hanumangarh (Kalibangan, Bhatner Fort and
Gogamedi)- Jalore (Jalore Fort)- Udaipur (Pratap Gaurav
Kendra)-Dholpur (Bagh-i-Nilofar and Purani Chawni)-
Nagaur (Meera Bai Temple) in Rajasthan' under the
Heritage circuit theme of Swadesh Darshan Scheme in
the year 2017-18 for Rs.99.60 crore. The project also
includes Development of Ropeway at Jalore Fort for
Rs.7.00 crore.

(c) to (e) The work has not started on the component
as no response was received by the State Government for
the e-tender invited by them. The State Government has
initiated the process of retendering the work.

[English]
Learning Skills

3078. SHRIMATI KIRRON KHER: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the steps being taken by the Government to
enhance foundational learning at the school level;
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(b) whether the Government is contemplating
technology aided examination systems at the school level
that enable students to take and retake exams and whether
such a system holds the potential to reduce drop-out levels;

(c) if so, the details thereof;

(d) whether the Government is contemplating any
reforms for the governance mechanisms in the school
education system to separate the functions of policy
making, regulation and provision; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT AND MINISTER
OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION
(DR. SATYA PAL SINGH): (a) The 'Padhe Bharat Badhe
Bharat' (PBBB) is a sub-programme of erstwhile Sarva
Shiksha Abhiyan (SSA) which is continued under the new
integrated scheme Samagra Shiksha to ensure quality at
the foundational years of schooling. The objectives of the
programme are to promote early reading and writing with
comprehension skills in children, and also basic numeracy
skills. States/ UTs are implementing PBBB in their
respective States/UTs using multiple strategies and
approaches. These include adoption of NCERT model of
early reading, provision of supplementary reading material,
development of State specific models for early Maths and
early reading, collaboration with organizations like UNICEF
etc.

Central Government has taken various steps towards
the implementation of the programme of PBBB, which
inter-alia, include preparation of special bridge materials
for Sfc s having a high tribal population; provisioning of
free textbooks, development and procurement of
supplementary reading material; in-service teacher training;
having dedicated teachers for foundational classes and
maintaining the required Pupil Teacher Ratio (PTR) as
prescribed under the Right of Children to Free and
Compulsory Education (RTE) Act, 2009.

Under the Samagra Shiksha, an annual grant of Rs.
5000/- to Rs. 20,000/- per school for strengthening of
school Library has been provisioned in order to
complement the activities under Padhe Bharat Badhe Bharat
(PBBB) and inculcate the reading habits among students
of all ages, strengthening of school libraries including
purchase of books by providing grant for libraries in
government schools.

PAUSHA 10, 1940 (Saka)

to Questions 366

The National Council of Educational Research and
Training (NCERT) have developed minimum class-wise,
subject-wise Learning Outcomes for all classes from I-VIII
in all subject areas. Learning outcomes are assessment
standards indicating the expected levels of learning that
children should achieve for that class. These indicators
can be used as check points to assess learning at different
points of time. The Learning Outcomes for each class at
elementary stage in Languages (Hindi, English and Urdu),
Mathematics, Environmental Studies, Science and Social
Science have been finalized and shared with all States
and UTs.

(b) and (c) No such proposal is under consideration
at this stage.

(d) and (e) Education is a subject in the concurrent
list of the Constitution and majority of the school in the
country are under the administrative control of the State
Government and UT Administrations. Under Section 23 (1)
of the RTE Act, 2009